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LOX SABHA DEBATES

LOK SABHA

Tuesday, November 17, 1964/Kartika
26, 1886 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[MR. SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Fixation of Prices of Foodgrains
+

~ Bhri Yashpal Singh:
Shri Rameshwar Tantia:
Shri P. C. Bo-ooah:
Shri Vishraia Prasad:
Shri Bagri:
Shri Shree Narayan Das:
Shri Bibhuti Mishra:
Shri M. L. Dwivedi:
Shri §. C. Samanta:
Shrimati Savitri Nigam:
Shri Subodh Hansda:
Shri K. N. Tiwary:
Shri Naval Prabhakar:
Shri 8. M. Banerjee:
*27 Shri P. R. Chakraverti:

f Shri S. N. Chaturvedi:
Shri Heda:
Shri Bhagwat Jha Azad:
Shri Vidya Charan Shukla:
Shri Sarjoo Pandey:
Maharajkumar Vijaya

Ananda:

Shri Ram Sewak Yadav:
Shri Onkar Lal Berwa:
Shri Gulshan:
Shri Y. S. Chaudhary:
Shri Sidheshwar Prasad:
Shri Gokunlananda Mohanty:
UShri Rama Chandra Mallick:

Will the Minister of Food and Agri-
culture be pleased to state:

1467 (Ai)LSD—1_

4
(a) whether Governmen: have com-
pleted the study of the report of the

ad hoc Committee on the fixation of
prices of agricultural commodities;

(b) if so, the main outlines of the
recommendations made by the Com-
mittee;

(c) the
and

decisions taken thereon;

(d) the details of the producer’s
prices fixed for various foodgrains?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Yes, Sir,

(b) and (c). The main recommen=
dations of the Committee related to
fixation of producer’s prices for paddy,
wheat, jowar, bajra, maize and gram
for 1964-65 season and also the fixation
of maximum prices of rice at the
wholesale and retail levels. A state-
ment indicating the action taken so
far by Government on the recom-
mendations is placed on the Table of
the House. [Placed in Library, See
No. LT-3354(i) /64].

(d) A statement showing the pro-
ducer's prices for standard varieties
of coarse paddy announced for 1964-
65 season for various States and also
the producer’s prices of wheat, gram,
jowar, bajra and maize for 1964-65
season is laid on the Table of the
House. [Placed in Library. See No.
L.T. 3354(ii)/64].

Shri S. M. Banerjee: May I suggest
that guestion No. 48, dealing with
prices of foodgrains, may also be
taken up with this?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): 1 am
sorry question No. 48 will not fit in
with guestion No. 27. This is purely
a question concerning recommenda-



5 Oral Answers

tions. It has got nothing to do with
the other question.

Mr. Speaker: Shri Yashpal Singh.

= g fag : Taar T A
wdrldzg 1 IT F 17 T @1 A
war 5 a2 feRwa =e aefa
fram & fag #1 7€ § a1 IR F
faw %t af € | fow a6 = a8 Ik
T w9 92 fegw ¥ @der wr §
IHT FY THEEAT AT 26 €9 o &
g9 @& | ¥ s wrsar § fF g
@ AmEA ¥ 97 FTEE 7T G § AR
foraw rBEES Y e AT mar g ?

Shri C. Subramaniam: As far as
coarse grains are concerned, we have
only fixed the producers’ prices.
Prices at the wholesalers’ and re-
tailers’ level has not yet been fixed.
They will be fixed by State Govern-
ments. The idea is that these are the
minimum prices which should be
available to the producers for coarse
grains. ’

i wure fag : fehe <em ®
ez gafam S ferg #r 7€ & & 30
foret wrEfefees @ o & o€ § ?
T 75 F 99 ¥ F™HATT §3 fafawey
ot ggo Fo wfewr ¥ ¥ Fiw A1 AKg
fear ar A gz faquus 1 g7 fFan
a1 | AAT AT ¥EIH H HAT A
STEH FIA 7 T G 71 FIT
qET g ?

Shri C. Subramaniam: It is not a
guestion of gain to Government; it is
a gain to the producers, As for the
differences in prices in the wvarious
States, we have to take into account
the surplus States from which the
grains will have to move to the
deficit States. With reference to that,
prices will have to be fixed in the
surplus States and in the deficit States.
Therefore, there is bound to be differ-
ence in the prices in the surplus
States and the deficit States to which
the grains will have to move.
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Shri Rameshwar-Tantia: Is it a fact
that there is a big difference betweemn
the prices rixed by Government and
the prices at which grains are avail-
able to the consumer, except for the
little quantity of rations which they
get? If so, what are the reasons, and
what steps have Government taken to
see that the consumers get grains at
reasonable prices?

Shri C. Subramaniam: The prices
at the wholesalers’ level and the re-
tailers’ level have also been fixed,
taking into account reasonable mar-
gins required for processing, trans-
port, storage and also for margins of
profit which should be allowed for
the wholesaler and the retailer.
Therefore, now care has been taken
to see that only reasonable margins
are allowed to the trader. The point
for consideration is, and that is really
an important factor, how we are
going to enforce this price pattern.

Shri P. C. Borooah: May I know
what safeguards have been provided
against any conspiracy by traders not
to procure grains from the producers
in time, thus causing some artificial
scarcity?

Shri C. Subramaniam: That is why
the Foodgrains Corporation, with
regard to which the Bill is to be intro-
duced today, will organise purchase
wherever it is necessary, so that the
producers will be in a position to get
these minimum prices which have
been fixed for them.

st WHTT A A@: FF I WA
a7 fF o 3 Q) sararfE &1 50wy
g1 FT I HIE HqOfT ISE O 7
TR I AT F Y Ay g ?

Shri C. Subramaniam: I do not
know who the chairman of the traders
is, but the States have been consulted.
The prices prevalent during the last
three years soon after the harvest have
been taken into consideration, and on
that basis the price has been fixed.

Shri S, M. Banerjee: May I know
whether it has been brought to the
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notice of the Minister that there is
a big gap between thg price paid to the
farmers and the price which the con-
sumer is paying and if so, what steps
have been taken by the Central Gov-
ernment to impress upon the State
Governments to see that the difference

is only Rs. 2 to Rs. 3, and not more

than that

Shri €. Subramaniam: That is what
I explained already, namely that we
have taken into account the wvarious
charges which would have to be
incurred before it reaches the con-
sumer. ‘An exercise has been made,
and our impression is that only rea-
sonable margins have been allowed,
and on that basis the prices have been
fixed, but, as has already been indi-
cated, this is only an ad hoc exercise
which has been made by the commit-
tee because only a short time was
available for them. The Agricultural
Prices Commission, which is to be set
up, will go into it in greater detail,
and fix these prices.

Shri Bhagwat Jha Azad: Since the
price has been announced, it has been
¥esanted in many States as it is much
below the average even in the last
three years. May I know whether
Government has assessed the reaction
of the producers, whether they will
be able to part with their produce,
or ‘whether the traders will have much
benefit by undercutting the price?

Shri C. Subramaniam: 1 do not
agree with the hon. Member that the
prices have been fixed much below
the average pricess On the other
hand, it has been fixed on the basis
of the post-harvest price in 1964, and,
as far as I know, and I have visited
many of the States, there is general
satisfaction with regard to the prices
we have fixed for the producer.

Shri Kapur Singh: In case the
Government are satisfied that the pro-
ducer’s prices fixed by them are rea-
sonable, are they prepared to test
them by allowing the producers the
freedom to sell when they will?
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Shri C. Subramaniam: There is no
compulsion that the producers should
sell only to a particular person or a
particular arganisation, but this is the
price which has been fixed. With
reference to that we have fixed the
consumer price also, and if there
should be an increase, a considerable

‘increase, in the producer’s price, that

will affect the consumer’s price also.

Shri Thirumala Rao: Has the atten-
tion of Government been drawn o
press comments that the consumer
does not come much into this picture,
and that the price fixed weighs
heavily on the consumers; if so, what
are the steps that Government con-
template taking about it?

Shri €, Subramaniam: As I have
already stated, if it is possible for us
to ensure supplies at the prices indi-
cated, controlled prices, that would
give great satisfaction to the publiec.
The difficulty is that prices are going
much beyond what have been indicat-
ed as the maximum prices.

Shri Ranga: Is it not a fact that
so far it has been the declared policy
of Government to make available, at
the prices that they have fixed, food-
grains to people up to a particular
income level, and that so far as other
people, who can afford to pay for
better rice, are concerned, they would
be free to purchase in the free mar-
ket at any price?

Shri C. Subramaniam: This is with
reference to controlled distribution
through fair price shops or ration
shops and that is free market. As far
as this is concerned, this is with refer-
ence to the entire produce. There is
no question of discrimination between
low income group and high income
group as far as this price pattern is
concerned.

Shri Bibhuti Mishra: May I know
whether the prices were fixed on an
ad hoc bagi= or on the basis of any
scientific si?huy of the cost of produc-.
tion and whether any growers repre-
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sentatives were consulted at the time
of fixing the prices?

Shri C. Subramaniam: This has
been done on an ad hoc basis because
there was no time to go into the full
implications of the cost of production
and decide on that basis what would
be the remunerative price but this
factor, namely, parity between agri-
cultural and the non-agricultural
prices during the last ten years had
been taken into consideration.

Shrimati Renu Chakravartty: Has
it come to the notice of Government
that in a State like West Bengal the
price which had been advocated for
the ordinary rice is Rs. 13 a maund
and does the Government consider

this to be an incentive price for the
farmer.

Shri C. Subramaniam: I do not
think it is Rs. 13 which we have given
here; the producer’s price in West
Bengal for the common variety is
Rs. 37.50 per guintal.

Shri §. N. Chaturvedi: May I know
whether the Centre has advised the
States to fix the producer’s selling
price and also the wholesaler's and

retailer’s margins and are these being
enforced?

Shri C. Subramaniam: Yes, Sir;
they have already informed the whole-
sale and retail prices on the basis of

the formula given by the Jha Com-
mittee.

Shri P. R. Chakraverti: May I know
whether the States have notified the
price of coarse grains and what is its
impact on the present price?

Shri C. Subramaniam: This is with
reference to the coming crop. We will
have to see the real impact only in
the coming months.

Shri Hem Barua: May I know if
the Government proposes to cordon
off deficit areas and major cities for
the introduction of rationing and if so,
since the most vulnerable part of the
scheme is Government’s dependence
on the State machinery, what steps

NOVEMBER 17, 1964

Oral Answers 10

have been taken to gear up the State
machinery for this purpose? .

Shri C. Subramaniam: With great
respect to the hon. Member, it would
not arise out of this guestion, it is a
completely different matter?

wft Fo fero Wt @ #7FTL A frwm
o # gaee fear ar fv feamT #1
Trifea gz & s, & fFaEr 1
g9 #adl & @17 §, fA9 ¥ avaa ®
gaat fa<nr s¥e famm @1 w1 & w0
qOTIT @ FAATF 41 feafa ¥ 2 fF
ATATT F ©7 §1 3@ g¢ 34 71 THaLlzq
STER 31 AT Wi fRaET F1 FAAT B
FHT &1 &VETT QT FIAT |

Shri C. Subramaniam: Generally,
soon after the harvest the prices are
depressed and it is at that price the
traders purchase. Later on the price
increases. By the policy now advo-
cated by Government, the farmers,
even soon after the harvest, would be
assured of the price declared as the
remunerative price and all organisa-
tions set up will take steps to ensure
that every farmer will be enabled to
get that price.

WA W AT mEEm ®t |Ei

+
st fafar frt
=t wo ATo faaTdl :
it fasqrm srae -
it AUl
st wfgan T e
= WETSET mEET
»it wea fag fegmt -
o asme fﬂ! H
st To To g :
=t siF T aTa :
a"rqm:
ol EAT
ot giveema fgadt

st o TEWT ¢

-

*28.
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=it W wg avEy
. sl To To T :
Sl o Wo LW :
o g W WEAW
il

#IT @1@ aqr iy 59 7E qAEHF
Fo w47 fw

(%) =ar fafam wwr & =,
gizaTq AT Ao § A § TA S

FIATA e TT e 1 I F 417 H
aF17 7 & wieaw favig &7 far

(=) afz &1, A1 3a% 729 § AW
g1 W &1 gaaar ¥ Hw

() @ swawq &1 Fwifeyr &
FHFI § TUR ZE FTATAN 2 7

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): {a) and (b). No final
decision regarding zonal arrangements
for rice has been taken. Regarding
wheat the future of zonal restrictions
would be considered some time before
the next wheat harvest. There is no
zonal system for other foodgrains and
oil seeds. Restrictions on inter-State
movement of Khandsari still continue
and there is no proposal to withdraw
these restrictions.

(e) Abolition of the zonal system
will ensure free trade throughout the
country. Whether in the existing
situation such free trade would serve
public interest is a guestion of policy
to be decided by Government taking
all factors into consideration.

Shri Bibhuti Mishra: [ want to
know whether on account of this
zonal system the food prices in Kerala
have increased and, if it is so, why
the Gowvernment is not contemplating
to abolish the zonal system.

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): It is not
because of the zonal system. There
is a definite shortage and that short-
age gets itself reflected in one way or
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the other. The zonal restriction was
itself brought about mainly because
of the informal restriction which the
States placed on the movement of
foodgrains and that is why it had to
be formalised and the responsibility
placed on the State Governments for
making the surplus available in the
States for the deficit areas.

Shri Bibhuti Mishra: Is it a fact
that due to the zonal system, from
the village to the Centre, several units
have become independent and thus it
is weakening India's unity?

Shri C. Subramaniam: That is a
matter of opinion. I do agree that
this leads to all sorts of distortions. It
has not stopped with State to State
restriction alone; it is from distriet to
district and tehsil to tehsil and some-
times village to village. As a matter
of fact, the whole thing is under consi-
deration, and today in the Chief
Ministers’ meeting, this aspect will be
considered and a final decision taken.

=t ®o ATo faardy : Far  FAT
HEET A AT, S faeew fefes
T 7 5T O A% A1 @, A7
w1 =1 fafre= #1 wid=r 21 Fr 2
A F A @ 1 7@ i fF gw v
F1 A1 att ¥ 39 w1 F20 A 0 af
IA F1 FZZ1AT ATAT AL FH H O/ FA
w1 fag=rr 2

Shri C. Subramaniam: I have al-
ready stated that this will be consi-
dered in the Chief Ministers’ meeting
and a final decision taken.

Shri Narasimha Reddy: On a point
of order. We are not hearing the
English translation.

Mr. Speaker: I will get it examined.

Shri Narasimha Reddy: We can
hear only Hindi; even when English
is spoken, only Hindi is falling on our
ears. I think there may be something
wrong with the equipment,

Mr. Speaker: I will get it examined.
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=) WETEET et § 9 ATt
arar § f& aasi & foy v &dm
saear fawifia #1 & 541 3¢ &
g fr 37T 999 5§ #1 a9 TET
a[Rd g, 9 $B T gl W A
agwT T8 g, femma< ay ng mal
A BT AEEFAT ¥ wfaw ww sow
FT AT & 1 afT of, @) 3w o7 A
/LT A1 F1 fAoia =7 1 famie g
Shri C. Subramaniam: I am able to
hear the English translation. There
is no doubt a difference of opinion
with regard to this zonal system:
whether there should be a State to
State zonal system or a bigger zonal
system as it has been done in the
case of rice, or, whether the whole
country should be one unit for the
purpose of tackling the food problem.
1 should say there are points in favour
of anyone of these arrangements. That
is why they will have to be discussed
in all its details and ultimately a

decision should be taken and the
decision will have to he implemented.

st swTSE T WS VI "Eed
I § A5 F QT AVE A7 A E0 04T
T gow T 2 fF F S moET
AT AT F1HOIF 4 F T H @
o7 $@ 9 ATEIL IH § SERd Ag
£ W 9T TIE BT A 4E g |
Shri C. Subramaniam: I do not
think the hon. Member is putting the
case correctly because I would not
say that there is one positive opinion
on the part of the Central Govern-

ment and another positive opinion on
the part of the State Governments.

»ft wkw Tag fagwar: fom aat
g azr o= afaw I= F FTOOT AT
adi. * fadr faar Imar @, 747 39 At
#t fom gl e T AravEEAT 2
ITFT FE AT ¥ f7y o a1 wae fean
SmEr g ot

Shri C. Subramaniam: Deficit areas
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within the same State? I could not
follow. .

=it wmaw fag fagea: : o3 oo
e F 9T Ow S § S oawt afaw
wTar # §, & vAnr Fvean g fF g w1
foam gadr i FY grEwTar @ saq #71
THIZM 7 52 &F T gaw faan wrar g
a1 Agl, 91T T |

Shri C, Subramaniam: The idea is
that whatever exportable surplus is
available, that should be moved to

the various different deficit areas for
the purpose of distribution in those
areas. How much should be allotted
to each deficit area is decided by.the
Government taking into account the
requirements of each area.

Mr. Speaker: That gquestion is not
strictly relevant as to what would be
given to Punjab in return for the
wheat that you get. Punjab requires
sugar, he says, and therefore when
wheat is taken away from Punjab,
sugar should be given to it.

Shri C. Subramaniam: I am sorry I
could not follow that.

off E AT A A A T 5
® AZ, AET AL WA WS AT 7
Tt T § TR0 WY O ¥ AT A
ag v g | # F aF gwan F fFoag
I AEE & Aifew A g7
Shri C. Subramaniam: I am mnot
hearing the English translation.

Mr. Speaker: He wants to know
whether Government has taken note
of the rise in price in Punjab conse-
quent on the taking away of wheat
from that State for the needs of other
States.

Shri C. Subramaniam: Yes, Sir;
that has been taken note of and that
is why Punjab is kept as a separate
zone for the present.

Shrimati Yashoda Reddy: May I
know whether the hon. Minister is
considering to fix the amount of sur-
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plus available in the surplus States
and abolish the zonal system and
make that particular State responsi-
ble for supplying the quota allotted
by the Centre, without having a
zonal system?

Mr. Speaker: That would be a good
suggestion.

Shri Nath PRi: The Minister earlier
said that the final decision will be
taken soon, May I know when
finally he will be taking the final
decision, in view of the fact that on
four different occasions, the country
and the Parliament have been pro-
mised first that the Chief Ministers’
conference would take the decision.
Then it was postponed to the National
Development Council; then it was
referred to Guntur and now it has
been referred to the Chief Ministers’
conference. May I know when the
final decision will be taken?

Shri C. Subramaniam: The Chief
Ministers are meeting today and to-
morrow for discussing this and for
the purpose of taking a final decision.
I am hoping this would be the final
decision.

=Y gaare fag @ wAATT 7
T e fr v 9 A1 w5 A
o1 AT J7 St faeew aEfee
FTA FT ATT AT AT | FIT T
F o ¥ ag aw ¥ v foew a2
9 & wfAay 37 a9 @y foay @ o
W& FOTET & 93§ 0F FIE A 4%
AR @ AT a1 P F AT Aigar g fw
3q Tt & faemi &t o w9 w97
FT "TZT T T HLRTT D 0 LT 7

Shri C. Subramaniam: T could not
hear the English translation.

Mr. Speaker: The tiller would suffer
immensely because at the time when
he produces the foodgrains, that is
taken away from him at a cheaper
r2te and then he has to get it at a
higher rate when he needs it.
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Shri C. Subramaniam: I thought I
answered that question. That is why
we have now a firm price which the
producer will be entitled to get. We
have also fixed the price at which
ultimately the consumer would get it.
This problem of the exploitation of
the producer by the trade soon after
the harvest would be put an end to
if we successfully implement this
programme.

Shri A, P. Sharma: In view of the
various difficulties experienced in the
country due to the introduction of the
zonal system, may I know what is
the definite opinion of the Central
Government, besides the views of the
State Governm-~nis, about the aboli-
tion of the zonai system?

Shri C. Subramaniam: I do not
think I will be justified in putting
forward what I think about it. It is
a matter‘on which, after discussion
with the Chief Ministers and on the
basis of the consensus of opinion, we
have to take a decision, because ulti-
mately it is the State Governments
who are responsible for the implemen-
tation of this policy.

Shri P. R. Patel: In view of the
clear pronouncements of our Prime
Minister and the hon. Food Minister
that all the ills are due to the zonal
system, ‘may I know whether the
Central Government is unable to re-
mowe this zonal systemm because of
opposition from some Chief Ministers
of States?

Shri C. Subramaniam: It is not
merely that opposition alone; we have
to look into the practical working of
any system. It is with reference to
that that discussions are going on. I
hope after the discussions we would
be taking a decision which would be
on the whole beneficial to the
country.

st TR AW FET T ®
framT 1, 91®  9AT w29 & g1, a
qame & g a1 5= feer e &, e
FOX ¥H, dror IeA A, @) aE 9§,
fard wifz #<1 § @ ofem oo
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&1 & s =mgan § 5 fee aae #r
A ¥ fafew owai & fewmi &
daER & g s ) e qe
i fraifa 52 ™ § 7 @ faow
oo Fay g 7

Shri C. Subramaniam: I am sorry,
I have not been able to follow the
question.

Mr. Speaker: In every province
the farmer has to put in the same
amount of toil and labour for produc-
ing foodgrains. He asks why is there
difference in the prices of the same
commodity in different plaoes.

Shri C. Subramaniam: In spite of
putting in the same toil the results
are different because of the fertility
of the soil and the natural advantages
that certain places have and, there-
fore, that has also to be taken into
consideration.

oY TRFATA= @ Ay WERT .,

Mr. Speaker: This may be added
to the question: “with all the toil
that is put by the farmers equally in
every province and also the represen-
tation that is made here equally by
every hon. Member”.

Shri P. Venkatasubbaiah: Recently
the hon. Minister made a statement
that some of the surplus states are
manipulating the figures and that has
resulted in a certain amount of con-
fusion. May [ know whether this
fact is also weighing with the hon.
Minister is not taking a decision re-
garding the abwolition of food zones?

Shri S. Subramamiam: I stated
that with regard to making awilable
the surplus available and also for the
purpose of getting the supply. Once
we undertake the responsibility for
this the surplus States try to minimise
the surplug available and the deficit
States try to exaggerate their deficit.
This is the Teal difficulty.
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Shrimati Savitri Nigam; May 1
know how far it is correct that the
wrong division of various zones or
the zonal system has been responsible
to a great extent in raising the prices
of the various essential commodities,
and whether any study has been made
by Food Ministry in this respect?

Shri C. Subramaniam: Yes, Sir,
some study has been made; for ex-
ample, in the case of wheat in Punjab
the price ruled between Rs. 45 and
Rs. 55 and at the same time in U.P.
it was Rs. B0 and Rs. 90. Therefore,
it has created some distortion. At
the same time, we have to see how
to solve the food problem as a whole
and with reference to that we have
to take decisions. That is why this
matter is under discussion for a long
time, and I hope ultimately we may
be able to take the correct decision.

Shri Jashvant Mehta: The zonal
system has created new problems and
the Government has announced that
it is considering the question of aboli-
tion of this system. The hon. Prime
Minister stated at a meeting recently
that we are evolving a national food
policy. May I know what is the
national food policy that the Govern-
ment is going to present before the
Chief Ministers’ Conference?

Shri C. Subramaniam: I do not
think the hon. Member iz entitled to
know vhat I would be putting for-
ward before the Chief Ministers’ Con-
ference.

Shri Jashvant Mehta: He may in-
Mr. Speaker: The Conference is

going to be held today and after that
he would come to know of it
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Shri Nambiar; In view of the fact
that there are zonal restrictions, may I
know whether the Government have
taken active steps to procure what-
ever surplus foodstuff is available in
different States? For instance, from
Andhra, which traditionally flowed
rice to Kerala and Madras, for the
last one month nothing hag been forth-
coming. My I know what steps
have been taken?

Shri €. Subramaniam: Recently
the procurements have been intensi-
fied and sufficient movements have
been organised for Kerala. The hon.
Member may be interested to know
that the position in Kerala is improv-
ing now and we hope to stabilise that
SO0TL

Shri Brij Raj Singh: There was a
big controversy between the Central
Government and UP. Government
regarding the export of khandsari
sugar from U.P. May I know whether
any agreement has been reached in
this matter? May I also know whe-
ther the Central Government con-
template lifting the restrictions im-
posed by them, leaving the matter en-
tirely to the State?

Shri C. Subramaniam: I am not
aware of any difference of opinion
between the Central Government and
U.P. Government in this matter.

Shri Brij Raj Singh: Is it not a
fact......

Mr. Speaker: He has said that he
is not aware of it,

Shri Brij Raj Singh: It
strange.

is very
May I remind him......

Mr. Speaker: What can I do if he
says he is not aware of it?

Shri Narasimha Reddy: Since dur-
ing this food crisis it is evident that
the Andhra State has become a milch
cow for all other States in the South.
would the Central Government be at
least charitable enough to sanction
the demand for schemes and grants
set up by Andhra State for its deve-
lopment in other spheres?
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Shri Nambiar: Sure, sure. Any
amount can bz given to that State.
Mr. Speaker: Shri Kashi Ram
Gupta.

st Tt TR TW : Ag @d
sqAEqT AT a9TE TS 4T 98 4T A5G
AT A TUHY FT F A8 NS AT
AT "G I FHC A AT FIAAT
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71 38 F faw F=g aoeTT #7417 39T
EadEcill
Shri C. Subramaniam:
follow the question.

I could not

. Mr. Speaker: What are the obstruc-
tions put forward by the State Gov-
ernments and what is the Central
Government doing to remove those
restrictions?

Shri S. Subramaniam: There is no
State Government which is putting
obstructions. I do not know what the
hon. Member means by ‘obstructions’.
If he is referring to any obstruction
in regard to the functioning of the
Central Government in the matter of
the food problem, there has been ab-
solutely no obstruction.

Mr. Speaker: Now the represen-
tative of Madhya Pradesh might ans-
wer the gquestion.

Shri Radhelal Vyas: Sinde it is the
firm policy of the Government of
India to maintain and stabilise the
price line in foodgrains, is it not a
fact that it is not possible to do so
without putting restrictions on the
free movement of foodgrains from
one State to another or even from
place to place within the same State?

Shri C. Subramaniam. This is an-
other point of view which has been
put forward. One side is suggesting
that there should be free movement
throughout the country. Now he is
suggesting that each village should
be_ a separate zone. It iz a matter of
opinion.
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Shri D. C, Sharma: The zonal sys-
‘tem has been regponsible for a great
deal of smuggling from surplus areas
1o the deficit areas May I know if
anything will be done to stop this
smuggling so that the moral fibre of
the nation improves?

Shri C. Subramaniam: It is all
these aspedts which are being discuss-
.ed before taking a final de-c?sion.

st i oW ;3T FWOR
“aatfaer #% faar sm@ 1 gary faer @
St ®Zre fear gom & 39 1 oFan @
geT & A1 d° FT ET gade #41 Agr
FLAE 7 Amg fEFeE 7 § T
1 FT wEd g 7
Mr. Speaker. He has spoken with

such violence that I cannot interpret
it.

Shri C. Subramaniam: 1 could fol-
low it. The question is: what is the
ohjection to de-cantrol. If we de-

conirol then we should not complain
about rise in prices or non-availabili-
ty of foodgrains in certain areas,
which is not possible at present. It
is for the purpose of regulating pri-es
and supply that we are introducing
controls.

Shri Bhagwat Jha Azad. If the
statement issued twice by a spokes-
man of the Food Ministry that the
food crises in the three Sourthern
States hag 'been due to the policy
adopted by a surplus State in the
South is based on facts, what more
facts are needed by the Government
to remove the zone immediately?

Shri C. Subramaniam: I am afraid,
1 do not subscribe to the statement
which has been published as emanat-
ing from an official of the Food Minis-
trv. I do not think that represents
the correct situation. Every State
Government has been trying its best
to be helpful. In spite of that,
thare are certain difficulties which
cou'd not be overcome.
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Mr. Speaker: Next question. We
should cover some ather questions
also. We have spent 35 minutes on
this question on food alone,

Cooperative Rice Mills

+
[ Shri Rameshwar Tantia:
Shri Vidya Charan Shukla:
Shri ¥. C. Borooah:
Shri Shree Narayan Das:
Shri Bibhuti Mishra.
Shri K. N, Tiwary:
‘2?.‘1 Shri P. R. Chakraverti:
Shri Yashpal Singh:
Shri Kajrolkar,
Shri Ram Sewak:
Shri P. G. Sen:
Shri Vishwa Nath Pandey:
 Shri Y. S. Chaundhary;

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether there is any proposal
under the consideration of the
Union Government to provide 100 per
cent assistance for the setting up of
Cooperative Rice Mills in the country;

(b) if so, when the decision is like-
ly to be taken;

{c) the main features of this pro-
posal; and

(d) the estimated total expenditure
involved in each Mill?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Muriny). (a)
and (b)., Yes, Sir. A decision has

been taken. Necessary instructions
are under issue.
(¢) The National Cooperative

Development Corporation will pro-
vide 100 per cent of the cost as long
term loan to state governments to
provide financial assistance to co-
operatives as share capital contribu-
tion for setting up of the rice mills?

(d) The cost per mill will wvary
between Rs. 1 lakh to Rs. 2 lakhs.

Shri Rameshwar Tantia: May I
know whether it is a fact that eoma
of the co-operative sugar mil's in
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Punjab and Assam had shown big
losses last year while other sugar
mills in the Punjab had made good
profits; if thaet is se, whether Gowvern-
ment will make some new law to re-
gulate the working of the <o-opera-
tives and safeguard the public
money?

Shri B. S. Murthy: This is a ques-
‘tion relating to rice mills.

Shri Rameshwar Tantia: This
money, 100 par cent assistance, will
be given by the Government; so, will
the Government make some new rules
to regulate the working of the co-
operatives to see that the money is
-safeguarded?

Shri B. S Murthy: On the other
hand, the reports that we have re-
ceived show that the working of the
co-operative sugar mills is generally
very satisfactory.

Shri Rameshwar Tantia: I said
about the Punjab and Assam.
Mr. Speaker: Order, order. He

should ask the question and have the
answer. He should not begin to
argue and dispute the statement.

Shri Rameshwar Tantia: There are
thousands of old rice mills in the
country. May I know whether these
co-operative mills will consider tak-
ing those mills on lease instead of
building new mills or together with
building new mills also?

Shri B. 8. Murthy: We are not tak-
ing old ric2 mills wholesale We
wanted to have 500 rice mills, both
new and old.

Shri P. C. Borooah: What is the
present rice-milling capacity in the
country in the cooperative sector and
by this new proposal to what extent
are we going to meet the co-operative
sector production?

Shri B. S. Marthy: I do not think
1 have figures for the rice-milling
capacity of the whole count— but ‘as
far as the co-omerstive ='es mi'ls are
CONreTNad  +he aealapad miaa =illn are
about 13% and rira hullor: are 76.
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Shri P. C. Borovah: Capacity?

Shri Kashi Ram Gupta: I want to
know whether all the rice ‘millg have
equal capacity for production; if not,
what is the total capacity of all the
100 rice mills?

Shri B. S. Murthy: I said that we
are thinking of estabiishing nearly
500 new rice mills in the co-operative
sector out of which we wunted to
see that 100 are established in States
which are co-operatively under-deve-
loped. As far as the capacity is con-
cerned, we cannot say now; it all de-
pends on each unit.

Shri B. 5. Murthy: The hon. Mem-
whether 100 per cent Gowvernment
assistance does not implicate 100 per
cent Government control; if so, how
do the Government propose to intro-
duce and sustain the co-operative
priaciple in this venture?

Shri B. S. Murthy: The hon. Mem-
ber knows that we are trying to de-
officialise, as far as possible; there-
fore, the question of officialising the
rice mills does not arise. What is
being done is that 100 per cent assis-
tan» ia being given to the State
Governments and the State Govern-
ments will, in turn, purchase shares
in the co-operative marketing socie-
ties as and when they establish the
rice mills, contemplated under that
scheme.

Shri Kapur Singh: Has he answer-
ed my question?

Mr. Speaker: He thinks so.

Shri Man Sinh P. Patel: In view
of the decision to nationalise all the
rice mills, may I know whether Gov-
erment has contemplated any legisla-
tion or rules whereby Government
or Co-operatives organisations can
come up to take over the existing rice
mills?

Shri B. §. Murthy: There is no de-
cision as far as nationalisation is
concerned. We are trying to see
that, as far as possible, the co-opera-
tive seotor develops its activities in
rice milling,
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Food Production in 1964-65
+

[ Shri Hem Barua:
Shri P. C. Borooah:
Shri Rameshwar Tantia:
30 Shri Yashpal Singh:
"} Shri Bhagwat Jha Azad:
| Shri D. D. Puri:
, Shri Subodh Hansda:
7 Shri S. B. Patil:

Will the Minister of Foog and
Agriculture be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a state-
ment in the FAO report to the effect
that the total output of food in 1964-
65 is unlikely to be higher than in
1963-64; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis=
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). In
their Report on the State of Food
and Agriculture, 1964, the FAO have
discussed the agricultural production
outlook for 1964-65. It may be men-
tioned that the year 1964-65 referred
to in the F.A.O. report relates to
1963-64 agricultural year as far as
India is concerned. Exact quantita-
tive estimates in regard to the produc-

tion of foodgrains during 1964-65
have not yet become available.
According to certain quali-

tative indication, the production of
Kharif cereals is expected to be
higher this year than last year.

Shri Hem Barua: Replying to the
Food Debate during the last session of
Parliament, the hon. Food Minister said
that the next rice crop was going to
be as good as last year's crop. If the
last year’s crop was as good as that,
may I know why is it that there is
such an abominable scarcity all over
the country today? 1Is it because of
bad planning or bad distribution or
top much of optimism on the part of
the Food Minister?

The Minister of Food ang Agricul-
ture (Shri C. Subramaniam): During
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the last year, that is, 1963-64, the
production of rice was 36.5 million
tons. As a matter of fatt, this year
the preliminary estimates show that
it will be higher than 36.5 million tons,
a little better than that. All the
harvést has yet to come, It hag com-
menced just now. Therefore, the
effects of it will be known only when
the harvest is in full swing and market
arrivalg are there.

Shri Hem Barua: If it is a fact
that the FAO report has also pointed
out that whatever increase in rice
production may be expected is going
to be wvitiated by reduced output of
grains, pulses, wheat, etc., may I know
what steps Government have taken to
improve the production in the matter
of these food commodities?

Shri C. Subramaniam: On the agri-
cultural side, we are trying to increase
per acre production in the country as
a whole. That is being done by more
fertilisers, better seeds and better use
of irrigation facilities.

Shri P. C. Borooah: May I know
whether it is a fact that India has
been placed by the FAO at the bottom
in the matter of present per capita
availability of protein in foodgrains
and, if so, may I know whether there
is a proposal for increasing the per
tapita availability of Protein in food-
grains in the Fourth Five Year Plan?

Shri C. Subramaniam: It is true
that our per acre production is one of
the lowest in the world and that is
why it is a case for hope and because
it is at the lower level it is always
easier to improve the production. That
is why we are taking all the measures
of giving better fertilisers, better seeds
and better irrigation facilities on the
basizs of which alone the production
can increase.

Shri Rameshwar Tantia: May 1
know the reasons given by them in
support of their views and whether
the Government is convinced by their
reasons?

Shri C. Subramaniam: As I already
stated in the main answer, the FAO
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was talking about 1963-64. Ags a mat-
ter of fact, they have given the reasons
for the shortfall. There have been
heavy losses in the spring crop.

Mr. Speaker: Is it an accessible
document?

Shri C. Subramaniam: It is an
accessible document.

=t gagre Fag - IR qET A1
& 3I9¢ ¥ a7 9AT AE0 A fF e
THo To Hio & IF frgrE w1 !‘I’é"T
oA B 97 QAT | WAT 98 §H F1 HAT
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foo 58 & a1 39 s & 7

Shri C. Subramaniam: With regard
to 1963-64, the FAO have reported
only the facts available. There is no
guestion of their being incorrect.
But, as | already stated, their report
relates to 1963-64. During that year,
the crops were affected by severe
winter conditions. They themselves
have referred to it. We cannot avoid
weather being unfavourable to us at
any time.

Shri Bhagwat Jha Azad: May !
know whether the FAO, while com-
menting on the low yield for the
period 1963-64, has given the reasons
for that? May I know whether they
have put the blame on the farmers
for inefficiency or whether they have
given any reason for the mal-
administration under which farmers
are not getting proper facilities for
everything. What are the main
reasons given and what Government
is doing with regard to that?

Shri C. Subramaniam: You have
suggested, Sir. that if it is an avail-
able document, the reasons can be
looked into. As far as we are con-
cerned, the main reason given is the
adverse weather conditions, particu-
larly the severe winter conditions.
As far as the other things are con-
cerned, we have to improve the tech-
nigues, we have to improve the tech-
niques of the farmer for which we
have to take action.
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Shri C. Subramaniam: We are not
putting any restrictions on cash crops.
They are also needed for the country.

Shri P. R. Patel: In spite of our
spending more than Rs. 200 crores for
the improvement of agriculture, the
per-acre production has not increased.
May I know whether the defect lies
in our approach to the agriculturist?

Shri C. Subramaniam: There has
been an increase. There is no use
saying that there has been no in-
crease at all., But I do agree that it
is not adequate. We are trying to
have more fertilizers, improved plant
protection methods and better irriga-
tion facilities.

Shri P. R. Patel: My question was
whether the approach to the agricul-
turist is not proper angd that is the
reason.

Shri C. Subramaniam: If the
approach to the farmer is with refe-
rence to the prices which have been
made available to him, I may say that
is why we have fixed a remunerative
price. With regard to extension ser-
vices we are trying to improve them.
so that the farmer may be better in-
fluenced to have better farming.

Dr. Sarojini Mahishi: May I know
whether the dilatoriness and the in-
ertia existing in the Food Ministries
of the State Governments also contri-
bute to the fall in agricultural pro-
duction and, if so, the reaction of the
Government towards the proposal
made by the Chief Minister of West
Bengal to use the services of an army
officer to eradicate these things in the
State Food Departments?

Shri C. Subramaniam: I do not
think the use of the army in this field
will give very beneficial results.
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Shri C. Subramaniam: 1 do agree,
I am unable to meet the demand for
fertilizers not only in the Punjab but
throughout the country. Fortunately
the demand has increased. It iz a
healthy sign, But we do not have
sufficient fertilizers to meet the de-
mand and we are trying to import
more fertilizers.

o TR wAEL AMfgar © 747 Far
TE1ET &1 0AT & fF vy  ww vy
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Mr. Speaker: I could not follow

Dr. Lohia.

Shri C. Subramaniam: As a matter
of fact the increase in food produc-
tion for the Third Plan was not fixed
at 15 per cent. but even g little higher.
But for the last two years there has
been a stagnation in the productic.n,
and it has remained stagnant because
of the adverse weather conditions.

w ATAqE . AT WERT F7 9T
a5 ¥ faege fwa & 1

o T wAPY Mfgar gz At
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wan wgRT - § @7 7@ qwET
zafau # fafaeez qrga &) 78 qu=Ar
%47 | If other talks cease I might
be able to follow the hon. Member.
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Mr. Speaker: Whether there is any
direction by Government that the
officers should show

o I FAET AMfgar @ Aeqw
WERT, B[O G 7T F A | W
I3 F 90 2, AT TFH 3T gAY H
a1 femr 2 7

grafe ®dy (st wwii) o A
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Shri C. Subramaniam: In which

case they have disobeyed our instruc-
tions and have not shown any increase.

To W wARET Aifgar - mew
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‘Mr. Speaker: The
said that there was a

hon. Member
directive hy

Government, but Government deny
that.
Bhri Harish Chandra Mathur: If I

have hearg the hon. Minister cor-
rectly, I think he said that if such
instructions had been issued, they
hag not been obeyed by the Govern--
ment servants?

Shri C. Subramaniam: That 135
one way of contradicting it. If my
hon. friend is not able tp appreciate
that, I am sorry.

Shri Koya: The hon. Minister has
just now stated, if I have heard him
aright, ‘that the food position has im-
proved this year. If that be so, what
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is the justification for his statement
that we must have rationing for
seven years to come?

Shri C. Subramaniam; With all tie
increase, it is mot enough to feed the
increasing population in our country.
After all, the target fixed for ths
Third Plan was 100 million tons. With
all -this increase, we would not be
reaching anywhere near that figure of
100 million tens.

Third Shipyard

+
( Shri Surendra Pal Singh:
Shri Subodh Hansda:
*31. ¢ Shri §. C. Samanta:
Shri M. L. Dwivedi:
( Shrimati Savitri Nigam:

Will the Minister of ‘Transport be
pleased to state:

(a) whether Government are con-
sidering a proposal to set up a third
shipyard to meet the country's grow-
ing demand for ships; and

(b) if so, where this shipyard will
be located?

The Minister of Tramsport (Shri
Raj Bahadur): (a) No, Sir.

(b) Does not arise.

Shri Surendra Pal Singh: In view

of the fact that the Japanese Govern-
ment are taking rather long in com-
ing to a final decision regarding the
Cochin Shipyard Project, may I know
why the Indian Government do not
consider it desirable to think in terins
of setting up a third shipyard as early
as possible in collaboration with some
other foreign country, for obvious
reasons?

Shri Raj Bahadur: As I had ex-
plained earlier in the House, there
has been a wide area of agreement in
regard to the terms and conditions for
the setting up of the second shipyard
at Cochin. However, one or two points
such as fees for royalties or consul-
tance, currency, exchange, etc., still
remain tp be finalised. The Japanese
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are considering our final proposals in
these matters and we are expecting a
reply from them in the next one week
or so.

Shri -Surendra ‘Pal Singh: May I
know what is our Fourth Plan target
for new tonnage, and would the exist-
ing shipyard at Visakhapatnam and
the proposed shipyard at Cochin be
able to fulfil this target, during the
Fourth Plan period?

Shri Raj Bahadur: It would be
premature for me to say anything
about the target in the Fourth Plan.
We intend to put it at a figure of
about 3 to 3’5 million GRT roundly.

So far as the capacity of the ship-
yvards is concerned, the augmented
capacity of the Hindustan Shipyard
Ltd. would be in the neighbourhood
of 55,000 to 60,000 GRT, and to begin
with, the capacity of the Cochin ship-
yvard would be 63,000 GRT as per the
project or scheme given by the Japa-
nese Government, which can be rais-
ed up to 125,000 GRT, which means a
total of about 180,000 GRT which
would be good enough for meeting the
replacement needg of the order of
200,000 tong per annum, when our
fleet stands at 4,000,000 GRT.

Shri Subedh Hamsda: In view of
the fact that the demand of the
shipping corporation would not be
met by the Cochin Shipyard, may I
know whether Government pronose
to survey the new Haldia port that
is coming up for the next shipyard?

Shri Raj Bahadur: We would like
to take full advantage of the capacily
of the Hindustan Shipyard Ltd., and
the second shipyard at Cochin. There
is a probosal to enahle the Garden
Reach Workshop, which is also a Gov-
ernment-owned shipyard, to produce
ships up to 10,000 GRT.

Shri S, C. Samanta: May I know
whether the comprehensive survey
made by the Indian and foreign ex-
perts about the location of the second
shipyard at Cochin will be taken into



33 Orai Answers

consideration and np other expert

committee will be set up for the third
shipyard?

Shri Raj Bahadur; We are still in
the stage of setting up the second
shipyard. For the second shipyard,
the final choice of site at Cochin has
been made. As and when we propose
to zet up the third shipyard, we shuall
cortainly take into account the re-

_commendations and opinions of the
U.K. Mission which came to this coun-
try and examined this question.

Shrimati Savitri Nigam: May I
know how far this is correct that the
money that we have spent in terms
of foreign exchange during the Third
Five Year Plan in chartering various
ships would be sufficient for the es-
tablishment of another shipyard?

Shri Raj Bahadur: The guestion of
a shipyard and the question of having
to spend on freight are quite different.
Even so, I think what the hon. Mem-
ber said will not be correct.

Shri Indrajit Gapta: In view of the
fact that the Vizag shipyard has never
been able to perform up to its capa-
city so far and also in consideration
-of the fact that the Cochin shipyard
perhaps exists only on paper, how do
Government propose to make up the
additional target in the Fourth Plan
of 3—3.5 million tonnes except by
purchases? In the latter case, will
not foreign exchange difficuty prevent
it being done?

Shri Raj Bahadur: It is our
intention to  increase
capacity in the country .and with
that end in view, the second ship-
yard has been proposed. There is no
doubt that it will come wup very
shortly. The matter is complicated;
it has got special techniques and com-
mercial secrets. It is not easy for us
to get collaboration. We hawve suc-
ceeded in getting that and I am sure
there should be no suspicion or doubt
about that particular matter.

firm
shipbuilding
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So far as building up the fleet is
concerned, it is done partly by build-
ing ships in our shipyards and partly
by acquisition,

Shri Mohammad Elias: Just now
the hon. Minister said that the Gar-
den Reach Workshop will be able to
build big ships. When will the dry
dock and other construction work to
build big ships be completed towards
this end?

Shri Raj Bahadur: As and when the
capacity of the G. R. Workshop is
increased to build ships upto 10,000
GRT, all the necessary and ancillary
facilities will be provided.

Shri Warior: What are the remain-
ing difficulties which Government
face in expediting the construction
of the Cochin shipyard?

Shri Raj Bahadur: As I said, it is a
big and complicated agreement cover-
ing so many points. The question of
royalty, the question of payments in
respect of drawings, the question of
payments in respect of consultancy,
the question of repatriation of the
dividends on equity participation—
all these matters are there. They are
considering them. They have got
our final and firm offer. The reply
which they have promised will come
in the next few days timo2.

Shri Narendra Singh Mahida:
Does any foreign government, in the
Middle East or Far East, plan to cons-
truct ships in our shipyards?

Shri Raj Bahadur: That
has not arisen.

question

Shri Thirumala Rao: In view of the
long time that is taken for the final
conclusion of this deal in connection
with a second shipvard, is there any
proposal pending awith Government to
encourage the private sector also in
India, with Indian collaboration, to
build another shipyard?

Some hon. Members: No, no.

Shri Raj Bahadur: At the moment,
none.
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Mr, Speaker: Question 32.

Shri S. N. Chaturvedi: May I sug-
gest that qlestion 36 may also be
taken up with this question?

Mr. Speaker: Is the Minister agree-
able?

Shri C. Subramaniam: Yes,
can be taken together.

Foodgrains to States

+
( Shri P. C. Borooah;
Shri Vidya Charan Shukla:
Shri Prakash Vir Shastri:
Shri Jagdev Singh
Siddhanti:
Shri Shree Narayan Das:
Shri Jashvant Mehta:
Shri S. M. Banerjee:
Shri Daji:
Shri Daljit Singh:
Shri P. R. Chakraverti:
Stri Ram Sewak Yadav:
“32.

they

Supply of

Shri Yashpal Singh:

Shri Vishram Prasad:

Shri Gulshan:

Dr, P. Srinivasan:

Shrimati Ramdulari Sinha:

Shri R. Ramanathan
Chettiar:

Shri Sezhiyan:

Shri Vishwa Nath Pandey:

Shri Solanki:

Shri Narasimha Reddy:

Shri Kapur Singh:

Shri Buta Singh:

Shri R. 5. Pandey:

Shri Hukam Chand

‘- Kachhavaiya:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the present position in regard
1o the scarcity of foodgrains in various
States and Union territories;

]

(b) the demands made by the
different States and Union territories
for the supply of foodgrains from the
Centre during the last three months;

(¢) the allotments actually made by
the Centre and the quantities actually
supplied;
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(d) whether despite higher imports
of wheat during the last three months,
such wheat and its flour has been too
scarce in Delhi in particular and the
country in general; and

(e) if so, the reasons therefor?

The Minister of Food and- Agricul-
ture (Shri C. Subramaniam): (a) The
food situation in the country has
considerably improved recently, ex-
cept in Kerala, Madras and Mysore.
It will ease further with the arrival
of the kharif crops.

(b) and (c). The requirements of
the States are considered in consul-
tation with the State Governments
and supplies are arranged having
regard to their needs and the overall
availability of foodgrains with the
Central Government. A statement
showing the allotments of wheat and
rice made and the quantities actually
supplied from the Central stocks to
the different States and Union Terri-
tories from August to October, 1964
is placed on the Table of the House.
[Placed in Library. See No. LT-
3355/641.

(d) and (e). There is some scarcity
in the wheat-consuming areas. In
Delhi there is no scarcity as there is
free flow of indigenous wheat in Delhi
market from Punjab.

Mr. Speaker: Mr, Borooah.

An hon. Member: Let question 36
also be answered.

Mr. Speaker: There would be no
time for supplementaries then.

Shri P. C. Borooah: The short sup-
ply of rice to the State of Kerala has
of late created a riotous situation
there. May I know what are the
main reasons which created such a
situation?

Shri C. Subramaniam: I am making
a statement on this soon after Ques-
tion Hour—it is on the agenda.

‘Shri Vidya Charan Shuokla: Out of
the 55,100 tonnes asked for by Madhya
Pradesh, only 47400 tonnes have
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been supplied. May I know whether
this was in wheat or a demand was
made by the State Government that
some other cereals should be supplied
instead of wheat?

Shri €. Subramaniam: This is with
reference to wheat and rice. As far
as Madhya Pradesh is concerned, it
is only wheat.

Dr, Ranen Sen: The hon. Minister

just now stated that excepting cer- -

tain States, the food situation was
improving in the rest of the country.
Is it not a fact that in certain States
in Eastern India, like West Bengal,
the price of rice is very high due to
the fact that scarcity still continues
there?

Shri C. Subramaniam: There, large-
scale controlled distribution wunder
controlled prices is taking place, and
I do not think there is scarcity in
West Bengal now.

WRITTEN ANSWERS TO
QUESTIONS

Peace Talks with Nagas

[ Shri Hem Barua:

Shri Bagri:

Shri Vishram Prasad:

Shri Rameshwar Tantia:

Shri P. C. Borooah:

Shri Surendra Pal Singh:

Shri R. G, Dubey:

Shri Yashpal Singh:

Shri Bibhuti Mishra:

Shri K. N Tiwary:

Shri D. C. Sharma:

*1, J Shri Prakash Vir Shastri:

Shri Jagdev Singh
Siddhanti:

Shri Vidya Charan Shukla:

Shri S, M. Banerjee:

Shri Daji:

Shri P. R. Chakraverti:

Shri P. K. Deo;

Shri Solanki:

Shri Gulshan:

Shri Ram Sewak Yadav:

Shri 8. N, Chaturvedi:
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Shri Shree Narayan Das:

Shri Bhagwat Jha Azad:

Shri D, D. Puri:

Shri C. K. Bhattacharyya:

Shri Bishwanath Roy:

Shri Brajeshwar Prasad:

Shri Surendranath Dwivedy:

Shrimati Vimla Devi:

Shri R. Barua:

Shri Kolla Venkaiah:

Shri Kajrolkar:

Shrimati Ramdulari Sinha:

Shri Y. S. Chaudhary:

Shri H. C. Soy:

Shri Naval Prabhakar:

Shri Hukam Chand
Kachhavaiya:

Shri Sham Lal Saraf:

Shri Sivamurthi Swamy:

Shri Gokulananda Mohanty:

Shri Rama Chandra Mallick:

Shrimati Renuka Barkataki:

Shri R. S. Pandey:

Shri Vishwa Nath Pandey:

Shri M. Rampure:

\ Shri D. D. Mantri:

Will the Minister of  External

Affairs be pleased to state:

(a) the progress made in the peace

talks between Naga Hostiles and
Government representatives at
Kohima;

(b) whether it is a fact that the
representatives of the Naga Hostiles
objected to the presence of Mr. Shilo
Ao, Nagaland Chief Minister, at the
Conference table and if so, how was
the matter settled; and

(e) whether it is also a fact that
Naga Hostiles have demanded the
extension of the period of suspension
of operationg,as long as possible and
if so, the reaction of Government
thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) The talks are
still going on and have not reached
a definitive stage.

(b) Initially, the underground de-
legates objected to the presence of
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Mr. Shilu Ao at the Conference table
but the Indian Delegation drew their
attention to the fact that, in the cor-
respondence leading to the suspension
of operations, it had been specifically
stated that “the Government of India
...... will depute representatives,
with whom will be associated the re-
presentatives of the Government of
Nagaland, to take part in the talks..”
The Indian Delegation insisted on
this condition being fulfilled and the
underground leaders accepted that
position.

(¢) An extension of the period of
suspension of operations was suggest-
ed by the Peace Mission and accepted
by the Government of India.

Expert Committee for All India
Radie

( Shri Prakash Vir Shastri:
| Shri Jagdev Singh
Siddhanti:

] Shri Hem Barua:
| Shri Yashpal Singh:

*2. 4 Shri Bhagwat Jha Azad:
| Shri Himatsingka:
| Shri Rameshwar Tantia:
| Shri sidheshwar Prasad:
| Shri Y. S. Chaudhary:
| Shri D. D. Mantri:

_ Shri Sivamurthi Swamy:

Will the Minister of Information and
Broadcasting be pleased to refer to
the reply given to Starreq Question
No. .151 on the 14th September, 1964
and state:

(a) whether the proposed expert
cpq:mittee for the purpose of stream-
lining the work of All India Radio
has been appointed;

(by _if so, the composition of  the
Committee and its terms of reference;
and

(c) when this Committee is likely
to submit its report?
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The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) to (c). The composition,
terms of reference and the tenure of
the Committee are being finalised
and it is expected to be appointed
very shortly. It will go into the
working of the various Media A Units
of the Ministry of Information and
Broadcasting, including the All India
Radio, and is expected to submit an
interim report, within six months.

Prime Minister's Talks with Pakistan
President

(" Shri Yashpal Singh:

Shri Vidya Charan Shukla:

Shri P. C. Borooah:

Shri Prakash Vir Shastri:

Shri Jagdev Singh
Siddhanti:

Shri M. L. Dwivedi:

Shrimati Savitri Nigam:

Shri S. C. Samanta:

Shri Subodh Hansda:

Shri Bagri:

Shri Vishram Prasad:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri Daljit Singh:

Shri P, K. Deo:

Shri Solanki:

Shri S. M_ Banerjee:

Shri D. D. Puri:

Shri Tridib Kumar
Chaudhuri:

Shri §. N. Chaturvedi:

Shri M, N. Swamy:

Shri Surendra Pal Singh:

Shri Rameshwar Tantia:

Shri Surendranath Dwivedy:

Shri R. Barua:

Shri Kolla Venkaiah:

Shri Sivamurthi Swamy:

Shri Naval Prabhakar:

Shri Ram Sewak Yadav:

Shri Y. S. Chaudhary:

Shri Gulshan:

Shri H. C. Soy:

Shri Hem Raj:

Shri Jai Bahadur Singh:

| Shrimati Renu Chakravartty:

A
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Shri Buta Singh:

Shri Kapur Singh:

Shri R, 5. Pandey:

Shri Vishwa Nath Pandey:

Will the Prime Minister be pleased
1o state:

(a) whether he had a meeting with
President Ayub Khan of Pakistan
while returning from Cairo in October
last;

(b) it so, what subjects were dis-
cussed; and

(e) the outcome thereof?

_The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) Yes.

(b) and (c). A copy of the joint
statemnent issued after the meeting is
placed on the Table of the House.

JOINT STATEMENT

The President of Pakistan and the
Prime Minister of India met informal-
ly today during the latter’s stopover
in Karachi en route to New Delhi
from Cairo.

The two leaders had a general dis-
cussion on relations between the two
countries. They were both firmly
of the view that these relationg need-
ed to be improved and conducted to
their mutual benefit as good neigh-
bours. They agreed that to that end
it was necessaly to promote better
understanding between the two coun-
tries and to settle outstanding pro-
blems and disputes on an honourable
and equitable basis.

They iurther agreed that discussion
between the two Governments at
appropriate levels should be held at
the earliest possible moment so as to
give effect to their common desire to
develop friendly and co-operative re-
lations between the two countries.

'The opportunity to have this per-
sonal exchange of wviews was wel-
comed by the President and the
Prime Minister whoe will remain in
touch to determine how these objec-
tives can best be realised.
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Manufacture of Jets with U.AR.
Collaboration

Bibhuti Mishra:

K. N. Tiwary,
Vishram Prasad:
Bagri:

Shri Rameshwar Tantia.
Shri Warior:

[ Shn

| swri

J g!;q Daji:
r1

|

|

|

Shri
Shri

Onkar Lal Berwa:
Shri Guishan:

Shri Gokulananda Mohanty:
Shri Rama Chandra Mallick:
Shri R. Barua:

Shri R. S. Pandey:

Shri Kishen Pattnayak:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that India
and U.A.R. have signed an agreement
for the joint manufacture of jet fighter
planes; and

(b) if so, its broad outlines?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M,
Thomas): (a) and (b). An Agree-
ment was signed between the Govern-
ments of India and UAR on 28th
September, 1964 agreeing in principle
to collaborate for the dsvelopment of
a supersonic fighter aircraft in India
and a suitable power plant in UAR.
Further studies and dissussions to
finalise details are likelyv to be held
SOOTL

Sino-Indian Border Dispute

7 Shri K. N. Tiwary:

Shri Bibhuti Mishra:

Shri Hem Barua:

Shri Yashpal Singh:

Shri Vidya Charan Shukla:
Shri P. C. Borooah:

Shri Shree Narayan Das.
Shri Surendra Pal Singh:
Shri Bagri:

Shri Vishram Prasad:

Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shri Naval Prabhakar:
Shri Daljit Singh:

Shri P. R. Chakraverti:

5]

———
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Shri Harish Chandra

| Mathar:

" Shri D. D, Puri:
Shri S. M. Banerjee:

| . 2ri Tridib Kumar

Chaudhuri:

J St 7. N. Chaturvedi:
H thagwat Jha Azad:

Sho o a

Shri Brajeshway Prasaa:

\ Shri Bishwanath Roy:

| Shri Rameshwar Tantia:

| Shri Sivamurthi Swamy;

Dr. Saradish Roy:

Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri Mohan Swarup:

[ Shri Vishwa Nath Pandey:

Will the Minister of External Affairs
be pleased to state;

(a) whether our territorial dispute
with China was discussed with the
Colombo Powers, jointly or indivi-
dually, assembled at Cairo during the
non-aligned Conference, apart from
placing the matter on the agenda of
the Conference; and

(b) if so, the outcome thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) As there
was a general understanding even at
the preparatory meeting of the Non-
aligned Conference, there was no
question of placing the India-China
border dispute on the agenda of the
Conference. Nor was this dispute
specifically discussed by the Prime
Minister in his informal talks with
some of the Heads of States of the
Colombo Conference countries during
the period of the Cairo Conference.
Prior to the opening of the Non-
aligned Conference the Prime Min-
ister had general discussions on
warious important matters with the
President of the United Arab Repub-
lic in which this subject figured
among others.

(b) There has been no change in
the situation. China continues to dis-
Tegard the Colombo proposals
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M.IGs from USSR,

Shri D. C. Sharma:

Shri Prakash Vir Shastri:
Shri Jagdev Singh
Siddhanti:

*6. { Shri Naval Prabhakar:
Shri Onkar Lal Berwa;
Shri Gulshan:

Shri Vishram Prasad:
Shri Bagri;

Will the Minister of Defence be
pleased to state:

(a) whether any delivery schedule
is available for the MIG-21 aircraft
to be supplied by U.S.S.R. under the
August 1962 agreement and the
agreement concluded during his re-
cent visit to Moscow; and

(by if so, when the first consign-
ment is likely to be received?

The Deputy Minister in the Min-
istry of Defence (Dr. D. 8. Raju): (a)
and (b). Six MIG aircraft arrived in
India in the first half of 1963, Two
of them have since crashed. It is re-
gretted that the information regard-
ing the number of aircraft which the
USSR has agreed to supply and the
dates of their delivery cannot be dis-
closed in the public interest.

Manufacture of MIG-21

(Shﬁ Vidva Charan Shukla:
| Shrimati Sharda Mukerjee:
+y. { Shri D. D, Puri:
Shri B. K. Das:
LShri M. L. Jadhav:

Will the Minister of Defence be
pleased to state:

(a) the progress made uptodate
in the manufacture of MIG-21 in
India; and

(b), whether the manufacturing
programme of MIG-21 is going on
according to schedule?

The Minister of Defence Produc-
tion in the Minisiry of Defence (Shri
A M. Thomas); (a) The training of
personne] and civil construction pro-
grammme of the MIG Factories is pro-
gressing satisfactorily.



45 Written Answers

(b) Various steps necessary for
setting up manufacture of MIG air-
craft have been taken up and are
proceeding according to the plan,

Autonomy to Hill Districts of Assam

rShri P. C. Borooah:
Shri Surendra Pal Singh:
Shri Vishram Prasad.
*8. Shri Bagri:
Shri Sarjoo Pandey:
Shri H. C. Soy;
Shri Hem Raj:

Will the Prime Minister be pleased
to rzfor to reply given to  Starred
Question No. 315 on the 21st Septem-
ber, 1964 and state:

(a) whether the Commission which
was proposed to be constituted to go
into the question of granting further
autonomy to the hill distriets in
Assam has since been set up; and

(by if so, its composition and pre-
cise terms of reference?

The Prime Minister and Minister ef
Atomic Energy (Shri Lal Bahadur
Shastri); (a) and (b). The matter
ig still under consideration.

Committees in the Ministry of I. & B.

Shri R. G. Dubey:
Shri Yashpa] Singh:
Shri Daljit Singh:

*9 . Shri Surendranath
Dwivedy:
Shri R. Barua:
Shri R. S. Pandey:
Shri Kishen Pattnayak:

Will the Minister of Information
and Broadeasting be pleased to state:

(a) whether it is a fa=t that a deci-
gion has been taken to abolish 48
out of the 72 Committees attached to
the Ministry of Information and
Broadcasting;

(by whether there is any proposal
to further scrutinise and reduce the
remaining committees; and

(o) the nature of work allotted to
these Committees?
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The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi). (a) Yes, Sir.

(b) Yes, Sir, with reference to the
Committees attached to the A.LR.
Stations the review of which is now
in progress.

(e) A statement showing the names
and functions of the twenty-four
committees which will remain in
existence is placed on the Table of
the Lok Sabha. [Placed in Library.
See No. 'LT-3356/64] The composition
and functions of these Committees
is now under review in the light of
the allied Committees having beem
disbanded or merged.

Chinese Concentration near Simo-
Indian Border

rShri Vishram Prasad:

Shri Hem Barua:

Shri Bagri.

Shri P. C. Borooah:

Shri Surendra Pal Singh:

*10. j Shri S. N. Chaturvedi.
Shri Onkar Lal Berwa:

Shri Omkar Singh:

Shri Kajrolkar:

Shri Gulshan:

| Shri B. K. Das:

A
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Chima
hag started massive troop concentra-
tion along the entire Sino-Indian bor-
der and never since Chinese aggres-
sion of 1962, China has made sueh
massive movement directed against
India; and

(b) if so, the broad outlines of the
situation?

The Deputy Minister in the Mimis-
try of Defence (Dr. D, 8. Raju): (a)
and (b). While the Chinese build-ug
all along the Sino-Indian border com-
tinues and is heavier than what it was
in October 1962, no reports have come
to the effect that China has recently
inereased substantially concentration
of troops on the border.
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Pak, Concentration on Kashmir
Border

[ Shti S. M. Banerjee:
| Shri Daji:
& Shri Onkar Lal Berwa:
11. 2 Shri Omkar Singh:
Shri Gulshan:
Shri 8. N. Chaturvedi:

Will the Minister of Defence Dbe
pleased to state:

(a) whether Pakistani armed forces
have concentrated on the border of
Kashmir;

(b) if so steps taken to counteract
any offensive; and

(c) whether people in those border
areas have been supplied with arms
and ammunition?

The Deputy Minister in the Minisiry
of Defence (Dr. D. S. Raju); (a) Re-
ports have been received that Pak-
istan!/Pakistan-occupied-Kashmir troops
have moved from rear to the forward
areas along the Cease-fire Line iIn
Jammu and Kashmir, There has,
however, been no fresh induction of
troops in the P.OK. area.

(b) and (¢). Various precautionary
measures have been taken in the in-
terests of security on our side of the
Cease-fire Line,

Demarcation of Indo-Pak. Border

*12. Shri N. R. Laskar: Will the
Minister of External Affairs be pleased
to refer to the reply given to Starred
Question No. 918 on the 6th April,
1964 and state:

(a) the progress made to demarcate
the area on the Tripura-East Pakistan
border, specially on the upper rea-
f:has of the Fenny river where Pak-
istan has raised m dispute;

(b) whether the Government of
Pakistan have agreed to our proposal
of joint inspection ‘of the area; and

(c) if not, the reaction of Pakistan

t to this proposal?

The of External Affairs

(Shri Swaran Singh): (a) There has
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been no progress, in the current year,
in the demarcation of areas on the
Tripura-East Pakistan border.

(b) and (¢). The Government of
Pakistan has not so far agreed to our
proposal for a joint inspection of the
Fenny river area.
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Part Payment of Wages in Kind

Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Bibhuti Mishra;
Shri K. N. Tiwary:

Shri §. M. Banerjee:
Shri Daji:

Shri Oza:

Shri Sham Lal Saraf:
Shri D. C. Sharma;
Shri A. P. Sharma:
Shri J. B. S. Bist:

Shri P .Venkatasubbaiah:

Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether Government have out-
lined a scheme for the part payment of

*14.
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wages in the shape of essential com-
modities in terms of the recommenda-
tions made by thz Indian Labour Con-
ference at Banga.ore;

(b) how far the scheme gives a guar-
antee of the supply of essential com-
modities at fixed price with a view 10
avoid erosion of real wages;

(¢) whether the scheme would be
made compu.sory for the employers
and employees; and

(d) whethar it will be introduced
by a statute?

The Minisier of Labour and Employ-
ment (Shri D. Sanjivayya): (a) Yes,
a schem= is being formulated for the
supply of rice, wheat or wheat sub-
stitutes, sugar, one or two popular
varicties of cleth. pulses and cooking
medium as part of the wages as agreed
to at the 22nd "Sescion of the Indian
Labour Canference heald on 20th-30th
July, 1954,

(b) to rd). All these details are
being worked out.

Chinese Th:eat to India -

Shri Harish Chandra
{ Mathur:

Shri Sham Lal Saraf:

Shri S5, N, Chaturvedi:
! Shri Sivamurthi Swamy:
| Shri Hem Raj:
Sh-i Rameshwar Tantia:
Shri Surendranath Dwivedy:
Shri Gulshan:
Shri H. C. Soy:
Shri Vishram Prasad:
Shri R. S, Pandey:
Shri Kishen Pattnavak:
Shri Vichwa Nath Pandey:
Shri Surendra Pal Singh:
Sh i Brij Raj Singh-Ko*ah:

L Shri M. L. Jadhav:

Will the Minister of Defence be

pleased to state:

(a) whether Chinese threat +to
India hds been re-assessed in view
of her (i) preparations on our border
and (ii) development of Nuclear
device; and

{b) the military and diplomatic

steps taken to effectively meet the
threat?

[
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The Deputy Minister in the Minis-
try of Defenre (Dr. D. 3. Raju):
(a) and (b). Assessment of the threat
from China is constantly under
review and suitable counter measures
are taken from time to time. Gov-
ernment have taken note of the acti-
vities of the Chinese on our borders
and also of the development of a
nuclear device by them.

Summit Meeling on Nuclear Weapons

[ Shri Kella Venkaiah:

| Shi P. C. Borogah:

! Shri P. R. Chakraverti:
Shuri Vishwa Nath Pandey:

Ul =
¢ Shri Ram Sewak:
Shri P. G. Sen:
Shri D. C. Sharma:
Shri Yashpal Singh:
Will  the Minis'er of External

Affairs be pleased to state:

(a) whether Government have
received an invitation from China to
attend the “World Summit” proposed
by China to discuss ‘“:horough and
complete destruction of all nuclear
weapons”; and

(b) if so, Government's reaction
thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) A communication containing
the Government of India’s reaction

to the proposal of the Chinese Gov-
ernment will be sent shortly. Copies
of the letter of the Chinese Prime -
Minister and the reply to that letter
will be placed on the Table of the
House.

Indo-Pak Conference on Border
Violations

Shri Rameshway Tantia:
Shri P. R. Chakraverti:
Shri P. C. Bm"wah:

Will the Minister of External
Affaira be pleased to state:

(a) whether it is a fact that the
Indo-Pakistan conference on border

*17.
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violations sched ‘2d to be held on
the 2nd November, 1964 has been
postponed indefinitely at the instance
of Pakistan;

(b) if so, the reasons advanced by
Pakistan therefor; and

(c¢) Government’s reaction thereto?

The Minister of Externmal Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b), The talks had to be postponed
on the grounds of the convenience of
the Pakistan Government.

(c) Considering the importance
that the Gowvernment of India attach
to the maiter, they are disappointed
at the posiponement of the talks. It
is hoped that the talks will not be
unduly delayed.

Contributions o U. N. Funds.

Shri Hem Barua:

Shri D. C. Sharma:

Shri Surendra Pal Singh:
Shri R. G. Dubey:

Shri Yashpal Singh:

Shri P. C. Borooah:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri Vidya Charan Shukla:
Shri Umanath:

Shri M. N. Swamy:

Shri Imbichibava:

Shri P. R. Chakraverti:
Shri Hukam Chand

. Eachhavaiya:

Will the Minister of
Affairs be pleased to state:

“18,

External

(a) whether it is a fact that certain
members of U.N.O. have refused to
pay their contributions (financial) to
the U. N. Funds and for which the
U. N. proposes to take action against
these defaulting members; and

(b), if so, Government’s reaction to
this U. N. move?

The of External Affairs
(Shri Swaran Singh): (a) and (b).
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No Member State has refused to pay
its contribution to the regular budget
of the United Nations. However,
some countries have declined to con-
tribute towards the expenses in res-
pect of peace-keeping operations in
the Congo and the Gaza as they con-
sider that suth contributions are not
obligatory. This issue is likely to
come up before the forthcoming Ses-
sion of the U. N. General Assembly
and the question of action, if any to
be taken in that matter wi'! be
debaled at that stage,

India has contributed fully towards
the expenses on the Congo and Gaza
operations. India has also accepted
the principle of collective responsi-
kility for U. N. peace-keeping opera-
tions and has recommended to other
Member States to accept this prin.
ciple. At the same time, India be-
lieves that this is a political issue
and that it should not be sought to
e settled only on a legal basis.

Pak. Firing Near T:ipura

r Shri Yashpal Singh:
Shri Hem Barua:
Shri S. M. Banerjee:
Shri P, R. Chakraverti:
*19. l Shri P. C. Borgoah:
| shri D, C. Sharma:
Shri Naval Prabhakar:
Shri Kajrolkar:
Will the Minister of Defence be
pleased to state:

(a) whether East Pakistan Rifles
fired on Indian labourers engaged in
constructing a protective embank-
ment on the bank of the Muhuri river
near Beloniva town in Tripura on
the 9th October, 1964;

(b) if so, how much damage was
caused to the Indian property; and

(e), the action taken in the matter? .

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
Yes, Bir.

(b) No damage wuas caused.
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(c), A strong protest has been
lodged with the East Pakistan Gov-
ernment. To ensure the security of
Indian natiomals, police force was
posted at the spot.

gmatfamar  ®Y  foen
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Cease-Fire Violations in J & K

Shri P. C. Borooah:
Shri Yashpal Singh:
Shri Vidya Charan
Shukla;
Shri Vishram Prasad:
*21. { Shri Bagri:
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| Shri Rameshwar Tantia:

Shri §. M, Bnuerjee'

Shri Daji:

Shri Naval Prabhakar:
Shri P. R, Chakraverti:
Shri S. N. Chaturvedi:

Shri Onkar Lal Berwa:
Shri Gulshan:

Shri Prakash Vir Shastri:
Shri Jagdev Singh
Siddhanti:

Shri Daljit Singh:

Shri ¥. S. Chaudhary:

Will the Minister of Defence be
pleased to state:

P—

(a) the number of intrusions made
by the Pakistanis into Indran terri-
tory across the cease-fire line in
Jammu and Kashmir, during the past
two months;

(b) the broad outlines of
intrusions;

these

(c) the number of persons killed
in these incidents; and

(d), the steps taken to deal with
the situation to prevent such intru-
sions effectively?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S, Rajun):
(a) There were 78 cases of intrusions
by the Pakistanis during the months
of September and October 1964 In
addition, there were 338 cases of fir-
ing from across the Cease-fire line,
strengthening of defences etc. by Pak-
istan during this period.

(b) The salient features of these
intrusions are as follows:

Their depth from the Cease-fire
Line varies from 200 yards to 4 miles.
The aim of the Pakistani intruders
is to attack a remote village or a
post or picquet held by a small body
of our security forces so as to over-
whelm it and do as much damage
and destruction as possible before
help can arrive. The attacks are
well planned and pressed with deter-
mination. The numbers taking part
in these incidents have also increased.
Armed intruders in the guise of
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wivilians are being used for these
raids into Indian territory, without
any attempt at concealment.
{e) In the above-mentioned inci-
dents, 46 Indians were killed.

(d). These intrusions have been
effectively dealt with by our security
forces who have fired and expelled
the intruders, inflicting casualties on
them, Constant vigilance and effec-
tive patrolling along the CFL/Border
by our security forces are carried out
to check intrusions. Besides, Cease-
fire violation complaints are also
lodged with the U. N. Military
Observers.

Wage Board for Port and Deck
Workers

[ Shri P, R. Chakraverti:

| Shrimati Savitri Nigam:
Shri Yashpal Singh:
Maharajkumar Vijaya Ama
Shri D. C. Sharma:
Shri P. C. Borooah:
Shrimati Ramdulari Sinka:
Shri Subodh Hansda:

*22.

Will the Minister of Labour and
Employment be pleased to state:
(a) whether Government have

taken a final decision to set up a
properly constituted Wage Board for
the Port and Dock Workers:

(b) if so, when the Board will start
working; and

(e) its composition and terms of
reference?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
to (¢). A copy of Government Resolu-
tion constituting the Wage Board and
showing its composition and terms of
reference is placed on the Table of
the House. [Placed in Library. See
No. LT-3358/64]. The Board as ex-

pected to start work as soon as .
° ment?

possible,
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China Year Book

Shri Hem Barua:
Shri M. L. Dwivedi:

*23. J Shri S. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Will the Minister of Extermal

Affairs be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the latest
China Year Book, 1963-64 which has
a map that shows the entire Aksai-
chin area as Chinese, Kashmir’s border
with India as undefined, NEFA as
Chinese; and Nagaland boundary as
undefined;

(b) whether it is a fact that this
book is officially published by the
Taipeh Government; and

TEETIEI—

(c) if so, the steps Government
have taken to bring the errors to the
notice of the Government concerned?

The Minister of Extermal Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Yes, Sir.

(c) The KMT claims are basically
the same as those made by the Gov-
ernment of the People’'s Republic of
China, and as Government of India
do not recognise the regime, it is
best to ignore these spurious claims,

Intrusions by Chinese Troops

[ Shri Yashpal Singh:
| Shri Vidya Charan Shukla:
*%4.{ Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhamti:
Shri Daljit Singh:
Will the Minister
pleased to state:

of Defence be

(a) whether any fresh intrusioms
were reported sgince 1st October, 1964
into the Indian territory by #the
Chinese;

(b) if so, when and where; and
(¢) the action taken by Govern-
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The Depaty Minister in the Minis-
iwy of Defence (Dr. D. S. Raju): (a)
Wo, Sir.

{b) and (¢). Do not arise,

$ateless people of Indian Origim in
Ceylon

( Shri P. C. Borocah:

Shri Hem Barua:

Stiri Yashpal Singh:

Shri Bagri:

Shri Vishram Prasad:

Skri Shree Narayan Das:

Skri Surendra Pal Singh:

Shri Brajashwar Prasad:

Shri Bishwanath Roy:

Skri P. R. Chakraverti:

Shrimati Savitri Nigam;

Shri R, Ramanathan Chetiiax:

Shri Sezhivan

Shri Solanki:

Shri Gulshan:

Shri Buta Singh:

Shri Kapur Singh:

Shri H. C. Soy:

Shri Naval Prabhakar:

Shri Surendranath Dwivedy:

Shri K. Barua:

Shri Mohan Swarup:

Shri 8. N. Chaturvedi:

Shri Ram Sewak Yadav:

Shri Ravindra Varma:

Shri P. Venkatasunbbaiah:

Shri S, M. Banerjee:

Shrimati Renuka Barkataki:

Shri R. S. Pandey:

Shri Huokam Chand Wi F[ 7%
Kachhavaiya:

Shri Nambiar:

Shri Sham Lal Saraf:

Shri Ram Sewak:

Shri P, G. Sen:

Shri ¥. §. Chandhary:

L Shri M. Rampure:

Wil] the Minister of External Affairs
be pleased to state:

(a) whether any agreement has been
reached with the Government of Cey-
lon on the issue of the stateless people
of Indian origin in Ceylon in the light
of the discussions held with Ceylon's
Prime Minister during her recent visit
to New Delhi; and
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(b) if so, the terms of the agree-
ment?

The Mirister of Externa]l Affaire

(Shri Swaran Singh): (a) and (b).

Yes, Sir. The Prime Ministers of
india and Ceylon discussed the gques-
tion of the status of the stateless
persons of Indian origin in Ceylon
from 24 October, 1264 to 30 October.
1964 and arrived at an agreement. A
Joint Communique was issued at the
conclusion of the talks. Copies of the
Joint Commiunique and the Agree-
ment are being placed on the Table
of the House, separately,

Explosion of Atom Bomb by Chima

rShri P. R, Chakraverti:

[ Shri P, C. Borooah:

Shri Bagri:

Shri Vishram Prasad:

Shri R. G. Dubey:

Shri Prakash Vir Shastri:

Shri Jagdev Singh
Siddhanti:

Shri M. L. Dwivedi:

Shrimati Savitri Nigam:

Shri §. C. Samanta:

Shri Subodh Hansda:

Shri Yashpal Singh:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri D. D. Puri:

| Shri Bhagwat Jha Azad.

Shri S. B. Patil:

.. | Shri Ram Sewak Yadav:

‘. < Shri Y. S. Chaudhary:

Shri Guilshan:

Shri S. M. Banerjee:

| Shri Kajrolkar:

Shrimati Ramdulari Sinha:

Shrimati Renuka Ray:

Shri Vidya Charan Shukla:

Shri Surendranath Dwivedy:

Shri D. C. Sharma:

Shri R. Barua:

Shri Buta Singh:

Shri Solanki:

Shri Kapur Singh:

Shri J. B. S, Bist:

Shri Heda:

Shri Nambiar:

Shri D. D, Mantri;

Shri T. Subramanyam:

| Shri Hems Barwa:
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L ]
Will the Minister of External
Affairs be pleased to state:

(a) whether Government have stu-
died the implications of China’s ex-
plosion of the first atom bomb on the
16th October, 1964;

(b) to what extent the earlier deci-
sion of the Government not to utilise
the country’s resources and scientific
talentg for manufacturing atom

despite her capacity to do so,
will be revised; and

(c) how far Government have
made 3 mowve in bringing the big
powers fogether to devise a concerted
policy to deal with the emerging
menace to world peace and security?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (¢). The
Qovernment will make a statement
on this subject in the House on the
16th of November, 1964,
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Supply of Foodgrains at Reassmable
Pricea

Shri P. K. Deo:
Bhri Solanki:
*34. J Shri Gulshan:
Shri Buta Singh:
X'Shri Kapur Singh:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) number of consumer coopera-
tive societies that have been started,
State-wise, lately in the country to
supply food stuffs at reasonable price
to the consumers;

(b) how they are functioning; and

(¢) the difficulties they are facing
and how these difficulties are to be
solved?

The Deputy Minister in the Minis-
try of Communmity Development and
Cooperation (Shri B. S. Murthy):

(a) The list ig laid on the Table of
the House. [Placed in Librdry. See
No., LT-3359/64].

(b) Wholesale consumers stores
have recorded an increase in business
turnover from Rs. 410 crores
(approx.) in July, 1964 to Rs. 5.20
crores (approx.) in September, 1964

(e) Difficulties mainly relate to ac-
commodation, finance and supply.

Accommodation: State Govern-
ments were requested to ensure that
consumers cooperative stores are
provided with suitable accommeoda-
tion within two mogths of their
registration by invoking the powers
vested in them.

Finance: To meet their need for
working capital reguirements, the
State Bank of India have agreed to
provide, in addition to financial ac-
commodation on normal business
terms, clean credit accommodation
on the guarantee of State Govern-
ments. Andhra Pradesh, Mysore and
Kerala have offered such guarantee,
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The matter is being pursued with the
other State Governments.

Supply: Continuous efforts are
being made to ensure adequate share
eof controlled and non-controlled
commeodities to consumers coopera-

#Hves.

Sugar Production

f Shri Vishram Prasad:
| Shri Bagri:
| Shri P. C. Borooah:
*35. Shri Dinen Bhattacharya:
Dr. Saradish Roy:
Dr. Ranen Sen:
\'Shrimati Ramdulari Sinha:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether il is a fact that the
sugar production in the first half of
$he year 1964 increased as compared
to the production in the correspond-
ing period last year, if so, to what
extent;

(b) the total stock of sugar avail-
able in the country at the end of
June, 1963 and June, 1964;

(c) the main reasons for increased
scarcity of sugar al] over the country
this year, despite the increase in
production; and

(d) how far the cost of production
of sugar has increased this year as
compared to last year and how far
this increase has been passed on to
the consumers by way of increased
retai] prices?

The Minister of Food and Agricul-

ture (Shri C, Subramaniam): (a)
Yes, Sir. The production of sugar
during the period 1st January to

30th June this year exceeded that
during the corresponding period last
year by 2.63 lakh tonnes.

(b) The closing stock of sugar with
factories on 30th June, 1964 was B.77
lakh tonnes as compared to 9.56 lakh
tonnes on the corresponding date last
Year.
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(c) The main reason is that the
total availability this year after tak-
ing into account the carryover from
the previous year, was about 27 jakh
tonnes as against 31 lakh tonnes last
year.

(d) The cost of production of sugar
during 1963-64 has been higher main-
ly due to increase in the cane price,
lower recovery and duration of
season in certain areas. Increase in
cost on account of these factors
varied from area to area. This ineci-
dence of the higher cost was general-
ly passed on to the consumers.

Supply of Foodgrains from fair price
shops
*36. Shri S, N. Chaturvedi: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether the quantity of wheat
or flour made available per person per
month from the fair price shops vari-
ous from State to State;

(b) if so, the range of variation bet-
ween different States; and

(c) the basis on which allotments of
imported wheat are made to the
States?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) Yes,
Sir.

(b) A statement showing the guan-
tum of wheat'atta is:ueq from fair
price shops in different States is laid
on the Table of the House. [Placed
in Library. See No. LT-3360/64].

(c) Allotment of imported wheat to
varioug States is made on the basis.
of requirements of each State and the
availability of wheat slocks with the
Centre.

Kharif Foodgraing

#37, Shri Shree Narayan Das: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

(a) the extent to wlich cooperative
institutions in various States have been
able to enter the grain market for the
purchase of Kharif fooderains:



63 Written Answers

(b) whether the Central Govern-
ment have® given any incentives in this
regard; and

(c) if so, the nature thereof?

The Deputy Minister in the Ministry
of Community Development and Co-
eperation (Shri B. 8. Murthy): (a) It
is estimated that cooperatives would
have marketed foodgrains worth
Rs. 40 crores, on ownership and agency
basis, during the year 1963-64 as
against foodgrains worth Rs. 32 crores
marketed during the year 1962-63. The
Kharif crop has just started arriving
in the market. Cooperatives are ex-
pected to undertake marketing of food-
grains on a larger scale during the
year 1964-65.

(b) Yes, Sir.

(e) (i) Under a new scheme of out-
right purchases of agricultural pro-
duce by selected marketing coopera-
tives, Government will contribute at
the rate of 2 per cent of the value of
outright purchases. This contribution
will be available, subject to certain
conditions, for writing off losses aris-
ing out of such transactions. Half the
cost of the contribution will be met
by Central Government, the balance
being provided by the concerned State
Governments,

(ii) Cooperative marketing societies
selected for making outright pur-
chases of agricultural produce includ-
ing foodgrains will get additional State
Government contribution to their
share capital at the rate of Rs. 25,000
per society. 75 per cent of the amount
of such additional contribution of
share capital will be provided by the
Central Government to the States.

Co-operative Sugar Factory at
Kamalapur

*38. Shri Sivamurthi Swamy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the period for which the applica-
tions for granting licences to start co-
operative sugar factories at Kamala-
pur, District Bellary and Gangawati,
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District Raichur in Mysore State are
pending; and

(b) the reasons for the delay in dis-
posing of these applications?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a). The
application for starting a cooperative
sugar factory at Kamalapur, District
Bellary was received in May, 1960
while no application for the establish-
ment of a cooperative sugar factory
at Gangawati is pending.

(b) The consideration of the appli-
cation for a factory at Kamalapur
along with others received after 3l1st
March 1960 was deferred in conse-
quence of a decision to suspend licens-
ing in the sugar industry due to sur-
plus sugar conditions. When licensing
was resumed in June, 1963, this appli-
cation along with others received upto
29th February, 1964 was taken up and
is under consideration. .

Loan for Agricultural Purposes

[ Shri Vidya Charap Shukla.
Shri Uikey:
Shri Hukam Chang
Kachhavaiya:
Shri Bade: .
+39, / Shri Chandak:
1 Shri Bakliwal:
Shri Wadiwa:
Shri Surya Prasad:
Shri R. S, Tiwary:
Shri J. P. Jyotishi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the request of Madhya
Pradesh Government for the allot-
ment of funds for long, medium and
short term loans for agricultural pur-
poses during 1963-64 was fully met;

(b) if not,
and

(¢) the steps being taken during the
current year to meet fully the require-
mentg of the State in this regard?

The Minister of Food and Agricul-
ture (Shri €. Subramaniam): (a) and
(b): The requirement of funds for

the reasons therefor;
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long and medium term loans was met
in full. The State Government could
not in fact spend the entire amount
allocated,

The request for funds for short term
loans could not be met in full as it
was made towards the end of the year
when the provizion for such loans in
the Central Budget had very rearly
been exhausted. To meet all the pend-
ing requests, including that of the
Madhya Pradesh Government, a pro-
rata distribution was made out of the
balance amount.

() Every effort will be made to
meet the requirements in full

Buckingham Canal

*40. Shri R. Ramanathan Chettiar:
Will the Minister of Tramsport be
pleased to state:

(a) the progress made so far in re-
gard to the improvement in the Buc-
kingham Canal in the light of the
recornmendations made by the Inland
Water Transport Committee; and

(b) the reasons for taking so long
in coming to a decision on this wital

inland navigational project in the
South?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). In pur-

suance of the recommendations of
the Inland Water Transport Commit-
tee, the Government of Madras have
undertaken certain civil works on the
Buckingham Canal. An expenditure
of Rs. 10.12 lakhs is reported to have
been incurred in this connection up-
to 30ih June, 1964. The Government
of Andhra Pradesh in Madras have
stated that action for  acquiring
dredgers, is being taken by them.

Taccavi Loans

( Shri P. Venkatasubbaiah:
| Shri Yashpal Singh:
*41.{ Shri Ravindra Varma:
| Shri Gokulanda Mohanty:
LShri Rama Chandra Mallick:

Will the Minister of Community
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Development and Co-eperation  be
pleased to state:

{a) whether all the State Govern-
ments have consented to route the
taccavi loans given to farmers for
productive purposes  through  co-
operatives;

(b) if so, when the scheme will be
implemented; and

(¢) whether any assessment has
been made regarding the quantum of
taccavi loans to be routed through
eco-operatives in all the States?

The Deputy Minister in the Minis-
try of C nity Develop t and
Co-overation (Shri B. S. Murthy):
(a) The policy decision to  channel
all assistance to farmers for produc-
tive purposes through cooperative
organisations was taken in consulta-
tion with the state governments who
have generally agreed to this in prin-
ciple.

(b) The Government of India has
advised state governments to imple-
ment the policy according to a care-
fully worked out phased programme
after taking into consideration  the
level of cooperative development of
each area.

(¢) The quantum of taccavi loans
to be routed through  cooperatives
will depend on the provision made in
the budget of the state governments
for the grant of taccav_‘l loans, the
size of the areas where the policy is
to be implemented and the particular
schemes transferred to cooperatives.

Buffer Stocks of Foodgrains

Shri P. R. Chakraverti:
42 | Shri P. C. Borooah:
) ] Shri Hukam Chand
Kachhavaiya:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether a panel of experts on
agricultural administration recently
set up by Government have drawn
up a scheme for building up buffer
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stocks of foodgrains and for procure-
ment of foodgrains in surplus States;
.

(b) if so, the broad outlines of the
scheme; and

{c) the action being taken in pur-
suance thereof?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) No,
Sir.

(b) and (c). Do not arise.

Delhi Milk Scheme

( Shri Bhagwat Jha Azad:
Shri Rameshwar Tantia:
*ls,l Shri Prakash Vir Shastri:

| Shri Jagdev Singh Siddhanti:

LShri Y. 8. Chaudhary:

Will ithe Minister of Food and
Agricalture be pleased to state:

(a) whether milk, ghee, ice-cream
and butter are in short supply in
Delhi Milk "Scheme since September
last; and

tb) the efforts being made to im-
prove the situation?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) Yes.

i(b) The following steps have been
taken to improve milk supplies:—

(i) In consultation with the State
Governments, steps are being
taken to encourage formation
of cooperative societies of
milk producers whe would
supply milk only to the Delhi

Milk Scheme.
(ii) Price of raw milk paid to
suppliers is being fixed

from time +to time with a
view to attract supplies to the
Scheme.

(iii) Negotiations are under way
with the suppliers for them
to enter into contracts stipu-
lating minimum supplies
both during the flush and the
lean seasons. '

(iv) An Officer is being appoint-
ed on Special Duty to ex-
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plore possible new areas of
supply and to increase pro-
curement from the existing
areas.

Foodgrains Trading Cnrpora_tion

" Shri Yashpal Singh:

Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Shri Prakash Vir Shastri:
Shri Naval Prabhakar:
Shrimati Savitri Nigam:
Shri P. R. Chakraverti:
Shrimati Renuka Ray:
Shri Brajeshwar Prasad:
Shri Bishwanath Roy:
Shri Heda:

Shri P. Venkatasubbaiah:
Shri Ravindra Varma:
Shri D. C. Sharma:
Shrimati Renuka Barkataki:

Will the Minister of Food and Agri-
culture be pleased to state:

*44.

N — W—

(a) the progress made in establish-
ing the Foodgrains Trading Corpora-
tion;

(b) whether any legislation would
be brought forward for this purpose;
and

{e) if so, when?

The Minister of Food and Agricul-
tare (Shri C. Subramaniam): (a) to
(¢). It is proposed to set up the Food
Corporation of India as a statutory
Corporation. A Bill for this purpose
is being introduced in the current
session of Parliament.

Package Programme

(" Shri Rameshwar Tantia:
g5 | Shri D. D, Puri:
"7 Shri Onkar Lal Berwa:
Shri Gulshan:

Will the Minister of Food and Agri-
culture be pleased to state:

. (a) whether it is a fact that while
inaugurating the conference of the
Key Personnel of the Intensive Agri-
cultural Programme, he criticized the
States for their failure to implement
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land reforms and ensure credit and
other facilities to the farmers and to
provide the right personnel for the
Intensive Agricultura] District Pro-
gramme; .

(b) if so, the measures suggested
by Government to the States for its
improvement; and

(c) the extent to which these sug-
gestions have been accepted and im-
plemented by the State Governments?

The Minister of Food and Agricul-
ture (Bhri C. Subramaniam): (a) In
a general reference about the steps
to be taken for accelerating the pace
of progress in agricultural production,
the need for quick improvements in
the tenurial system, at least in the
Intensive Agricultural district Pro-
gramme was emphasised. It
was also pointed out that timely
availability of credit and other faci-
lities to the farmers and the question
of keeping the staff in position in the
selected district for sufficiently long
periods was important for the success
of the programme.

(b) The Conference made & num-
ber of recommendations which have
been communicated to the State Gov-
ernment for implementation. A state-
ment indicating summary of recom-
mendations is laid on the Table of the
Sabha. [Placed in Library. See No.
LT-3361/64].

(c) It is too early to say how far
these have been accepted and imple-
mented.

Delhi-Moscow-London Air Service

( Shri Hem Barua:

Skri R. G. Dubey:

Shri Rameshwar Tantia:
Shri Yashpal Singh:

Shri Bibhuti Mishra:

Shri Vidya Charan Shukla:
Shri Surendra Pal Singh:
Shri Warior:

Shri Daji:

Shri Prakash Vir Shastri:
Shri
Shri Vishram Prasad:

| Shri Bagri:

Will the Minister of Civil Aviation

*46.
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be pleased to state:

' fa) whether it is a fact that UK.
has objected to Air-India carrying
passengers from Moscow to London on
their New Delhi-Moscow-London ser-
"vice inaugurated some time back;

(b) if so, the reasons on which
these objections are based; and

{e) Government's reaction there-

®0?

The Minister of Civil Aviation (Shri
Kanango): (a) to (¢). United King-
dom Government were prepared to
permit the picking up of traffic from
Moscow if thers was an intermediate
halt between Moscow and London.
This did not suit Air India which
wanted a direct flight to save time
and attract through passengers. UK
Government then wanted that in
order to pnrotect the interests of Bri-
tish European Airways who had de-
veloped the route Moscow/London
and until British Overseas Airways
Corporation provided service to India
through Moscow, Air India should
carry only stop-over traffic between
London and Moscow. Since this suit-
ed Air India better than permission
to 1ift -traffic with an intermediate
stop, it was agreed to.

Delhi Milk Scheme

[ Shri Surendra Pal Singh:

| Shri Prakash Vir Shastri:

| Shri Jagdev Singh Siddhanti:

| Shri Rameshwar Tantia:

| Shri D. C. Sharma:

| Shri '¥. S. Chaundhary:
‘d‘l‘.j Shri Bishwanath Roy:

Shri Solanki:
| Shri Gulshan:
Lshri Kapur Singh:

Will the Minister of Food aund
Agriculture be pleased to refer to
the reply given to Starred Question
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No. 57 on the 8th September, 1964 and
state:

(a) whether all the recommenda-
tions of the committee on the work-
ing of Delhi Milk Scheme have since
been accepted and fully implemented
by Government; and

(b) if so, how far that has im-

proved the present milk supplying
capacity of the Delhi Milk Scheme?

The Minister of Food and Agricul-
tare (Shri C. Subramaniam): (a)
Most of the recommendations of the
Team of Experts have been accepted
end action is in hand for their im-
plementation. A statement showing
the action taken so far in regard to
the implementation of the main re-
commendations is laid on the Table
of the House. [Placed in Library.
See No. LT-3362/64].

(b) The recommendations aim at a
major re-orgninisation of the Scheme
and it will be some time before they
are fully implemented. However,
according to present indications, the
implementation of the recommenda-
tions will go a long way in improv-
ing the milk supply position of the
Delhi Milk Scheme.

Prices of Foodgrains

( Shri P. C. Borooah:

Shri Shree Narayan Das:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shrimati Sawvitri Nigam:
Shri M. L, Dwivedi:
Shri Jashvant Mehta:
Shri S. M. Banerjee:

Shri Daji:

Shrimatl Vimla Devi:
Shri Gulshan:

Shri Onkar Lal Berwa:
Shri Sham Lal Saraf:
Shri Hem Raij:

Dr. Ranen Sen:

Shri Dinen Bhattacharya:
Dr. Saradish Roy:

Shri Jai Bahadur Singh.

*48.
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Shrimati Renu Chakravartty:
Shri Solanki:

Shri Buta Singh:

Shri Kapur Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the prices of food-
grains, pulses, and vegetable cils have
incdreased during the past two months;

(b) if so, to what extent and how
the present prices compare with thuse
in the corresponding months last year;
and

(e) the steps being taken to stabi-
lise the prices?

The Minister of Food and Agricul-
tare (Shri C. Subramaniam): (a) aand
(b) There was an increase in the
market prices of foodgrains, pulses and
vegetable oils during the months or
September, 1964 but in October, 1964
they have deciined. The All India
Index Number of wholesale prices of
cereals which rose from 144 in the
month of Aupgust 1964 to 150 in Sep-
tember declined to 148 in October.
The Index Number of pulses rose
from 159 to 197 during the same
period but declined to 183 in October,
1964. The prices are, however,
higher this vear as dompared to cor-
responding period of the last year.

{¢) Some of the more important
steps taken to stabilize the prices
are as follows:—

(i) Announcement of producers’
Prices for pagddy, wheat,
gram, jowar, bajma and
maize for 1964-65 season and
fixation of statutory max-
mum prices of paddy at
which such stocks could be
requisitioned;

(ii) Fixation of maximum whole-
sale and retail prices of rice;

(iii) Increased distribution of foud-
grains to fair price shops;

(iv) Stepping up of imports of
foodgraine and arrangement
for import of edible oils from
US.A;
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(v) Tightening up of restrictions
on bank advances against
foodgrains, vegetable and
edible oils and imposition of
ban on export of certain
kinds of edible oils:

Setting up of enforcement
machinery by States with ad-
ditional assistance from the
Central Government;

{vii) Promulgation of anti-hoard-
ing measures by the State
Governments and introduc-
tion of surmnmary trials and
stringent  punishments for
contravention of food laws
and abetment of such contra-
vention by public servants;

(viii) Setting up of Food Corpora-
tion of India; and

(vi

{ix) Intensification of procurement
operations.

Drinking Water Supply in Tribal Areas
of Madhva Pradesh

(Shri Vidya Charan Shukla:

Shri Uikey:

Shri Chandak:

Shri Bade:

Shri Hokam Chand
Kachhavaiya:

Shri Bakliwal:

Shri Wadiwa:

Shri Surya Prasad:

Shri J. P. Jyotishi:

|_Shri R. 8. Tiwary:

Will the Minister of Social Security
be pleased to state:

(a) whether his Department’s atten-
tion has been drawn to the fact that
there are 3.000 villages in tribal areas
in Madhya Pradesh where there are
no arrangements for supply of drink-
ing water; and

*49, !

(b) whether Government have
taken any steps in this regard; and if
so0, the broad outlines thereof?

The Deputy Minister in the Depart-
ment of Social Security (Smt. Chan-
drasekhar): (a) In response to our
letter asking the Government of
Madhya Pradesh whether ~they had
arranged for a special survey to be
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conducted of water suarcity in sche-
duled and tribal areas, the State Gov-

ernment brought this fact to our
notice.
(b) Provision of drinking water

supply has been accorded high prio-
rity in the Fourth Plan It is pro-
posed to waive the contribution from
the beneficiaries in areas predominant-
ly inhabited by the Scheduled Tribes
for drinking water works of an en-
gineering character, the pattern of
financial assistance has been liberali-
sed and cent per ceht grant will be
given for the purpose. In the Tribal
Development Block programme, sink-
ing of wells has been given high
priority. Recognising the importance
of this scheme, flexibility has been
allowed in meeting the expenditure
on this scheme from any other head
in the Block budget.

Conference of Chief Ministers

( Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shrimati Savitri Nigam:
Shri S. N. Chaturvedi:
Shri Dinen Bhattacharya:
Dr. Saradish Roy:
'5llll.-J1 Dr. Ranen Sen:
Shri Ram Sewak Yadav:
Shri 8. M. Banerjee:
Shri Surendranath Dwivedy:
Shri R. Barna:
Shri R. S. Pandey:
| Shri M. Rampure:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether a conferende of tLhe
State Chief Ministers was feld in
New Delhi towards the end of Octo-
ber for assessing the food situation
and formulating schemes to tackle it;

(b) if so, the decisions taken there-
in; and
(¢) the action being taken by the

Central and State . Governments in
the light of those decisions?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) Yes,
Sir.
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(b) and (¢) There was a general
discussion *about the food situation
and developments that had taken
place since the Chief Ministers’ Con-
ference in June. It was agreed that
the Chief Ministers should meet again
at a later date to take decisions on the
future food policy.

Scarcity of Vanaspati Ghee
Shri P, C. Borooah:
Shri Naval Prabhakar:
*51. ) Shri Vishram Prasad:
Shri Y. S. Chandhary:
Shri Sidheshwar Prasad:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that vanas-
pati ghee bedame scarce to the point
of extinction in Delhi in particular and
other parts of the country in general
during the past three months;

(by if so, the reasons therefor;

(c) the average prices on which
such ghee was available at the end of
July, August September and Octo-
ber, 1964 in the various zonmes; and

(d) the steps taken to bring down
its prices?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a)
There was some difficulty about
availability of vanaspati in Delhi and

other parts during the past three
months.
(b) This was mainly due to the

partial closure of some of the vanas-
pati factories in the Northern and
Western regions due to non-availabi-
lity of raw oil in sufficient quantity.
(c) The month-end retail price per
kilogramme (loose) of vanaspati in the
different zones was as under:i—

s sva—

Rs. perKg.

Month Bom- Mad- Delhi Cal-

bay rmas cutta

July. 3.74 3.69 3.71 3.73

Smber L 3 3 38 38
T 3.77 3.77 7 3.

October 3.77 3.77 3.88 3.76
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(d) (i) Export of groundnut and
other edible oils was banned
w.ef, 11-7-1964.

(ii) Attempt is being made
to promote free movement of
oil all over the country.

(iii) Use of edible oils for in-
dustrial purposes, e.g. in soap
manufacture, is being dis-
couraged.

(iv) Arrangements are being
made to import substantial

quantities of soyabean oIl
from the U.SA. under
P.L. 480 for use in vanaspati
manufacture.

Fixation of Paddy Prices

*52. Shri Vidya Charan Shukla:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there is a wide dis-
parity amongst various States in the
minimum prices of coarse paddy an-
nounced by the Central Government
recently:

(b) whether the State Gotvernments
have accepted the prices announced
or some of them have fixed their own
minimum prices; and

(e) the specific reasons for keeping
the prices of coarse paddy different
from State to State?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) No,
Sir.

(b) The producers prices have been
announced after consultation with the
State Governments except in the case
of Maharashtra where such price was
announced by the State Gowvernment,

(¢) As the quality of paddy pro-
duced differs from State to State as
also the Geographical and economic
conditions, it is not possible to an-
nounce uniform prices for all the
States.
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Unemployed in Kerala

[ Shri Rottekkatt:
1. { Shri A, V. Raghavan:
LShri Kappen:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of persons who have
registered their names in various Ein-
ployment Exchanges in Kerala from
1st January 1964 to 31st October 1964;

(k) the number of persons who have
been provided with employment;

(c) the number of persons absorbed
in temporary posts and permanent
posts separately; and

(d) the number of persons in the
temporary cadre whose services have
been terminated?

The Minister of Labour and Employ-

ment (Shri D. Sanjivayya): (a) and
(b):
o Number  Number
Period of registra-  of place-
tions ments
effected effected
1 2 3
1-1-1964 10 31-10-1964 1,12,886 11,008

(¢) and (d). Information is not
available.

Tow grade Staff in P. & T,

9 J Shri A. V. Raghavan:
"\, Bhri Pottekkatt:

Will the Minister of Communications
be pleased to state:

(a) whether Government are aware
of the difficulties experienced by low
grade staff working outside their
Gtates; and '

(b) if so, the steps taken to provide
jobs to them in their respective
States?

NOVEMBER 17, 1964
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The Deputy Minister in the De-
partment, of Communications (Shri
Bh.a;zvah}. (a) Yes Sir.

(b) Rules already exist under
which such officials can. seek trans-
fers to the State of their choice
either by arranging for mutual ex-
change or without mutual exchange.
Their applications for transfers are
considered sympathetically ang trans-
fers are allowed under certain condi-
tions subject to administrative con-
venience.

R.M.S. Section, Samastipnr

3. Shrimati Ramdulari Sinha: Will
the Minister of Communications be
pleased to state:

(a) whether it is a fact that while
the Minister was on tour @ repre-
sentation was made on behalf of
R.M.S. employees at Samastipur for
the establishment of an R.M.S. Gection
with headquarters at Samastipur;

{b) whether it is a fact that Past
Master General of Bihar Circle has
also made recommendation in favour
of the proposal; and

(e) if so, the decision taken by
Government?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) and (b). Yes.

(c) The matter is under examina-
tion. -

Mipimum Wages for. Agricultural
Labour

4 J Shri A. V. Raghavan:
% 4 Shrl Pottekkatt:

Will the Minister of Labour and

Employment be pleased to state:

(a), whether the Government of
Kerala have fixed revised minimum
wages for agricultural labour in the
T. C. area of Kerala;

(b) the rate that has been fixed;
and



79 Written Answers

(c) when the revised minimum
wages will come into force?

The Deputy Minister in the Minis-
try of Labour and- Employment (Shri
R. K. Malviya): (a) to (c). The re-
quired information has been called for
from the Government of Kerala and
will be placed on the Table as soon
as. received.

Commemoration Stamp

5. J Shri Pottekkatt:
" Bhri A. V. Raghavan:

Will the Minister of Communica-
tions be pleased to state:

(a) whether any representation has
peen received to issue a commemo-
ration stamp in honour of Sree
Narayana Gurudev, the great social
reformer of Kerala;

(b) if so, the -action taken thereon;
and

(e) when the stamp will be issued?

The Deputy MiniSter in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) Yes, Sir.

(b) The proposal was placed be-
fore the Philatelic Advisory Com-
mittee who decided to examine it at
some future date as the capacity of
the Security Press is limited.

(e} Does not arise,

P. & T. Offices in Rajasthan

6. Shri Karni Singhji: Will the
Minister of Communications be
pleased to state:

(a) the number of Branch Post
Offices, Sub-Post Offices and Public
Call Offices respectively in Rajasthan
as on 30-9-1964;

~ (b) the number of proposals await-
‘ng decision for further opening of
Branch Post Offices; and

(c) the steps being taken in that
direction?

KARTIKA 26, 1886 (SAKA)

Written Answers g0

The Deputy Minister in the Depart-
ment of Communmnications (Shri Bhaga-
vati): (a)

(i) Branch Post Offices 4564
(ii) Sub-Post Offices 582
(iii) Long distance Public
Cal] Offices .. 219
(b), 351.

(c) The proposals are under exa-
mination in consultation with subor-
dinate units.

IAT ST H I q9r aQree]

5. SR g
=t fasawrar qrdy ¢
T GAR HAT T2 A A FW
4 5

(%) 31 &TE, 1964 FT IAT
g9 # atw oiee WiEw, 7w T e
7\ ofed® o wfeal ®t T q@m
faar 41, =

(&) & sfeat & s faat
g N FATE, 1964 FF G T ¥ TG
g7 agf a% ?

Har< fawmrd oA (s W) :

(%) (i) wmET T+ 9,446
(ii) sv s 1,680
(iii) e wrEsIfas

AR I 345

(¥) 998 FEt=gl F1 @ #1
F1E wiae fafima s 48 4 1
g faera 9 & fag e fAaifa #c
far smar & A\ "wrga: 9% faw
TG T T F T Fraifead F 1240
ST & | WEEF T4 g1 FH0E)
¥ giifeam @ o awr @@ Wk
safast F g & F I &



81 Written Answers
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Pak-China Road

8 f Shri Vishwa Nath Pandey:
* 7 Shri Hem Barua:

Will the Minister of External
Affairs be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a state-
ment made by a Pakistani Minister
some time back to the effect that
Pakistan hag planned an all-weather
road to link Rawalpindi and China
via the old caravan route through
Sinkiang and Gilgit in the Karako-
rams; and

(b) if so, Government’s
thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
Earlier, on March 3, 1964, the Com-
munications Secretary of the Govern-
ment of Pakistan in a broadcast had
said that the all-weather Indus Valley
road to Gilgit when completed in
1965, would link Rawalpindi with
Peking through the land route.

(b) As the northern areas of the
Indian State of Jammu and Kashmir
are under Pakistan's unlawful occu-
pation, and ag the security Council is
seized of the matter, the Government
of India are not in a position to pre-
vent the building of this road.

reaction

Pak. Allegations against Indian
Leaders

9. Shri Hem Barua: Will the Minis-
ter of Extermal Affairs be pleased to

shedp.
Eiaut:

(a) whether the attention of Gov-
ernment has been drawn to the re-
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cent allegations against Indian lead-
are by the President of Pzkistan; and

(b) if so, whether Government have
lodged any protest with the Pakistan
Government in the matter?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
The attention of the Government of
India has been drawn to an address
delivered by the President of Paki-
stan at Lahore on the 4th October,
1964, in which he has cast aspersions
on Indian leadership.

(b) No, Sir.

Nuclear Free Zone in Indian Ocean

10. Shri Hem Barua: Will the Minis-
ter of External Affairs be pleased to
state:

(a) whether it is a fact that the
Ceylonese Prime Minister has sug-
gested to India as nuclear-free zone in
the Indian Ocean;

(b) if so, whether this proposal was
discussed at the Cairo non-aligned
Conference; and

(e) India’s response in general to
the proposal made by the Ceylonese
Prime Minister?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir,

(b) The general question of the
establishment of nuclear-free zones in
different parts of the world was dis-
cussed at the Non-Alligned Nations
Conference in Cairo and the declara-
tion adopted by the conference recom-
mended their establishment in accord-
ance with the desires expressed by the
States and people concerned.

(c) The Government of India
favour the establishment of nuclear
free zones under proper conditions as
a positive step in the field of disarma-
ment. They have, therefore, agreed
in principle with the proposal of the
Ceylon Government for the creation
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of a nuclear-free zone in the Indian
Ocean, but have pointed out this
will require the agreement of =ll the
States in the area and should be the
subject of further detailed study.
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Reforms Committee for NEFA

12, Shri Rameshwar Tantia: Will
the Minister of External Affairs be
pleased to state:

(a) whether the constitutional re-
forms committee for NEFA appointed
by Government has submitted its re-
port;

(b) 1f so, its main recommendations;
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(c), how far Government have
agreed to the recommendations; and

(d) when they are likely to be im-
plemented?

The Minister of External Affairs.
(Shri Swaran Singh): (a) No.

(b) Does not arise.
(e) Does not arise.
(d) Does not arise.

Indian Missions Abroad

13. Shri P. C. Borooah: Will the
Minister of External Affairs be
pleased to state:

(a) the countries where the posts
of heads of Indian missions abroad

are lying vacant and for how long;
and

(b) the reasons for allowing them
to continue to be vacant for long
periods?

The Minister of External Affairs
(Shri Swarap Singh): (a) Indonesia
since 8-3-1964., Nepal since 20-5-1964
Switzerland since 16-9-1964. China
since August 1964.

(b) Selection of candidate does take
time, Appointments of Indian Amba-
ssadors to Indonesia, Nepal and
Switzerlana have already been an-
nounced and the new Ambassadors
will assume charge of their posts very
shortly.

The post of Ambassador to China
is being kept unfilled for obvious poli-
tical reasons.

Bonus Commission’s Recommendation
regarding Tea Industry

14. Shri P, C. Borooah: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether representations have
been received by Government from
Tea Industry complaining that the
payment of ‘minimum bonus in pursu-
ance of Bonus Commission’s recom-
mendations would =adversely affect
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that industry tp such an extent that
nearly 40 to 50 per cent of the plan-
tations would have to close down; and

(b) if so, Government’s

thereto?

reaction

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): (a)
Representations have been Treceived
urging that the Bonus Commission’s
recommendation tor the grant of a
minimum annual bunus should not be
applied to the tea industry.

(b) Government cu not propose to
make any change in the decision al-
ready taken by them on the Com-
mission's report.

Boycott of South Africa

15, J Sbri R. G. Dubey:
"\ Shri Yashpal Singh:

Will the Minister of External Affairs
be pleased to state:

(a) whether India has appealed to
the oil producing countries of the
Middle East to boycott South Africa
and

(b) if so, the reaction of those
countries to which the appeal has
been addressed?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir.
India, however, voted for U.N. Reso-
lution No. 1761 (XVII) dated the 6th
November, 1962, which urged all
Member States to refrain from ex-
porting goods including oil and oil
products to South Africa.

(b) Does not arise.

Committees in the Ministry of
Communications

16. Shri Daljit Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) the total] number of Committees
and sub-Committees which are func-
tioning in his Ministry; and
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(b) the total number of members of
these committees? d

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) There are 265 Committees
and Sub-Committees functioning in
the Department of Communica-
tiong including the Posts & Telegraphs
Department.

(b) 6132

Leadership in Trade Unions

[ Shri B. R, Chakraverti:
17 j Shri P, C. Borooah:
" Shri Bibhuoti Mishra:
Shri K. N. Tiwary:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government have
made any survey to find out if
leadership in the trade unions in in-
dustrial plants frcm outside is  less
or more effective than from within;

(b) how far the remote relation-
ship between Union and management
leads to delays in bargaining; and

(e) the steps taken #o develop plant
level leadership, free from outside in-
fluence?

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): (a)
No.

(b) By remote relationship, the
Hon'ble Member presumably refers
to leadership in the Trade Unions
from outside. It iz considered that
“putside” leadership of Trade Unions
does not necessarily involve delays in
bargaining,

(c). The guestion relating to the
statutory limit on the number of out-
siders on the executives of trade
unions wag considered by the Indian
Labour Conference at its 17th Ses-
sion in July, 1959, but it was decided
by the Conference that there should
be no change in the existing legal
provisions in respect of statutory res-
trictions on the number of outsiders
on the executive of trade unions,
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The Conference alsg decided that the
conduet of #the affairs of trade unions
should be placed more and more in
the hands. of persons drawn frcm the
ranks of the workers engaged in
industry: or who have had exper-
.ence of actual work in industry. The
progress of the scheme of Workers’
Education will facilitate the deve-
lopment of leadership from the ranks
of workers.

Suicide by B.M.5. Employee

Shri A. V. Raghavan:
| Shri Pottekkatt:
Shri Kappen:
18 J Shri P, Kunhan:
* | Shri Nambiar:
| Shri Dinen Bhattacharya:
| Dr. Ranen Sen:
[ Dr. Saradish Roy:

Will the Minister of Communications
ve pleased to state:

(a) whether his attention has been
drawn to the reports in the “Mathru-
bhumi” and “Kerala Kaumndi” re-
garding the suicide of an RM.S. em-
ployee of Ernakulam on the 23rd
September, 1964 due to official haras-
sment;

(b) if so, whether an inquiry has
heen conducted in the matter;

(c) whether any financial assistance
has been rendereqd to the family of
the deceased; and

(d) what are the findings of the
inquiry and the action taken against
any officrals?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) Yes.

(b) Yes. A preliminary Depart-
mental enquiry has been conducted.

{c) A sum of Rs. 250 was paid im-
mediately to the widow from the
P. & T. Welfare Fund. The Prime
Minister has also sanctioned a sum
of Rs. 300 to the widow. Action has
been taken to expedite grant of
family pension and gratuity.

(d) The enquiry report is
examination.

undazr
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Children Education Allgowance feor
Jawans

fShri A. V. Raghavan:
19. { Shri Potiekkatt;
| Shri Kappen:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that under
the Rules in force, Children's edu-
cational allowances are not being
paid to the Jawans when the children
attend school while staying with their
parents;

(b) if so, the reasons for denying
this facility to them; and

(e) whether there is any proposal
to review the rules?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S, Raju): (a)
Yes, Sir. The same is the position
in respe:t of school-going children of
Central Civil Government servants.

(b) Because no extra expenditure
is incurred by parents when their
school-going children stay with them.

(c) No, Sir.

Postal Uniformless Day

20. Shri H V. Koujalgi: Will the
Minister of Communications be
pleased to state:

(a) whether it is a fact that the
Al] India Postal Employees Union
(Bombay city Branch) observed 9th
October, 1964 as uniformless day;

(b) if so, how many postmen went
about their beat without uniform or
any other emblem;

{¢) since how long the
have not been supplied; and

(d) the steps taken in the matter?

The Deputy Minister in the Depart-
ment of Caommunications (Shri Bhaga-
vati): (a) Yes, Sir,

(b) From 50 per cent to 75 per cent
in different Divisions in Bombay city.

(c) The uniforms are due to be
supplied any time during the summer
season though efforts are made to
make supplies by 1st March. The Khadi
and Village Industries Commission
supplied the bulk of khadi cloth in

uniforms
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July and August, 1964 after a delay of
ten months. This has caused serious
delay in the supply of uniforms.

(d) 13,546 sets, that is, about half of
the uniforms have been fabricated till
now and partial supplies are being
made. All efforts are also being made
to complete the supplies by the end of
November 1964.

Large Scale Conversion to Islam of

Adivasis in Pakistan

[ Shri S. N. Chaturvedi:
Shri Prakash Vir Shastri:

21 Shri Vishram Prasad:
Shri Subodh Hansda:
Shri Huokam Chand
Hachhawaiya:

Will the Minister of External Affairs
be pleased to state:

(a) whether there has been large
scale conversions to Islam of Adivasis
in Pakistan;

(b) if so, whether there is reason
to believe that these have been
brought about by compulsion; and

(c) Government's reaction thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) The Gov-
ernment of India have seen reports
regarding the conversion of Adivasis
to Islam.

(b) and (c). We have no authentic
or sufficient information which will
enable the Government of India to
reach any conclusions regarding the
manner of conversions. The Indian
High Commission in Pakistan have,
therefore, been requested to seek in-
formation from the Pakistani autho-
rities regarding circumstances in
which these conversions took place.

Cash Awards for Military Gallantry

gs J Shri Brij Raj Singh-Kotah:
* 7 Shri Yashpal Singh:

Will the Minister of Defence be
pleased to state:

(a) whether the cash awards given
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by wvarious States for military gal-
lantry have been made urniform;
(b) if so, the details thereof; and
(¢) if not, the action proposed to
be taken in uhe matter?

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8. Raju): (a)
and (b). All the State Governments
were requested to consider the ques-
tion of adoption of a uniform scale of
cash rewards at the following level:—

For Param Vir Chakra—Rs. 10,000(-
(plus Rs. 500/- annuity for
30 years).
For Mahg Vir Chakra—Rs. 7,500-
For Vir Chakra —Rs. 3,000/-

The Governments of Andhra Pra-
desh, Assam, Bihar, Gujarat, Jammu
& Kashmir, Madhya Pradesh, Madras,
Orissa, Punjab and Uttar Pradesh
have adopted the above scale. The
Government of Mysore have adopted
the above scale, but have not sanc-
tioned any annuity for recipients of
Param Vir Chakra. The Government
of Maharashtra have adopted the
scale for Maha Vir Chakra and Vir
Chakra, but for Param Vir Chakra
they have sanctioned a lumpsum re-
ward of Rs. 15,000- plus an .annuity
of Rs. 500|- payable for 20 years. The
Government of Rajasthan have sanc-
tioned the stale of Rs. 10.000- for
Param Vir Chakra, Rs. 5000~ for
Maha Vir Chakra and Rs. 2,000|- for
Vir Chakra, in addition to some land
in the Rajasthan canal area. The
Government of Kerala have adopted
the scale of Rs. 6.000|- for Param Vir
Chakra, Rs. 3,000- for Maha Vir
Chakra and Rs. 2,000!- for Vir Chakra.
The Government of West Bengal have
adopted the following scale:—

For Param Vir Chakra Rs. 12,000/~ lumpsum

or Rs, 600/~ pr® annum®*
For Maha Vir Chakra Rs. 5.000/- lumpsum
or Rs, 300/- Per annum*

Rs. z,500/- lumpsum
or Rs. 150/- per annum*

For Vir Chakra

*Posthumous rewards are to be paid annually. A reward drawn annually
by the awardee is to be paid till hisdeath. A reward payable to the

awardee's family is to be paid till the death or remarriage of the

widow

andlor till the minor children attainmajority.
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(¢) The State Governments have
taken whatever decisions they consi-
dered apprdpriate on the suggestion
made to them, Therefore, no further
action is proposed to be taken in the

matter.

Haj Pilgrims

23. Shri Koya: Will the Minister of .

Externzl Affairs be pleased to state:

(a) whether any decision has been
taken about the number of Haj Pil-
grims who will be permitted to visit
Saudi Arabia this year; and

(b) the restrictions if any, imposed
.on the pilgrims?

The Minister of Extermal Affairs
(Shri Swaran Singh): (a) Yeg Sir.
17,500

(b) The following categories of per-
sons will not be permitted to proceed
on Haj pilgrimage:—

(i) Ladies, who are pregnant for
more than four months at the time
of applications.

(ii) Persons with less than
Rs. 800/- in Indian currency in
their possession for the purpose of
going on Haj.

(iii) Persons suffering from the
following diseases!disabilities:—

(a) Cerebral thrombosis.
(b) Pulmonary tuberculosis,
{¢) Congestive Cardiac Failure.
(d) Acute Coronary insufficiency.
| (e) Infectious Leprosy; or

(f) Other
diseases,

serious infectious

= {iv) Children between the ages
of 5—14 years.

(v) Persons who have perform-
ed Haj during the last five years.
(vi) The five year limitation
will also apply to persons going
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on Haj-e-Bedal. In any case, per-
sons going on pilgrimage in their
own right wiil- be given prefer-
ence,

Hajees from Kerala

24. Shri Koya: Will the Minister of
External Affairs be pleased to refer
to the reply given to Unstarred
Question No. 287 on the 1Tth
February, 1964 and state:

(a) whether the Government of
Saudi Arabia has agreed to increase
the number of Maullims to look after
the Hajees from Kerala; and

(b) if not, the nature of the reply
received from that Government?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, sir.

(b) Reply is still awaited from that
Government.

Teleprinter Lines

25 J Shri Bishwanath Roy:
" Shri Brajeshwar Prasad:

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that the tele-
printer lines between Delhi, Banaras
and Delhi-Patna often fail and causes
delay in news service to the Press;

(b) if so, the reasons therefor?

The Deputy Minister in the Depari-
ment of Communications (Shri Bhaga-
vati);: (a) and (b). The teleprinter
circuits connecting Delhi with Bana-
ras and Patna have been subject to
occasional failures due to breakdowns
in the linesg and cables over which the
circuits are provided. No reports re-
garding complaints on delay in des-
patch of news services on depart-
menta] lines between Delhi and Patna
and Delhi and Varanasi have been re-
ceived by the P&T Department. A
complaint regarding the working of
a rented teleprinter circuit for a
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newspaper between Delhi and Vara-
rasi was received some time  back.
This has been examined and appro-
priate corrective action has already
been ordered.

Indomesia's Trade with Pakistan

Shri ‘Warior:
“‘{Shﬂ Daji:

‘Will the Minister of External
Affairs be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a Pakis-
tan news agency report that Indonesia
is “inclined” to divert its current trade
with India to Pakistan, because of the
“deterioration” in relations between
India and Indonesia; and

(b) if so, Government's reaction
thereon?

The Minister of Extermal Affairs
(Shri Swaran Singh). (a) Govern-
ment is not aware of any such move
by Indonesia.

(b) Does not arise.

Emergency Recruitments

271. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether the emergency recruit-
ment to army has been completed;

(b) if so, the details thereof;

(c) whether there has been some
deficiency in the Medical and Engine-
ering Branches; and

(dy if so, the steps taken or pro-
posed to be taken to fulfil the same?

The Deputy Minister in the Minis-
try of Defence (Dr, D. 8. Raju): (a)
and (b). Recruitment was stepped up
after the declaration of Bmergency to
meet the then existing shortages and
additional requirements on account of
expansion of the Army. As regards
officers, Emergendy Commissions were
granted on a large scale in addition to
a small number of Permanent Reguler
Commimtions. As regards Other
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Ranks, they continued to be recruited

on the normal pre-emerg terms
of engagement. o
As the pedruitment targets have

been practically achieved, Emergency
Commissions are being discontinued
except in one or two Corps and the
recruitment of Other Ranks is being
slowed down. From the declaraticn
of Bmergency upte the 30th Septem-
ber, 1964 13,390 persons have been
granted commissions and 888 persons
are undergoing pre-comrhission train-
ing. It is not in public interest to
disclose the figures of recruitment of
Other Ranks to the Army.

(¢) Yes, Sir.

(dy To make up the deficiency n
the technical services, the following
steps have been or are being taken:--

Engineers:

(i) Grant of Provisional Short Ser-
vice Regular Commission (SSRC;
during training period to graduate
engineers and SSRC on probation to
final year engineering students under
the University Entry Scheme.

(ii) Two years ante-date on success-
ful completion of pre-commission
training.

(iii) An additional ante-date to
candidates who are in employment of
Central or State Governments or of
Public Sector undertakings subject to
a maximum of two years provided
they fulfil certain conditions.

(iv) Reservation of 50 per cent per-
manent :vacancies occuring during the
Emergendy in the Engineering Ser-
vices under the Central and  State
Governments for those who join the
Army temporarily and are later releas-
ed.

(v) Obtaining, to the extent feasi-
ble, services of officers recruited to
the Engineering Services under the
Central and State Governments, unde:r
the four year dompulsory Service Lia-
bility Scheme recently sanctioned by
the Government.
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Doctors:

(i) Grant of SSRC on probation to
final year M.B.B.S. students. After
passing their fina] M.B.B.S. examina-
tion, they are taken in as SSRC officers
on produstion of prowvisional Medical
Registration Certificates.

(ii) Reservation of 50 per cent
vacancies occurring during the Emer-
gency in the Medical Services under
the Central and State Governmenis
for those who join the Army Medical
Corps temporarily and are Jater re-
leased.

Nursing Officers:

(i) Secondment of «ivildan nurses
from State Services.

(i) Grant of {emporary commis-
sions to civilian nurses recruited from
Central|State Medizal Services and
direct from the open market in relaxa-
tion of one of the qualifications of
eligibility viz. midwifery.

(iii) Recruitment of civilian nurses
who are married or who are widows
with encumbrances to the Loocal Cadre
of the Military Nursing Service,
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Suicide by Defence Personnel

29, Shri Kajrolkar; Will the Minis-
ter of Defence be pleased to state:

(a) the number of defen:te person-
nel who committed suicide during the
last five years; and

(b) whether any investigations
were made to ascertain the reascns
therefor?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
290.

(b) Yes, Sir.

Community Listening Sets for M.F

Shri Vidya Charan Shukla:
Shri Uikey:
Shri Hukam Chand
Kachhavaiya:

Shri Bade:

30, Shri Chandak:
Shri Wadiwa:
Shri Surya Prasad:
Shri R. §. Tiwary:
Shri J. P. Jyotishi:
Shri Bakliwal:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether the Government ol
Madhya Pradesh were supplied with
Community Listening Sets in time
during 1961-62, 1962-63 and 1963-64;

(b} if not, the reassns for the delay:
and

(c) the steps taken by the Centrui
Government for timely supply of
these sets to that government?

The Minister of Information
Broadcasting (Shrimati

and
Indira:
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Gandhi): (a) No, Sir. There had been
some delay in the supply of Commu-
nity Listening Sets.

(b) The delay had generally been
due to:

(i) late communication of their
requirements by the States and
consequent delay in the placement
of consolidated indent;

(iiy time taken in making
arrangements for supplies and
the time taken by the firms to
commence and complete the sup-
plies;

(iii) demand for

foreign exchange by
and '

(iv) difficulty in procurement
of reguisite quantity of essential
components such as transistors.

release of
suppliers;

(¢) Government of India have per-
mitted the Government of Madhva
Pradesh to procure divectly 3,000 Com-
munity Listening Sets. Simultaneous-
1y, the Director General Supplies and
Disposal has been requested to ex-
pedite the supplies.

Recommendations of Bonus Commis -
sion

31. Shrimati Ramdualari Sinha: Wil!
the Minister of Labour and Employ-
ment be pleased to state:

(a) the likely impact of the decision
of Government in respect of the re-
commendations of the Bonus Commis-
sion on the workmen of Sugar Indus-
try; and

(b) the extent to which the work-
men of the Sugar Industry will be
affected as a result of the modifica-
tions made by Government in respect
of the recommendations of the Com-
mission?

The Minister of Labour and Employ-

ment (Shri D. Sanjivayya): (a) and
(b). Government's decisions on  the
Commission's report apply to the

Sugar Industry in the same manner as
they apply to other industries. The
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impact of the recommendations on
the various individual industries or
their workmen can be known after
the recommendations are actually im-
plemented. ol

Minimum Wages

23 J Shri Nambiar:
" Dr. Saradish Roy:

Will the Minister of Labour and
Employment be pleased to state:

(a) the names of the industries in
the country which do not pay to the
workers minimum wages based on
the norms laid down by the 15th
Session of the Indian Labour Confer-
ence; and

(b) the reasons for not implement-
ing these norms?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) and (b). Infor-
mation is not available, The time and
labour involved in collecting the same
from the State Governments ete; will
not be commensurate with the object
in view.

Low Grade Employees of NEFA

(Shri A. K. Gopalan:
3./ Shri Nambiar:
|_ Dr. Saradish Roy:

Will the Minister of External
Affairs be pleased to state:

(a) whether he received a memo-
randum from the lower grade emplo-
vees of Dibang valley in Lohit Fron-
tier Division NEFA regarding their
difficult living conditions; and

(b) if so, the steps taken to redress
their grievances?

The Minister of External Affairs
{Shri Swaran Singh): (a) Yes. Their
main grievance was that, their salaries
wele not disbursed regularly.

(b) Enquiries have shown that all
pay bills are at present encashed at
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Tezu, the divisional headquarters of
Lohit Frontier Division, which is about
20 days maxch from Anini, the head-
quarters of the Dibang valley. Diffi-
cultiee of communication and in  the
provision of escorts have led to delays
in the drawal and disbursement of
salaries. To remedy the situation, a
Treasury is being opened at  Anini
this oonth and the Assistant Political
Officer, Roing, has also been declared
as Head of Office to facilitate regular
and timely payment of salaries to
thos serwing in the Dibang valley.

Grants-in-Aid to Trade Unions

[ Shri Umanath:
35.{ Shri A. K. Gopalan:
|_Shri Imbichibava:

Will the Minister of Labour
Employment be pleased to state:

and

{a) the amount earmarked for
grants-in-aid to the trade unions by
the Central Board for Workers’ Edu-
cetion during 1963-64;

ib) the amount paid to the
urrons during 1963-64; and

trade

{¢) the number of applications of
the unions asking for the grant-in-aid
from the Central Board for Workers’
Education received and disposed of
during the above period?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya); (a) Rs. 70,000(-.

i{b) Rs. 23,833-84 Paise.
(¢c) Number of fresh applications

received during 1963-64........ 9
Number of fresh applications
disposed of during 1963-64. . . 2

Telephone Directories

4g J Shri Surendranath Dwivedy:
| Shri Rameshwaranand:

" Will the Minister of Communica-
tons be pleased to state:

(a) whether the telephone directo-
ries are published in regional langu-
1467 (Ai)LSD—4.
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ages in any of the Postal and Tele-
graphic Circles or Divisions in  the
country;

(b) if so, the languages in which
such publications have been publish-
ed; and

(c) the reason why telephone direc-
tory has not been published in Oriya
and some other languages?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (aj and (b). Telephone Directo-
ries in all areas are printed in -English.
Directories of the following areas are
being printed also in the

regional
languages as indicated:—
(i) Andbra P & T Circle Telugu
{ii} Ahmedabad Town
Telephone System Gujarati

(iii) Gujarat P & T Circle
(excluding Ahmedabad) Gujarati.

(¢) The entire policy regarding
printing of telephone directories in
languages other than English in the
different telephone areas in the coun-
try is under consideration at present.

Calcutta-Dibrugarh Micro-wave Link

37. Shrimati Renuka Barkataki:
Will the Minister of Communieations
be pleased to state:

(a) whether  Government  have
accepted a proposal to link- Calcuita
and Dibrugarh with a nucm-wave
tele-communication system; and

(b) if so, the estimated cost of the
project, and when it is expected to be
completed?

The Depuiy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) Yes.

(b) The estimated cost of the pre-
ject is Rs. 1.65 crores, The Calcutta-
Gauhati portion of the werk is
expected to be completed by June
1965 and the balance work will be
over towards the end of the year.
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Madras-Singapore Underground Cable
Link

18, S Bhri Pottekkatt:
7 Shri A. V. Raghavan:

Will the Minister of Communica-
tions be pleased to state:

(a) whether there is any proposal
to set up a sub-marine cable system
between Madras and Singapore;

(b) the estimated of the
scheme; and

cost

(¢) when the scheme will be imple-
mented?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
wati): (a) to (c). A proposal for
extension of the Commonwealth Sub-
marine Cable from Singapore to India
is under consideration of Government.
The cost of the scheme, and other
details are being worked out at pre-
sent, and will still take some time.

Pay Strike by Workers at Babisol
Colliery

( Shri Mohammad Elias:
$9../ Shri Daji:
Shri Indrajit Gupta:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether there has been a pay-
strike by the women wagon loaders
of the Babisol Colliery from the middle
of September, 1964 against under-
payment; and

(b) if so, the steps taken by Gov-
ernment against the management of
the colliery?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) Yes.

(b) The investigation by the Con-
ciliation Officer has revealed that
there was no under-payment as the
loaders had resorted to ‘go slow’. The
question of taking action against the
management does not, therefore, arise.
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Arecanut Gardens in Kerala

Shri Pottekkatt: .
40./ Shri A, V. Raghavan:
Shri Kappen:
Will thz Minister of Food and Agri-
cultare be pleased to state: '

(a) the progress made in the
scheme of establishing elite arecanut
gardens in Kerala;

{b) whether the scheme has been
finalised;

(c) the nature of assistance pro-
posed to be extended to private
growers under this scheme; and

(d) the places where this scheme
is going to be implemented?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (d). Infor-
mation is being collected and will be
laid on the Table of the Sabha in due
course,

Fodder Development in Kerala

Shri Pottekkatt:
41. ) Shri A, V. Raghavan:
Shri Kappen:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the steps taken for fodder
development in the State of Kerala;

(b) the progress made for starting
experimental grazing plots at Kodu-
man North Reserve in Quilon District;
and

(e¢) whether there is any proposal
to extend this scheme to any other
Districts?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (¢). The
information is being collected from
the Government of Kerala and will be
laid on the Table of the Sabha as soon
as it becomes available.
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Lighthouse at Badagara

42, J Shri’A. V. Raghavan:
" Shri Pottekkatt:

Will the Minister of Transport be
pleased to state:

(a) the progress made so0 far in
establishing a pier and a lighthouse
at Badagara in Kerala;

(b) the estimated cost of the pro-
ject and the amount spent so far; and

(c) when the works will be com-
pleted? i

The Minister of Transport (Shri Raj
Bahadar): (a) to (c). The executive
responsibility for the development of
ports other than major ports wests in
the State Government. The Govern-
ment of Kerala have finalised the plan
and design of the pier at Badagara
and have also sanctioned an estimate
of Rs. 8.69 lakhs for the purpose. The
design and plan of the lighthouse have
not however yet been finalised by the
State Government.

Wheat for Flour Mills

43. Shri R. Ramanathan Chettiar:
Will the Minister of Food and Agri-
oulture be pleased to state:

(a) the number of flour mills in
Bihar along with their locations which
have applied for licences and grant of
quota of imported wheat for milling
and manufacturing of wheat-products;

(b) the number amongst them which
are complete and ready to go into pro-
duction but have not got clearance
from Government so far;

(c) the reasons for the delay in
allowing these mills to work; and

(d) how long it will take to decide
their cases especially when the idle
capacity could be utilised usefully in
the context of the present food scar-
city?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri

Written Answers KARTIKA 26, 1886 (SAKA)

Written Answers 104

D. R, Chavan): (a) Three, one each
at Ranchi, Patna and Muzaffarpur.

(b) All the three mills are stated
to be complete. They have not been
given clearance from Government yet.

(c) and (d). The capacity of the
working mills in Bihar is adequate and
as such no new flour mills are requir-
ed there. The three flour mills under
question have been set up without
prior approval of Government. The
question of granting wheat quota to
these mills is, therefore, under exa-
mination.

Lighthouse at Beypore

f Shri A. V. Raghavan:
4.2 shri Pottekkatt:

Will the Minister of Transport be
pleased to state:

{a) whether it is proposed to erect
a lighthouse at Beypore in Kerala;

(b) the estimated cost of the light-
house; and

(c) when the work will be com-
pleted?

The Minister of Transport (Shri Raj
Bahadur): (a) to (c¢). A proposal to
construct & lighthouse at Beypore is
at present under consideration. But
no decision has been taken and the
cost and date of completion cannot at
present be indicated. The proposal
will be considered along with other
items for the Fourth Five Year Plan.

Fishing Harbours

45 J Shri A. V. Raghavan:
" Shri Pottekkatt:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the progress made so far in
establishing fishing harbours at Bey-
pore and Moppila Bay in Kerala;

(b) the estimated cost of the pro-
jects and the amount spent so far;
and
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“(c) when the work
pleted?

will be com-

‘The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) The construction
of the Moppila Bay Fishing Harbour
was started in 1862 with technical aid
from the Norwegian-India-Foundation.
The approach road has been com-
pleted and the construction of the
breakwater has been commenced.
About 800 Svee blocks have been
dumped so far. The work is in pro-
gress under the supervision of the
Assistant Engineer of the Indo-
Norwegian-Projeci.

At Beypore the acquisition of land
for the construction of a wharf has
been completed. The estimate for the
first stage of the construction of whart
has been finalised and the work will
be started immediately.

(b) The estimated cost of the Mop-
pila Bay Fishing Harbour is Rs. 17.3
lakhs and the expenditure so far
incurred is Rs. 3.6 lakhs.

The estimated cost of the Beypore
Wharf is Rs. 3 lakhs, This work is
yet to begin. The actual expenditure
so far incurred on acquisition of land
and for the approach road is Rs. 2.10
lakhs.

(¢) The construction of the Moppila
Bay and the first stage of the Whart
at Beypore will be completed before
the close of the wear 1965-66.

Bridge over Mahe in Kerala

‘26 f Shri A. V. Baghavan:
J Shri Pottekkatt:

Will the Minister of Transport be
pleased to state:

(a) the progress made in the matter
of constructing an independent bridge
over Mahe river on the West Coast
Road in Kerala;
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(b) whether the alighment of the
proposed Mahe bypass road has been
approved; and

(c) if so, when the work will com-
mence?

The Minister of Transport (Shri Raj
Bahadur): (a) to (¢). The bridge
across the river Mahe {falls in the
Mahe diversion on the West Coast
Road in Kerala. Owing to the pau-
city of resources, it has not been possi.
ble to include the work relating to
the Mahe bypass in the approved pro-
gramme for the West Coast Road in
the Third Plan period. The construc-
tion of the bridge across the river
Mahe will, therefore, not be taken up
during the current plan period.

Forest Research Institute

e f Shri A. V., Raghavan:
) . Shri Pottekkatt:

‘Will the Minister of Food and Agri-
calture be pleased to state:

(a) whether the Second Expert
Committee for the Forest Research
Institute has commenced its work;
and

(b) if so, when the report will be
ready?

The Depuiy Minister in the Minis-
try of Food and Agriculiture (Shri
Shahnawaz Khan): (a) No, Sir.

(b) The Committee is expected to
commence its work in the second week
of March, 1965 and to submit its report
within about six weeks thereafter,

Settlement of Scheduled Castes

48. Shri Hem Raj: Will the Minis-
ter of Social Security be pleased to
state:

(a) whether  Government have
sponsored the land purchase scheme
for the settlement of Scheduled
Castes;

(b) if so, its main features;
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(¢) whether a copy of the same will
be laid on the Table;

(d) when this scheme was started
snd how much money was allocated
for it during the current plan period
and the break-up of the money given
to the different States;

(e) how much has been spent and
what is the break-up which has been
spent in each State; and

(f) the number of families who
have benefiled so far, State-wise?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) to (f). There is
no Centrally sponsored land purchase
scheme for the settlement of Sche-
duled Castes. However, in Punjab
under the State Sector there is a
scheme °"Subsidy for purchase of agr-
cultural land’ which gqualifies for 50
per cent grant from the Centre. Under
this scheme, needy, poor and deserv-
ing landless members of Scheduled
Castes are granted a subsidy of
Rs. 2,000 each for the purchase of
agricultural land costing not more
than Rs. 4,500. The total provision
in the Third Plan for this scheme in
the Punjab is Rs. 35.00 lakhs for 1750
families. The distribution of expendi-
ture and the number of families
already benefited and proposed to be
benefited during the Third Plan is as
under:

Expenditure  No. of families

Year
incurred or 10 benefited or
be incurred proposed w
he  benefited
(Rs. in lakhs)
1961-62 6.43 321
1962-63 7.25 363
1963-64 4.37 219
1964-65 7.20 160
1965-66 9.75 487

Visits by Commissioner for S.C. and
S.T. to Orissa

_49. Shri Rama Chandra Mallick:
Will the Minister of Secial Security
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be pleased to state:

(a) the number of times the Com-
missioner for Scheduled Castes and
Scheduled  Tribes  visited Orissa
during 1963-64 and 1964-65 so far;
and

(b) the names of places visited by
him and problems noted thereof?

The Deputy Minister in the Depart-
ment of Social Security (Shrimatt
Chandrasekhar): (a) The Commis-
sioner for Scheduled Castes and Sche-
duled Tribes visited Orissa once
during the period in question (from
24-4-1963 to 4-5-1963).

(b) The Commissioner visited the
following places to study the function-
ing of Ashram Schools, non-official
organisations and to see the colonies
for settlement of landless Adivasis:

Bhubaneswar, Huma, Chhatrapur,
Nimakhandi, Parlakhamandi, Abbasin-
ghee, Rayagada, Kailas Kota, Madhia
Dangu, Bhaliapani, Kotgarh, Suvar-
nagiri, Gajinagu, Naugaon. Belghar,
Burlu Baru, Rangaparu Colony, Bel-
ghar, Gochhaka and Deogada, Sapan-
gada, Guma, Ambadola, Munikhol,
Mandalguda, Thutibar, Kasipur,
Gorakhpur. Rapkona, Baraguda, Nig-
amanguda, Sunabeda, Korapat, Govin-
dapalli, Khairaput, Pengam, Pandri-

pani Colony, Sikapalli, Padmagiri,
Bhalimela Dam, Orkel, Mastiput,
Malkangiri.

Women Panchayats

50, Shri Rama Chandra Mallick:
Will the Minister of Community Deve-
lopment and Co-operation be pleased
to refer to the reply given to Unstar-
red Question No. 1065 on the 22nd
Sepiember, 1964 and state:

(a) whether any additional grant
or loan was given or is proposed to
be given during 1962-83, 1983-64 and
1964-65 to those Panchayats having
all-women members to encourage the
panchayats in the States; and

(b) if so, the details thereotf?
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The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S. Murthy):
{a) and (b). The information is being
collected from the Governments of the
.5 States viz, Andhra Pradesh, Gujarat,
Masaharashtra, Uttar Pradesh and West
Bengal where all-women Panchayats
exist, and when received will be
placed on the Table of the House.

Incidentally, according to the latest
information received from the Gowv-
ernment of Maharashtra, there is one
more all-women Panchayat in that
‘State in addition to the two mentioned
in the written answer laid on the
Table of the House on 22-9-1964 in
reply to Unstarred Question No. 1065.

Vegetable Prices

51. Shri Yashpal Singh: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) whether it is a fact that vege-
‘tables are being sold at wery high
prices in Delhi; and

(b) if so, the concrete steps pro-
posed to be taken to safeguard the
interests of producers as well as the
'consumers?

The Deputy Minister in the Minis-
‘try of Food and Agriculture (Shri
‘Shahnawaz Khan): (a) During recent
months the prices of wvegetables in
Delhi have been higher than in pre-
vious years.

(b) With the assistance of the
Ministry of Food and Agriculture,
Delhi Administration has undertaken
a special programme for intensive
production of vegetables in several
areas of Delhi State, Moreover, the
Delhi Administration are trying to
organise co-operative marketing of
vegetables in Delhi, through the Delhi
State Fruits and Vegetables Growers'
Co-operative Marketing Federation.
The Federation has already opened
27 shops, where vegeiables are sold
at reasonable prices.
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Civilian Pilots

52, Shri D. C, Sharma: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether there has been a dearth
of pilots in the country for civil avia-
tion since the closure of the Civil
Aviation Training Centre at Allaha-
bad in early 1963; and

(b) if so, the steps taken or propos-
ed to be taken to meet the require-
ments of pilots for Civil Aviation?

The Minister of Civil Aviation (Shri
Kanungo): (a) and (b). Recently
shortage of pilots hags been felt by
both the Corporations owing to extend-
ed operations and flight and duty time
limitations, Arrangements are being
made for recruitment of pilots to the
extent available and steps are also
being taken to train candidates
through selected Flying Clubs, for is-
sue of Commercial Pilot's Licence,
in order to cater to this wurgent
demand.

Wheat used as Cattle Feed

53, Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that wheat
was being used asg cattle-feed in some
areas in Deihi ag prices of other
coarse grains were very nign; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
D. R. Chavan): (a) Only one case
where p fair price shop dealer in
Delhi is alleged to have sold import-
ed wheat for purposes of cattle feed
hag come to the notice of the Gov-
ernment.

(b)Y A case under rule 125(2) of
Defence of India Rules read with
Section 7 of Essential Commodities
Act has been registered against the
concerned dealer,
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Roadg in Delhi
-
54 Shri D. C, Sharma: Will the
Minister of T port be pl d to
state:

(a) whether it ig a fact that roads
in Delhi are bad despite the fact
that a sizeable amount is being spent
on them every year; and

(b) if so, the reasons therefor and
the steps taken or proposed to be
taken in the matter?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). Roads in
the New Delhi Municipal Committee
area are in a fairly good condition.
Some of the roads within the jurisdie-
tion of the Municipal Corporation of
Delhi and portion of the National
Highway No. 1 (G.T. Karnal Road)
from mile 8 to 16 within the Union
Territory of Delhi are not in a satis-
factory condition on aocount of in-
creased traffic, unprecedented rains
this year, inadequate drainage, leak-
age of water mains and lack of suit-
able machinery for construction of
high class pavements needed for the
heavy traffic. Every possible effort is
being made to improve the condition
of roads within the funds available for
the purpose by removing the defects
cited above. Improvement works have
been taken up on 40 roads and it is
proposed to take up similar works on
another 20 roads shortly. The Delhi
Municipal Corporation have also a
proposal to import machinery for lay-
ing bituminous roads of superior
specifications.
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Road Planning Boards

[ Shri Rameshwar Tantia:
56, } Shri D. C. Sharma:

‘| Shri Onkar Lal Berwa:

| Shri Gulshan:

Will the Minister of Transport be
pleased to state:

(a) whether the Union Governmeni
have asked the States to expedite the
setting up of Road Planning Boards;

(b) if so, the reaction of the State
Governments thereto;

(c) the number of Stateg which
have so far set up such boards; and

(d) the functions of these Road
Planning Boards?

The Minister of Transport
Raj Bahadur): (a) Yes, Sir.

(Shri

(b) and (c). The matter is still un-
der the consideration of most of the
Btates. So far the Manipur Adminis-
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tration . only have set up a Road
Planning Board. The Government of
Nagaland have intimated that they
are taking necessary action to set up
a Road Planning Board in their State.

(d) Broadly speaking, the proposed
Road Planning Boards would have the
following functions:

(i) suggest criteria and methods
for assessing costs and bene-
fits of road development
achemves;

(ii) examine proposals for road
development drawn up for
the Amnnual and Five-Year
Plans;

(iii) advise on the preparation of
co-ordinated long-term road
development plans;

(iv) recommend priorities and
phasing of programme;

(v) appraise progress made from
time to time;

(vi) promote research and train-
ing; and

(vid) consider gquestions congern-
ing road specifications and
standards in relation to utili-
sation of different 1{ypes of
vehicles.

. Bocial Security Scheme for Raral
Population

57. Shri Rameshwar Tantia: Will
the Minister of Social Security be
pleagsed to state:

(a) whether Government propose to
prepare a comprehensive socia] as-
gistanoce scheme for the rural popul-
lation in the country;

(b) it go, the main items to be in-
cluded in this scheme:

(c) the steps taken by the Depart-
ment so far after its formation;

{d) whether small scale industrial
units have been asked by Govern-
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ment to intensify their work and

create adequate employment potential.
for the rural population: and

(e) if so, the reaction of the indus-
trial units thereto?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rae):
(a) to (¢) Yes. Some schemes are
already under examination.

(d) and (e). The necessary infor-
mation is being collected and will be

laid on the Table of the House in due
course.

Fooligrain Prices

58. Shri Hem Barua: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that he held
a oonference some time back at Cal-
cutta with the Chief Ministers of
West Bengal, Assam. Orissa. Tripura
and Bihar;

(b) whether an attempt wag mnade
to evolve a formula for foodgrains
prices on a zonal basis at that conm-
ference; and

(e} if so, the brief outlines of the
formula evolved?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Yes, Sir. A meet-
ing of the Chief Ministers and Food
Ministers of the States of West
Bengal, Bihar, Orissa and Assam with
the Union Mindster for Food and
Agriculture was held at Calcutta on
the 30th September, 1964,

(b) No, Sir.
(c) Does not arise.
Cost of Importing Foodgraing froes
U.S.A.
(Shri Surendra Pal Singh:-
59

Shri R. G. Dubey:
Shri Rameshwar Tantia:
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Shri Onkar Lal Berwa:
Shri Gulshan:
[_Shri Mohammad Elias:

will the Minister of Food and Agri-
culturé be pleased to state:

(a) whether it is a fact that the
changes incorporated in the final ver-
gion of the Bill to extend Public
Law 480 have been approved by the
U.S. Congress;, and

(b) if so, the effect these changes
would have on the cost of importing
foodgrains from the United States?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Yes, Sir.

(b) The changes in the U.S. Law
will not apply to the imports which
are expected to be made till 30th
June, 1965 under the curent Agree-
ment.

It is not possible to indicate at this
stage the effect of these changes on
future supplies, as the effect of the
changes wil] depend upon the terms
of the new Agreement,

Grapes and Walnuts Cultivation

80. Shri Surendra Pal Singh: Wil
the Minister of Feod and Agriculture
be pleased to state:

(a) whether it is a fact that the
Indian Council of Agricultural Re-
search has secured the services of a
number of experts in horticulture
fromm France and US.A. to assist the
Indian farmers in the cultivation of
grapes, walnuts and citrug fruits; and

(b) if so, the main features of the
scheme under which the services of
these experts would be utilised?

The Deputy Minister in (he Mimnis-
try of Food and Agricuiture (Shr
Shahnawaz Khan): (a) steps zre being
taken to obtain the services of experts
on the growing of walnuts and citrus
from France and the U.S.A. respecti-
vely and for grapes from U.SSR.

(b) The services of the experts will
be utilized to advise on the produc-
tion programme of walnuts and
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grapes and the control of citrus die-
back disease.
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10. ATEE =ra wfafaw, 1882
11. ®TaT 9 AfgfEg, 1963

12. qeifedfaa way whafas,
1963

13. §w&F qur Afqufag afafTm,
1890

14. g seaamaT a9 dcawar
gfafraw, 1956

15. W g Afafaam,
1908

Supply of Rabi Seeds to Uttar
Pradesh

Shri Vishram Prasad:
62. Shri Bagri:
| Shri Sarjoo Pandey:
Will the Minister of Food and Agri-
culture be pleased to state:
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(a) whether it is a fact that thers
was a great demand of rabi seeds from
the Government of U.P.; and

(b) if so, the various seeds sup-

plied to meet the demard?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b}. The
Government of U.P. asked for the as-
sistance of the Government of India
in the supply of the following quanti-
ties of rabi seeds from the Punjab:

1. Wheat 21,000 tonnes.
2. Barley 8,000 tonnes,
3, Gram 12,000 tonres.
4 Peas 9,000 tonnes,

Total : 55,000 tonnes,

Subsequently, in view of the high
prices of gram, barley and peas, the
Government of UP. desired that the
entire quantity of 50,000 tonnes might
be supplied in the form of wheat, Ar-
rangements could, however, be made
for the allotment of only 37,000 tonnes
of wheat as the Governunent of Punjab
was unable to spare larger qguan-
tity. Out of this allotment, 32,000
tonnes were despatched by the 3rd
November, 1964,

Report on the Viscount Crash

(Shri Vidya Charan Shokla:
63. Shri Vishram Prasad:
‘i‘Shri D. D, Mantri:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether any conclusivns have
been arrived at in the inquirv ini-
tiated into the deficiencies of Indian
Airlines Corporation and Directorate
of Civil Aviation mentioned in Justice
Khosla's report on the Viscount crash
near Agra;

(b) if so, the conclusions arrived at,
and

(¢) the remedial action taken to im-
prove the existing state of affairs? .
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The Miniser of Civil Aviatipyy (Shri
Kanungo):,(a) to (c). The points made
by Mr. Justice Khosla in regard to
the deficiencies of the Indiap Airlines
Corporation and the organisation of
the Director General of Civil Awiation
revealed during the inquiry into the
accident to Indian Airlines Corpora-
tion Viscount aircraft on ilth Sep-

tember 1963 near Agra, are under
examination.
Indo-Norwegian  Fisheries Project

[ Shri R. G. Dubey:
64. { Shri Pottekkatt:
| Shri A, V. Raghavan:

Will the Minister of Feod and Agri-
sulture be pleased to state:

(a) whether an Indo-Noriwegian
Fisheries Project was opened recently
at Mandapam in Madras; and

(b) the yield expected when the pro-
ject is completed as compared to the
yield at present?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
B, R. Chavan): (a) Yes, on the 4th
October, 1964,

(b) The required information is
being collected and will Le placed or
the table of the Sabha as suon ag it is
ready. )

Tribals
[ Shri Subodh Hansda:
Shri S. C, Samanta:

5. Shri M. L. Dwivedi:
| Shrimati Savitri Nigam:

Will the Minister of Social Security
be pleased to state:

(a) whether Government are aware
that the tribal people lose their tribal
character along with their movement
trom one State to the other;

(b) if not, why restricticns have
bef'n put to g certain area for a parti-
cuiar tribe for recognising her or his
Tace as Scheduled Tribe; and
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(¢) how this anomaly is going to be
removed?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) to (c). In accord-
ance with article 342(1) of tae Consti-
tution, tribes or triba] communitics or
parts of or groups within tribes or
tribal communities are epecified as
Scheduled Tribes with respect to a
State, The question whether a tribe in
a paricular portion of a State ur in
another State actually possesses tribal
characteristics is one to be determined
on the basis of facts which are being
ascertained and such anomalies as
may be disclosed by a study of the
facts will be removed in due course.

‘Dal’ Shortage in West Bengal

Shri Subodh Hansda:
Shri S. C. Samanta:
66. 3 Shri M. L. Dwivedi:
| Shrimati Savitri Nigam:
Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that there
was acute ‘Dal’ shortage in West
Bengal due to ban on export by other
States from September onwards;

(b) whether it is also a fact that
the Dal Millers'’ Association has re-
quested Central Government to re-
move this ban by the State Govern-
ments; and

{e) if so, the reaction of Govern-
ment in the matter?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): (a) West Bengal is
highly deficit in pulses and depends
mostly on supplies from other States.
Recently the Governments of Punjab,
Uttar Pradesh and Rajasthan have
banneq the export of gram and gram
dal in order to increase availability of
gram for seed purposes. Madhya
Pradesh Government have also im-
posed informal restrictions on export
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of gram from the State. It is, there-
fore, likely that due to these restrit-
tions there has been a short supply
of pulses in the West Bengal markets.

(b) and (c). No request has been
received from Dal Millers Association.
A representation was, however, re-
ceived from Indian Produce Associa-
tion, Calcutta asking for removal of
restrictions on the export of pulses
by other States or to allow them to
import pulses from producing States
into.- West Bengal. The representation
was forwarded to the concerned State
Governments for action.

Supply of Wheat Seeds to Bihar

67. Shri Shree Narayan Das: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that most of
the wheat seeds allotted to Bihar by
Centre ang procured from the Punjab
Government was on examination
found to be diseased by the Indian
Agricultural Research Institute, New
Delhi;

~(b) if so, the circumstances in
which this has happened;
(¢) whether other arrangements

were made for timely supply of wheat
seeds to Bihar; and

(d) if so, the quantity supplied and
when the same reached Bihar?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The wheat
seed allotted to Bihar was not procur-
ed by the Government of India. The
Indian Agricultural Research Insti-
tute did not also examine any sample
of wheat seed sent to Bihar,

{b) No report has been received
from the Bihar Government about
despatoh of defective seed from Pun-
jab.

(¢) In addition to 7,000 tonnes allot-
ted from Punjab, the Government of
Bihar also procured about 180 tonnes
of wheat seed from the Central Mecha-
nised Farm, Suratgarh, Rajasthan
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(d) The information about date of
receipt in Bihar of quantity supplied
by Suratgarh Farm is not available.

Abolition of Income Tax Appellate
Tribunal
68 f Shri S. M. Banerjee:
© 7\ Shri Daji:

Will the Minister of Law be pleas-
ed to refer to the reply given to Star-
red Question No. 453 on the 28th
September, 1964 ang state whether
Government have taken any final
decision regarding abolition of Income
Tax Appellate Tribunal?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): No,
Sir. The matter is still under con-
sideration.
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T, Freaws wafw, WS a9r
O [EAYAF SISl FT TO0 FL @I E |

(@) feedt @9 da o awed FQ
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Cemmittees in the Department of

Social Security

72. Shri Daljit Singh: Will the
Minister of Social Security be pleased
to state:

(a) the total number of committees
and sub-committees functioning in
this Department; and

(b) the total number of members on
these committees?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) 36 including 11
which are stautory.

(b) 652.

Committees in the Ministry of Civil
Aviation

78, Shri Daljit Singh: Will the
Minister of Civil Aviation be pleased
to state:

(a) the number of Committees and
Sub-Committees functioning in his
Ministry; and

(b) the total number of members
on these Committees and Sub-Com-
mittees?

The Minister of Civil Aviation (Shri
EKanungo): (a) No Committee or
Sub-Committee is functioning in the
Ministry as such though there are ad-
ministrative, advisory or technical
Committee attached to offices under
it

(b) Does not arise.

Gang of Wheat Smugglers

74. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any gang of smugglers
of wheat was traced out in Delhi dur-
ing the last three months; and

(b) the number out of them convict-
ed so far?
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The Deputy Minister in the Miins-
try of Food and Agriculture . (Shri
D. R, Chavan): (a) Yes, Sir. Ome
gang of smugglers of wheat was trac-
ed out by the Anti-smuggling staff of
Delhi Police posted on Delhi-U.P. bor-
der during the period 10th August
1960 to 9th November, 1964.

(b) Three cases were registered
against this gang. These are under
investigation.

Elections to Lok Sabha

r Shri Pottekkatt:
15. Shri A. V. Raghavan:
Shri Kappen:

Will the Minister of Law be pleased
to state:

(a) the percentage of votes polled
in the contested constituencies in the
election to Lok Sabha held in 1962 in
different States;

(b) the State which had polled the
maximum percentage of votes and the
State which polled the minimum; and

(e¢) the steps taken to increase the
percnetage of polled votes during the
next General Elections?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):

(a) The information required is pub-
lished in the Election Commission's
Report on the Third General Elections
in India, 1962—Volume-II (Statistical)
at pages B to 11 under the column
‘Percentage of electors voting’. Copies
of the Report have already been plac-
ed on the Table of the House on 20th
December, 1863,

(b) The maximum percentage of
voteg polled was 70'55 in the State of
Kerala ang the minimum percentage
of votes was 2356 in the State of
Orissa.

(c) Government cannot take any
steps to persuade the electors to vote.
It is for the parties and contesting
candidates to take suitable action.
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Road Bridges in Kerala

r ShriPottekktt:
76, { Shri A. V. Raghavan:
| Shri Kappen:

Will the Minister of Transport be
pleased to state:

(a) the number of road bridges
which are classified ‘dangerous’ in the
State of Kerala;

(b) whether any priority has been
given to reconstruct any such bridge.
on the National Highway and West
coast road; and

(c) the names of bridges which are
likely to be taken up during the re-
maining period of Third Five Year
Plan?

The Minister of Transport (Shri Raj
Bahadur): (a) No bridge has been
declared dangerous but four bridges
on National Highways and -one on
West Coast road are considered very
weal. Restricted traffic is being
allowed on those bridges.

(b) and (c¢). The reconstruction of
the Kannettil bridge on National
Highway No. 47 is already in progress.
Subject to availability of funds, it
might be possible to take up the re-
construction of the Chandiroor bridge
on National Highway No. 47, and the
Nadal bridge at mile 494 of the West
Coast Road during the remaining
period of the Third Five Year Plan.
The work on Kanjicode bridge on
National Highway 47 and the bridge
at mile 105 on National Highway 47-
A will be taken up during the 4th
Plan, {

Production of Oilseeds

'_H'. Shri P. C. Borooah: Will the
Minister of Food ang Agriculture be
Pleased to state:

(a) how the production of oilseeds
in the country during 1963 compares
with that in 1962;

_(b) how the production of edible
oils during the first half of 1964 com-
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pares with that during the corres-
ponding periods in 1963 and 1962 res-
pectively;

(¢) how the prices of these oils at
the end of September, 1864 compare
with those in the corresponding
periods of the past two years; and

(d) the main reasons, if any, other
than decline in oil production and oil-
seeds availability, for the dispropor-
tionate rise in the prices of these oils?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
Shahnawaz Khan): (a) A statement
showing production of major oilseeds
in 1962-63 and 1963-64 is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-3363 (i) /64].

(b) Half-yearly production figures
of edible oils are not available. A
statement giving estimatedq annual
production of edible oils is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-3363 (ii),!ﬁ-i],

(¢) The required information is
given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-3363 (iii) /64].

(d) Except in the case of ground-
nut and groundnut oil, there was &
sharp decline in the production of oil-
seeds and oil during 1963-64. This
wag the principal reason for the large
inerease in prices. Other contributing
factors were the certain exports of
groundnut oil made in the early part
of 1964 and the movement restric-
tions placed by the State Govern-
ments of Gujarat and Uttar Pradesh,
which resulted in increased prices In
other parts of the country.

Bridges on National Highway No. 34

78. Shri C, K. Bhattacharyya: Will
the Minister of Transport be pleased
to refer to the reply given to Unstar-
red_Question No. 280 on the 2nd June,
1964 and state:

(a) the up-to-date progress made in
the construction of the Gazol-Raigan}
part of National Highway No. 34.
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(b) the number of bridges which
have since been completed and open-
ed for traffic;

(¢) the number of bridges still un-
der construction; and

(d) when this part of the Highway
is likely to be completed and opened
for public use?

The Minister of Transport (Shri Raj
‘Bahadur): (a) In the road portion
which is of a total length of 32 miles,
formation and provision of initial
layer of water bound macadam have
been completed except in a distance
of 3 miles. Work in this reach is in
progress and is expected to be com-
pleted shortly. The second stage
work of providing an additional layer
of metal and surfacing is in progress.

(b) Twelve.

(c One, namely the bridge across
the river Chiramati, which is expected
tp be completed by December, 1964.

(d) Except for the bridge on the
river Chiramati, the road is through
at present. An alternative route
along the State Highway is available
for through traffic at present.

' Mahananda Bridge

79. Shri C. K. Bhattacharyya: Will
the Minister of Transpoert be pleased
to refer to the reply given to Unstar-
red Question No 1037 on the 3rd
December, 1963 and the subsequent
statement laid on the Table on the
18th February, 1964 and state:

. {a) whether the construction of the
Mahananda bridge on National High-
way No. 34 has since been completed
and the bridge opened for traffic; and

(b) if not, the reasons for the delay
and how long it will take to ~om-
plete the bridge?

. The Minister of Transport (Shri Raj
Bahadur): (a) No.

(b) During the sinking of the
Youndation wells of the bridge, some
of the wells suffered tilts. The tilts
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were subsequently correcteq during
the process of further sinking, except
in respect of one well, Steps taken
to rectify the tilt of this well during
the last working season were only
partly successful. Further rectifica-
tion of the tilt in this well will be
carried out shortly as soon as the
water level in the river goes down.
The work hag thus been delayed to
some extent. It is expected to be
completed by June, 1965.

Eggs and Vegetables through
DM.S. Depots

80 J Shri D. C. Sharma:
* | Shri Yashpal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is proposed to sell
eggs and vegetables to consumers at
cheap rates through the Milk Depots
of the Delhi Milk Scheme; and

(b) if so, the broad outlines of the
proposal?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) and (b). A suggestion
was received from the Delhi Adminis-
tration that the milk depots of the
Delhi Milk Scheme should also sell
eggs at its Depots and thereby assist
in the problem of marketing of eggs.
This suggestion has not yet been ac-
cepted by the Delhi Milk Scheme as
it is now going through a process of
reorganisation and is wholly occupied
in attending to the problems of pro-
curement and distribution of milk.

There has been no proposal to sell
vegetables through the milk depots of
the scheme.

Radar-Radio Weather Broadcasting
Station
81. Shri Brij Raj Singh-Eotah: Will
the Minister of Civil Aviation be
pleased to state:

(a) whether Government propose to
set up a Radar-Radio Weather Broad-
casting Station at the Banihal Pass;
and
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(b) if so, the broad outlines of the
echeme?

The Minister of Civil Aviation (Shri
Kanungo): (a) No, Sir.
(b) Does not arise.

Commodity Committees

82 Shri Koya: Will the Minister of
Food and Agriculture be pleased to
state:

(a) whether Government  have
iaken a decision to abolish the Com-
modity Committees like the Arecanut
Committee; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). A
high level Agricultural Research Re-
view Team hag recommended that all
research should be brought under the
control of a single institution like
the Indian Council of Agricultural
Research. It is accordingly proposed
that research work of the Committees
like the Arecanut Committee be trans-
ferred to the Indian Council of Agri-
cultural Research. In conseqguence
certain changes are expected to be
made in the functions of the Central
Spices and Arecanut Committee and
other Central Commodity Committees.

e ® T mEaer %R
fﬂﬁmﬁmim:
83.
'Ltﬂ'll’fﬁ'l”(ﬁ!‘Q:

F4T WY AGT C& HAT T T F
Far w4 fF

(%) T a9 & fF Fm A
T § o faard aason F gee
97 fqeme &3 wHr ¢

(=) afz g, A1 a9 =7
o oE 2 AR

() v & &= F for sfe wfom
FT A1 A afz 7, A e Ay
fe womars famr mn ?

1467 (Ai) LSD—S5.

KARTIKA 26, 1886 (SAKA)

Written Answers 132
oo a9 gfe samem § v
(s g &) o (%) S oEh

(&) (1) oiw gqa & =Y
qf@emr &dt &, fomd aseam &
s af@oer Wt mfeer &, faerd
THOT FE Y e & fag e
FEE e =W e deae
g # fearfafa & fae o #t
7€ & foma fau g a@R & 100
sfawd @@ St gEma T FE
T T & FT F4 A1 ATg & fand
¥ A I & faww # qawm
qeE g€ w30 | 9w ¢ fFoasy
F731 1 TUTYAT T2 FT AT AR ATITY
YT e ¥ # f9g oh-uw Ju-de
warfya faar om0

(2) ST AT & weA
o faard n3wom ¥ & wwAr &
faq aereaT™ @R ¥ wlET F M 0E
R IAT g

(7) Tv @ F faw w7 ¥R
TR e ¥ T 100 UFE ufn
ufewew # 91 @ § 1 "W a8 g
ey 1 g fF 57 q4f ¥ fag feamm
o= fzar s

zfewr qfir T amEm

. et wifwre wm T

34'1ﬂ'[ .

a7 afeaga wat a2 S99 S FO
w4 fF:

(%) Faragw= g fr afor ofimm
qET T # OF 5% 21 WR 22
faqeat, 1964 #1 faemr o g v ;

(@) afz &, At 3@ 92% & 17
w1 ¥ W T ww far; o)



133 Written Answers

() = % fox for faaal o
=i g€ ?

afcegr W (o T wwp)
(%) =i g zfeor ofar arar st
& gaa arfes aved T faedt &
21 W 22 feavas, 1964 w1 gow
qr)

(a) mwnfream, mfweam, Fe,
A #I THh & TF SqF | Ao
o THFT q3ET & 0 wEAAT § 3fran
T g1 AW

(1) =eaq ¥ far faaat atfa=r
fawe fwar mar § 1 fa oy & —

21 % 22 faasay, 1964 ¥ faedi &
A arelt afeor g aray s s
ardt d5% ® o wid-ge

1. afgx zro urifas gy

2. afer afergr Ay wER
o2 4zF &1 FgAEr F1 qfr-

gfez |
3, faame & fod famg —

1. gfeor ofmar gmr s@E &9
¥ gz gfaamt w1 gqsw

2. wAfEEHr (o THo ) AT JT4TG
I FEAHT (I GO gA)

3. qdzh sa il § fod sfosor
e

i. Mo Fo Ho ZTo o
afeqafs sgmaT fae

¥ g

NOVEMBER 17, 1964 Written Answers

134

2. FYE qYTAT T GEAT
FEAPT & Srd

4 @a ¥ FEew aw F qeaw
(Fr) avar dafsy Fon  (wfeearm
T gA)

5. GO gIET AT & e Arlger
F1 wq%7 faaon gl yawm (Tfes
g ge@) ; uF &gdAw afwaf
FRBY 1 TFR FE@T(SHH T
gar)

6. WIUEA q@ar R T4 97
TgHsH aeed &1 fOR 9v gd@F
weer 3w g wEATEr

7. AUIAT A F qdTE FrAw
®1 qgraT T

F-famrm qiferat # faafer

I
g-TAA Fos qafata fagfa
ara

T-T2 F@iag &rT 7

g—aftag gl & far am@r
aawl, atar @i WT
I &1 HIRTAT $7 1
8. WEAF I ZTA ATAT FITATHIH-
sl # A AT a1 I F /A qAWT
o. ATEr Wi R THIA FeAmN
¥ giwE T Gr=7 |
10. forwmaat 9¢ fa=me &7 Fav
qdeq F IAfd ¥ Hafag fAvig S
F (% woey 390 H1 AT HOAT T
& 39l & g z=2Tq4 wfawiEr
#t geweadia awaq Afwfaar cqrfaa
FETI

11. raT 9amr & fafww gt &
gEl g & A F ¥ fad o fafw
fra # § fa¥ 9@ AT



135 Written Answers

12. TRfas grea—aw@ @ &
fatr wremeT |

13. wiafew af@gT &g
14. éfmﬁmwmmu’m &t
afes fol fanfz se@ )

15. ’IITfo go Mo e Hlo Fl?f-
Freot afafa & fag o= s FTaAE )

6. A ATETT F Fordr AT |
7. 1962-64 7 ~ar-faawor

8. zfgw ofwar g@r mmEm &
e T {AT |

9. WATHY 43F *7 & § €477 |
10. 1% 7= faq7 |

wgw gifEal or e &%

S wiwre ar q7an
85 sit qvere

71 qfcag 74 72 7977 Ft Fav
w1 fiF

(%) Far aTFI AqEr TEE &
aTfayl qx FATT FT TA F AL A
faare 2 @r &

(&) afz gr, 9 39 9T #F ¥
@ T g ; Ar

(7) == & o= = & faoet om0
B #T g 7

afcagr st (= T agaw)
(%) ot &, w¥== fafar caz, 1958
FTET 261 F ATATC AT 3 e eara
M FICME ¥ wIA AT A7 A A
TR FF FRT ¥ Ay Ay A
HEEATT AT arer ATfadT 9% avet e
FT AN T A= F

KARTIKA 26, 1886 (SAKA)

Written Answers 136

(@) arelt Fwarr & faer A
qT AT AT A@T AW AT
L.9T@-qrfeea™
2. wre-afoas aew
3. WIA-qd AT
*Y, I T-ATAANE
e
*(o 37 wial &1 A9 &
fad wa=eT dtd arR
Tt & 9qF fEar = )

& -

Y. ATLF-weATar
-ATE AT ATAL A AT AT G §—
arfaat ®1 st =T

(7) v 3% gt & fa@ g %0
(&) wa® &5 Aot

% fﬁﬁ' R®o
(7) wwa=F % faq faasr
Aray foF: @11 §
ol (F) &
gt (&) &
fa1 fadfaa
T T HHT

3-FW T A7 AV W g AT IS IF FAA
FT wgmar T Afaar F1 svaEaT
w7 ama FriETe g, 45 T
B9, TSI FETIAT H T TOIGASR
aqr 3 At 71 &1 Wi 1 garTar |

(“T) f.00,000F a‘l

Agricultural Farms

[ Shri Surendranath Dwivedy:
86 ] Shri Bibhuti Mishra:
" Shri K. N. Tiwary:
Shri D. D. Mantri:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government have
sanctioned some schemes for agricul-
tural farms and forest exploitation
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work in the States of Orissa and
Bihar;

(b) if so, the main features of the
schemes; and

(c) the estimated cost which the
Centre will bear for these schemes?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes, Sir,

(b) and (c). The information is
given in the note laid on the Table of
the House. [Placed in Library. See
No, LT-3364/64].

Supply of Chemical Manures

87. Shri Kolla Venkaiah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any additional quota of
different chemical manures have been
allotted to flood affected areag in
Andhra Pradesh since the beginning
of October last;

(b) if so, the quantity allotted; and

(¢) the quantities supplied?

The Deputy Minister jn the Minis-
try of Food and Agriculture (Shri
Shahnawaz Ehan): (a) to (c). Al-
lotments of nitrogenous fertilisers to
State Governments are made quarter-
ly mainly on the basis of their re-
qiurements, as assessed by them,

their past consumption and avail-
ability of stocks with the Central
Pool. Accordingly allocations were

made to Andhra Pradesh based on
their total requirements upto the
quarter ending December, 1964. An
additional quantity of 5,000 M.T. of
Urea over and above the quarterly
allocations was also allotted to Andhra
Pradesh in the month of August, 1964
during the quarter July-September,
-1964. The State Governments are
free to utilize the allotments in any
manner they like.

Retail Price of Rice in Andhra
88 Shri Kolla Venkaiah: Will the

Minister of Food and Agriculture be
pleased to state:

(a) the increase, if any, in the re-
tail price of rice in varioug areas of
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Andhra Pradesh in September last;
and

(b) the reasons therefor?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). The
retail prices of rice in Andhra Pra-
desh have been statutorily fixed with
effect from Tth August 1964. The
question of any increase in their pric-
es does not therefore arise,

Use of Fertilizers

Shri Brij Raj Singh-Kotah:
Shri S. N. Chaturvedi:
Shri Onkar Lal Berwa:
Shri Yashpal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Institute of Agricultural Research
Statistics has for the first time come
out with a scheme by which the
proper use of fertilizers will be done
to specific areas suited for any one
type of fertilizer; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The Institute
of Agricultural Research Statistics
under the Indian Council of Agricul-
tural Research has been closely asso-
ciated with the All India Co-ordinated
Scheme of Simple Fertiliser Trials on
cultivators' fields (sponsored) by the
Government of India—(LC.A.R.),
which is in operation since the begin-
ning of the Second Five Year Plan.

(b) The object of the scheme is to
study the responses of important
crops to different kinds of fertilizers,
to evaluate the relative performance
of different forms of nitrogenous and
phosphatic fertilisers and to work out
manurial schedules for the different
areas and crops on the basis of the
results achieved. It is envisaged to
carry out simple fertiliser, trials on
cultivators’ fields in 200 districts
which have assured rainfall (over
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30 inches annual rainfall) or irrigation
facilities. The work has been extend-
ed to about 170 districts so far. Dur-
ing the years 1957-58 to 1963-64 about
65,000 experiments were conducted.
The scheme is implemented in colia-
boration with the State Governments.

Cultivation of Land

99. Dr. P. Srinivasan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the acreage of land where
food-grains were raised in 1963 and
1964; and

(b) the acreage of land where cash
crops were raised during the same
period?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): A statement giv-
ing the all-India area under each of
the foodgrains crops and the princi-
pal cash crop during 1963-64 and
1962-63 is laid on the Table of the
House. [Placed in Library. See No.
LT-3365/64].

Indian Central Cotton Commitiee

91. Shri Kajrolkar: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the decisions reached at the
meeting of the Indian Central Cotton
Committee held in Bombay in Sep-
tember, 1964;

(b) whether it is a fact that this
Committee was proposed to be abo-
lished as it was said to have served
its purpose; and

(¢) whether there was a protest
from the growers of cotton and in-
dustrialists against the atolition of
this committee?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) A summary of
the important decisions taken is laid
on the Table of the House. [Placed
in Library. See No. LT-3366/64].

(b) It ig proposed to transfer the
research functions of the Commitlee
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to the Indian Council of Agricultura;
Research, Consequently there will
be certain changes in the functions of
this Committee,

(¢) There was a protest against the
proposal for abolition of the Commit-
tee as reported in the Pregs at the
meeting of the Committee held on
September, 1964.

Air-linking of Madhys Pradesh Towas
Shri Vidya Charan Shukla:
Shri Uikey:
Shri Chandak:
Shri Hokam Chand
Kachhavaiya:
92. < Shri Bakliwal:
Shri Wadiwa:
Shri Surya Prasad:
Shri J. P. Jyotishi:
Shri R. S, Tiwary:
Shri R. S. Pandey:

‘Will the Minister of Civil Aviation
be pleased to state:

(a) whether any proposal has been
received from the Government of
Madhya Pradesh for air-linking im-
portant towns of the State with Delbi
on payment of subsidy from the Civi!
Aviation Development Fund; and

(b) if so, the action being takey by
Government in the matter?

The Minister of Civil Aviation (Shri
Eanungo): (a) Yes, Sir.

(b) The matter is under counsidara-
tion,

Co-operative Laws

93. Shrimati Ramdulari sinha: Will
the Minister of Community Develop-
ment and Co-operation be picased to
state the steps taken to simplify and
liberalise the Co-operative laws of
the Union Territories in the light of
the resolution of National Develop-
ment Council?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. 8. Murlhy): A
proposal to extend the Punjab Co-
operative Societies Act, 1961 to the
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Union Territory of Delhj with certain
modifications is under consideration.

In the light of the commeats of
this Ministry the Himachal Pradesh
Government is preparing draft legis-
lation,

As regards the territory of Anda-
man and Nicobar Islands the Adminis-
tration is considering the preparation
of a draft regulation to be promulgat-
ed by the President in order to re-
place the Co-operative Societies Act of
1912 which is now in force

As regards Tripura, the Bombay
Co-operative Societies Act, 1925 has
been brought into force and addi-
tional provisions have been Imade in
the statutory rules to su:f the present
requirements.

The Maharashtra Cooperative Socie-
ties Act, 1960 has been extended to
Goa, Daman and D and the Gujarat
Co-operative Societies Act, 1961 has
been, extended to Dadra and Nagar
Haveli.

As regards, Manipur, NEFA, Pondi-
cherry and Laccadive, Minicoy and
Amindivi Islands, the question -f
simplification and liberalisation of Co-
operative laws is under consideration.

Protection of Wild Life

94, Shri Karni Singhji: Will the Min-
ister of Food and Agriculture be pleasd
to state the effective steps that Gov-
ermnment propose to take for the pro-
tection of wild life in the States?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): The preservation
of wild animals and wild birds is a
state subject and al! measures for this
purpose have ultimately to be taken
and implemented by the State Gov-
ernments. A provision of Rs. 135
lakhs in the II Five Year Plan and of
Rs. 209 lakhs in the Third Plan was
made for the schemes relating to the
subject subsidised to the extent of
50 p.c. from the Centre. The Indian
Board for Wild Life which is an Ad-
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visory body set up by the Govern-
ment of India makes recommenda-
tions on various measures for the pre-
servation of wild life which are com-
municated to the State Governments
though the Government of India some
of the important steps which have
been taken or are proposed to be
taken by the Government of India
for the preservation of wild life are
briefly indicated in the statement laid
on the Table of the House. [Placed
in Library. See No. LT-3367/64].

Highway in Rajasthan

95. Shri Karni Singhji: Will the
Minister of Transport be pleased to
state:

(a) the time likely to be taken for
the completion of the National High-
way between Bikaner and Biramsar
(Rajasthan) according to the phased
Programme,; and

(b) the total outlay for this portion
of the road?

The Minister of Transport (Shri
Raj} Bahadur): (a) Construction of
43 miles of the road from Bikaner to
Dungargarh is likely to be completed
by the middle of 1965. For the stretch
from Dungargarh to Biramsar (52
miles), sanction for land acquisition
has been accorded. The work of
constructing this section will be taken
up during the Fourth Plan.

(b) The estimated cost of the con-
struction of Bikaner-Biramsar section
will be about Rs. 75 lakhs.

Food Production in Rajasthan

96. Shri Karni Singhji: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the progress of agricultural pro-
gramme under Third Five Year Plan
about the food production in Rajas-
than;

(b) the names of Districts in Rajas-
than which attained targets in food
production together with the estimat-
ed and actual increase in agricultural
food output?
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The Deputy Minister in the Ministry
of Food and Agriculture® (Shri Shah-
nawaz Khan): (a) The Third Five
Year Plan envisages an increase
in production of foodgrains in Rajas-
than from the base level (1960-61)
of 51.16 lakh tonnes to 67.41 lakh
tonnes in 1965-66. The production of
food-grains creps in Rajasthan in
1961-62, 1962-63 and 1963-64 was 55.68,
50.47 and 39.61 lakhs tonnes respec-
tively, The decline in the production
in 1962-63 and 1963-64 was mainly
due to adverse weather conditions.

tb) The information has been called
for from the State Government and
will be placed on the Table of the
Sabha when received.

"
‘Mustard Seeds

 Dr. Ranen Sen:
97. / Shri Dinen Bhattacharya:
| Dr. Saradish Rey:

Will the Minister of Food and Agpl
ralture be pleased to state:

(a) whether the West Bengal State
Government have requested the Centre
10 help the farmer to procure mustard
seeds for West Bengal oil mills; and

(b) if so, the reaction of Centre
+hereto?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan); (a) Yes, Sir,

(b) The Central Government has
decided to import a limited quantity
of Rape|Mustard Seeds through the
State Trading Corporation for supply
‘o the West Bengal Government.

Ring Road, Delhi

98, Shri Shiva Duif Upadhyaya:
Will the Minister of Transport be
pleased to refer to the reply given to
Unstarred Question No. 303 on the
18th February, 1964 regarding light-
ing arrangements on the Ring Road
New Delhi and state:

(a) the portion on the Ring Road
from the beginning of Defence Colony
ight upto Dhaula Kuan“a ~ which

KARTIKA 26, 1886 (SAKA)

Written Answers 144
lighting has since been provided or
arrangements made to provide lights;
and

(b) when the entire portion of the
Road will be provided with street
lights?

The Minister of Transport (Shri
Raj Bahadur): (a) ‘and (b). No lights
have been provided on the portion of
the ring road between the Defence
Colony and Dhaula Kuan. The Delhi
Administration have undentaken to
provide lights on the entire Ring Road
in Delhi and have approached the
Government of India for financial
assistance. The question regarding
the agency responsible for i

I ==l
the cost of lighting the road, %_}c’h

is a civic function, isa®er eXSmina-
tion, A

. "
Fleur Mil}: i Bihar

99. Shri P. ¥ Ghosh: Will the
Minjster of i-"'oud and Agriculture be
pleased *Q,mnte: )

(a) the d®ags of the monthly quota
of imported wheat allotted to various
flour mills in Bihar for grinding and
manufacture of Whegt products like
maida, sooji, a.nd\gav.,‘;

(b) the number out ¢ these mills
which have no plant to ure
these wheat products;

(c) the machinery devised to e
that the entire wheat quota lallotte;?t
o such mills is utilised for the pur-
pose or purposes for which it is in-
tended?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D, R.
Chavan): (a) A statement showing
the quantity of imported wheat allot-
ted to the various roller flour mills in
Bihar during the month of November,
1964, is laid on the Table of ,the
House. Allotment of wheat is made
for the production of atta, maida,
sujifrawa. Separate allotments of
wheat are not made for the produc-
tion of maida suji and rawa but such
of the mills in Bihar which were
producing maida, suji and rawa be-
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fore 19th August, 1964, have the
option to do so upto 10 p.c. of their
monthly wheat gquota.

(b) All mills in Bihar can produce
maida suji and rawa except one
which cannot produce suji only.

(c) The State Government has been
authorised to regulate the distribu-
tion of wheat products produced by
roller flour mills for distribution
within the State under their own
arrangements and the mills are re-
quired to furnish a daily statement of
receipts, grinding and disposal ef
stocks to the State Government as
well as to the RDF., Calcutta, In
addition, regular inspection of mills
ig also made by Inspectors appointed
under the Wheat Roller Flour Mills
(Licensing and Control) Order, 1957.

STATEMENT

Name of the roller flour
millg

Allotment
of wheot
made dur-
ing Nov,, "64
(In tonnes)
1. M/s. Behariji Flour Mills, 1,264
Patna.
2, M/s.
Patna,
3. M/s. Shew Mills, Bhagal-
pur.
4, Ms/. Shivagauri
Mills, Bhagalpur.
5. M/s. Dhanraj Sagarmal
Flour Mills, Sahibganj.

Madhavji Mills, 835
950
Flour 855

571

6. M/s. Jamuna Flour Mills, 1,138
Katihar.

7. M/s. Katihar Flour Mills, 1425
Katihar.

8. M/s. Ranglal Flour Mills, 341
Ranchi.

9. M/s. Dhanbad Flour Mills, 1,840
Dhanbad,

10. M/s. Patna Flour Mills, 980
Patna.

11. M/s. T. R. Flour Mills. 1,309
Muzzafarpur,

Tribal Welfare
(" Shri Ravindra Varma:
} Shrimati Renuka Barkataki:
100 4 Shri P. Venkatasubbaiah:
lsm-i Yashpal Singh:
Will the Minister of Social Security
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be pleased to state:

(a) whether it is a fact that the re-
cent meeting of the Tribal Welfare
Board has made proposal for the
reorientation of programmes of Tribal
Welfare; and

(b) if so, the main features of these
proposals, and Governments' reaction
thereon?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar). (a) Yes.

(b) Some of the main, among
several, proposals, are (i) greater
emphasis on schemes of economic up-
lift and (ii) increase in facilities avail-
able at present at the pre-Matricuia-
tion stage. The proposals are unde:
examination.

National Highway in Assam

101. Shri P. C. Borooah: Will the

Minister of Transport be pleased to
state:

(a) whether attention of Gowvern-
ment has been drawn to the ditch
chequred condition of the National
Highway between Dibrugarh and
Tinsukia and again between Makum
and Digboi in Assam;

(b) whether this deterioration in
its condition is an annual feature; and

(c) if so, the steps taken to makc
the National Highway fit for the
weather conditions in that region?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). Government
are aware of the damage suffered by
these roads. This is, however, not an
annual feature.

(¢) Necessary action is being taken

to carry out the work of repairing
the damages and improvement,

Minor Irrigation in U.P.

102. Shri Vishwa Nath Pandey: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the amount of grant given to
the Uttar Pradesh Government for
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development of minor irrigation pro-
jects in Utfar Pradesh in 1960-61,
1961-62, 1962-63 and 1963-64;

(b) whether that amount has been
availed of; and

(¢) if so, to what extent the ex-
penditure has been fruitful?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri Shah-
nawaz Khan): (a) and (b). Under
the revised procedure for rendering
financial assistance to State Govern-
ments, introduced from the year 1958-
59, Central assistance admissible to
various State Governments is sanc-
tioned in bulk for schemes under the
head “Agricultural Production” which
includes Minor Irrigation and Land
Development. As such, it is not
possible to indicate the amount of
Central assistance given to the Gov-
ernment of U.P. specifimally for deve-
lopment of minor irrigation projects in
1960-61, 1961-62, 1962-63 and 1963-64.
Information with regard to grants
sanctioned to the Government of
Uttar Pradesh and availed of by
them during these years for their
Agricultural Production Schemes, in-
cluding Minor Irrigation and Land

Development, is however given be-
low:—

(Rs. in lakhs)
Amount of Amount of
Year grant paid grant finally
provisionally adjusted
1960-61 172 33 186.98
1961-62 . 188.78 226.07
1962-63 . 16347 173.34
1963-64 . 238 68 Finsl adjust-
ment not yet
made,

(c¢) According to the information
received from the Government of
Uttar Pradesh in their Annual Plans,
a5 against the Third Plan target of
41'78 lakh acres, an area of 2025
lakh acres comprising of 416 lakh
acres during 1961-62, 6.288 lakh acres
during 1962-63 and 9.81 lakh acres
(anticipated) during 1963-64 are re-
ported to have been benefited by
Minor Irrigation Schemes during the
first three years of Third Plan.
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Development of Agriculture in U.P.

103. Shri Vishwa Nath Pandey:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the amount allocated for the
development of agriculture in the:
State of Uttar Pradesh under the
Third Five Year Plan;

(b) the amount utilised so far; and

(c) to what extent the expenditure
incurred so far has been fruitful?

The Deputy Minister in the Ministry

of Food and Agriculture (Shri Shah-
nawaz Khan): (a) An outlay of
Rs. 80'57 crores has been approved
for Agricultural programmes in Uttar
Pradesh under the Third Five Year
Plan.

(b) The amount actually utilised
during 1961-62, 1962-63 and 1963-64

(anticipated) is Rs. 48-13 crores. The
budgetted outlay for 1964-65 s
Rs. 23.71 crores. Besides, an addi-

tional allocation of Rs. 1.30 crores has
been sanctioned to the State Gov-
ernment for their Minor Irrigation
Programme.

(e) The production of certain indi-
vidual crops such as Jowar, Bajra,
Maize and Small Millets in 1963-64 ex-
ceeded the production levels of 1961-
62 while the production of other crops
was affected mainly due to adverse
weather conditions such as deficient
rains, floods, cold wave and frosty
conditions.

Agriculture in U.P.

104. Shri Vishwa Nath Pandey: Will
the Minister of Food and Agricultare
be pleased to state:

(a) whether it is a fact that a study
team was deputed by the Planning
Commission to Uttar Pradesh to
evaluate agriculture performance and
to probe into certain shortcomings;
and

(b) if so, the main conclusions and
recommendations made by the team?
The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
Shahnawazx Khan): (a) A joint cen-
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tral Team on Agricultural Programmes
comprising the representatives of the
Planning Commission and the Minis-
tries of Food and Agriculture, Com-
munity Development & Cooperation
and Irrigation & Power visited the
Uttar Pradesh State from 16th to 19th
May, 1964, with a view to securing
close collaboration between the cen-
tre and the State Government in the
formulation and effective implemen-
tation of agricultural programmes in
the State for 1964-65.

(b) A statement indicating the
main conclusions and recommenda-
tions is laid on the table of the House.
[Placed in Library. See No. LT-3368/
64].

Advisory Committee for Agricultaral
Labour

105. Shri Vishwa Nath Pandey: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

(a) whether it is a fact that the
Central Advisory Committee for Agri-
cultural labour set up by the Planning
‘Commission has recommended the
formation of labour cooperatives in
rural areas; and

(b) if so, the steps taken by Gova
ernment in this regard?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. & Maurthy): (a)
“Yes, Sir.

(b) The recommendations are being
implemented by State Gowvernments
to the maximum extent. A pilot pro-
gramme for intensive development of
labour contract and construction

societies has also been launched and -

one pilot district per State for this
purpose is being selected by the State
-Governments.

National Plonghing Championship
J Shri Ram Sewak:
106. - ‘Shri P. G. Sen:

Will the Minister of Food and
‘Agriculture be pleased to state:

(a) whether it is a fact that national
‘ploughing championship, the first of
its kind will be held at Ludhiana;
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(b) the manner in which this con-
test is to be arranged between trac-
tors, power tillers and animal driven
implements; and

(c¢) when it will commence?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(by The contest will be conducted
by the Agricultural Machinery Asso-
ciation of India, New Delhi, a private
organisation, in accordance with the
rules framed by it, at the campus
of the Punjab Agricultural Univer-
sity.

(c) The contest will commence on
the 11th December, 1964.

Common Paddy

107. Shri C. K. Bhattacharyya: Will
the Minister of Food and Agriculture
be pleased to state:

(a) what kind of paddy is indicated
by the expression “Common” wvariety
used in his statement on grain price
policy;

(b) whether it means
wvariety;

(¢) whether he is aware that due
to shortage the coarse variety has been
selling as “medium” variety; and

(d) whether any steps have been
taken to establish a price relationship
between the “Common™ (i.e. coarse)
variety with medium. fine and super-
fine varieties?

the coarse

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). It refers
to coarse variety of paddy.

(c) No, Sir.

(d) Yes, Sir.

Credit to Agriculturists

108. Shri M. L. Jadhav: Will the
Minister of Community Development
and Coeperation be pleased to state:

(a) the efforts being made to pro-

vide sufficient credit to the agricul-
turists so as to give incentive for
increase in the agricultural produc-

tion; and
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(b) whether credit faCJJltleS will be
dinked up mti;l marketing?

The Deputy Minister in the Minis-
try of Community Development and
LCooperation (Shri B. S. Murthy): (a)
A eomprehensive action programme
has been circulated to state govern-
ments suggesting inter aliz the intro-
duction of crop loan system, accord-
ing to which ceoperative credit is to
be production-oriented and is to be
determined on the basis of production
needs and repaying capacity, State
governments are taking steps to imple-
ment this programme.

(b) Yes, Sir. Marketing is to be
intensified and linked ,with the cre-
dit programme.

12 hrs.
MOTION FOR ADJOURNMENT

FAILURE OF GOVERNMENT TO ENSURE THE
MINIMUM SUPPLY OF RICE TO KERALA

Mr. Speaker: I have received
notices of several adjournment
motions, calling attention notices and
other notices as well.

The first one that I got was from
Shri H. N. Mukerjee, Shri M. Elias,
Shri K. A. Nambiar, Shri Kolla Ven~
kaiah, Shri E. K. Imbichibava, Shri
R. Umanath, Shri Dinen Bhatta-
charya, Dr. Saradish Roy, Shri M.
Narayana Swamy, Shri U. M. Trivedi,
Shri Yudhvir Singh Chaudhary, Shri
Ramchandra Vithal Bade, Shri Suren-
dranath Dwivedy Shri Hem Barua,
Shri Vishram Prasad, Shri Ram
Sewak Yadav, Shri Kishen Pattnayak,
Shri B. Singh Utiya, Shri S, M.
Banerjee, Shri K. K. Warior, Shri M.
K. Kumaran, Shri A. V. Raghavan,
Shri N. Sreekantan Nair, Shri Tridib
Kumar Chaudhuri, Shri N. C. Chatter-
jeé, Shri C. H Mohammed XKoya,
Shri N. G. Ranga, Shri Narendra
Singh Mahida, Shri Kapur Singh and
Shri Himatsinhji, on the following
subject:

“The Failure of the Govern-
ment to ensure even the minimum
supply of rice to Kerala thereby
m‘eatmg a very serious sltuahon
in that State.”
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Can the Minister just tell me why I
should not give my consent to this
adjournment meotion?

W TRTEAAE (FAT ) HeAR

st TRsaOAFT - 8 W T
g&aTa fear 8, aar Agt, smaEr fqar
ar & |

yeaA WEEW : HIS! WEAAA
FEE FT ATH & WL, 7T T 95 AH |

Y TRFFATE © AT A AH
femr 78 1

weue Waved : Afed, {4 WA
qEer &7 AT W & feaar, =i qivaa<

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): I am
making a statement on the food situ-
ation in Kerala, and the situation
which led to scarcity in Kerala and
the disturbances that took place as a
result of that. T do not think this
will be a matter for an adjournment
motion because....

An Hon. Member: Why? (Interrup-
tions).

Mr. Speaker: The Minister must
have his say, and I should be allowed
to listen to it, Why should there be
impatience? '

Shri Nath Pai (Rajapur): He should
be more factual, not provocative.

Shri C. Subramaniam: In wview of
what I have explained in the state-
ment, my own view is this is not a
case for an adjournment motion.
Therefore, you may allow me to make
the statement, after which, on the
basis of what I have stated in the
statement, if you think that the ad-
journment motion should be consider-
ed, you may take a decision.

If it is a question of having some
discussion on the food situation parti-
cularly in the Southern States, I have
no gbjection to have a discussion on’
any date which you may please, but
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[Shri C. Subramaniam]
I do not think a case has been made
out for an adjournment motion. That
is my respectful submission.

Shri Bade (Khargone): He cannot
say like that.

Mr, Speaker In the statement facts
would be stated, of course, but we
will go into them afterwards. My
difficulty is that I have first to indi-
cate whether I agree to it or not. I
only wanted to know whether Gov-
ernment says there has been no
failure absolutely on the part of Gov-
ernment. That wag all 1 wanted.

Shri C, Sobramaniam: [ am not
prepared to say that there was no
failure on the part of Government.

Mr. Speaker: Shri Mukerjee might
ask for the leave of the House.

Shri H. N, Mukerjee (Calcutta Cen-
tral): I beg to leave of the House to
move my adjournment motion

Mr. Speaker: Any objection? There
is no objection. Leave of the House is

granted. I will take that up at
4 O Clock.

—
12,05 hrs.

RE: MOTIONS FOR ADJOURNMENT

(i) STUDENTS AGITATION IN ORISSA

Mr, Speaker: There is another ad-
journment motion about the students’
agitation and all that has happened in
Orissa. I had disallowed many noti-
ces but again this morning representa-
tlons had been made to me by several
Members of the Opposition that I
should reconsider it. I would request
Mr. Dwivedy to tell me how I can
admit it—only the central responsibi-
lity, nothing more than that.

Shri Surendranath Dwivedy (Ken-
drapara): Sir, we are in the midst of
an Emergency and there is breakdown
of the administration completely in
that State. There is no respect for
authority neither has the authority
any power to control the situation as
a result of which Government had to
come to the assistance of that State
and there was no such situation on
that occasion when assistance of troops
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and the civil reserve police could be
requisitioned. A prima facie case of
corruption had been gstablished aga-
inst topmen in the administration and
there are statement made by the
Prime Minister in this House that
when there is such a prima facie case
the Ministers had to resign.

Mr. Speaker: He should confine
himself to the specific point.

Shri Surendranath Dwivedy: It is a
case in which the Centra] Govern-
ment had already intervened and the
Cabinet Secretary visited that State to-
make a report and even then they
failed to take any steps to bring about
normalcy. It is a responsibility of the
Centre now. People feel that because
of the inordinate delay and failure on
the part of the Centre to take imme-
diate steps this situation had arisen.
The Centre ig fully seized of the pro-
blem and on account of these factors
the failure of the Central Govern-
ment has been proved and now the
Centre has to intervene.

Mr. Speaker: That would be a diffe-
rent thing, whether the Centre has
sent somebody there to make on en-
quiry. He may quote the law or rule
or any other authority.

Shri Surendranath Dwivedy: Troops
were called for and the Army had
been sent.

Mr. Speaker: But was the Army
sent there at the request of the State
Government to ald them to maintain
law and order under the Criminal Pro-
cedure Code or...

Shri Surendranath Dwivedy: There
must be justifiable reasons for sending
the Army..

Shri Nath Pai (Rajapur): Sir, on a
point of order. You have asked the
rule or the authority. That becomes a
point of order.

Mr. Speaker: I will call him but he
should not intervene now in this mat-
ter.
Shri Nath Pai: You always give
priority to a point of order when it is
raised.

Mr, Speaker; I do, really. But i
there is no point of order..
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Shri Nath Pai: How do you know
before I adumbrate it?

Mr, Speaker: The hon, Member has
said that because I had asked the rule,
a point of order arises.

Shri Nath Pai: I want to bring to
your notice the rule which allows us
to raise it.

Mr. Speaker: I will certainly hear
him if he just allows me to proceed
now, Prof. Ranga.

Shri Ranga (Chittor): Sir, it is not
as if it has failed just once it has
failed earlier the law and order situa-
tion there. There was some sort of a
compromise and an agreement bet-
ween the Government and the stu-
dents. On that occasion also military
had had to intervene on the request of
the local Government. I am not quite
sure whether the local Government
has asked for intervention of the mili-
tary under the Criminal Procedure
Code as you suggested for restora-
tion of law and order. If it is for res-
toration of law and order, a general
question, then the Central Govern-
ment comes into it more prominently
and inescapably. It is not as if it is
one local situation confined to Bhubha-
neshwar alone, In the whole of
the State in many places, these
disturbances had taken place. The
police had to use force and the
reserve police had also and the
military. A recrudescence has taken
place now. Not only the whole of the
State but the whole of the r~ountrv is
ago about this matter. The Prime Mi-
nister himself has made himself res-
ponsible for warning the country that
similar situations are likely to arise in
other States. Therefore he has ap-
pealed for the co-operation of the
people, in other States, to see that
similar things do not take place, What
does all this be speak of? It means
that there is anxiety on the part of the
Government about the failure of that

Government there and of their own
helplessness.
You, Sir, asked us, how does the

Central Government come in. If the
‘Central Government does not consider
itself responsible for what is happen-
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ing now, there was no need for them
to have sent there the officers of the
Central Bureau of Investigation and
then the Secretary to the Cabinet, and
they themselves having sent, either in
his official capacity as Minister or in
the capacity as member of the Work-
ing Committee, one of their Ministers
to go and make a study of the situa-
tion and submit a report to them.
That report was considered by their
Working Committee. I do not know
whether the Cabinet has also consi-
dered it now.

All these questions will have to be
thrashed out threadbare here on the
floor of this House, and I request you
to give us the opportunity give this
House an opportunity, to discuss this
matter, as otherwise, this law and
order trouble is likely to prove con-
tagious and spread to severa]l others
are as also all over India and develop
into either Goonda Raj or military
raj. We do not know what is going
to happen in this country,

Shri H. N. Mukerjee (Calcutta
Central): My submission is that this
is a perfect case where you, as rep-
resenting Parliament, should take
judicial notice of what has actually
happened in Orissa and allow us to
have a discussion. It is a discussion
which would partake of the nature of
censure on the administration......

Shri Vidya Charan Shukla (Maha-
samund): On 3 point of order, Under

Mr. Speaker: I am now listening to
Shri H. N. Mukerjee. (Interruption).

Shri  Nambiar (Tiruchirapalli):
When a submission is being made,
why should the hon. Member there
rise? (Interruption).

Mr. Speaker: Order, order.
call him afterwards.

Shri H. N. Makerjee: I do not know
why the Government party is so jit-
tery. I submit it is a very clear case
where vou should be pleased to up-
hold our demand for a discussion of
this matter by way of an Adjourn-
ment Motion; the Adjournment Mo-

I will
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[Shri H. N, Mukerjee]

tion partakes of the nature of some-
thing like a censure on the adminis-
tration of this country, and I am sure
that there is a feeling all over the
couniry that what has happened in
Orissa and continues to happen does
require the immediate attention of
Parlhiament, because the Central Gov-
ernment 15 already in the picture and
has participated in the egregious fai-
lure of administration at the Centre
and in the State. I say so because
not only has the Central Government
assisted that State Government by
lending its military force and the
army reserve police which is perhaps
under its jurisdiction but also there
are reports from Orissa emanating
from such a very reputable source
as the Bar Association of the Cuttack
High Court., whose representation
points out that there is complete
fai'lure of the administration in that
State. We see not only the Opposi-
tion in Orissa representing different
parties sending memorials to Central
Government regarding the complete
failure of the administration which
has stunk in the nostrils of the people
of Orissa but also, at the same time,
people who have nothing to do with
political parties discover that life in
Cuttack and Bhubaneshwar and other
p’aces ha: become almost impossible.
As Shri Ranga has pointed out, the
Pril\'.ne Minister has sent his Cabinet
Secretary and report to him: that ap-
P'ears in the papers. We would not
‘have known about it unless the papers
;reported it: the Prime Minister can
find out information about it from
the Central employee and on the basis
of that report he is going to have
some kind of cogitation. But we are
being precluded from having a dis-
cussion of the matter about which the
Central Government has alreadv been
compelled to take very serious notice.

—

Therefore as Members of Parlia-
ment we feel that we have a respon-
sibilitv to the countrv. to the people.
in Orissa as well as elsewhere, and 1
beg of vou to permit us to have this
Adjournment Motion.
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Mr. Speaker: Shri* Vidya Charan
Shukla’s point of order is that two
Adjournment Motions cannot be
taken i1n one and the same sitting.
That is right; I know it. I know it
cannot be discussed. (Interruption).
It would not be taken, but I can con-
sider whether I can put it off or I
should reject it. That is what I am
doing.

I cannot take up the second one for
discussion. But I am only considering
because I had rejected it whether
there is a case for reconsideration
over that,

Shri Vidya Charan Shukla: In case
you cannot admit the second adjourn-
ment motion today, you might consi-
der to hear the opposition leaders on
the day when it iz possible for you
to admit it, rather than hearing it to-
day when the Government are not
ready. Ewven if you are convinced
about the admissibility of the motion.
vou cannot admit it today. What is
the point in taking it up today?

The Minister of Parliamentary Aff-
airs (Shri Satya Narayan Sinha):

The wording of the rule is very
clear. It savs:

“Not more than one such motion
shall be made at the same sitting”

Shri §. M. Banerjee rose—

Shri Vidya Charan Shukla: Let us
have a decision on my point of order.

Shri S. M. Banerjee (Kanpur): 1
am opposing his point of order. The
Minister of Parliamentary Affairs and
my hon. friend, Shri Shukla, are taking
shelter under a particular rule. This
House is supreme and I can move for
the suspension of that rule.

Mr. Speaker: There is no question
of suspension before it is decided that
the rule applies.

Shri Nath Pai: Sir, I shall be tak-
ing my stand on the admissibility
on two things, one an established rule
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and another a convention, a precedent,
that is available to us. You were
pleased to "ask Mr. Dwivedy as to
how this House is concerned with
what i3 happening in Orissa. May [
draw your attention to article 353 of
the Constitution which says:

“While a Proclamation of Emer-
gency is in operation, then—

(a) notwithstanding anything

in this Constitution, the exe-
cutive power of the Union shall
extend to the giving of direc-
tions to any State as to the
manner in which the executive
power thereof is to be exercis-
ed”

I think Mr. Nanda will bear witness
that there is an emergency .

Shri Nambiar: At least on paper.

Mr. Speaker: There is some force in
the objection that has been taken by
Mr, Shukla and the Minister of Par-
liamentary Affairs.

“Where for a particular day,
notices of more than one adjourn-
ment motion on various subjects
are received, the Speaker tfakes
them up one by one in order of
their receipt. If the Speaker
Eives his consent to one of them
and the House grants leave, the
outstanding motions are left over
for inclusion in the agenda for the
following day.”

So, I will hear hon. Members to-
morrow.

Shri Shivaji Rao S. Deshmukh
(Parbhani): My point of order does
not relate to the admissibility of the
adjournment motion. It relates to a
statement made by the hon. Member.

Mr. Speaker: If that statement is in
connection with this notice and this
notice is going to be taken up tomor-
row, his objection could also be made
at that time.
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Shri Shivaji Rao S. Deshmukh: My
point of order relates to a statement
of fact made by the hon. Member
which he is not entitled to make.
That is why it has to be controverted
on the floor of the House. The hon.
Member has been pleased to remark.
that this House can take judicial
notice of the law and order situation
in the State of Orissa, Judicial notice
is something which can only be taken
note of by a court of law. Obviously,
this is not a court of law. The maxi-
mum that this House can do is to
take public note of what has hap-
pened in a particular State. There-
fore, I beg of you to give your ruling
(Interruptions).

Shri Dinen Bhattacharya (Seram-
pore): Sir, I gave a Calling Attention
Notice regarding the arrest of 26
Communist leaders of West Bengal.
The arrests have been done with the
consent of the Central Government. I
do not know why that notice has not
been admitted.

Mr. Speaker: If he has any objec-
tions he can come and discuss it with
me.

Shri Dinen Bhattacharya: What is
the remedy then?

Mr. Speaker: Under the Constitu-
tion the law and order situation in
any State or the arrest of any person,
be he a Communist or any other per-
son, is the concern of the State.

Shri Dinen Bhattacharya: It was
done with the consent of the Central
Government.

Mr. Speaker: I am not concerned
whether it was done with their con-
sent or not. They could arrest them.
That is all that I have to see. I can-
not take it up here.

Shri Umanath (Pudukkottai): They
were arrested under the Defence of
India Rules.

Mr, Speaker: They have to be:
administered by the State and not
by the Centre.
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Shri Mohammad Elias (Howrah):
We have tabled several adjournment
motions . . .

Mr. Speaker: It would not be fair
for hon. Members to go on like this.

Shri Mohammad Elias: We have
been informed that your consent has
been withheld. No reason has been
given as to why it has been withheld.

Mr. Speaker: That “why" is not
told here; that is my difficulty.

Shri Mohammad Elias: On silly
-grounds these arrests have been
made. It has been stated that there
was no reason at all for this arrest.

Mr. Speaker: The hon. Member
‘will realise that I cannot discuss the
reasons why they have been arrested,
whether they were arrested on flimsy
grounds or silly grounds and all that.

Shri S. M. Banerjee: Let the Centre
deny it.

Shri Umanath: Our information is
that it was done at the instance of the
Central Government. Let them say
that it was not at their instance that
‘these arrests were made.

Shri H. N. Mukerjee: Sir, since this
‘matter has been raised . . .

Mr. Speaker: Shall we proceed in
‘this manner?

Shri H. N. Mukerjee: I want to
know whether you are deferring this
‘matter.

Shri Shivaji Rao S. Deshmukh: Sir,
about my point of order . . .

Mr. Speaker: That matter is over.

Shri H. N. Mukerjee: Sir, since this
matter has been mentioned—I did not
mention it earlier—I just want an
‘assurance that you would be pleased
‘to consider . . .
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Mr. Speaker: If it has been men-
tioned without my consent and ille-
gally, should he then support it?

Shri H. N. Muokerjee: It is not a
question of support or otherwise. I
want to know whether you have

made up your mind already or ¥you
are likely to consider it tomorrow?

Mr. Speaker: I have made up my
mind already and I have given my
decision.

Shri Hem Barua (Gauhati): I had
tabled an adjournment motion about
the invitation accorded to the Chinese
Ambassador to attend the banquet
given by the Indian Embassy in Cairo
in honour of the Prime Minister.

Mr. Speaker: Shall 1 have to take
every adjournment motion now and
discuss it with the hon. Members?
There are 40 or 50 notices that have
been given. That would be almost
impossible,

Shri Hem Barua: I only want to
submit that I have not got any inti-
mation from you so far about this
adjournment motion.

Mr. Speaker: He might wait. I will
give him the information. If I have
not yet taken a decision that would
also be communicated. If I have

taken a decision he would be informed
about it.

Shri Hem Barua: I sent the notice
on 9th October.

Mr. Speaker: Then 1
taken a decision on that.

must have

(ii) BYE-ELECTIONS TO LOK SABHA

2o T AR Mgyt (FEER) :
Fegq WERd, O TR IWE 06
afrardy e & A X & oW oA
AT FT FH T H1E Hawa @O g
& T W ETH § F1E a8
78 & mear g e S sl A @
T T T FE AL AT AT A Fgw
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a8 X a%@ w7 A8 AT Aafer W
Fe A FA H w1 mRA AT A Q@
& F1% ' F7 AT Afea @ &
&1 A1 8 1 39 qe=eg § 8 OF qrow
a9 T g & 91 e #E F1-
AE A AET FT AT AL AT |
# AraF 79 g F1 WA Xar v we
9 39 T & I5AT AfET AF A
F & FF F ARSI FAT W
o faafay & & ool 09 w0 g fF €
TE IAAATAAT FT AT THY T §
f& ¢a AT TS0 F BT A FT AT |
a1 Aqve gy 3571 ¢ f et a0 &
34 faqx &1 A7 737 9 AN FT AH
T 28, .,

weaq wgm g, THEL A,
7z WX fay qfers grm o & e el
A AT A & qEaT | Fgr aF
A 37 Iv-frafest &1 ardet &1 2
g A7 A wfawd Ag § | a0
TEAT UAANT HHAT & q@ar § §
A & A F @A A4 T gFAT

T TR AET AMfgar . weww
wgea, & gy w4 w€ fF @ =m
WA AT JET 9€ IA9TE | T8 I &
1 2 fF R 39 W 19 9T F AW
&1 fen Y AT F F1E w7

@ Jr 1 e @ g S A dem

FET WM A IF O FEAARE A
FIT 1

weqw w@Ew 2 83 ;oA daer
fom f a2 39 g 1 &t -
A5 gES @Y § T € 7

TMo TR AT Wfgwr A
A 9 W w9 U s dfay
W) g ¥ wr ait gfes
...

waw AW ;. ATET, WET |
1487 (Ai) LSD—8.
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grata w41 (&Y ) oW
T F IeA § 7

To T wAET Wigm : 7 gy,
¥ gefiear< § 7 ga<a, IeAard 9
o g0 wAt frmg aq 67 # -
o

weqw WFIAW ¢ WIEY, HET |

Tro ITW WAL [fgar : wsaw
wa, & o ww #7  fs mfeac
g = T feg Ay d=r s
4

qeaw WY AT & ug agw
T 99 g1 FT qHAT |

Mo TW AART Wifgm . =
T ¥ waw § & A 58 @ §
fe & 9a< 9 w1 §, 9uT w ¥ W
fast w17 o2 7Y 9 <@ §, WOE w7
R o1 @ § | wfax & &4, dm
yofatesr @ ™ § | A 73 W
g 9T 6 @ g 7 G fer
g7 Afa@EE & v@E & ) ¥ o6
TF WHE 91 FT 57 A1 W1 &7 fagarq
¥ faar a1 | AT W 39 wWA W
qET 9X 7 ¥ GG AL @A JE@r g
&t "R ATl FTAEr SHaew g At
21 oY Femw wEIRT, T A AT fw
fred gomT a9 ¥ gATt 3w ¥ Q9 Y
gfrar S &7 F g § #1 ww
T W RO AW w9
o & WY g8 A Qg

weu AEEE  TEET ARA, 49
q| & 73 WTAT | 48 a1 WY OF qEv
feefaferss aocTe 3 o W
B A fmadF ¥ xawar g ?
¥ 7l & aFaT | WY qH WY @
afodr fe & arr w9
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[sreum wEim)

I have been very much indulgent to-
day because it is the first day and
there are many questions that have
arizsen during the inter-session period.
But I would now request hon. Mem-
bers to co-operate with me so that
we might just get into business.

o T wARET Afgm: @ SFE
afe & sy wd & § fw Afs &
oo @ w1 AT § F AE |mgan
s % arg f1f famge fea=ns o .,

W wgEg 7 X F@r ¥
ey W T & A oag wwr g B oww
T ATEY |

Mo T WA AMfgar :  wGF

& & & o1 wr § Fo a e ' Fm
-

WO WEEw @ WO ®E &
L

Wo W wAEe Afgar: w9 I®
x "W afeT wife 78 WA daer
FTAFTETE |

s ey ¢ & at g e s
O FW E A W ag 98T

WMo TR wARL Sifgar : F&T =7
gy & fF wivw aw fiw T ?

W wgEw oo Agy, & o
gt § fs w@ oiffriie s== &
a1 3Te Wifgw AW FW £ A A
F

Mo TR wART Wifgar : =W
ﬁﬂﬂﬁ&ﬁ?ﬁﬂ'iﬁﬂw
@ sidi ¥ we ? efd ¥ dww
ﬁmﬂﬁtﬁw‘faﬁm ST @,
d g & v & AR ¥
war omr g 7
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st Agerr thwae : ww O TR

o FrivewE @1 g ff | &
T §AF FTI0  qTiATHE #1 92 THET
S ?

W WEIRA : WSl A 34 BIF
FT qH AT = famw s

Tro T WY Sifga : G &
T Fgar § 5 ogw e ¥ it &
g # A1 gerne frar fv ag wm-
aifas favm & 9 ger it 08 *|
feaga gz 7 WY} o< oF qreEw A
IRET 1 I & frr & A
T G 43 FT-IAF F9C F1E fawrT
g w2 &

wow wgew : wx g fear, ¥
o aw !

TWo TW wAEY Migm : F¥
srowr geer, sfay e wfew gw
@ ¥ ag &1 A1 q97 A ©® T
IR

st @t : AF gg WA FT &
& gw grew ¥ g & og fary [
wrar § f5 93 99, 6 O @ g
AT & W qg WAGIAATHE ST
arar & | Wifgar agw A Qar wg faar
2 zafay ¥ gare 2 5 owwr g
< fmar s

o TW AATET wtigar :
O AEw X A wATA

R

WOR WERY ¢ WEY, WEC |
T WIEA, ¥ ag ¥ AT qwS qgy
sEa | owfgT w1 @ wAN aw
WITHT &H KTAT RO |

TWo TR wAET Atfgar @ @i o
&y W gy q@UT BT A A T E
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I S ar 3 fean s fF ag
gaaw faegw a9a & ... ..

wegst WEWEW : UAE TEd @
7 agUF 9T TN PR §
A A T fFas T ar q
T gEE AR

o TR WART Afga : T
Tfar i ag sar @

weas wWgred : A § fag
WY FigT g7 waar feet AT #Y FEr R
e et & faTr Y 7g g f&
IEX §5 FET O NG | AT A
I QF gAC A oA g w4 ar
ag UF WS A TE gt |

o T AANET dtigar ;. F fvg
wgar g T ¥3 foelt sufos & fog =
Fg ¥ TCHIL & fAU 71 o9v Ay
¥t qF A A TF gHL FT Lo
A FT gaTd § dga< gnm fF W
¥ ug fegmr s

eI WEIEY @ STAEY WIgH, Wiy
WA AN @ E | I TAaT AT
TR AwE

! TATETAR : WEUE R,
% us fae ¥ afas a8 a0

W WERA 0 OTEY, WrET
WY 43 AR |

=t TAmEe AR 0F  faae
W A g Ay

WErR  wAw At A, WY
wT I3 ART |

ot T X §3 amar g
af5a ¥ gaan Frdaa Y g &) fay
& Jar woit sod g3 AT

quferaTie< weg A8) £ 1) WA 9g Ta«Tar
wTa fF e arferande # fest &1 a8
Fg @1 fF {5 arar T v 9 fE
fok #a1 wex TR WX H3
T, gak fad 39 Fr w=w g9 w9
=nfgd ?

WU WEEw ¢ ¥ gISH Ug
TR fF T A ¥ FTH == sy
a7 F4T 99 g AR ¢ fF gg Ay
¥ FTH I qHqT & (H T AL ATIAN
aF & dra< wgAT F AR ArgAl
g | WX g # FW F4TT O,
T IW A I A9 g 5 = Fry
e ¥ 7oAl 21, 98 | g A A
I Y gFETA F JravE ag Fedl
o1 w7 f & uF fame, 3 fawe ar
1T fame A | # @ @ 9 gee
FT FTH AZ] Fo7 F6aT § | WL gr99
T ATg W AATAT AT §, AV AR
wafgar g #1 g9 2 & S W)
0 W g9 foqr s | AfEw
£H T2 ST FT &7 AG1 97 qFaT
W T & 97 wFaT § | A8 TW W
& w4t ¥ 1 W EaE ¥ aEEA
o wgE ¥ ST g w9 oA
T | WX qATF@T GO
WFaY |rEaE Iy g o, ar &
HHAT ST FT FT9 Hy 97 qHal
§? A A WA | W
AT AEATH ASH-IEE  @AT MG,
@t @R, A gawr et 0 K ogw
T8 ¥ FTH TET AT FFATE |
Shri Nath Pai: Sir, 1 fully endorse
what you said, that we will have to
do our best to maintain decorum; but
may I know vis-a-vis that objection
for future guidance whether it will
be unparliamentary to say that Gov-
ernment stands guilty of having told
a lie to the House? [ can recall in-
numerable occasions when a state-

ment by any hon. Member that Gov-
ernment stands guilty of telling a lie
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|Shri Nath Pai)
to the House has not at all been con-
sidered unparliamentary; but if you
80 direct today, we shall take notice
of it in future.

Mr. Speaker: I have already said
s0 many times that certain expres-
siong might not be considered as un-
parliamentary and I might not ex-
punge them also; but they are not
proper because the same thing can
be said in a more dignified manner.

it you say, ‘W1 F WSFIT'  thay
would offend him; but i you say,
"ag A= T O gEeA @i

:rbu might convey the same

thing. We should have the courtesy
to say like that. There is that par-
liamentary language in which the
same thing can be said. Even sever-
er and harder things can be said.
The other day I was being told about
the refinement of language; today

1 am just put a question the other
way,

1232 hrs.
PAPERS LAID ON THE TABLE

Jort COMMUNIQUE ON TALKS BETWEEN

PRIME MINISTERS OF INDIA AND CEYLON

AND AGREEMENT REACHED BETWEEN THE

Prrve  MINISTERS; AND PAMPHLET

ENTTTLED “CAIRO CONFERENCE oF Non-
AvicNep Nations™

The Minister = of Rehabilitation
(Shri Tyagi): Sir, on behalf of
Sardar Swaran Singh, I beg to lay on
‘the Table g copy each of the follow-
ing papers :—

(1) (i) Joint Communique issued
at the end of the talks bet-
ween the Prime Ministers of
India and Cevlon in New
Delhi from 24th to 30th
October, 1964, on the problem
of persons of Indian origin
in Ceylon.
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(ii) Agreement reached between
the Prime Ministers of India
and Ceylon on that oocasion.
[Placed in Library, see LT-
3336/64.]

(2) Pamphlet entitled “The Cairo
Conference of Non-Aligned
Nations (October 5—10, 1964)
—Prime Minister Lal Bahadur
Shastri's speeches and the
declaration as adopted by the
Conference”. [Placed in Lib-
rary, see No. LT-3337/64.]

Shrimati Renu Chakravartty
(Barrackpore): May I ask that these
should be given to all hon. Mem-
bers?

Mr. Speaker: 1 shall see.

Navy (Pension) RecurLaTiONs, 1864

The Minister of Defence Production
in the Ministry of Defence (Shri
A. M. Thomas): Sir, on behalf of
Shri Y. B. Chavan, I beg to re-lay on
the Table a copy of the Navy (Pen-
sion) Regulations, 1964, publisheq in
Notification No S.R.O. 74, dated ths
Tth March, 1964, under section 185 of
the Navy Act, 1957. [Placed in Lib-
rary, see No. LT-3201/64.)

EssentiaL  CoMmoDITIES  (AMEND-
MENT) ORDINANCE, 1964 AND INDIAN
TELEGRAPH (SIXTH AMENDMENT)
Rures, 1964

The Minister of Communications
and Parliamentary Affalrs (Shri Satya
Narayan Sinha): Sir, I beg to lay on
the Table a copy each of the follow-
ing papers :—

(i) The Essential Commodities
(Amendment) Ordinance, 1964
(No. 3 of 1964) promulgated
by the President since the
termination of the Ninth
Session of Third Lok Sabha,
under the provisions of arti.
ele 123(2) (a) of the Const-
tution. [Placed in Librory.
see No. LT-3338/64.]

(il) The Indian Telegraph (Sixth
Amendment) Rules, 1064,
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published in Noitfication No.

G.S.R. 1441, dated the 30th
September, 1964, under sub-
section (5) of section T of

the Indian Telegraph Act,
1885. [Placed in  Library,
see No. LT-3339/64.]

Shri Hem Barua (Gauhati): Sir,
on g point of order. The newspapers
this morning reported that our Min-
ister of Parliamentary Affairs, Shri
Satya Narayan Sinha, was in Taipeh.
How is it that he could be here; is it
his ghost or is he the real man?

Mr, Speaker: The only conclusion
i¢ that we should not believe the
newspaper reportg in future.

Dock WoRKERs (ADVISORY COMMITTEE)
AMENDMENT RuLEs, 1964

The Minister of Labour and Em-
ployment (Shri D. Sanjivayyva): Sir,
I beg to lay on the Table a copy of
the Dock Workers (Advisory Com-
mittee) Amendment Rules, 1964, pub-
lished in Notification No S.0. 3511,
dated the 3rd October, 1964, under
sub-section (3) of section 8 of the
Dock Workers (Regulation of Em-
ployment) Act, 1948. [Placed in
Library, see No. LT-3340/64.]

MinisTERS' HRESIDENCEs  (AMEND-
MENT) Rures, 1964

The Minister of Works and Housing
(Bhri Mehr Chand Khanna): I hbeg
to lay on the Table a copy of the
Ministers’ Residences (Amendment)
Rules, 1964, published in Notification
No. G.S.R. dated the 19th September,
1964. unler sub-section (2) of section
11 of the Salaries and Allowances of
Ministers Act, 1952. [Placed in Lib-
rary, see No. LT-3341/64.]

CorroN TextrLes (CoNnTROL) (SECOND
AMENDMENT) ORDER. 1964

The Minister of Civil Aviation
(8hri Kanuongo): Sir, on behalf of
Shri Manubhai Shah, I beg to lay on
the Table a copy of the Cotton Tex-
liles (Control) (Second Amendment)
Order, 1964, published in Notification
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No. 5.0. 3532, dated the 3rd O-tober,
1964, under sub-section (6) of sec-
tion 3 of the Essential Commodities
Act, 1955. [Placed in Library. see
No. LT-3342/64.]

NOTIFICATIONS UNDER SECTION 438 oOF
MERCHANT SHIPPING AcTt, 1958

The Minister of Transport (Shri
Raj Bahadur): 1 beg to re-lay on the
Table a copy each of the following
Notifications under sub-section (3) of
section 458 of the Merchant Shipping
Act, 1958 :—

(1) (i) The Merchant Shipping

(Form of Passenger Ships’
Survey Certificates) Rules,
1964, published in Notifica-

tion No. G.S.R. 589 daled the
11th April, 1964,

(ii) The Shjpping Development
Fund mmittee (General)
Amendment Rules, 1964, pub-

lished in Notification No.
G.S.R. 995 dated the 1lth
July, 1964.

(iii) The Merchant Shipping Exa-
mination for Skipper and
Second-hand of a Fishing
Vessel Rules, 1964, publish-
ed in Notification No. G.S.R.
996 dated the 11th July, 1%64.
[Placed in Library. see No.

LT-2944/64.]
(2) A copy of Notification No.
G.S.R. 1496 dated the 1Tth

October, 1964, containing
Corrigendum  to Notification
No. G.S.R. 996 dated the 11th
July, 1964, under sub-section
(3) of section 458 of the
Merchant Shipping Act, 1958.
[Placed in Library, see No.
LT-3113/64.]

DeLHI DEVELOPMENT AUTHORITY (PrE-
PARATION OF ANNUAL AccouxTts)
RuLes, 1964

The Minister of Health (Dr. Sushila
Nayar): I beg to re-lay on the Table
a copy of the Delhi Development
Authority (Preparation of Annual
Accounts) Rules, 1964, published in
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Notification No. G.S.R. 917 dated the
19th June, 1964, under section 58 of
the Delhi Development Act, 1957.
[Placed in Library. See No., LT-3038/
64].

AcTs UNDER KERALA STATE LEGISLA-
TURE (DELEGATION OF POWERS) ACT,
1964, ETC.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): I
beg to lay on the Table:—

(1) A copy each of the following
Acts, under sub-section (3)
of section 3 of the Kerala
State Legislature (Delegation
of Powers) Act, 1964:—

(i) The Kerala Abkari Laws
(Amendment and Validation)
Act, 1964 (Pregident’s Act No.
1 of 1964). [Placed in Lib-
rary. See No. LT-3344/64].

{ii) The Kerala Revenue Re-
covery Laws (Amendment)
Act, 1964 (President’s Act
No. 2 of 1964). [Placed in
Library, See No. LT-3345/
64].

(2) A copy of the Arms (Seventh
Amendment) Rules, 1964,
published in Notification No.
G.S.R. 1324 dated the 19th
September, 1964, under sub-
section (3) of section 44 of
the Arms Act, 1959, [Placed
in Library, See No. LT-3346/
64].

(3) A copy each of the follow-
ing Notifications under sub-
section (2) of section 3 of
the All India Services Act,
1951 :—

(i) The Indian Administrative
Service (Pay) Amendment
Rules, 1964, published in
Notification No. G.S.R. 1352
dated the 26th September,
1964.

(ii) Notification No. G.S.R. 1353
dated the 26th September,
1964, making certain amend-
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ments to Schedule I to the

Indian Administrative Ser-
vice (Pay) Rules, 1954.
[Ploced in Library. See No.
LT-3347 /64].

RaiLway ProrecTioN FORCE (AMEND-
MENT) Rures, 1964

The Minister of State in the Minis-
try  of Railways (Dr. Ram Subhag
Singh): 1 beg to re-lay on the Table
a copy of the Railway Protection
Force (Amendment) Rules, 1964, pub-
lished in Notification No. G.S.R. 925
dated the 27th June, 1964, under sub-
section (3) of section 21 of the Rail-
way Protection Force Act, 1057.
[Placed in Library. See No. LT-3384/
64).

NOTIFICATION MAKING CERTAIN FURTHER
AMENDMENT TO DErHr Sanes Tax
Ruwes, 1951, orc.

The Minister of Pinance (Shri T. P.
Erishnamachari): Sir, on behalf of
Shri Bali Ram Bhagat, I beg to re-lay
on the Table;

(i) A copy of Notification No. P.
4(33)|62-Fin(E) published in
Delhi Gazette dated the T7th
May, 1964, making certain
further amendment to the
Delhi Sales Tax Rules, 1951,
under sub-section (4) of sec-
tion 26 of the Bengal Finance
(Sales Tax) Act, 1941, as in
force in the Union Territory
of Delhi. [Placed in Library.
See No. LT-3046/64].

(ii) A copy of the Post Office Sav-
ings Certificates (First Am-
endment) Rules, 1964, publish-
ed in Notification No. G.S.R.
1117 dated the 8th August,
1964, under sub-section (3) of
section 12 of the Government
Savings Certificates Act, 1959.
[Placed in Library. See
No. LT-3348/64].

(iii) A copy of Report on the work-
ing of the Deposit Insurance
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Corporation for the year
ended 31st December, 1083
along with the Annual

Accounts and the Audit Re-
port thereon, under sub-sec-
tion (2) of section 32 of the
Deposit Insurance Corpora-
tion Act, 1961, [Placed in
Library. See No. LT-2758/64].

UntoN PusBLIC SerRVICE COMMISSION
(EXEMPTION FROM CONSULTATION)
AMENDMENT REGULATIONS, 1964

Shri Hathi: On behalf of Shri L. N.
Mishra, I beg to re-lay on the Table a
copy of the Union Public Service
Commission (Exemption from Con-
sultation) Amendment Regulations,
1964, published in Notification No.
G.SR. 679 dated the 24th April 1964,
under clause (5) of article 320 of the
Constitution, together with an expla-
natory note. [Placed in Library.
See No. LT-3263/64].

Rice-minuiNg INpustRY (REGULATION
AND LIcENsING) AMENDMENT RuLrEs,
1964, rrc,

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
D. R. Chavan): I beg to re-lay on the
‘Table:

(i) A copy of the Rice-milling In-
dustry (Regulation and Lic-
ensing) Amendment Rules,
1964, published in Notification
No. G.S.R. 747 dated the
16th May, 1964 under sub-
section (4) of section 22 of
the Rice-milling Industry Re-

gulation Act. 1958, [Placed
in Library. See No. LT-2888/
64].

; (ii) A copy of the Central Ware-
housing Corporation (Third
Amendment) Rules, 1964, pub-
lished in Notification No.
G.SR. 1481 dated the 10th
October, 1964. under sub-sec-
tion (3) of section 41 of the
Warchousing Corporations
Act, 1963. [Placed in Library.
See No, LT-3349/64).

Bills

REGISTRATION OF ELECTORS (AMEND-
meNT) Rures, 1964, erc.

The Minister of Law ang Social
Security (Shri A. K. Sen): On behalf
of Shri Jaganath Rao, I beg to lay on
the Table a copy each of the follow-
ing Rules:—

(1) The Registration of Electors
(Amendment) Rules, 1964,
published in Notification No.
5.0. 3661 dated the 16th Octo-
ber, 1964, under sub-section
(3) of section 28 of the Re-
presentation of the People
Act, 1950. [Placed in Library.
See No. LT-3350/64].

The Conduct of Elections
(Second Amendment) Rules,
1964 publisheq in Notification
No. S.O. 3662 dated the 16th
October, 1964, under sub-sec-
tion (3) of section 189 of the
Representation of the People
Act, 1950. [Placed in Library.
See No. LT-3351/64].

Shri Ranga (Chittoor): Is it digni-
fied on the part of senior Ministers to
lay papers on the Table on behalf of
junior Ministers?

Shri A. K, Sen: All are equals. He is
laying the paper in the other House
also. (Interruption),

(2

—

Navar CeremoniaL, CONDITIONS oF
SERVICE AND MISCELLANEOUS REGULA=
TIONS, 1963

Shri A. M. Thomas: On behalf of
Dr. D. S. Raju, I beg to re-lay on
the Table a copy of the Naval Cere-
monial, Conditions of Service and
Miscellaneous Regulations, 1963, pub=-
lished in Notifieation No. S.R.O, 22E,
dated the 3rd August, 1964, under
section 185 of the Navy Act, 1957
[Placed in Library. See No. LT-3201/
64].

12.40 hrs.

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
following two Bills passed by the
Houses of Parliament during the last



177
Situation in Southern States
[Secretary]
Session and assented to by the Pre-
sident since a report was last made to
the House on the 3rd October, 1964:—

(1) The Appropriation (No. 5)
Bill, 1964.

(2) The Direct Taxes
ment) Bill, 1964.

(Amend-

8ir, 1 lay on the Table copies, duly
authenticated by the Secretary of
Rajya Sabha, of the following five
Bills passed by the Houses of Parlia-
ment during the last Session and
assented to by the President since a
report was last made to the House on
the 3rd October, 1964:—

(1) The Kerala State Legislature
(Delegation of Powers) Bill,
1964,

(2) The Companies (Amendment)
Bill, 1964,

(3) The Representation of the
People (Amendment) Bill,
1964

(4) The Wakf (Amendment) Bill,
1964

(5) The State Bank of India (Am-
endment) Bill, 1964.

1241 brs,

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1964-65

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to pre-
sent a statement showing Supplement-
ary Demands for Grants in respect of
the Budget (General) for 1964-65.

1241} hre,

STATEMENT ON FOOD SITUATION
IN SOUTHERN STATES

Mr. Speaker: Shri Swaran Singh
had told 1ue that he was busy in the
Rajya Sak1a. Is there any Minister to
make the slatement on his behalf?
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The Minister of Finance (Shri T. T.
Krishnamachari): I phink we can take
up the next item in the meanwhile.

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): Sir, I
would like to make a statement on
the food situation in the Southern
States. I lay it on the Table parti-
cularly in view of the discussion
which will be taken up at 4 0O'Clock

today. [Placed in Library. See No.
LT-3353/64].
Shri Surendranath Dwivedy

(Kendrapara): Will it be circulated?

Shri H, N. Mukerjes (Calcutta
Central): It should be circulated to
Members.

Mr. Speaker: It will be difficult to
get it cyclostyled and make it avail-
able to Members before 4 O'Clock.

Shrimati Renu Chakravartty (Bar-
rackpore): At least the leaders of the
parties should be given one copy each.

Shri C. Subramaniam: Copies
be made available to Members,

will

Mr. Speaker: Before 4 O’'clock?

Shri C. Subramaniam: I shall try to
make them available before 4 O'Clock.

Mr. Speaker: That is right.

12.42 hrs.

STATEMENT ON RECENT INTER-
NATIONAL DEVELOPMENTS

Mr. Speaker® Sardar Swaran Singh
to make a statement on the recent
international developments.

The Minister of External Affairs
(Shri Swaran Bingh): Sir, it is a
statement consisting of three pages
and a half. If you like. ...

Mr. Speaker: He might lay it on the
Talde. Copies will be supplied to
the Mexnbers.
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Shri Swaran Singh: Sir, I beg to lav
on the Table @ statement on the

recent international developments.
Placed in Library. See No. LT-
3352 64].

Shri Ranga (Chittor): The House

would like to have an early opportu-
nity to discuss this matter.

Mr. Speaker: Notice to that effect
might be given.

Shri Ranga: Government themselves
may take notice of it

Shri Nath Pai (Rajapur): Sir, my
enquiry is with respect to my Calling
Attention Notice on the menace
constituted to our security as a result
of the possession of atomic weapons
by China. I understand this was held
over because the Foreign Minister
was to make a statement.

1 would here recall, Sir, that on the
3rd of October when I sought to raise
the same matter, in pursuance to
your direction I refrained from asking
any questions. 1 would like to know
whether the House will be provided
with an opportunity or not to discuss
this matter, because it is not only
foreign affairs. The Chinese posses-
sion of the atomic bomb constitutes a
direct threat to our security. Iy Iis
not a toy in their hands; it is not a
matter of curiosity for them. And in
the light of this I had pleaded and
written 10 you that a special oppor-
tunity be provided to discuss this.
1 have also given due notice al-
ready, about ten days back, and
supplemented it by a letler to Yyou
recalling the directiony you gave to
me on the 3rd October last when 1
raised the matter in the House and
the Home Minister made a statement.
I would therefore like to know what
is your guidance on this matter and
as to what has become the fate of my
motion.
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Mr. Speaker: May I enquire whe-
ther the Government itself is making
some motion in that connection?

Shri Swaran Singh: Sir, it is of
course subject to your orders and the
convenience of the House—it is Gov-
ernment’s intention to ask for alloca-
tion of time for discussion of the
international situation in particular
relation to some of the recent events.
I have made some mention of this
matter in the statement also, and
depeuding on the convenience of the
Business Advisory Committee. ...

Mr. Speaker: The Business Advisory
Committee is meeting tomorrow. We
will consult the Minister of Parlia-
mentary Affairs and then see how
early we can fix it

12.46 hrs.
FOOD CORPORATIONS BILL*

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, on behalf of
Shri C. Subramaniam I beg to move
for leave to introduce a Bill to pro-
vide for the establishment of Food
Corporations for the purpose of
trading in foodgrains and other food-
stuffs and for matters connected
therewith and incidental thereto.

Shri S. M. Banerjee (Kanpur): Is
is true that this Corporation’s head
office will be in Madras? T would like
to know whether they have selected
a place.

Mr. Speaker: It is now only the
introduction of the Bill. Mr. Banerjee
will realise that it is not the stage to
ask that.

‘The question is:

“That leave be granted to intro-
duce a Bill to provide for the
establishment of Food Corpora-
tions for the purpose of trading

*Published in Gazette
Dated 17-11-1964.

of India, Extraordinary—Part II, Section 2,
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in foodgrains and other food-

stuffs and for matters connected

therewith and incidental therato.”
The motion was adopted.

Shri T. T. Krishnamachari: Sir, I
tintroduce the Bill.
1247 hrs,
INDUSTRIAL DISPUTES (AMEND-

MENT) BILL—contd.

Mr. Speaker: The House will now
proceed with the further consideration
of the following motion moved by
Shri D. Sanjivayya on the 1st October,
1964, namely:—

“That the Bill further to
amend the Industrial Disputes
Act, 1947, as passed by Rajya
Sabha, be taken into considera-
tion.”

Has any time-limit been fixed for
this?

The Minister of Lahour and Em-
‘ployment (Shri D. Sanjivayya): Four
hours.

Mr. Speaker: And one hour and
fifteen minutes remain, I understand.

Shri Bade (Khargone): What
about our motion?

Mr. Speaker: 1 will consider, I will
see,

Shri Sezhiyan (Perambalur): 1
would like to seek one clarification
regarding the adjournment motion to
be discussed at four o'clock. Will it
be only the Kerala situation or the
whole food situation?

Mr, Speaker: It is only the adjourn-
ment motion that is being taken up.
What

Shri about

Madras?

Sezhiyan:
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Shri Umanath (Pudukkottai): The
question is whether it will also in-
clude Madras State also.

Mr. Speaker: I have replied that
only the adjournment motion will be
taken up.

Shri S. M. Banerjee (Kanpur):
The motion about Tamilnad and other
places, that has not been rejected by
you. I feel that an opportunity should
be given to us to put our viewpeinta
on them also.

Mr. Speaker: If the Members
desire, I will have no objection.

Shri  Nambiar (Tiruchirapalli):
The hon. Minister said this morning
that he is agreeable for a debate omn
the food situation.

Shri Ranga (Chittoor): But the
Speaker himself has said that he has
no objection.

Shri Nambiar: I would submit that
the situation in the other States can
be discussed in a separate discussion
apart from that on the adjournment
motion.

Mr, Speaker: The Members might
decide among themselves. I have no
objection.

Shrimati Renu Chakravartty
(Barrackpore): He has forgotten to
include Madras also in his adjourn-
ment motion.

Shri Hem Barua (Gauhati): May
[ know when the hon. Minister is
going to make his statement on the
situation in Nagaland? Since the
situation there is highly dangerous, I
would like to know when the hon
Minister is going to make the state-
ment.

Mr. Speaker: I have already told
hon. Members that as regards what
they have not been informed of, I
shall take them wup one by one I

ﬂntrodi.x;:'ed with the recommenda

tion of the President.
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could not deal with today's notices,
because there were certain Mem-
bers. ..

Shri Hom Barua: It can be taken
up tomorrow. If you fix some time
today, then we might not be available
or present here to ask questions.

Mr. Speaker: I am not taking up
any other calling-attention notice or
any other thing today.

Now, Shri V. B. Gandhi may conti-
nue his speech on he Industrial
Disputes (Amendment) Bill. Perhaps,
he is surprised that he has to
continue?

Shri V. B. Gandhi (Bombay Central

South): I know that I have to
continue.

Mr, Bpeaker: It is not necessary
that he should continue. If he does

not want {o continue, I can call the
next hon. Member.

Shri V. B. Gandhi: I do most ear-
nestly want te continue.

Mr. Speaker: Then he may proceed
with his speech.

8hri V. B. Gandhi: Yes, I am pro-
ceeding with my speech,

This Bill has to be whole-heartedly,
supported for the reason that it brings
farward certain very important
changes in the existing Act. These
changes will promote both industrial
peace and the habit of voluntary
arbitration in this country. 1 shall
just briefly mention three of the
changes which are noteworthy which
this Bill has brought about. The first
is in respect of relaxation of the
qualifications that are required for
making an officer eligible for appoint-
ment as a presiding officer of a
tribunal. In the old days, before this
new provision was made in this Bill,
there used to be a position which was
rather anomalous. For instance, an
officer presiding over a tribunal was
not eligible to preside over a Labour
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court. A tribunal has wider
authority over a wider sphere, and
yet he was not permitted or he was
not considered eligible to preside
over a labour court. Now, that
anomaly has been removed, and it has
been removed in a manner that has
not in any way affected the standard
of justice that is dispensed in these
tribunals.

I only hope that this relaxation in
the qualifications of these presiding
officers will enable the Government
to appoint more of these presiding
officers, and will also help in speeding
up and clearing the long-standing
arrears which have been a feature of
these courts in the past.

The second point is about the
cases where the parties agree to have
voluntary arbitration. It is provided
in this new Bill that an arbitration
award shall have the same binding
force as the award of a tribunal
Now, that is a very important provi-
sion, to my mind. Another provision
is that these awards shall have the
same binding effect on all persons in
the establishment. Under the existing
Act, as we know, these awards had
binding effect only on those who were
parties to the arbitration, But now
that is not so. There is, of course, the
pre-condition that the parties to this
arbitration will be parties which will
represent a majority of each side—
employers and employees. That is the
correct position, and the position as it
should be. The new position mnow
which is binding on all the employees
in the establishment will naturally
encourage the habit of resorting to
voluntary arbitration by employers.

Finally, for the purpose of giving
notice of termination of an award, it
wag permitted wunder the existing
Act that any group of employees, not
necessarily a majority of employees,
would suffice. In fact, that was the
opinion of the Supreme Court in this
matter. But now the new provision
has made a very important change
angd that change is that a majority of
workmen bound by the settlement or
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award is necessary for notice of ter-
mination of an award. That is a very
important and essentia] safeguard
from the point of view of the interests
of the workers, Such a majority
alone has the right, and can have the
right, to terminate gan award. That
is the right position, What other
position could be taken in a matter
like this?

It is surprising that there are still
some in this House who do not subs-
cribe to this view. For instance,
Shri Homi Daji still believes in the
status quo, that is to say, the position
in which it was considered
not necessary to have z majority of
workmen asking for termination of
an award, That would be g rewersal
of the entire trend and direction in
which our legislation wants to move.
That would really mean that a mino-
rity would be vested with a power to
veto the desire or wish of the majo-
rity, Such a position would obvi-
ously be unienable, undemocratic and
unscientific. A minority should not
be allowed to take action especially
in disregard of the interests of the
entire body of the other workmen.

Finally, there are several amend-
ments given notice of. Among these, I
would whole-heartedly suppert....

Mr. Speaker: Are they his own or
some other Member's?

Shri V. B. Gandhi:
Members'.

Some other

Mr. Speaker: Then he can give
his support at that time. It ought
to ba the job of the Minister to deal
with them.

Shri V. B Gandhi: I am
concluding.

1 would strongly support the amend-
ment tableg jointly by Dr. Melkote
and Shri A. P. Sharma. From the
speeches made in this House, it was
apparent that there was a  general
agreement with the tenor of this
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amendment, That agreement came

from all sides of the House.

Mr. Speaker: This support of
the hon. Member would be  buried
down in the general discussion. When
the amendment stage comes, he might
give his support.

Shri D. Sanjivayya: There is one
other factor, All those amendments
were tabled during the last session
and have al] expired. Mine is the

only amendment which has been
renewed.

Shri S. M. Banerjee: My amend-
ment is there.

Shri Dinen Bhattacharya (Seram-
pore): How do they expire?

Mr. Speaker; So he is giving sup-

port to an expired amendment!
Shri V. B. Gandhi: [ have done.

Shri S. M. Banerjee: Generally, I
would have welcomeq certain provi-
sions of ‘this Bill. It was the long
desire of trade unions. both in
the public and private sectors,
to have a comprehensive legis-
lation on industrial disputes.  This
Act was passed in 1947. The inten-
tion was to avoig any dislocation in
work or cessation of work in an indus-
try, and to establish  industria) har—
mony in industrial units.

After the passage of the 1947 Act and
subsequent amendments—I do not
want to add to what has been said by
Shri Daji, how it has been amended
from time to time—the question aris-
es whether all these amendments have
served the purpose. My answer is, no.

Now, this particular amendment is
being brought. There are certain claus-
es which are welcome features and T
would like to throw some light on
them. But what the trade wunions
wanted, even after all these amend-
ments, is g matter to be reconsidered
by Government. Take the suggestion
of Shri Daji for another meeting with
the trade unions, the central trade
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union organisations, AITUC, INTUC,
HMS asd UTUC. The hon, Minister
hag an opportunity afforded by these

4 or 2 months, but I am sorry to say
he did not think it proper to convene
a meeting of that nature to thrash out
the points in dispute.  While initiat-
ing the debate, he said that this is in
pursuance of the tripartite decisions,
decisians taken or agreements reached
in tripartite conferences like the
Indian Labour Conference, We want
that industrial harmony should be
maintaired on the basis of those con-
ventions and aggreements. I am one of
those who support these agreements, I
still want specially in the public
sector, ang even in the private sector,
that there should be no strikes.

What is the outcome of all that?
Does Government respect its own de-
cision, the decision on unanimous
agreement reached by the Labour
Conference? For instance, the fixst
decision, which was hailed by all trade
wnions throughout the country, whe-
ther in the public sector or private
sector, was the recommendation of the
15th Labour Conference about a mini-
mum wage. That was not accepted
by Government. Even when this
question was referred to the Pay
Commission, they said it was not
mandatory, it was just a recommend-
ation, it was open to Government to
accept or reject it. If this is the fate
of the unanimous recommendations of
the tripartite Indian labour confer-
ences, I do not know what is going to
be the fate of Jlabour under this
Government.

13.00 hrs.

Nearly 1,800 workers belonging to
the Central Roadways Workshops in
Kanpur are on strike, and today is
the 67th day. This strike has not
been engineered or organised by the
Opposition, The union is affiliated to
the INTUC, and the president of this
union is a Member of the other House,
Shri Arjun Arora, who is very well
known for his reasonableness and
maturity in the trade union world.
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There were eleven demands of the
workers, and only because three were
referred to arbitration unilaterally,
the whole strike has been declared
illegal, and even after 67 days the
workers have not been taken back
and the strike continues,

We are talking of arbitration and
adjudication in this Bill. These
workers in Kanpur only wanted an
arbitrator to be appointed. The Chief
Minister agreed in principle, and the
Labour Minister wanted to go to the
rescue of these workers, but only be-
cause one person, the Secretary of the
Transport Department of the UP. Go-
vernment, has made it a question of
prestige, there is no settlement I
would request the hon. Minister, who
has a heart which bleeds for labour,
to come to the rescue of these people
and appoint an arbitrator. 1 say on
behalf of that union, and its Presi-
dent, Shri Arjun Arora, that we are
prepared to aocept the Chief Labour
Commissioner or anybody else as
arbitrator, so that the dispute may
be settled.

Another case is that of Bharat
Electronics. What is the fate of arbi-
tration awards there? One Mr.
Louis, an employee, was dismissed
from service, and the question was
referred to an  arbitration board,
which decided to reinstate him and -
awarded him a cost of Rs, 250. The

‘management of this publie undertak-

ing went to the High Court of Mysore,
and there is a protest hunger strike
going on, and a one-day token strike.
Is it not against the trade union move-
ment and the Industrial Truce Reso-
lutdon to go in appeal to the High
Court against an arbitration award?

There is a strike going on in the
Chipping and Painting Department of
the Bombay docks. Some represen=
tatives wanted to meet the Minister
yesterday, but he had no time If
these things continue, then all our
efforts to improve the lot of the work-
ers through legislation which aims at
establishing a' socialist society will be
tutile,
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1 mention these three cases because

they are before us todey. As regards

Kanpur, 1 would request the Minister

to intervene and see that the dispute

is settled.

Then I come to the various aspects
of the Bill. It is most surprising that
the code of discipline has not been
implemented in public undertakings,
nor in the railways, Defence or posts
and telegraphs. Why was it passed at
all, why was it accepted unanimously?

What has happened to the Whitley
Council? In 1960, when the Central
Government employees' strike {ook
place, it was the late lamented Pandit
4. B. Pant who initiated this and said
that he wanted to make strikes super-
fluous by introducing either compulsory
or voluntary arbitration and adjudica-
tion. That was the #&pirit, ani he
wanted to bring some sort of nego-
tiating machinery on the model of
the Whitley Council. What has hap-
pened to that? When we ask the
Labour Minister, we are told it is
the Home Minister who is the
sdble custodian of this Whitley Coun-
c¢il; when we contact the Home
‘Minister, we are told the Labour
Minister has been asked to convene
another meeting. Why is a negotia-
ting machinery being denied to the
Central Government employees in this

way? Today, nearly two lakhs of
civilian employees in Defence are
taking a strike ballet. They only

want a wage board and a negotiating
machinery. For getting a negotiating
machinery, they have to take a strike
ballott 1 do mnot know what Is
going to happen in the public sector
and how indus‘rial relations can im-
prove in this way.

It has been stated in the Bill:

“Where an industrial dispute has
been referred to arbitration and a
notification has been issued wunder
sub-section (8A), the appropriate
Government may, by order, pro-

NOVEMBER 17, 1964
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hibit the continuance of any strike
or lock-out in connection with such
dispute which may be in existence
on the date of the reference.”

1 can understand that. I do not watt
illegal strikes or lock-outs, but if there
are eleven points of dispute, one is
referred by the management, and that
also in a distorted manner which takes
out the very essence of it, and if the
workers want to go on strike on #b-
count of the other ten points, they are
prohibited on the ground that one
point has been referred to arbitration,
with the result that they meet with
the same fate as the Central Road-
ways Workshop workers in Kanpur,
This is very defective. The whole
thing should be referred to arbitra-
tion, if conciliation fails. By refer-
ring only one demand to arbitration,
out of eleven, we cannot possibly esk
the workers not to go on strike. The
other demands may be vital and bur-
ning ones; by referring one insignifi-
cant demand to arbitration, you can-
not tompel the workers from going on
strike. This will be a bad thing.

In U.P, Bihar and other States, it
is very difficult to get a reference. I
may refer to the case of J.K. Rayon
workers, 130 of whom have been dis-
thissed from service after a strike. The
question was referred to the Labour
Commissioner of TUUP. Governmeht
and to the Labour Department inclta-
ding the Chie?f Minister and Labour
Minister. TUltimately, when a refer-
ence was not made, we actually made
an application to Shri Nanda, who was
then Labour Minister. Relying on
his wvarious assurances given in pub-
lic meetings, we requested him for
reference to arbitration or adjudica-
tion. Tt was denied, even the Centre
did not come to the rescue of théde
workers; they said it was a State
maftter, though we had exhausted sl
the channels in the Btate. Similarly,
in the case of Behedia, where 13 to 14
workers were involved, the referéhie
was denied. So, reference shounld
ot be made only on flimsy grounds,
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and it should not be denied if the em-
ployer does not want it

Sometimes the Chief Labour Com-
missioner and the Regional Labour
Commission, with all their ability,
behave towards public sector emplo-
yers like a helpless widow in a con-
servative Hindu society, trusting
everybody and not doing anything.
We know what happened in Bhopal.
One senior officer of the rank of
Additional Secretary, I believe,
Mr R. L. Mehta, was appointed as
special officer for dealing with
Bhopal, for making necessary en-
quiries and investigations. Was he
given any co-operation by the Min-
istry concerned or by the Heavy
Electrical Corporation? No. The net
result was nil. He was not even
allowed to meet certain trade union-
ists and the dispute continues. Today
out of 50 or 60 people arrested, nearly
38 might have been released, people
arrested under the DIR. That is the
sort of labour relations, whether it is
Bhopal or Rourkela or Bhilai or
Durgapur, and the fate of the worker
in the public undertakings is gloomy.
I request the hon. Minister to put his
foot down on this attitude. His words
must carry weight with the other
Ministries, whether it is the Steel
Ministry or Railways or Defence. But
they do not pay heed to the Labour
Ministry; they have their own way
and evolve their own procedure. If a
code of discipline has been accepted,
it has been accepted by all and it has
to be implemented.

Then, there is the question of the
representative character of the union
and the majority union. I have the
greatest regard for my friend. Mr,
V. B. Gandhi. He criticised Mr. Homi
Daji merely because he is in the
Opposition. What did he say?
How do we judge the repre-
sentative character of the union? 1
say that it should be judged by a
Becret ballot. That is the only demo-
cratic method of judging the repre-
sen‘ative  character. Mr. Gandhl
defeated Mr. Dange. He was sur-
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prised. Still, because the decision was
made by a secret ballot, we accept Mr.
Gandhi as the representative of a
particular  constituency. Similarly,
why cannot the Labour Ministry
bring forth legislation to judge a
union’s representative character by
secret ballot? I am sorry to say this.
Mr. Kashi Nath Pahdey is here; he is
supposed to represent the biggest
trade union in the country, INTUC.
They are unable to face the ballot.
Whether it be the labour-partnership-
in-management scheme or any
scheme, no scheme can be implement-
ed unless we have one union, one
industry. When Mr. Giri was the
Labour Minister, he had mentioned
about it; he wanted to practise his
ideology and philosophy of one union,
one industry. But the wverification
method was found to be incorrect.
When we can decide the fate of this
country by secret ballot, why should
we bid goodbye to this most demo-
cratic method while ascertaining the
representative character of a union?

I may not be here to move my
amendment as I have to be away at
3.30 and so I move my amendment,
which says that after ‘Act’, insert
(a) in sub-section (1) for the words
“it may”, the words ‘it shall' shall be
substituted.

Mr. Speaker: How can I take it as
moved at this time?

Shri §. M, Banerjee: The Minister -
may accept my amendment. Any-
how, it has come in my speech.

Mr. Speaker: The Minister may
answer it. But he said in his speech
“l move”. How can that be moved?

Shri 8, M. Banerjee: I am speaking
on my amendment and if the Minister
likes he can incorporate my amend-
ment in the Bill: “after a secret
ballot of the entire workers of the
factory or the establishment”. ‘That
ig my amendment to clause 6.

I would finish in a minute, Sir.
Lastly, I would again plead for his
intervention in the matter of Bharat
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Electronics and Kanpur Central Road-
ways Workshops where defence stores
are manufactured and defence vehi-
cles are serviced. There is no com=-
munist or socialist; it is a purely
“hundred-per-cent INTUC union
though some of my INTUC friends do
not see eye to eye. The Labour
Minister of U.P. has failed and the
‘Secretary of that particular depart-
ment goes on bullying even the Chief
‘Minister by saying: I will resign if a
settlement is reached. 1800 workers
are facing starvation for the last 67
days and I would urge upon him to
come to the rescue of the workers.
With these words I support certain
aspects of this Bill, while 1 oppose
others and I would have congratulat-
ed the hon. Minister had he thought
it fit to discuss ways or means of
settling the differences.

=Y FifeE (IEWEER) : wsw
- wgteT, ¥F fav & aiv ¥ % 9 &1
W WTE Y ISt A L § K I ¥
aTés AT § | WY ANAT aga we&r
gl & worC gw A gan @ fa Mg frga vy
wfafafama fremr S FT UF ag &
37 e wa s o ST B0
sfafafacs fogsr 8, a2 s asr
& qATA & | AHITETE F HIT ATC
fergmamr § 37 & a1t & Fga W=t
gt 2 1 s gfa wfafafees @ i g
0 71 7% gfau fa=dt & ag srEE
H fo {rEOq 97 q9dr g "I §9
gug § IE FT YT qGEq-H&qT glv
& W1 A 441 gfaa aft § 99 & fag
gfa=r 7 g1 w1 a1g ¥ 7R s Fream
& AT IH I WIAT FTH FET T &
A T9Ig ¥, FAITF I FT AA, IH A
/T FTHATET SATET FTHITC 71 962 8,
for ar ag wfafafaa 4@ o= § )
=9 grea ¥ ot 7% gfaa g &, wafa-
ma gRT 8, ' wwroEEr i
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g g IaAraFnE S farw s ¥
fag o2 a2 I&0 o § & &0
O FT AT FT & A AT X2
¥ grar &, wifadz g 91 F9ET T
2 @1 @b 3z § g & A wfee
HrATEET FT ATT WY H1He THE A grav
21 ot & e ke S AP €1
# w39 ¥ A9 wal AEIET ®Y FgAT
sEaT g fw ag St w9 w9, wEA ¥
TR w0 & = wfafafaa @
Tt Ffam wy gw savar gfaay T
ey & av  wfafafuea fee &1 &mr
=gy g9 a1iX & A Fr==1 grm AR
T ar § g |rHe a9 &Y vgfa ¥ §r
NI F1 GHAT FEAT FOT |

T BT ATAAT FATafAA av
i e & o o sman & av gefgaw
F/Z 7 WAT A1AT ], TV FAA F qaArfas
IE F qT F FTATT A& A1 AFAT & |
gar fs wmAlT @ee, ST a9dt, @
Tl @, ATET Y T T G G @
T I O, T, TH, TR AT A §
aifes 6T -1 A FA § W I
F qX F woAr avafa 3% € fv s WY
AT FFET 1Y, FE F AT A0 AT
sz Te & fag Sor o q@aSE ¥
N ATF AT F AT GAE, I F
T HFME gEATT R I AFAT S | A
qufgs & f5 o qavars safafaam
& faq 93 I § w sfegaa s &
FF AR ETgTH AT AEERE, wafw
FTHT F FATATT ST TEL A AGeaqoF
g & 1 gafag afamm #1 ag gz Y
=fge fr ot gaTaTa 2 F A@) W9
Ty § ar wAfafadwa ¥ fog =& a9
T &, W ag I F AR A gAAH
FEAT ATQ, q1 I T AT FLA 1
&% 81 | THY gEaT 1 ATFAT FAT
Ry ol H awAH gar g o &
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=Tean g f g & ar 7 o e g A
A F Z1 7 & U far o

oE ¥ qEtga o K 7 2l g,
ag ug & fF a8 o sraam & ot
At FTHET ar FHATL AIEE AT
A9 ¥ faww mEw T E,
=@ ¥ fears ww WA qw
E1 WY ¥ | W gEATT €Y atq Wk,
at feT wrwar favre amT & 1 FTOE
T aERI9E qqAL §F A &7 AT
& 2 % s wrewt gfaa &1 s
AT}, AHE WIIHT WA BATAT 8,
SHE HIGHI -T2 Wi w@ar ¢
o #12 FY FTEATEY F A W agAr |
=g F1E qYHT wrET &, A7 sgAwATYE Ay
TH WIEHT 9T FIEA F4 &, IH AT
sit-r Aifew 3 E o mfgr d g
fagma 37 FT T g X & 1 g T
TFEAE KT AT E |

# fraga w1 =rgar g fw gfaas
AT gRTL sfagm ¥ ganfas garar
o yrafas gF &, few O S gfm
) 9T mifasi &1 gater  gwar g,
Y #7 fadt a1 fft ag &
FTAFT g Mm@ AT AT 2| F g
2T ¥ AIG FEAT AT fF e wa
A F1E g7 AAGET &, FY aF T TE-AT
T W &% Wiy § | Fu@Et 7
At ft #1 7o 3@ F fog w1€ FA
EWT & | 90 97 WEHT FI4 AT TF
TIRHT g7 & A I 9T 41T 2 qre T
aTE g WIEHT ST & W 99 F REw
v o e gy awdt & Afew g
aregET ¥ oy 2@y § 7 wifew A
#1 &g a1 wfar ww € gwifs
a1 faet wfasrr w1 gar & | wnfers,
ARAT AT AAwdE F gaw | {1 wfae
FET 2 1 39 ¥ TAR! 9% A srar
1467 (Ai)LS—T.
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Bill
g &, wifs FTREr # & & nandr
AT G & 1 O RATHE IT EAEATIF
g f5 e 3T ], o w9 ‘9
Fgm 7 ST wr§ T w4, A fET

- I F1 W ger famr s 1 w1k few

39 B 0 fie #37 &1 F19 AT
afgwrr #T 1 & | a8 OF T AT
arg § f& swwEs, a9 W dae 5t
CREIETA F T QF &1 wEHT
fmt i gmamgaadfeem
FHAEr ¥ faar FWIR F1 7€ FTW
Y 2 faar sman & fr e o 7 S
A AT qg T@N 9T 9@ g, at
9EETT 1 AT FT 99 &1 frwrar faar
T & | AFEEr F T wA ¥/
@ § AT THT FAAMET =TT
Fu &t faemr =fgg « AT S W
A & art ¥ &Y% & ¥ g1 gr m ®i
FIIR FY qHtEw F7 fraror #03 F
faq &1 2vw sraeqr FAT At

g% 3| & for forg s o1 faee
feqr T &, sT ag F1E F o7 Far §,
At ag wmar & 1 Afew agr o< wE
AT aF—ATT FH P TE@T TF—
KT AL AT R | TF 7 aform g
2t 2 f ag FwE IHT Y Fmav
I Wa&T W@Ar & | 98 TwE | T
TG O W FT AT TE@AT & WK
| w4 fReT, 59 #T 9ar Ag) g
) wfcema g a= & fF
o9 FE FHIC F@IE FFAT A, 9
I & ATt # w1 7 w1 Foer agFew
AT S T AR | A F Iq A
o g ¥ agad I AT @ 1 A AT
#1 AT g1, wae an faeqer mifadec
#1 59 M % fag wr 9@, @t &
awwar g fF s wmeerdd # ST aga
SUTET HEAT &, 9% FH @V AT 0
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% ¥ srowel ¥ A oF o awdw
W iga
1g 7z & fr o fedt e #) fere
fear st &, q@te w3 fear amar g
Nt g wu fawr ¥ oo & fr F o\
€ o1T g ag o wTAY & ane #§
da § | ofew 71§ daer g g
i A Ty Fg A g
Y qeell X x@ A1 § Y gEE W@ R
Tq UT NI § G\ dE ) w
TG IX TEHT SqAEqT ALY FY AT qFAT
g @ fre RT3 & 3aF T A syawdn
iy | wTOU gg € 5 svmm @
freem 7 oy, s 9t gew fam
IwET &, g A A uF | e #omw
S & & Y 7Y frarer oa &, afvae
% ¥ ot mr Fovelt TRt @ A P
o wFAr g a FE v @ g fw
FRC ¥ AT & Fagren wmd, Iwwy
A ¥ ¥ g famm o9 1w
W FA A 987 W ST §, THAT FE
¥ fear wrn wfew, wed A #
et & It # wriar 7 A
wifgd 1 & mw v § e Ao wge
G T Mg X T ¥ frane
w0 -

=Y st A O (grn) o weme
T, Wk Y fE 1| faw & ey
¥ K 39 &F, oW & A a1 agi s
€ §, I wraew A & ¥y wgan
§ 7% w=w # ¥ ot A mwd
T grAEE qWEAT §

Wl gt wgw 7w fr Wy
F w39 ¥ I grw gt ok fow
i 1 wns s w@ gfe
WTE o QT 0 ¥ 0 o &Y o & wrafrws 4T
| ®IEw & a1 § g9 A4 wE g
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§ %qifs Iad fewizgy, I =T
aga & e o ot sfae f FF | 77
Wt 2w § e gt o O gl
T § W IT Wl ¥ 9 g
T FQ E I A AT A EFAF
g 1€ weor 7 A & Afe W
¥ ¥ wgm W § & ag gfran
urfe UHo o Fo ATo ¥ FHfaw
T dY 1 og @@ @ g fow owr &
I FTATAT ATEAT E |

Fadt ara I ag ¥ & o=
1§ AT sfadws & o & @ a
o 3 #1 gmY AT AifEE e
¥ A &, & gfvaw wr oafawr
grr afge fF ag gearer ov 1 % ¢
9get a1 ar ag & 5 59 fa= &1 a3
T I W, TEE AT AT F
THET AR A & g fomy s e
T G AW F FTAA A FOAT g
fex % ag wwman § & #1¢ foeft wwre
#1 *faw 7@ @A afgy, # o=
o g ifgd | wfew ww grare
FOFT § A §9 A §9 IfRA A
U

1333 hrs

[Sar: THmMUMALA Rao in the Choir]

o faa &1 weaz o8 & f5 o7 51 o=
e fear oy fv & o1 73 & gawr
AT 9T ¥ FT A | a7 3HH fF 7
gEarw X I 9R faa for geare
T § Ja4 faa d w1 3w a=
T}, INEA F AFEN & AT IF
HT9-§T AAFI FT HGAT TAEATE W
AT 9§, wser 48 & {5 #1 dar a7
&Y SgT AT ¥ F WO AT @ §F G
FEY @ T | 9T F g TFT T
It 9@ W) I Agt T hEEw g
Iwy IRT oTE mETT s O
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d0 maw & f& mfs mgg Wt
m T oA ogE w3 x5 ffmw
W oI #Y g ey fr deme
F ogma I OIH W A hES
gl %! adt WA § | oy W9 A
HHGT WY AR & | TG T AT GHTAA F
) F1 1% & T Haea @ ag @
W1 9o forer WY Y 97 TE FG
o fom weel AT S @R § ¥ A
THF §HY AAT W AT q@ 9T WAL
R AR Tl G S ok
e G oY g & o d At F QA
qe gamaTa & 5 ¥ fedt oo & gme
W wifgg o A sy wifed sk
A F aE ge@mEE ¢ T w
T HEAT FAT E | IW §ET WY
Giwe gaT g, wWWan @@ @
T F9w ST € R v T w1 Seer
Tfed A @ 1y B Ay FoT Tnfed
9 QAT A T AT TAT § AT qg T
ar agt w s f gewd w1 g
1 gfgw g wifed e @@ =mmw
FTar ek ? FuwEag g fE Wt
s 3w @ faw w1 ¢, fgaw
fergzr oe s 1 & 5 g
A, I} Aty @R AWA @A
Tifer o wfiw s wfer fx
TG T AT @AW

Tl fter At o€ T ¥ W@

T AT FAw eeard Ao
LI ONY e How wwE

KARTIKA 26, 1886 (SAKA)

Disputes 200
(Amendment) Bill
gaTar ) waw ara a3 d fe gw @ fr
3T gfmaw & i &, T eS0T
LR s A S

D e e e
Rt Gt 7@ & §, 3

adY A AT T aw § A g
o wrfr AFT I A G 1 mfen
77 % ¥ fr @ daT @ @

TH IEAA F ARG T 1 TWAE X
ar T gfe T A AW A 1 W
Faad fie ¥ 79 fed gd s e @
o1 'FAT & A AR @w wiew are
& awx & dar X v wrAwEEar
g s aadar 2 FT dhE T ?
wWaR ¥iT gfaw 1 oafea
o oFarE @ AT g

ww & w feafedr ¥ avaw § 49
FEAT ATZAT | BATE JTT AIEW A
foreet arx w@r a1 e T
T W I@ qer §WNE ST
 ww omPw ¥ AT WX
@R AT 1 & Iy FEAw 9w
gfe oot o8 m@rom @ R
tefgae feagqes oxe  aamam &
TEATE R WIS AG ] W ¥ R
¥ T AT A wAEgd W TE
afaerc fagr ff & w9 @
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[T et Arq qiF]
1 feaw v , SRk g &
o oA | wfafedee wfew W@
S F AT A ATEE | A% 92 w5
THT &9 A1 47 Agi 9% IF AEEl ®
d AETATEFAT g | FET IR FAE
@ F g odEr g Wi daen
T A1 oFfow AT AR & oW
AT IAET g8 FeAT fr fasi F @
¥ o7 F, I § TWIfA g FT A
GEr SedT AT ¥, TeT &

1 HTEA ATAT TG &, THET |0
F1ARAE, 73 & 91991 aqwET ATRAT
£ | wisew gw wafag =med € &
o9 F AT aier g faErki s am
FF, ag ae g fF feoumer ¥ g
g <9 ST & ) sfafeiee § 9w
fF @ o sty A frar frsgaw
Ao I REST w3 A
fagmr & wmER T smEeqr
A e o) SOy agma A QP ag
7TE #1E § W e giw s &, o
F A% @A ST FOTERAr €|

femr & | w9 Ay #1 gem & fag
W Ay sw=edr ¢ 5 9 o9 wfew
=T LESd gt %1
mgafa &

oa & ga faw &1 grOwl & gy §
g1 ATFEATAGATE | G 3
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3(q) #fmr gar ‘g -

“Where an industria] dispute
has been referred to arbitration
and the appropriate Government
is satisfied that the persons mak-
ing the reference represent the
majority of each party, the ap-
propriate Government may, with-
in the time referred to in sub-
section (3), issue a notification...”

W oy ¥ ¥ ag Fg0 EAE &
RA@ o o § A g ¥ oar
D wwdl §, wreETad A ARV &) awdr
t | ww Afes R faaeced
w1 qAT FF gWfEr feage 7
@ qF wew gt ¥ g g
qd TEET TW A A ez T A
g FX | F A oaw mowar g fw
¥ @S A fmr @ ¥
QEATT & TCE ¥ T A1 AT gEATE
FTET § a1 HAFTT i wifs Iast
wfasre g & fF gemeae &Y, Axg
F A BT g W AEY rar £, ogr
a% WIS &1 qa 3 &1 q%ar & 5
I E & Ay g g

4(q) ¥ = ag wgr & f& 9
™ ag ¥ 1% faamg &1, o § miw-
I A I At wgEd argdan
g & & awAr £, IR WIT FEAT
AR T OF T 1 AT F oo & A
agar g f& e $rf =rew g 9,
S5 RS IS GEA A gHT &, I1E
Ffeq AR WG, AEITF AR
FI KL, AT IW F g F AT A
T AT & R w9 9w & w97
g ST ar A g\ O T oAl
WeAT TIM 0 g9 &1 afewm @R
g

“ .. .(3A), the appropriate
Government may, by order, pro-
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hibit the . continuance of any
strike. .. .".

Only if it is in continuance the pro-
vision applies. If after the agree-
ment is signed some people stand
up and try to create a scene and say
that the workers may go on strike, I
do not think this Bill can prohibit
that situation. That is my apprehen-
sion,

at & 37 @varg ¥ 4% FgAT AATE
g apar g wE g &Y, A%
g9 F1 Iq FT AT FT Ffow w6
=g 1

FEO @ AN A FA ¥ AW qE
gfE o 4ot famr

“(7y No nolice given under
sub-section (2) or sub-section (6)
shall have effect, unless it is
given by a party representing
the majority of persons bound by
the settlement or award, ag the
case may be.”

ware az & f& ardagze ez g@n
2 a7 W= = aifedr FENET F0
2| T 9w qFLT @ AW, A
i uF grEdr 3@ & faerw gt
G271 FT ¥, A9 WW IWRAT AW
| ug #gr a% arfax § | WY
® wfas o qg qEeEr Tfed
s offom &1 sfase 99 9@l
1
T

1 e A ¥ w73 41 GeheEE
i A9 v A & | g sfeaT
T FOE A /w1 & qfagAt & Afd |
T A gfal #1 8 F7 "I
¥ aqg widy wrga # fv 3w et
w73, a1 & qoear g fs o W
AT wER &1 zw fad W T A
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Shri Dinen Bhattacharya: Mr.
Chairman, I would have welcomed
this Bill if the hon. Minister had
brought 2 comprehensive amendment
of the Industrial Disputes Act. As the
Bill is now before us, it appears
some of the improvements suggested
by the Government are not actually
improvements on the condition of the
workers. Moreover, there are further
restrictions put on the due rights of
the workers. Voluntary arbitration
hag been brought on a par with adju-
dication putting a bar on any action
during the pendency of the arbitra-
tion. Some provisions have been
incorporated in this Bill for the
appointment of judges with this view
that the State Governments may not
have any difficulty in contacting the
industrial tribunals. But what is the
condition prevailing now in respect of
the tribunals? There may be want of
judges in some States, but where
there are adequate number of judges
why is such a long period taken for
the conclusion of a case? Then, if a
case is disposed of by a tribunal the
employer, in most of the cases, goes to
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the High ‘Court or to the Supreme

Court, If the hon. Minister re-
views the happenings in these
tribunals and goes through the

different proceedings in the tri-
bunal courts he will find that if, for
instance, a worker is victimised or
dismissed today and his case is refer-
red to a tribunal the final decision
will be received only after the expiry
of at least two years What is the
provision made by Government for
the intervening period? What will the
victimised worker do? In many a
case we find that when the dispute
i= referred for adjudication, by the
time the final result of the adjudica-
tion comes the worker could not be
located because he has gone else-
where in search of employment as he
has to take out his living without any
sort of help from the Government.
So, if you want to do justice to the
workers whose disputes have been
referred to tribunals Government
should devise some methods by which
the disputes before the tribunals could
be settled within a very limited time,
Also, there should be some restric-
or limitation of cases which

tion
should go to the High Court or
Supreme Court.

Coming to the Works Committee,
in our State of West Bengal pre-
viously the Labour Department used
to send some representative at the
time of election to that Committee.
Now what is the position? The Gov-
ernment have nothing to do with the
election. The employers are .all in all
and they may or may not notify
Government about the conduct of the
election. What is happening during
such elections? I know of a case in
which the workers have preferred an
appeal before the High Court about
one such election. In that election the
ballot boxes were kept under the
custody of the management for 24
hours.  Although cent per cent of the
workers have voted for a particular
candidate, the next day morning they
found to their surprise when the
Vvotes were counted that their candi-
date has been defeated ang another
unpopular candidate has been elected.
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Under the Act and the rules framed
thereunder as they stand there is no
provision for preferring an appeal
before the High Court because article
22 can be invoked only in cases
where any public bodies are directly
connected. In this case, full authority
or power has been given to the em-
ployers to conduct the elections and
the Labour Department has nothing
to do with it. 1 hope this will be looked
into by Government,

Of course, the provision to appoint
judges as tribunals is a welcome one.
But who is to decide which dispute
should go to the court as reference?
Now it is left to the sweet will of the
Labour Department? Which depart-
ment is above corruption? Now the
reference of a dispute to the court
depends upon the sweet will of a
particular officer. The Alkali Che-
mical Works is a big concern in
Bengal. Six workers of that concern
were dismissed by the management
and the Labour Department took two
years to come to a decision whether
the dispute should be sent for ad-
judication or not. Ultimately, the
file was lost from the office of the
Labour Commissioner or the Labour
Directorate. If the Minister is in-
terested, he might look into this case.
Six workers were dismissed for no
fault of their own.

Dr. M. 8. Aney (Nagpur): Was the
file lost after the case was instituted?

Shri Dinen Bhattacharya: No, the
case was not at all instituted. No
case was referred to the tribunal
Why do you not have a provision
that if a case fulfils certain conditions
it should be referred to a tribunal for
adjudication or arbitration?

Then, you have restricted agitation
by workers when a particular case is
referred for arbitration. Since you
came out with that decision that all
labour disputes should be sent for
arbitration we find that in most cases
the employers do not liks the idea of
sending a cese for arbitration. So, I
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would suggest that for speedy dis-
posal of cases some provision should
be made so that the employers may
not escape arbitration, as they are now
doing by saying “we do not want
arbitration” and the Government says
“the employer does not want arbitra-
tion; we cannot do anything”. Such
‘a provision should be incorporated in
the Act as early as possible.

Then, Dr. Ranen Sen has already
asked about the position of the em-
ployees of educational institutions
after the judgment of the Supreme
Court. There is another vital sector,
hospitals. What will be the fate of
employees of hospitals? Very often
we see that hospital workers are rais-
ing their grievances and they are not
properly looked into. I would suggest
. that efforts should be made to see that
the hospital employees come under
the purview of the Industrial Dis-
putes Act or a separate legislation
should be enacted for them so that
justice is meted out to them.

Coming to the definition of “re-
trenchment” in the Industrial Disputes
Act, what will happen to those who
are superannuated or dismissed or
whose services have been terminated
when they are involved in a major
accident? Very often the employers
do not like to keep them in service.
In such cases, they do not get the
retrenchment benefit. Therefore, the
definition of “retrenchment” may be
so altered as to cover those cases so
that justice may be meted out to
those victims of accidents and work-
ers who are superannuated by em-
ployers.

Then, there is an amendment to
section 33 saying that when a case is
pending before the tribunal the work-
ers cannot go on strike. Previously,
the provision was that specific appro-
val was necessary before any action is
taken by the employer, either with
regard to change in the condition of
service or in respect of victimisation

" or dismissal of a particular worker.
That provision is no longer there. I
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do not know why this change has been
made. Previously, specific permission
was to be sought of the tribunal where
the case is pending. Now no permis-
sion is necessary; simply, the emplover
will ask for approval of his act. It is
a serious matter. The tribunal cannot
go into the merits of the case and the
employers know it. If the employer
wants to victimise any worker, he will
simply offer him one month's notice
pay and file a petition before the tri-
bunal seeking approval of his action.
When the matter comes up before the
tribunal, what is the result? The
tribunal will see whether the com-
pany had given a charge sheet; whe-
ther the workers got the opportunity
to give a reply to the charge sheet and
whether any inquiry was conducted.
That is all. Then they will ckay the
dismissal or wvictimisation. They will
not go into the merits of the case nor
into the method of inquiry,

14 hrs.

What is the plea of the employers?
They will say that it is a domestic in-
quiry, the court cannot go into the
merits of the inguiry and cannot chal-
lenge the method of inquiry. In this
way hundreds and thousands of work-
ers are victimised in spite of the pro-
vision that a particular management,
if it wants to dismiss a particular
worker or a group of workers during
the pendency of the tribunal, will have
to seek the approval of the tribunal.
But that is of no use because of this
procedure and because of this thing.
So, we have given notice of an amend-
ment saying that as it was in the ori-
ginal Act the provision must be such
that before taking any action, before
dismissing a worker during the pen-
dency of a tribunal, an employer will
have to take specific permission from
the tribunal. That is our amendment
and I hope that the hon. Minister will
give serious thought to this if he is
really sincere to do any good to the
workers.

Then, regarding how to come to a
conclusion that a particular group of
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workers or a particular union is hold-
ing the majority's confidence in that
particular factory or establishment,
some wrong idea has been given by
one of our friends on the Congress
Benches who is associated with the
INTUC. He said as to how the se-
cret ballot system could be introduced
when it was a case of a trade union.
What is the spirit behind all these
Acts and laws? It is to see that
injustice is not done to the workers
by employers so that proper industri-
al truce may be maintained through-
out the country. So, if that be the
view, what is the harm if all the
workers are given the chance to elect
their own representative who will
have full say in all matters in respect
of that particular industry or con-
cern? There is no harm and Govern-
ment should not hesitate in this mat-
ter. Actually, whatever may be the
view of the INTUC, the AITUC has
always advocated that free choice
should be given to all the employees
to have their real representative by
introducing the secret ballot system
in industrial concerns. It is hoped
that Government will give second
thought to this matter as to how to
determine the majority union in all
COncerns.

Some explanations have been given
that in order to accommodate certain
recommendations of the Indian Labour
Organisation under the auspices of
Government they have come forward
with this amendment. I say that this
is not true. The tripartite meetings
have advocated—and the Government
agreed to it—the introduction of the
need-based minimum wages in the
country. They have not yet done so.
Government agreed to abolish the
contract labour system at least in the
public sector undertakings.

Mr. Chairman: The hon. Member
should conclude his speech now. I
have given him much more time. This
is to be covered within a stipulated
period; so, he should please conclude
his speech.
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Shri Dinen Bhattacharya: I am con-
cluding. In the public sector under-
takings, in the railways in the elec-
trification projects thousands of young
educated boys are made to work on
Rs. 2 a day and even on that they do
not get jobs daily; so, their wages
come to below Rs. 50 a month during
these hard days and Government has
not looked into this matter. So, it is
not true that to accommodate the re-
commendations of the tripartite labour
conferences they are coming forward
with this amendment.

212

Shri D. Sanjivayya: Sir, I am grate-
ful to the hon, Members who have
taken part in this discussion and who
have made very useful suggestions.
The criticism offered is also in a way
constructive.

One criticism that has been offered
relates to the fact that every time an
Amendment Bill is introduced the
whole Act is not taken into considera-
tion and a comprehensive Bill is not
introduced. This question was consi-
dered a few years ago and was placed
before the Indian Labour Conference
also. Ultimately, the Indian Labour
Conference decided that it is not possi-
ble to have a comprehensive Bill at
one time and the Government should
proceed with the amendments now
and then whenever necessary. After
all, we cannot wait for a particular
time to introduce a comprehensive
Bill. Sometimes, on account of the
decisions of the Supreme Court or of
some High Courts an amendment be-
comes necessary and, unless we effect
such amendments quickly, it will be
very difficult for the workers to enjoy
the rights and privileges conferred on
them by this Act.

This afternoon when the discussion
began Shri V. B. Gandhi, the hon
Member from Bombay, made very
useful suggestions. In fact, he thinks
that by relaxing the qualifications for
persons to be appointed as judges of
tribunals or as presiding officers of
labour courts delays will be avoided.
I certainly agree with him because
the wvery idea of bringing for-
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ward an amendment to relax
qualifications in respeat of pre-
siding officers of labour courts and

judges of tribunals is to find more
qualified people so that the posts could
be filled quickly and work could be
disposed of quickly.

Coming to my hon. friend, Shri
Banerjee, who made references to
certain individual cases, like, the
Kanpur Workshop, Bharat Electro-
nics and the strike that is going on in
the port of Bombay by the chipping
and painting workers, I would like to
say only one point. If there are
cases which have been pending for a
long time and if they are in the
State's sphere, 1 would certainly take
up the matters with the State Gov-
ernments concerned and see that those
matters are quickly settled.

With regard to the chipping and
painting workers in Bombay, they
. saw me on Friday and, Saturday and
Sunday happening to be holidays, on
Monday I promised to look into the
matter and tell them. Yesterday 1
did call for the file, looked into it and
I myself immediately rang up the
Secretary of the AITUC and appris-
‘ed him of the position.

Shri Banerjee also referred to the
Code of Discipline which has not been
accepted by most of the public sector
undertakings. In fact, we have been
pressing them. The Defence Minis-
try have come forward with a pro-
posal to accept the Code of Discipline
with certain modifications. I am told
. that there is some difficulty with re-
gard to the unions, Unless the
unions also agree, the Code of Dis-
cipline cannot be enforced.

He also referred to the Whitley
Councils affair. It iz a fact that we
took the first step so far as the for-
mation of the Whitley Councils is
concerned. But later on I thought
that the Home Ministry was the pro-
per authority to deal with this ques-
tion. Therefore, the file has been
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transferred to the Home Ministry. I
do not know under what circumstances
Mr. Banerjee got the information
from the Home Ministry that it has
again been transferred to the Labour
Ministry. So far such a thing has
not happened,

Then, Sir, times without number a
reference is made to the secret ballot
business. This question has been dis-
cussed times without number in the
Indian Labour Conference, the Stand-
ing Labour Committee and in all
other possible ways. This guestion
has been finally settled that we will
not resort to secret ballot. The pre-
sent method is quite perfect. If there
are any difficulties. ...

A gEw Ty woA™ (319) ¢
gaafa  #AgRa, ¥ UF GEe WS
arEv 2, fom & St W & ww &

aTAT ATEAT 3 | W a99 9| ¥
i AE R
Mr. Chairman: The gquestion of

guorum has been raised. The bell is
being rung:... Now there is
quorum.

Shri D. Sanjivayya: The hon. Mem-
ber referred to the guestion of secret
ballot which I have already deailt
with,

One other question has been raised
with regard to the reference of dis-
putes to voluntary arbitration. Sup-
pose a large number of disputes are
raised; a few minor issues might be
referred to arbitration and the wor-
kers will lose the right to go on
strike because the State Government
or the Central Government will have
the authority to prohibit strikes. But
I assure the hon. Members that Gov-
ernment would certainly take care to

‘see that such injustice is not done to

the workers.

Shri Yajnik also miade a mention of
the fact that delays occur in the mat-
ter of reference of disputes to tribu-
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nals andsthe hon. Member Shri Dinen
Bhattacharya also made an allegation
that in the matter of reference of dis-
putes to adjudication it depends only
on the sweet will of the labour offi-
cers. Whepn matters are referred for
adjudication, the Conciliation Officer
conducts conciliation proceedings and
sf the Conciliation Officer fails, he
«ends failure report to the Chief
Labour Commissioner. The Chief
Labour Commissioner examines the
1eport and makes his recommenda-
1ions to the Government. It is only at
the government level that these mat-
ters are referred to for adjudication
and they are being referred by Gov-
ernment for adjudication, strictly in
accordance with principles laid down
by the Indian Labour Conference. In
the recent past I know that in the
matter of reference of disputes for
adjudication we have been more libe-
ral than before.

The hon. Member, Shri Kashi Nath
Pande, expressed certain doubts about
certain wording when he raised the
question with regard to majority of
employees and employers. He thought
it should be only employees and not
employers. Sometimes we may come
across a case where a group of em-
ployers are also involved. So, to
cover such extreme cases, we have said
that majority of employers also be
there. Then, the termination of the
award should be done by majority of
the workers. In fact, there is a judg-
ment of the Supreme Court which
goes to say that even a minority of
workers can issue a notice for termi-
nation of the awards. It is to avoid
any frivolous kind of termination of
these awards that this amendment has
been thought of. When matters go
before a tribunal and after the tribu-
nal gives its award, often times em-
ployers go in appeal to High Courts or
the Supreme Court We have been
persuading the employers not to go in
appeal. But so far as the wvoluntary
arbitration is concerned, that is final
and I do not think any employer
would violate it.
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Shri Dinen Bhattacharya wanted
that some time-limit should be fixed
for disposal of cases by the tribunals.
We have always been impressing on
the tribunals to dispose of the cases
expeditiously. But  unfortunately
sometimes even the workers' repre-
sentatives ask for some time and have
adjournments, and sometimes in legal
matters procedure also requires some
time.

When workers are subject to major
accidents or they sustain any occupa-
tional injury, Shri Bhattacharyaji
wanted to know whether any provi-
sion is made in this amending Bill.
But I thought they are eligible for
compensation

Shri Dinen Bhattacharya: [ did not
mention it for compensation; it was
for the retrenchment. When a wor-
ker gets an injury, he is not kept in
employment.

Shri D. Sanjivayya: That question
will have to be examined whether it
can be treated as a retrenchment or a
retirement on account of a major in-

jury.

With regard to the punishment
given by the employers during the
pendency of a dispute before a tribu-
nal, Shri Dinen Bhattacharya said that
they should take the permission, the
approval, of the tribunal. If during
the pendency of a case before a tribu-
nal, for every act of misconduet on
the part of the workers the employer
has to go to the tribunal, it is very
difficult to do it, but all the same he
has to get the approval from the tri-
bunal or the labour court

He also mentioned about the contract
labour system while mentioning about
the various decisions taken by the
tripartite conferences, He also made
a mention that the subject relating
to abolition of contract labour or
regulation of contract labour has not
been taken wup at all. On the 9th and
10th of December the Standing
Labour Committee is going to - meet
and this subject is placed on its
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agenda. Thig matter is going before
the Standing Labour Committee

There are ong or two more points
which I would like to mention before
I conclude. With regard to rationali-
sation, Dr, Ranen Sen made certain
references. In fact, proposals are
afoot. I will give him &n assurance
that we will see to it that no existing
worker is either retrenched or loses
his job,

Dr. Ranen Sen (Calcutta East):
Has the assurance been given to any
union? No union has got any such
assurance,

Shri D. Sanjivayya: The assurance
given on the floor of the House is
more than any written communication
from the Government to unions.

Dr. Ranen Sen: The assurance was
given in respect of the L.IC. emplo-
yees, With regard to commercial em-
Pployees, no assurance has been given
in the House or outside.

Shri D. SBanjivayya: When Govern-
ment adopts a particular policy, it is
the intention of the Government to
see that such policies are pursued by
private employers also. If they do
not pursue such policies, we will take
sufficient precaution to see that such
things are followed by them, K If they
do not follow them, we will take cer-
tain other action.

The hon. Member Shri Oza was
complaining that good Conciliation
Officers are not available, As you all
know, Conciliation Officers are recruit-
ed through the Public Service Com-
mission and later on they are given
some training also. H in spite of
that there are a few bad Conciliation
Officers, we have to see that some ac-
tion is taken against them unless they
show efficiency in their work.

There was one criticism that on ac-
count of this Bill the workers will not

NOVEMBER 17, 1964

Disputes 218

(Amendment) Bill

get any benefit. On the other hand
their idea was that probably the
workers' rights are going to be fettered.
I would like to say that workers get
a good number of benefits on account
of this Bill. The first benefit that
they would get is that delay will be
avoided because we are amending the
clause relating to the qualifications of
presiding officers. The second benefit
that they would get ig the increased
retrenchment compensation to be
given on account of the closure of an
establishment because of the expiry
of the period of licence or lease.
Originally, they were entitled to get
on}y three months’ compensation, but
according to the present amendment
they will get at the rate of fifteen day:
average pay for every completed year
of continuous service. The third
benefit that the workers would get on
account of this amending Bill is that
service conditions etc. cannot be
changeq during the pendency of arbi-
tration.

Then, when the majuril_',' workers
are to be invited for an arbitration
award, the minority workers are also
given an opportunity of presenting
their case before the arbitrator.

Then again, with regard 1o this
continuous service under section 25B,
previously it was 240 days for a
worker employed below  ground.
According to the new amendment il
is only 190 days.

Previously leave with full wages in
the previous year only was to be
counted towards the number of days
of employment. Now leave with full
wages in all previous years will be
counted.

Previously, only the largest num-
ber of days during which a worker
has been laid off would be counted
towards the 240 days. The present
provision is that all the days on which
the worker is laid off shall be
counted.
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suppose some money is due to the
worker......

-

Shri Dinen Bhattacharya: The
medical leave period is not there,

Shri D, Sanjivayya: Let us see.
The other benefit is this. 1f a worker
has to get some money from the em-
ployer, the worker alone could get it.
That was the previous provision.
According to the present amendment
not only the worker, but after his
death his heir or assignee is also
entitled to get the money.

The hon. Member Shri Trivedi felt
that retired judges should not be
appointed as presiding officers of
industrial courts or tribunals. In
fact, their ripe experience should be
utilised. In addition to that, as I
<aid earlier, we are reducing the
qualifications. Even district judges
and additional district judges with
three years standing are eligible.
Therefore vounger people also will
have opportunities.

In respect of individual cases of
dismissal there is an amendment
which we are examining. Probably

it wil] come in the next batch of
amendments.
Shri Vidyalankar made a sugges-

tion that in the matter of recovery
of arrears delay should be avoided.
Government is examining that ques-
tion and I hope we will be able to
devise means by which the amounts
1o be recovered will be recovered as
ewrly as possible.

Shri Homi Daji in his speech re-
ferred to the question of establish-
ment of  fair-price shops and
consumer cu-operative societies in all
establishments employing three hund-
redd and more. Omnly recently in a
meeting of the Standing Committee on
the Industrial Truce resolution a final
shape to the Bill has been given and
probably during this session that Bill
will be introduced.
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Sir, I do not think I have anything
more to add. I thank the hon. Mem-
bers who have given their sugges-
tions.

Shri K. N. Pande: The purpose of
providing this section is that the
entire case before punishing a work-
er will be gone through by the

tribunal. The purpose is that the

interests of the workers should be
protected. If the tribunals are requir-
ed only to put their seal on the
punishment given by the employer
and say ‘it is all right’, what is the
purpose of providing the section
here? My suggestion was that if the
tribunal is to go through the case
they must have the material to find
out whether there is a prima facie
case against the worker or not. Only
then can they give their judgment.
It will avoid too much delay in
future.

Shri D. Sanjivayya: Suppose imme-
diately some action has to be taken
The management should have the
power to take action and go for
approval later on. Otherwise, mischief
will go on in the factories and pro-
bably sabotage will take place, and
the whole machinery may be damaged
before permission is sought from the
tribunal. They can take action, but
the approal of the tribunal should
be obtained later on.

Dr. Ranen Sem: The hon. Minister
said that there might be wmischief by
the workers. What is the provision
to prevent mischief being done by
the employer?

Shri D, Sanjivayya: If there is
any such thing, that can be brought
to the notice of the Government and
we will see that steps are taken,

Shri K. N. Pande: Our purpose is
also not to encourage mischief. If
there is a case, let the tribunal also
form an opinion whether the em-
ployer's action ig right or wrong.

Shri D. Banjivayya: The tribunal
can always form an opinion when
the employer goes before the tribunal
to get the approval of the tribunal
for the action he has taken.
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Shri Dinesm Bhattacharya: You can-
not enquire about it at least in West

Bengal. There is no such provision
there,
= To fge mremdta : wifew
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Shri D. Sanjivayya: As regards
what happensg in Madhya Pradesh, we
do not know. Now that the hon.
Member has brought it to our notice,
we shall certainly look into it

Mr. Chairman: The question is:

“That the Bill further to
amend the Industrial Disputes
Act, 1947, as passed by Rajys

Sabha, be taken into considera-
tion.”.
The motion was adopted.
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Mr, Chairman: Now, we shall take
up the Bill clause by clauge.

L]
For clauses 2 to 4 there are no
amendments. So, I shall put them
together to vote.

"The question is:

“That clauses 2 to 4 stand part
of the Bill".

The motion was adopted.

Clauses 2 to 4 were added to the
Bill.

Mr. Chairman: Now, we come to
clause 5. There is an amendment to
this clause, which has been tabled by
Shri 8. M. Benerjee. But the hon.
Member is absent. So, I shall put
clause 5 to vote.

The question is:

“That clause 5 stand part{ of the
Bill",

The motion was adopted.
Clause 5 was added to the Bill.

Clause 6— (Amendment of section
104).

Mr. Chairman: There is an amend-
ment to thig clause, again by Shri
5 M. Banerjee. But the hon. Mem-
ber is absent. So, I shall put clause
§ to vote.

Shri Dinen Bhattacharya: We have
Some amendments to this clause.

Mr. Chairman: Those amendments
Were given notice of during the last
séssion, and, therefore, they have all
lapsed. Omly those which have been
Tenewed will be taken up now.

Shrl Dinen Bhattacharya: How can
they lapse? They had been tabled
Just in time, before the discussion on
the Bill has begun. We had given
notice of these amendments, even
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Mr. Chatrman: I do not find any of
those amendments in the list of
amendments before me.

Shri Dinem Bhattacharya: They are
here with me,

Shri D, Sanjivayya: They are not

with me either.

Shri Dinen Bhattacharya: They had
been circulated also.

Mr. Chairman. Those were amend-
ments received during the last ses-
sion. For this session, the hon. Mem-
ber should have renewed those
amendments. But he has not dome
so, and, therefore, they have lapsed,
and they are not on the Order Paper
now.

Shri Dinen Bhattacharya:
the rule?

Is that

Shri N. Sreekantan Nair (Quilon):
When a Bill is introduced and it does
not lapse, how can an amendment
lapse? We do not have adequate
notice of which Bills are scheduled to
come up, and, therefore, we table
amendments in advance.

Shri Dinen Bhattacharya: Last
time, this Bil] was partly discussed
and partly left over.

Mr. Chairman. Rule 335 reads thus:

“On the prorogation of the
Housé, all pending notices, other
than notices of intention to move
for leave to introduce e  Bill,
shall lapse and fresh notices shall
be given for the next session:".

Shri Dinen Bhattacharya: In this
case, the discussion on the Bill had

begun already.

Mr. Chairman: The Bill remains
alive, but not the amendments,

Dr. Ranen Sen: Last time, when
the genera] discussion was taking
place, it could not be concluded, and,
therefore, it was presumed that all
notices of amendments would stand.
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Mr. Chairman: With regard to
Billg, it is clearly laid down in article
107 (3) that:

“A Bill pending in Parliament
shall not lapse by reasom of pro-
rogation of the Houses.”.

But the rules provide for lapse of
the amendments on prorogation of the
House, and they have to be given
fresh notice of. So, Shri Dinen
Bhattacharya's amendments have
Iapsed.

Dr. Ranen Sen: In that case, we
may be allowed to speak on the
amendments that may be moved by
Government as also on the clauses
voncerned.

Mr. Chairman: Yes, that can be
done,

Shri Dinen Bhattacharya: Then, the
Government amendment also would
be lost.

Shri D. Sanjivayya: I have given
fresh notice of my amendments,

Mr. Chairman: To which clause did
Shri Dinen Bhattacharya want to
maoive his amendments?

Shri Dinen Bhattacharya: To clause
6.

Mr. Chairman: The hon. Member

van express himself briely on the
substance of his amendment.
Shri Oza (Surendranagar): 1 had

also given notice of an amendment,
which has lapsed now. So, I request
that 1 may also be allowed to speak.

Mr. Chairman: The hon. Member is
raising that guestion too late.

Shri Oza; I may be given a minute
or two to make my submissions.

Mr. Chairman: I think that if
Shri Dinen Bhattacharya would read
out his amendment, the House could
understand the purpose of his amend-
ment, without much loss of time.
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Dr. Banen Sen: All the same, 1
would like to make a few remarks on

this. In clause 6(c), it
stated:

“In subsection (3), for the
words ‘fourteen. days’, the words
‘one month’ shall be substituted;”.

[n the principal Act, the phrase used
is “fourteen days’. Neither the hon.
Minister nor our experience has
shown any necessity to change it
from 14 days to one month. What is
happening at present is this, The
Labour Departments in certain areas
and in certain States are very lethar-
gic in moving in the matter. So, it
fourteen days are made into thirty
days, then it would actually mean in
practice two or three or even four
months Therefore, the original pro-
vision in the principa] Act should be
retained without any  amendment.
That was the purpose of our amend-
ment.

Shri Oza: I had moved an amend-
ment to the following effect that:

“Provided that where the
agreement does not so provide
for the appointment of any per-
son as umpire, the appropriate
authority may require the parties
to the agreement to do so in a
stipulated time, failing which the
arbitrators may be asked to
choose an umpire.”

I was trying to meet such a contin-
gency. Suppose the agreement for
arbitration fails to provide for an
umpire, the whole thing will fail. In
order, therefore, to safeguard the
whole agreement, and to ensure that
it is not frustrated by some flaw or
mistake, I had moved this amend-
ment and I feel that Government
should pay proper attention to this
matter. In order to save all these
agreements for arbitration they
should provide for such a provision as
I had introduced in my amendment.
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Dr. Ranen Sen: Again, there are
one or twopoints in this connection.
In clause 6 (c) it has been stated:

“(3A) Where an industrial dis-
pute has been referred to arbitra-
tion and the appropriate Govern-
ment is satisfled that the persons
making the reference represent
the majority of each party, the
appropriate Government may..".

Here, again, 1 would like to reiterate
what I had said earlier, Inre@amdto
the question of finding out the opi-
nion of the workers, the hon. Minister
has not made any catagom:al state-
ment. But it was stated earlier that
at the Sixteenth Indian Labour Con-
ference, all the trade union organisa-
tions had accepted the position, but
the All India Trade Union Congress
to which I belong, had gone back on
their own suggestion that a  referen-
dum or vote should be taken among
the workers. I would submit that
that is not the correct position. 1
was present in that conference as a
delegate. It was clearly stated by us
there that in order to get the opinion
of the workers, the majority opinion
should be elicited by means of =&
ballot. But we find that in this Bill,
‘the whole thing has been referred to
Government, which means the State
‘Government or the Central Govern-
ment, as the case may be. If Govern-
ment are reluctant to take the opi-
nion of all workers, and as Shri K. N.
Pande has pointed out, the opinion of
people who are not members of the
union should not be taken, I  would
submit that at least the opinion of the
members of the union can be taken
by means of a suitable method such
as a secret ballot. Suppose there are
three unions called X, Y and Z and
all told, they have 50 per cent
membership, the opinion of that 50
per cent may be collected; their com-
bined strength may be pooled, and a
vote taken on the basis of secret
ballot, and on that basis, let the State
Government or the Labour Ministry
here come to a decigion as to which
union is a representative union.

1487 (Ai) LSD—S.
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Otherwise, if it is left to State Gov-
ernments, then all sorts of corrup-
tion and nepotism wil] prevail; the
gates of corruption will open wide.
In order to prevent that, the Minis-
ter should look into the matter and
make up his mind.

Shri Dinen Bhattacharya: There is
anpther point. In page 3, line 29, it
is sajd: that such party

“shall be given an opportunity
of presenting their case before
the arbitrator or arbitrators”,

I want it to be put in here that such
party shall become a bona fide party
to the arbitration; if they so desire,
they will get the full opportunity as
an original party, as if they were an
original party.

Shri D. Sanjivayya: As regards the
change from 14 days to one month, it
hag been contemplated because ac-
cording to the present amendment,
the award will be binding not only
on those who are parties to it but on
others also, and the others on whom
it will be binding will have to be
given an opportunity to be heard.
To enable that, this change is made.

With regard to the ballot system
ete, though Dr. Ranen Sen says that
the AITUC did not agree to thig pre-
sent procedure, unlesg there is a con-
sensus or & sort of unanimous deci-
sion taken in tripartite conferences,
Government are free to adopt the
existing system. Therefore, we are
adopting the existing system. If Dr.
Ranen Sen feels that there are cer-
tain defects, we are prepared to look
into those and rectify them.

Mr. Chairman: The question is:

“That Clause 6 stand part of
the Bill”.

The motion was adopted.

Clause 6 was added to the Bill,
Clauses T to 13 were added to the Bill.
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Mr Chairman: The bell is being
rung—Now there is quorum.

Then there is clause 14. There is
an amendment, but the hon. Mem-
ber concerned is not present. The
guestion is:

“That Clause 14 stand part of
the Bill"”,

The motion was adopted.

Clause 14 was added to the Bill.

Mr. Chairman: Now we wil] take
up clauses 15 to 18.

Dr. Ranen Sem: Regarding clause
16, the amendment is that for the
words ‘to the retrenched workmen to
offer themselves for re-employment,
and the retrenched workmen’, the
words ‘to the retrenched workmen
who are citizengs of India to offer
themselves for re-employment, and
such retrenched workmen' shall be
substituted. I want to go a little fur-
ther. Retrenched workmen, if they
offer their services, should be given
preference. As we know, retrenched
workers are just thrown out. Sim-
Ply saying that they are eligible to
service will not do; they should be
given the first chance,

Shri D. Sanjivayya: That is the in-
tention of the clause.

Shri C. K. Bhattacharya (Rajganj):

Regarding cause 18, 1 gave notice of
an amendment in the last session.

Mr. Chairman: That has lapsed.
Some Hon. Members: Yes,

Shri C. K. Bhattacharyya: If my
hon. friends will bear with me, I will
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say something to their adwantage. I
renewed that notice this morning. It
now depends on the Chair’s discretion
whether to allow me to move it or
not.

Mr. Chairman: If I allow in one
case, there will be others. He can
express his idea, briefly.

Shri C. K. Bhattacharyya: This
amendment relates to sec. 33 of the
Act. Sub-section 5 of the section is
rather vague and therefore requires
clarification. It says:

“Where an employer makes an
application to a conciliation offi-
cer, Board, Labour Court, Tribu-
nal or National Tribunal under
the proviso to sub-sec. (2) for
approval of the action taken by
him,_ the authority concerned shall,
without delay, hear such applica-
tion and pass, as expeditiously as
possible, such order in relation
thereto as it deems fit".

The expression ‘as expeditiously as
possible, such order in relation there-
to as it deems fit' leaves a loophole
whereby  the court will  not
exercise its authority to bring about
a finality to the case. That was why
1 gave notice of an amending Bill in
1963. If 1 may be allowed to say so,
that Bill was taken from another Bill,
notice of which was given by my hon.
friend, Shri R. K. Malviya, in his
non-ministerial days. His Bill lapsed
when he was elevated to the Treasury
Benches. So I took it up and tried
to push it through. At that time on
this point I wanted to have it put in
this way that, instead of the court
passing orders as it deems fit, it
should decide on the quantum of
punishment and on the merits of the
case, so that in one proceeding the
worker would have relief both in res-
pect of his complaint and in repect of
his claim, As it is, he has to go to
the court twice. At that time, I said
that I wanted to avoid resort to two
sets of proceedings: in order to decide
the case on merits first under sec. 33
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for a prima,.facie case and then by
way of a regular industrial dispute to
get it adjudicated. The step sugges-
ted will help in avoiding delay in get-
ting. relief, preventing high cost of
litigation and also preventing pre-
judicing of the case of the workmen
on merits because of the tribunal's
approvel of the employer's action.

At that time, Shri C. R. Pattabhi
Raman, who was the Deputy Minister
in charge, praised my erudition, clar-
ity of thought and all that, but hav-
ing done all that, he said he would not
accept my proposal because it was
a piecemeal legislation, Naturally,
I expected that when Government
brought forward legislation on an in-
tegrated basis, my suggestion would
be incorporated in it. It was there-
fore a surprise to me that even after
the statement of the Deputy Minister
in charge then that my proposal could
not be accepted because it was a piece-
meal legislation, it has not found a
place in the amending Bill brought
forward by Government themselves.
In addition to what the Deputy Minis-
ter said inside the House, I had an
assurance from persons higher than
him outside this Chamber that they
had every sympathy for my amend-
ment, but it could not be mentioned
in the House itself, that in any case
that sympathy would be translated
into action at the proper time. I had
all those assurances, and naturally,
when the very same  sub-section is
when the very same sub-section is
not included, I am disappointed. The
amendment they have brought to the
sub-section is only only minor, a
piecemeal amendment.

Shri D. Sanjivayya: It is a conse-
quential amendment.

Shri C. K. Bhattacharyya: This sub-
section should have been completely
redrafted in the way Shri R. K.
Malviya had suggested originally,
which the Indian Labour Conference
had repeated and suported, and which

I had the honour to present before the
House.
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After all, the Minister, even now,
may give us the hope that the Deputy

Minister gave at that time, . . .
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Shri D. Sanjivayya: With the same
fate!

Shri C. K. Bhattacharyya: ........
that it would be translated into action
when the time comes again.

Mr. Chairman: I put clauses 15 to
18.

Shri Dinen Bhatacharya: There is a
vital amendment to clause 18.

Mr. Chairman: You can privately
write to the Minister, and when he
thinks of amending the Act next time,
he will bear in mind your point.

Shri Dinen Bhattacharya: It will
take only two minutes. You can per-
mit at least to read the amendment.
We are not satisfied with his reply.

Mr. Chairman: The proceedings of
the House must go on, and you must
consult the rules before you give no-
tice,

Shri N. Sreekantan Nair: On the
clause he can speak. On every
clause, every Member can speak. '

Shri Dinen  Bhattacharya: My
amendment is that for the words
“and an aplication has been made by
the employer to the authority before
which the proceeding is pending for
approvel of the action taken by the
employer”, the words “and an express
permission in writing of the authority
before which the proceeding is pen-
ding iz received” should be substitu-
ted. A mere application will not do,
express permission is necessary, be-
fore you take any action against any
worker during the pendency of a pro-
ceeding before a tribuanl or a court
of law.

The Minister's reply is not satisfac-
tory. 1 am very sorry to say that he
does not know the actual state of
affairs in the court and in the factory.
He always feels that the workers are
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in the w‘ron.g, never that the employers
can do wrong to the employees. In
hundreds and hundreds of cases the
employers take vengeance on the
workers, and taking this opportunity
of the pendency of a proceeding be-
fore the tribunal or court, they take
action, part:cularl against the trade
unionists, and there is no protection

against this type of action of the emp-
loyer,

Shri D. Sanjivayya: After all, the
amendment cannot be accepted, be-
cause it cannot be moved.

Moreover, he has made wild alleg-
ations that I always say that the wor-
kers are in the wrong. 1 also say that
the management are in the wrong
if they are wrong.

Mr. Chairman: The question is:

“That Clauses 15 to 18 stand
part of the Bill."

The motion was adopted.
Clauses 15 to 18 were added to the Bill.

Clause 19— (Amendment of section
332).
Shri D. Sanjivayya: 1 beg to move;
Page 7,—
for clause 19, substitute—
Substitution of new section for section
33 C.

‘19, For section 33C of the
principal Act, the following sec-
tion shall be substituted, name-
ly:—

Recovery of money due from an emp-
loyer.

“33C. (1) Where any money is due
to a workman from an em-
ployer under a settlement
or an award or under the pro-
visions of Chapter VA, the
workman himself or any
other person authorised by
him in writing in this behalf
or, in the case of the death
of the workman, his assignee
or heirs may, without preju-
dice to any other mode of
=anmrarvy make an application
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to the appropriate Govern-
ment for the recovry of  the
money due to him and if the
appropriate Government is
satisfied that any money is so
due, it shall issue a certificate
for that amount to the Col-
lector who shall proceed to
recover the same in the same
manner as an arrear of land
revenue:

every such
application shall be made
within one year from the
date on which the money be-
came due to the workman
from the employer:

further that any
such application may be en-
tertained after the expiry of
the said period of one year,
if the appropriate Govern-
ment is satisfied that the ap-
plicant had sufficient cause
for not making the applica-
tion within the said period.

Where any workman is enti-
tled to receive from the em-
ployer any money or any be-
nefit which is capable of
being computed in terms of
money and if any question
arises as to the amount of
moéney due or as to the
amount at which such benefit
should be computed, then the
question may, subject to any
rules that may be made un-
der this Act, be decided by
such Labour Court as may
be specified in this behalf by
the appropriate Government.

For the purposes of compu-
ting the money value of a be-
nefit, the Labour Court may,
if it so thinks fit, appoint a
commissioner who shall, after
taking such evidence as may
be necessary, submit a report
to the Labour Court and the
Labour Court shall determine
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the amount after considering

the report of the commis-
siofer and othef circum-
stances of the case.

(4) Th: decision of the Labour

Cou. shall be forwarded by
it to the appropriate Gov-
ernmen:. :»nd any amount
found due by the Labour
Court may be recovered in
the manner provided for in
sub-section (1).

(5) Where workmen employed
under the same employer are
entitled to receive from him
any money or any benefit
capable of being computed in
terms of money, then, subject
to such rules as may be made
in this behalf, a single appli-
cation for the recovery of the
amount due may be made on
behalf of or in respect of any
number of such workmen,

Exrplanation.—In this section
“Labour Court” includes any court
constituted under any law relating to
investigation and settlement of in-
dustrial disputes in force in any
State.”.’. (1)

If money is due to a worker,
naturally Government will have to
recover it as arrears of land revenue,
but suppose the money, or certain
other things which can be computed
in terms of money are to be deter-
mined, the Government cannot do it
because there is a judgment of the
Supreme Court or High Court to that
effect. Government can only Trecover
a determined amount. Therefore, we
have made provision in this clause
that with regard to such matters, it is
the labour court which will deter-
mine the amount, and later on refer
to Government, and then Government
will recover the amount,

Similarly, if there are a few
_workers, not only one, all of them
can file a joint application.
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provement.
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Shri D. Sanjivayya: That is why 1
have moved the amendment.

Shri Warior (Trichur): We welcome
it.

Mr. Chairman: The question is:
Page 7,—
For clause 19, substitute—

Substitution of new section for
tion 33C.

sec-

‘19, For section 33 C of the prin-
cipal Act, the following section
shall be substituted, namejy: —

Recovery of money due from an em-
ployer.

“33C. (1) Where any money is
due to a workman from an
employer under a settlement
or an award or under the pro-
visions of Chapter VA, the
workman himself or any other
person authorised by him in
writing in this behalf, or, in
the case of the death of the
workman, his assignee or heirs
may, without prejudice to any
other mode of recovery, make
an application to the appro-
priate Government for the
recovery of the money due to
him, and if the appropriate
Government is satisfied that
any money is so due, it shall
issue a certificate for that
amount to the Collector who
shall proceed to recover the
same in the same manner as
an arrear of land revenue:

Provided that every such appli-
cation shall be made within
one year from the date on
which the money became due
to the workman from the em-
ployer:

Provided further that any such
application may be enter-
tained after the expiry of the
said period of one year if the
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2)

3

4

(5)

appropriate Government is
satisfied that the applicant
had sufficient cause for not
making the application with-
in the said period.

Where any workman is en-
titled to receive from the em-
ployer any money or any
benefit which is capable of
being computed in terms of
money and if any question
arises as to the amount of
money due or as to the
amount at which such bene-
fit should be computed,
then the question may, sub-
ject to any rules that may be
made under this Act, be de-
cided by such Labour Court
as may be specified in this
behalf by the appropriate
Government.

For the purposes of compu-
ting the money value of a
benefit, the Labour Court
may, if it so thinks fit, appoint
a commissioner who shall,
after taking such evidence as
may be necessary, submit a
report to the Labour Court
and the Labour Court shall
determine the amount after
considering the report of the
commissioner and other ecir-
cumstances of the ase.

The decision of the Labour
Court shall be forwarded by
it to the appropriate Gov-
ernment and apy amount
found due by the Labour
Court may be recovered in
the manner provided for in'
sub-section (1).

Where worlkanen employed
under the same employer are
entitled to receive from him
any money or any benefit
capable of being computed
in terms of money, then, sub-
ject to such rules as may be

(Amendment) Bill

made in this belalf, a single
application for the recovery
of the amount due may be
made on behalf of or in res-
pect of any number of such
workmen.

Explanation.—In this section
“Labour Court” includes any court
constituted under any law relating to
investigation and settlement of in-
dustrial disputes in forece in any
State.”. (1).

The motion was adopted.
Mr. Chairman: The question is:

“That Clause 19, as amended
stand part of the Bill.”

The motion was adopted.

Clause 19, as amended, was added to
the Bill.

Clause 20- (Amendment of section 38)
Amendment made:
Page 8,—

(i) line 10—
after “shall be laid” insert—
“as soon as may be after it
is made";
(ii) line 12—
omit “or more”;
(iii) line 14—
for "“successive sessions afore-
said”,
substitute ‘“session immediately
following”. (2)
(Shri D. Sanjivayya)
Mr, Chairman: The question is:

“That Clause 20, as amended,
stand part of the Bill”
The motion was adopted.

Clause 20, as amended, was added
to the Bill.
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Mr. Chajrman: The question is;

“That Clauses 21 to 24 stand

part of the Bill."
The motion was adopted.

Clauses 21 to 24 were added to the
Bill.

‘Mr. Chairman: The question is:

‘“That Clause 1 stand part of
the Bill”

The motion was adopted.

Clause 1 was added to the Bill

‘Mr, Chairman: The question is:

“That the Enacting Formula
and the Title stand part of the

Bill.”
The motion was adopted.

The Enacting Formula and the
Title were added to the Bill.

Shri D. Sanjivayya; I beg to move:

“That the Bill, as amended, be
passed.”

Mr. Chairman: Motion made:

“That the Bill, as amended, be
passed.”

Shri Mohammad Elias (Howrah):
My hon. friends have stressed the
need to give representation ‘o the
unions which have got a majority of
membership in any given factory.
Some of the friends opposite who be-
long to INTUC have stateg there is
no need to do it We find from ex-
perience that INTUC unions get
recognition, and the others, even
though more representative, never get
recognition from the management.
Recently, many such instances had
happened where there was no neces-
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sity for stoppage of work or declara-
tion of lock out. The majority union
in Bhopal Heavy Electricals is mnot
recognised; it has got more than 5000
membership. Where there is dipute
about a union, which union has majo-
rity following, we must decide it by
secret ballot. At every Indian Labour
Conference a demand has been made
by the representatives of the trade
union that there should be legislation
through which these disputes could be
determined in every factory. Be-
cause we belong to the Opposition,
our unions are never recognised ai-
though it has the majority following
and we advocate discipline in the fac-
tory and more production. That i
why there have been demands that
there should be legislation on how to
decide the representative character of
the unions and how the management
should recognise the unions.

15 hrs.

Secondly, regarding the disputes Lo
be sent to adjudication ang tribunal,
there are hundreds of thousands of
such cases pending before the labour
commissioner, We want to reiterate
at this time that the procedure must
be expedited. Of course there is
some improvement in the labour
directorate but still we find that if
there is a dispute the worker has to
apply to the labour commissioner who
will then send for the management
and it takes months to do this; then
he will try to persuade the manage-
ment to come to a settlement but
they never come to any settlement
and afterwards there will be tripar-
tite conciliation after which the re-
port is sent to the labour directorate
which again takes it up from the
very beginning. This process goes on
and at the end of one or two years,
they will say there is no such cases
for sending this dispute to the tribu-
nal for adjudication. So, this brings
a lot of trouble inside the factory as
the workers become impatient be-
cause of the delay and go on strike
or slow down and production suffers
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due to this delay. There should be
legislation to avoid thig delay. In
the Industrial Disputes Act there is a
clause that within 15 days Govern-
ment should come to a decision but it
takes often three months. We wel-
come one or two clauseg in this Bill
which improves the position but all
the causes which underlie the dis-
putes must be removed and labour
legislation should aim at that.

Shri D. Sanjivayya: If the present
procedure of deciding which union
has majority following is not satis-
factory it can again be taken up in
the Indian Labour Conference or the
Standing Labour Committee and if
the tripartite body decides in favour
of an alternative method, I have nio
objection. My hon, friend Mr. Elias
referred to Bhopal Heavy Electrical
Union and unfortunately the wunion
he referred to was unable to produce
records for verification purposes,

WY geW W= WeAd WA
Ry ¥ s I aETE 99 G
L

Shri D. Sanjivayya: In my earlier
reference I said that cases are being
referred for adjudication in accord-
ance with the principle laid down
by the Indian Labour Conference.
The hon. Member can send the re-
presentative 'on behalf of the AITUC
to the Indian Labour Conference or
the labour standing committee who
can certainly put forward his views
and if any change in the policy, is
agreed to, that policy change would
be certainly followed up.

Shri Mohammad Elias: ‘The hon.
Minister said that they could not
produce papers for verification. That
is also our experience in many
places. Even after producing papers
and other things our union is ireated
as a minority in many places. I can
challenge the Minister to come with
me to the Bhopal factory and call all
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the workers and just ‘ask them to
raise their hands as to which union
they want and by this easy method he
will immediately understand the
position. .. ... (Interruptions.)

Mr, Chairman: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted,

15.07 hrs.

ANTI-CORRUPTION LAWS
(AMENDMENT) BILL

The Minister of State in the Minis-
_try of Home Affairs (Shri Hathi):
Sir, I beg to move:

“That the Bill further to amend
the Indian Penal Code, 1860, the
Code of Criminal Procedure,
1898, the Criminal Law (Amend-
ment) Ordinance, 1944, the Delhi
Special Police Establishment Act,
1946, the Prevention of Corrup-
tion Act, 1947, and the Criminal
Law (Amendment) Act, 1952 be
taken into consideration.”

15,07} hrs.

[Sur1 SONAVANE in the Chairl

Sir, the House knows that in 1962
a Committee on the Prevention of
Corruption, known as the Santhanam
Committee was appointed to review
the problem of corruption and sug-
gest measures to combat it. The
committee hag made wvarious sugges-
tions and I would like to pay a tribute
to the members of the Committee
for the hard work they have put in
and the valuable suggestions they
have made in this regard. The pre-
sent Bill is to implement those of the
recommendations which have been
accepted by the Government. Most
of them have been accepted. Seciion
7 of that report deals with thiz sub-
ject. T dg not make g tall claim that
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the Government ig bringing a very
exhaustive measure to change the
entire criminal law. The Committee
has suggested, and as is our experi-
ence, that though the main Act, the
Indian Penal Code, drafted more than
a hundred years ago, is a comprehen-
sive Act and deals with almost all
the offences, but with the change of
time, especially during the last seven
years, with the economic develop-
ment, there are various other offences
which we can conveniently call
social offences. The Committee has
suggested in this section that the law
should be so amended and made
comprehensive so as to include thesc
social offences also. They have
recommended that this should be
referred to the Law Commssion.
We have referred this matter to the
Law Commission. For the remaining
suggestions which the Committee
have made,—there are, in all, 2% para-
graphs in this section—] shall try
to relate the clauses of the Act with
the recommendations of the Com-
mittee so that it may be more con-
venient for the House to appreciate
ang understand the theme of the
measure and also the sincerity with
which the Government deals with
the subject. I will therefore corre-
late the Committee's report with the
clauses of the present Bill.

There are 29 paragraphs in section

7. Out of this 7.1, 7.2, 73 and 74

relate to the suggestions about the

social offences Paragraphs 7.25 {o

7.29 deal with other subjects which

are not included in the present Bill.

Paragraphs 7:25 and 7°26 relate to

amendments to Imports and Exports

(Control) Act and the Essential Com-

modities Act. These have been refer-

red to the Commerce Ministry which

is the administrative Ministry con-

cerned. Paragraph 7.27 deal with

the Constitutional amendment which

we are dealing with subsequently,

" separately. Then, paragraph 7.28
refers to the power to summon wit-

nesses and power for the production

~of documents. It is proposed to
Teplace the Public Servants (In-

Bill
quiries) Act, 1850, Wherein these
provisions will be made. Paragraph

29 refers to the Central Excise and
Salt Act which is being examined

by the Finance Ministry. The
remaining paragraphs will be para-
graphs 7.5 to 7.24. This Bill deals

with these paragraphs.

I shall now broadly mention the
changes that have been proposed to
be made in the existing laws. The
laws that are being amended under
this Bill are: the Indian Penal Code,
the Crimina] Procedure Code, the
Prevention of Corruption Act, the
Criminal Law Amendment Ordinance,
1944, the Delhi Special Police Est2b-
lishment Act, 1946 and the Criminal
Law Amendment Act, 1952,  These
are the Acts which are sought to be
amended this measure. Clause 2
of the Bill deals with the amendment
fo the Indian Penal Code. The Com-
mittee has suggested two amend-
ments: one in section 21 and the
other in sections 161 to 163. Section
21 deals with the definitions of a
public servant. When we are dealing
with the eradication of corruption or
amendment of the corruption law, the
question of the public servant ie the
most important question, and it has
been rightly suggested by the Com-
mittee that the definition should be
expanded to cover different -cate-
gories. Clause 2 deals with the
amendment of section 21 where, first-
ly, we have thought bof expanding
the definition. Instead of the words.
“every judge”, we have said as 1s
recommended by the Committee,
“Every judge, including any person
empowered by law to discharge,
whether by himself or as a member
of any body of persons, any adjudi-
catory functions;” instead of restrict-
ing definition of a public servant, to
only a judge, we are expanding it to
all persons who are discharging ad-
judicatory functions.

Then, in clause 2 (i) (ii) in clause
Fourth, after the words “officer of a
Court of Justice”, we are also includ-
ing the words, “including a liquidator,
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receiver or commissioner appointed
by courts,” so that these people also
will be included in the category of
:public servants,

Then, the ninth provision in the
original Act read thus: “Every officer
whose duty it is, as such officer, t0
take, receive, keep or expend any
‘property on behalf of the - Govern-
ment,” etc; and the twelfth provi-
sion read thus; “Every officer in the
service or pay of a local authority or
-of a corporation engaged in any trade
or industry which is established b. a
‘Central, Provincial or State Act....”
ete. Then there wag an explanation
to the effect that “The expression
‘corporation engaged in any trade or
‘industry’ includes a banking, insur-
-ance or financial corporation, a river
valley corporation” etc. We have ex-
panded this definition to include, or,
's0 as to cover the public servants in
the service or pay of any statutory
corporation which is not engaged in
trade or industry. That also is
covered mnow, Therefore, we have
-accepted the definitions as suggerted
by the Santhanam Committee.

I will not deal with those recom-
‘mendationg which we have not
accepted; I shall not deal with them
for want of time at present. I shall
explain them later, if any point is
raised, but I may mention here that
if we have not accepted any of the
other categories, it is because we
thought that at present it will not
serve any very useful purpose; rather
it will cause inconvenience. For
example, the Committee has recom-
mended that all honorary office-
bearers of all educational, ' social
religious and other institutions receiv-
ing some aid from the Government
should also be included in the defini-
tion of public servant. Many of the
people become honorary office-bearers
in this sort of activity such as re-
ligious, social and all sorts of institu-
tions. If they are also taken up in
the category of public servants, per-
haps the people might shirk to bear
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such responsibilities and to do usefui
work. Therefore, for the present, we
have thought that it is better first to
tighten the belt so far as the other
categories are concerned and leave
out the social and educational insti-
tutions where there may be wvery
good social workers. For instance,
take the Adivasi institutions where
the institutions may be receiving
grants, but very devoted socialk
workers are in charge of them. If
they are also included in the defini-
tion of public servants, perhaps they
might not like to be associated with
those bodies as office-bearers and
work would suffer. It is for that
reason only that we have not taken
up such categories; I have explained
the reason.

By sub-clause (2), we are amend-
ing sections 161, 162 ang 1638 where
the words were only “the Legislature
of any State”. Now we are includ-
ing local authority, corporation, Gov-
ernment company, etc. This is only
a consequential change. These are
the two amendments recommended by
the Santhanam Committee so far as
Indian Panel Code is concerned.

In the Cr. P.C., we are amending
sections 198B, 222, 492 495, 251A,
344, 435 and 540A. The important
amendment is in clause 3, namely,
amendment of section 196B. At pre-
sent, the public prosecutors are em-
powered under certain circumstances
to file complaints in respect of
offences of defamation other than by
spoken words against the President,
the Vice-President, Ministers and
other public servants in respect of
their conduct in discharge ~f their
public functions. It is proposed to
amend section 198B so as to enable
proceedings being taken thereunder,
even in respect of offences of defama-
tion by spoken words. It also pro-
vides that trial under this section may
be held in camera. This was not
recommended by the Santhanam
Committee, but Government have
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added it on their own. We thought in
cases 'of dgfamation, very often the
complainant is put to harassment by
publication of various things and so
we have thought it fit to provide that
if either party to the proceedings so
desires or if the court so desires, the
proceedings should be held in camera.

As recommended by the committee,
we have said that the consent ot the
person defamed will not be necessary.
Very often it happens that in the view
of the Government it is mnecessary
that certain allegations be cleared and
it is proved to the country outside that
the allegations are false. If it is obli-
gatory that the consent of the person
defamed should be obtained and if he
does not give the consent, ‘hen the
‘Government cannot charge him in a
<court of law, though departmentally it
<an do anything. So, we have accepted
this amendment recommended by the
committee,

Another important amendment con-
tained in clause 3(2) is amendment oOf
section 222 of the Cr, P.C. After the
existing words “dishonest, misappro-
priation of money”, we have also pro-
posed to add “or other movable pro-
perty"”. Section 222 provides only
for sums of money misappropriated.
There is nio provision so far as move-
able ‘roperty is concerned. So, it does
not come withir the purview of the
Prevention of Corruption Act, So, we
have accepted the recommendation of
the committee in this regard and we
have added the wards,

“it shall be sufficient to specify
the gross sum or, as the case may
be, describe the movable pro-
'perty”.

The other amendment in the same
clause is a consequential one. Under
the present Act, the Central Govern-
ment had no power to appoint a pub-~
lic prosecutor. That is sought to be
amendeq by clauses 3(3) and 3(4).

The other provisions which are to
be amendeq are in clause 6. They
Telate to the question of supplying of
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the list ‘'of decuments by the accused
also. Urnder the Cr.P.C. when a war-
rant case ig jnstituted on a police
report, it contains necessary provisions
to ensure that the accused is supplied
with important documents referred to
in section 173 of that Code, on which
the prosecution wants to rely. The
reason is that the accused should not
be taken by surprise and he should be
able to know what he has to defend.
But the section does not, however,
cast a similar obligation on the accus-
ed to furnish the prosecution with a
list of witnesses and documents on
which he proposes to rely for his
defence. Very often delays are caused
because of this. We want speedy dis-
posal of corruption cases. So, we have
suggested that the accused also should
give g list of documents and witnesses,

Shri Shivaji Rao S. Deshmukh
(Parbhani): Would it not adversely
affect fair trial?

Shri Hathi: The prosecution will
gwve him all the chances. During the
course of the trial, the accused - ill
know what case he has to meet. He
should be ready with the list of wit-
nesses he has to examine. Very often
there is delay because the documents
are not produced or the names of wit-
nesses are not given. In the name of
fair trial, the person who is alleged to
have committed corrupt practices takeg
tw'o or three years. Therefore, it loses
all the charm. Therefore, the Santha-
nam Committee thought that this
amendment should be made. After
due consideration whether it will
mean any unfairness or it will in any
way cause inconvenience to the accus-
ed, we have accepted this amendment.
There are various provisions where
we have departed from the normal
practice. For example, in the pre-
vention of Corruption Act, the bur-
den of proof lies on the accused. In
certain offences under section 161 or
165 of IPC, certain ingredients are
proved and the motive is presumed.
In other criminal cases, the motive
has to be proved. This House itself
accepted this in the Prevention of
Corruption Act, because otherwise it
is very difficult to prove that he
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accepted the bribe with a view to do
something. I shall deal with the
points that may be raised when I
reply to the debate.

Then, provision is also being made
to avoid adjournment or postpone-
ment of trials or inguiries merely on
the ground that an application under
section 435 is pending. Very often
it happens that from the lower court
the party goes to the higher court
and asks for a stay order. Till that
is decided, the lower court canaot
move, This is one of the main causes
of delay. Perhaps the learned advo-
cates who are Members of this House
will appreciate whether this happens
in actual practice or not. Qur ex-
perience is that this happens very
often. So, we have proposed that
this amendment may be made.

The other amendment is with re-
gard to calling of records. Often it
happens that the higher court calls
for the records from the lower court
and naturally the trial stops. By
this amendment, we are providing
that ordinarily the records should not
be called. But if they are to be
called a notice should be issued to
the other party that the records are
to be called. Then the party should
be heard and if the court finds that
it is necessary and it cannot be done
otherwise, then that should be done.
This is only with a view to expedit-
ing the proceedings of the trials.

The other amendment is to section
540. To avoid delay occasioned by
the absence of the accused it is pro-
posed to provide that the court may,
in its discretion, proceed with the
trial or inquiry and record the evid-
ence even in the absence of the
accused, while suitably protecting the
right of the accused regarding cross-
examination of the witnesses,

Another amendment is with regard
to the Criminal Law Amendment
Ordinance, 1944. There one more
item in the Schedule is added—“An
offence pimishable under Section 5 of
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the Prevention of Coriuption Act,
1947". The object of this is that
under this Criminal Law Amendment
Ordinance, for the offences included
in its Schedule provision is made for
the attachment of money or ‘other
property believeg to have been ob-
tained by the ccmmission of offences
in the Schedule thereto. But this
offence is not included in that Sche-
dule. We are, therefore, including
this offence also—offences under the
Prevention of Corruption Act—in this
Schedule.  Therefore, any offence
committed or connected under this
will also come within the purview of
this. The court will then be in a
position to order the attachment of
money or property. To facilitate
similar action in relation to the
offences under the Prevention of
Corruption Act it is proposed to
include those offences also in the
Schedule.

So far as clause 5 is concerned it
deals with giving powers to the
Delhi Special Police Establishment for
investigations. The sub-inspectors of

police can exercise the powers of
police officers.
Then comes clause 6. The House

will find that under this, Section 4 of
the Prevention of Corruption Act is
sought to be amended. It provides at
present that on proof of certain facts
constituting an offence under Section
161, 165 or 165A, of the Indian Panel
Code, when certain ingredients are
proved, then the motive implicit
under this offence will be presumed
and it will be for the accused to
prove that it was not his motive to
accept a reward or something like
that. But the new offence we are now
proposing and the other offences
referred to in (a) and (b) of sub-
section 1 of section 5 of the Act are
not included there. Therefore, we
are also amending section 4 of the
Act. Then comes sub-clause (2) of
clause 6. It covers offences of crimi-
nal mis-conduct by public servants as
defined under the Prevention of Cor-
ruption Act. Here the proposal is
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to delete the words “in the discharge
of his official duty”. I shall read the
relevant section so as to give a clear

idea. It reads as under:
“A public servant is gaid to
commit an offence of criminal

mis-conduct in the discharge of
his duty . . ”

‘It may be that a public servant may
be doing an act which may not be
actually in the discharge of his public
duty. For example, a candidate may
-want an employment. The employing
authority may be 3 public servant.
A third public servant who is not the
employing authority may influence
the other public servant and get the
employment to the candidate. The
intermediary who approached the
other public gservant does not act in
the discharge of his public duty.
Therefore, that case would not be
covered under this definition. Simi-
larly, an officer who knows an official
in the office of the Chief Controller
of Imports and Exports may ask him
for certain favours to be done to
‘another man. The public servant
who tells him to do this is not doing
this act in the discharge of his public
duty. But all the same he is a public
servant. Therefore, this lacuna which
did not cover the cases of public
servants who were not actually doing
the work in the discharge of public
duty even though they were public
servants is sought to be removed by
this.

The second thing that this clause
seeks to do is to make possession of
assets by public servants dispro-
portionate to the known sources of
‘his income for which he cannot satis-
factorily account for a substantive
offence. For example, if his salary
is Rs. 1.000 and it is shown that he
is in possession of Rs, 5 lakhs or a
building worth Rs. 25 lakhs, then it
is disproportionate. So. this offence
will also be covered and it will be
for him to prove how he got the
money and it will not be for the
‘prosecution to show that he did not
:get it through known sources,

Bill

The other recommendation which
the committee made was that habitual
commitment of offences under sec-
tion 162, 163 and 165A of the Indian
Penal Code should be made substan-
tive offences. That has been accept-
ed. Then it was recommended that
an attempt to commit an offence of
criminal mis-conduct should also be
an offence. That also has been accept-
ed in this,

Clause 6(3) gives certain powers
to the Delhi Special Police Establish-
ment for the purpose of investigation.

Clause 7 deals with the cases where
these new offences which are sought
to be made will be triable by
special judges. There are certain
offences which are being tried by
special judges. Under this Act, as I
mentioned just now, we are creating
these three or four acts of omission
and commission as offences. They
will also be tried by special judges.

Therefore, the theme mainly is
that we are amending the TIndian

Penal Code. We are amending the
Criminal Procedure Code.  Where
complaints for ~defamation against

public servants can be filed by the
public prosecutor without the consent
of the person, for the purposes of
safeguarding the complainant we are
making a provision that it should be
held in camera. We are also making
certain changes for the speedy dis-
posal of cases. We are also giving
certain powers to the Delhi Special
Police Establishment officers and also
to other officers. For instance, under
clause 6 we are giving them power
to inspect bank accounts and to get
certifieq copies thereof because they
require them and these should not be
delaved. We are also creating three
or four new offences where the pre-
sumption will be that there was a
motive if other ingredients are prov-
ed and it will be for the accused to
disprove this.

On the whole, therefore. this
measure deals with almost all the
recommendations except recommen-
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dations Nos. 1 to 4 and 25 to 29. I
have explained some of these. For
example, we have not accepted the
definition of *public servant”. I
know that this is a measure which
deals with the amendment of certain
laws where the trials and procedures
regarding corruption cases are involv-
ed. I also understand and appreciate
that hon. Members would like to deal
at length on the question of corrup-
tion. I may however tell hon. Mem-
bers that we are dealing with an Act,
we are dealing with a measure, we
are dealing with provisions that
amend some of the existing Acts and
we are not dealing with corruption as
such.

Shri Bade (Khargone): With the
object of checking corruption.

Shri Hathi: It is with the object
of checking corruption. But I may
submit to the House that I shall be
most grateful if suggestions are made
as to how we can tighten the provi-
sions of the law still further. If the
hon, Members have- any suggestions
to offer to amend the existing law so
that under the process of law we could
check corruption, let them do so. We
have tried to accept almost all the
recommendations made by that Com-
mittee, which consisted of so many
Members of Parliament. What I want
to impress upon the House and the
hon, Memberg is, that this is not the
time or place for discussing corrup-
tion as such. Tt would not be within
the ccope of thiz amendment or Bill.

Shri Koya (Kozhikode): Why this
hair-splitting?

Shri Umanath (Pudukkottai): Why
are you afraid of discussing corrup-
tion?

Shri Hathi: It is not a question of
being afraid of discussing corruption.
I am bold enough and competent
anough to reply to all the points that
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might be raised. At the same time,
I am humble enough to accept any
suggestion that they might make. But.
what I say is that we hawve to utilize
this time of the House for giving
concrete suggestions whereby we can
tighten the existing law. I am pre-
pared to gaccept all practicable sug-
gestions. Hon. Members may kindly
make those suggestions which they
feel are necessary to tighten the laws:
and to expedite the disposal of cases
and to bring corrupt people to book. I
am not afraid of discussing corruption.
Hon. Members are free to discuss:
this subject and make any suggestions:
they like,

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Indian Penal Core. 1860, the
Code of Criminal Procedure, 1898,
the Criminal Law (Amendment)
Ordinance, 1944, the Delhi Special
Police Establishment Act, 1946,
the Prevention of Corruption Act,
1947, and the Criminal Law
(Amendment) Act, 1952, be taken
into consideration.”
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f& % &% 57 & fordy grorer FergRE oW
TF IO AE FUT A9 dF WAL
47 Af  #Y ®FaT & | A AW
AT a1 AWIAE  AGHET  IOH
FHAFaEd g oF gATa  frar
¢

“There 15 a widespread impres-
sion that failure of integrity is not
uncommon among Ministers and
that some Ministers who have
held office during the last 16 years
have enriched themselves illegi-
timately, obtained good jobs for
their gons and relations through
nepotism, and have reaped other
advantages inconsistent with any
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notion of purity in public life.
The general belief about failure
of integrity amongst Ministers is
ag damaging as actual failure.
That these Ministers have held
office in the name of the Indian
Nationa] Congress which had
evolved the highest notions of
personal integrity and service
under the inspiration of Mahatma
Gandbi has given rise to an
exaggerated view of their failure
to maintain high standards of
integrity.”

59 & arw wifgw gt wmer } f
I AR A Eur ¥ oo fafaeed
Ft ot forme sgmar & e
ATl ¥ wrd o g e aga o
faar war & | ST & WA
a6 A% foie @ g faq &
1% 9ga I & fafaeed Faq UF F I
% Fede dgre fwmr omar ¥
FHTAIR 9@l gH 7g W9 oA
#1 fast 21

o fef v 8 geEEr 817
wTE WHISER 1 FEaT g R
fafred fra e a se ¥ mfaw 9w
& #oqTT F D J[E FAATATE |
gL W AN E | qE WTTH I F WS
st ¥, faedt w0 F oF aw
rzTE, w9 ggA ¥ 4w
ag e At & & 9=t Nad g wwr
& faemw warew # fradt aw gmEra
g wE e IR s
T & g # 7T gET Aife FaATd A
fromr e qZtar fFar & 7 @m
o9 A 39 w1 eires AgF femr 7 T
wEA ¥ g grag gt famm P #
qeqT Wgm & mwwr w1 w9
FIHE F I AT TG AT FGT AT
w9 wrAfg w7 gl
mrost gfgmar ==t T 7 ww Aifa
F Fdd WU FT HFEAOA B g
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samy g fF o fae & gamt
FF T F1 AW T FTUA F FIT
gl T Sifgy o ogEr # O wewt
Fmerar g 5 @5 geamas wiw it
fraFad waamm § feas-
TEATT AW RN & | qTHEA
TEET W A F A AT WA RAT
g g f&  ag ox famw o ee
T T ggA fawed S99 g A
IT F HIT FH g @A BT

Mr. Chairman: Let the hon. Mem-

ber refrain from mentioning names of
‘persons who are not members of this
House.

st & | IEETH T2EE WX AEE
Fa A gEare g AR IA S
am W mgare # =y § gafey
& Fr€ q7 A @ T W owr
g 1 ® W™ Amd A Sww at
g A1 T grew ¥ oF AT ¥

garfgar wfagss # wft
& g EfAgE qEETaET F
fear |« IaT AW A qF & @, w9
w9 Fu71 (9 | ag F@Qm o9eE #
aFFATAr FT ¢ ARy w1EE
qTET €97 FAT fAY W AT FIAACFT
far 1+ wAFfaameare faar m,
AT 991 ¥ w91 AfFw I 9T qg
FIWA FT A A0 AdY fwar @
1 gerE faator w1 FA
ofaat Ffagadi & 7 & swew
agarg f& waq s EHA Fgr T
T 4T 7 FET GG & FA A&t
Ffraew & ;AT F AT
Fg ad §7 swresmafad
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FIT | ATH A9GT W 4 ST
g7 T W Wrog R e
faarfiesma §4 Faq0 w1 oA
% faw & & wfaqt wvg fiwat 5
fog «&f & sasrafom o= ag
mistfamwgr & fearsr 3%
qFH g & & wa¥ 89 #) I
& fam ard ar &7 aidt w9 297 F71
TFFA TEA XA § | GF A1 F wre
FLAAT & FTCT A T 1T A7AT
Hge wg T@Am @ A
wEr et faw w1 fF am wgren
TET oY FAW F A AT} AT,
ag TR qSATH G THT F 1 AR
w9G @Y qqa1 Ty /YT g7 A
2T FY TooT FT F9TAT AJMfgq | 74T
fafrees T ot I #¥ gowT WY
FAW WETE 7 FATTH WAT & o0
AG§ FAw A Wy § g e et
q AET T FT AZATH AT dTIAT
feer & 7 sEuvAfamovge
WHT [eATaied fR T arss R
T T FY ToAT FTAH A FT ITA
o & 7

sifezd FoqAa ¥ 7oy 91 fza &Y
gq AT AR 39 F ar
oo wwAz femr & IR0 A
gawe ¥ arw famr @ fF ST w
HAFT FTA U F | Iq TARE A A%
TIHT 19T OgAA qrF1 F1 FTAT FITSN
#raai #raf g

Shri Radhelal Vyas (Uijain): Sir,
on a point of order. When this case
is still pending before the Supreme
Court, can it be referred to here?

Shri Bade: It may be pending. I
am referring to the case. He may go
in appea] and it may be decided in
his favour. I shall be glad if it is
decided 'in his favour. because he is
from my state.
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wfeq goraA 7 @ aoE fam g 9y ¥ qagar wrgar g fr o9 fawa ¥ axaTx

yadz W T FEE § W ag Fwmfem & wEr Afemfarar @

§z Tomw T gwr & AR fr ffodeq & fag o& w715 Feae

o aF 9 FUA @A & a9 da% g Tifgy, o%g wEE A IW A A

% @ & twrEcEwa g oo # am @ fam g

T sgag ¢ 5 fafaeed oy HFIC A 59 A H AT F#E FEA
T W% w3 g ar AfET  gEET ap fram AgY wwmar € fe few sfaw
qree Fgi fEar amar & 7 gEl ®1 Fweae AT M@ | MA  gAR
foard % sforeres & andy femraanr @ OIS | #3929 F1 OF HT I 44K

fr a7 fafed waam =@ &t
i +@ IR P an ¥ wd
£ | 7 7g 2= N &Y 77 T awe w fafa-
T RFTIAAA srgew g fr
N F A AT oF ;T W FER

g e

A *1 9 fawg # wer i
fF dfaeed § ey, fager R AT ag
g gl & meW ®y § AR
IFA FTE I A ATENG T 6T
£ 1| zafae 9 7 7o fgE & 99
1049 femr &

“It may be that some legislators
are 1n the employment of private
undertakings for legitimate work.
In such cases it is desirable that
such employment should be open
and well known and should be
declared by the legislators con-
cerned, It should be 3 positive
rule of conduct that such legisla-
tors should not approach Minis-
ters or officials in connection with
the work of their employers and
they should refrain from partici-
pating in the discussion or voting
on demands or propesals in which
their firms or undertakings are
interested. Other legislators, who
are not such bonafide employees,
shnuld on no account undertake,
for any valuable consideration or
other persona] advantage, to pro-
mote the interests of or obtain
favours for any private party
either in the legislature or with
Government.”

1467 (ai) LSD—&.

B T IHS 8 SR FeFS
FEE I AT RS FaF A
AFHIMTFT &, FFX AIF R TH
o & e wE famm @0

FHAE A FIATT F LA AT 105
RLSE T A

“We consider that in Indian
conditions, companies should not
be allowed to participate in poli-
tics through their donations. It
is true that this matter was
debated at length during the dis-
cussion nn the Companies
(Amendment) Act of 1960 and it
was decided to permit such
donations subject to restrictions
of amount ang condition of publi-
cation. We do not think that this
is sufficient and feel that nothing
but a total ban on all donations
by incorporated bodies to political

parties and purposes will clear
the atmosphere.”
AT 9T A FFOAT F grer fad e any

g wraa fear 27 afy sm
T TR B I FT 40, A FE
TEARE  @ew g W | FEE 9l
Fqm IgHFEAT  HIHAE Y
I W AN A dedAr 9|
sfe Friw el Faw 6 F 99 97 T
grdr &, T fow wmEe A s 6
@RSt d ¢

s ag gfF s wEr
9 qFdeq~ 1 $EF 7T €7 2|
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Ffay e Famr i ad wrg
trwfm Fgudtsmy A
9t & dFRww @ smifad
FAF g frar &

WA 1 qA FTO7 77 & 7
WY YAy 2w F o wweEr
T @, 9Cg A dg At ag w@rE ?
fritasg ¢fF “orx Fwmodw
FEZ | O R X @9 IA@RA
F oA (I AR SRR ) "ew
W %50 T S o R,
qifaz 9\ ArzdE 3 #1 wfawre IEw
AAEAH W g 1 IfF FE@
¥ dafi o wfewfat
Fga#d T s wfaer &, =W
fau v wwr ¢ W fee
STt g Y et F zar AWk 9w
1 T 1St 91t O & o, At 75
qUT F AR AZ TG &9 qT 6K
ST I AT T ATAT AAA T SFOE
OIS WML oTeTHo HIT HTEe &o THo
ORA F g # AN WIE ATEEHT @ |
fafred 1 wyR A0S F g F
EAR AR EWUHF IT FT AT E |
&l & A9 cfase dHa09 W)
o g afawy F, fmwdvegw ¥
A WS AR ATSHOA § | 3§ HAeqT
¥ e @iagt agn ?

qgS ATET @At ¥ FF1 SEv
a1, “I% T q°E ZiT IF 9 A I+,
FUT MEZ W W WX T
gTEr ) @I ERS F4AT {7
Aer 93W ¥ Agh 9T AW AR E AR
WS HE UT9T WIE | AR B
A d@ar g fF W EHR AW &
wrafag S TRi ST F1AE WY
T Mg A F fag Fae
g &\ TEAmd wifew § 99 A
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|1 WG g FT TS TAT I HqEAT
FIH FAAT ARA F | AE G WY
qurey FEAT ARC 1

A9 o9 AF a8 AT FRA WY,
Leifon = g1 & 2w
¥ A W H weEETw g A@
gAT | WIS HrEAwEAT §9 A A
fe aurer ¥ oz wiam Ta= @ fraz
WA gWTT @ W afz T9H W
Er a1 9| F AT &Y ElA gRit 1 W
gAY WISt W A WIAAT Al & |
afes Awad o ¥ 4@ FoT @
fr 7@ g@wrgard 7 ¢ a8 a@
wwa & §, faq § 73 39 emfa
o & o & gro ser gaEl A
g Fvzn, a3, argdE ok Awfar
famet & | 3@ FW AR T wwaw
Gar @A ¥ WA F ¢ I
FAW FT T F £ |

wai aF AwiEl A g, &
Ay & gqrr @@ § fFoafss
qfaw Fo= & g 21 ), A J
AT afcarderg AT & 1 ST A" W
T E FT AT AT i 31 E
afpr @ @ EfF oW @R
fer fafaeeT ar o 9% "redr 41
IeffeaT 99 T AG wEr @, &)
ari T3 & Wt & | ofeww afaw
v 1 Zfawm fFaramr § Wk
I R T AT g fFowrw
sgfeq #1901 TW T qfors
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7z ¢ fr dag  wfad o @@ «mi
FFw gl s Awfar fawdr €5
gfert afad FHITA A7 FTH & F0HA
g g o

o FRE T FEOE,
@ Wi § ag weer g3 w6 afed
f& a8 oA R e, off wmm ¥
WERNR F9, a1 wEE @ g
dmEn W W & geifoar Sew
EAI (DLl

WAL FT UF [T FILOT AGAE
¢ wgmE AT F9g ¥ W6 oE A
T & 74N foamar & w9 7 ggad S
T | T T wAfaw w9 ¥ 94v
FAT FT AOAL W TGIA FT TG 79
g afg ga fFd awae § 9@, av
A & %gr 9T & 5 ag gera sy
@i AT &, Ug IF wrgwm, 90 a
TH YT T9T W1 W A WS
g |y, §1 #gd & 5 3@ gewr
T g, TF T @l | e WaW
Hux Zfew e €, ol W gfew &
wrEAr &1 9w 'y fm@ faar #rd
A TF HTUE W1 AT AT v § !
F1 g | § fF ooty o T
=& & A wqgy far smar €,
T 39 &1 FaAe g7 ThiIaw AT §a-
fHFecEr AW E 7 9E ST WA
FC qF F@T FAT O

qFE ¥ fAd ag wrEvas g %
] g Qedwaew ot §, 99
= & g fmar S 0 38 WE
fare  FfoedoT w04 & w10 ad
I CUI I ccasdE B g e i
qafar e s oy e A ST g
A Aot gifex AE gem, ar A
A g WK R aF gt
agf grm, &t ot qEw =er 1 &

2
Bill b

fideq v e g 5 waw #
UM FHT ¥ WA 54727 437 |
Iaar g1 @gm 1 feET A www ¥
T g 5 “ar @ ¢ faroa”, wmiw
AT UF AIT OMTET §, A AT AR F
A HIAT § A T 9 & fawwmn
&1 zafe¥ Q& s 98 T
aifga, fom & a9 F1 qwdE @
s A fRe Wt W A= oA

i

wre fet &€t fedfar (mmdr)®r
IIATT FEAT g1, A T FT AT FI
T afer | g B A -
G F § 4 fedw (Fer) S
Fg g | W=ER W oE A
fositr (Fmrt) & 1 Tafed w9 %

Fwa g qar wiaa

A o0 HT Fa™T AEAT § F AW
2w ¥ J87 w7 g 97 fufred &
Fell, AW-AEE AT wENET w7
gy & a1 9w a2 wTved garv
g1 3 = g f¥ wErom Tt &
grewt T arg FIA qTAl H IW AR
AN w0 T FEAE
A F g # A A qar ar fE
I &7 T IFTC WA F @A |

w7 g & fafaeex @it v
Fra  sadrd w30, 9@ IA AW R
wrw g 6w F1 oA g,
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Duties of Excise and Cus-
toms) Amendment Bill

[ 23]
A AN KT @A F WA UEA @
T fadmr, w=@ = @ Avwfar
fasy, w9 - g * W ¥ IR
¥ At (W WE A § -
wa<w Ag gFM, 99 AW #1 SR
¥ g9 & fay ot @Ry, e w1}
AEHT  F NS AT @ T, AT
WRETT & N |

# gq fa=r #1 a9ga F77 §, Ffww
¥ ¥ ¥ET A Awdivew B
AT &1 F IAE 7 ARSI F
HNFRL T F T AEL T FHAA
I at wewr gar 1 & A SERT
F A Wi ¥ ISR W@ F
fFat a3 9 1A WA F &9 w7
faar & 1 3har & A, wfEw
go  F71 ez, gaifear wfages
& sAafgai—sT 89 97 WA T
FE T fawm g 1w ¥ mfe-
fam #@t wEmm ¥ "z & Sz
2 foar & f5 Faere & oafagi ¥ w8
g ag fear g #fEga s
aredt g v a4 aw &« w1 favaw
wEA 9 ¥ IEAT AT @I & A FAT
fau w=ETEE wri

Mr. Chairman: We will continue
with this Bill on the next day.

16 hrs.
[Mr. SepeAger in the Chair]

MINERAL, OILS (ADDITIONAL
DUTIES OF EXCISE AND CUS-
TOM* AMENDMENT BILL®*, 1964
The Minister of Finance (Shri T.
T. Krishnamachari): Sir, I beg to
move for leave to introduce a Bill
further to amend the Mineral Oils

(Additional Duties of
Customs) Act, 1958.

Mr. Speaker:

“That leave be grantedq to
introduce a Bill further to amend
the Mineral Oils (Additional
Duties of Exise and Customs)
Act, 1958

Excise and

The question is:

The motion was adopted.

Shri T. T, Krishnamachari: I
introducet the Bill.

16.01 hrs.

MOTION FOR ADJOURNMENT -
contd.

FAILURE OF GOVERNMENT TO ENSURE
MinmvuM SuppLy oF Rice To KEeraLa

Mr. Speaker: We now take up the

Adjournment Motion. Shri H, N.

Mukerjee.

Shri .H. N. Mukerjee (Calcutta

Central): Mr, Speaker, Sir, 1 move:
“That the House do now
adjourn.”

Sir, it has fallen on me through
this Adjournment Motion to give
expression to the massive agony of
our people everywhere specially as it
has been reflected in the eyes of the
people of Kerala on whom the
burden of suffering has fallen in
pre-eminent measure in recent weeks,
Over food, the Government's recent
record is dreadful, beyond -words,
though from time to time we are
regaled by the Food Minister’s
accustomed assurances and even such
things as the Prime Minister's rather
factuous forecast which he made on
the 12th November in Allahabad that
the food crisis will end in a few
days. I wish it does end in a few
days. But the signs are nowhere

*Published in the Gazette of India —Extraordinary—Part II, section 2,

dated 17-11-1964.

tIntroduced with the recommendations of the President.
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there from which we can deduce that
the food crisis is going to end in a
mew months, let alone in a few days,
The situation has become chronic.
"Tragedy stalks the country. Where-
ever you look, the people clamour
dor food and in Kerala where you
see perhaps the quintessence of the
Pproblems of our land, it took a grim
shiape which should shake. off the
eomplacency which is still sitting
pretty on the treastiry benches. If
the present callousness of the admin-
istration continues, the handwriting is
on the wall and perhaps much sooner
than the Government thinks the
people will push them off from
Ppower, first in Kerala and then every-
where else. (Laughter), I know it,
Sir. Laughter might be provoked
even by prediction of what is likely
to0 happen if the Government con-
tinues in - ity present ways and it is
our desire to do whatever we can to
See that the Government changes its
DPresent ways or goes ouf of poweér.

The full story of the criminal
muddle over food supplies to Kerala
will be, if it is ever revealed, an
epic of infamy. I can do no better
than quote no less a4 person than the
Governor of Kerala, Shri V. V. Giri.
He is no foam-at-the-mouth agitator
as some of us might be described by
the Members from the other side if
they coulg think of such an expres-
sion. This is what he told a confer-
ence of editors whom he had himself
invited. His words were:

“We trusted the Centre and
landed in the soup.”

And then Mr. Giri oﬁ_eréd to face a
juditial inguiry into the handling of

the food situation by the Govern- -

ment.

Shrimati Rena Chakravartty (Bar-
Tackpore): Have one.

Shri H. N. Mukerjee: Members are
suggesting: let us have thé judicial
inquiry. On thig occasion, it comes
not from the ©pposition which Gov-
ernment is so aceustomed top pooh=
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pooh only because they are strong in
numbers but it comes Ifrom the
Rajyapal appointed by the Rashtra-
pati, it comes from no less a person
than the Governor of a State whe
makeg an accusation that the most
egregrous bungling has taken place
in regard to the matter which is
nearest to the interests of the people,
namely, supply of food. Let there be
a judicial inguiry as Mr, Giri has said
that he wanted it.

Only the other day, the TUnjon
Government teok eharge of Kerala
and this happens. You know very
well how We brag so often of our
parliamentary system. You ang I
have shared in that pride and we
sometrmes expresg the way in which
we work our parliamentiary system.
But in any eonceivable parliamentary
set up 3 Government which has failed
as egregiously ag Delhi has ~failed
over Kerala would not last even one
single day and the people would send
them packing. ' I cannot coneceive of
a parliamentary system of Govern-
ment, where this kind eof failure
takes place; where the people are
driven to extremes and all kinds of
ihcidents take place as they did in
Trivandrum and o¢ther parts of Kerala
and the Government sits mum, talks
pretty and says all kinds of things
in justifieation. I have not been able
to read every line of Mr. Subra-
manjam’s sfatemeént in regard to the
food sitfuation in the southern States
as I got it rather lafe, There is not
a syllable te stggest that the Gov-
erpment reaets in any human way to
the sufferings which indubitably have
taken place ang continue to take plaee
in so many parts of our countrfy, net
ohly in Kerala but all over the coun-
tty, whether it iy West Bengal or
Madras or Andhra Pradesh. Even in
a gurplus State like Andhra you find
long queues there. In Madras, terri-
ble sights have been reported by all
and sundry and in a place like West
Bengal we live in a chronic state of
piteous deprivation on account of the
mal-administration which continués
in our ebuntry. There is no co-ordi-
nated policy from the Centre. So far
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every State follows its own policy
specially the surplus States. The
Government goes about saying that
there is a deficit but it is only margi-
na] and the result ig that the hoarders
take advantage. The Prime Minister,
the Food Minister and even the
Minister for Information ang Broad-
casting go about saying that the
Opposition ig responsible for all the
trouble over food and that sort of
thing. It is rather gickening to find
Government trying to shove over
responsibility which belongs to itself
in order to find some sort of credit
in a situation which they themselves
have created, Even the surplus States
like Andhra or Orissa could not pro-
tect their own people. As I said,
earlier, long queues have been found
not only in Madras but also in Andhra
which is such a fabulously surplus
area and in Kerala the position has
been excruciating. For more than
seven months now the Government
has had very clear notice as to what
exactly was likely to happen in
Kerala. Of course, nothing very
much happened. Sending gpecial
trains, etc, should have been done a
great dea] earlier. Is it melodrama
which is wanted as the remedy to the
situation? It is a good job, of course. It
is very necessary to send special
trains even when it is so late. I do
not say, don't send these gpecial trains.
You do it by all means but
do not for God's sake expect any
credit from the people, do not expect
any credit for these small and belated
mercies which you wvouchsafe to our
common people, and do not forget
that from Andhra, for instance, a
great deal of rotten rice is being sent
over to Kerala because that ig the
way in which Government and its
friends function. That is a sort of
thing which happens.

What has happened in Kerala is
unprecedented in the recent history
of that area. My friends on the trea-
sury benches are responsible. The
whole Government in Kerala came to
a standstill. If the emergency steps
which were taken after the distur-
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bances which took place in Trivan—
drum and elsewhere were taken ear-
lier, then, of course, something might
have happened. Ugly developments

could have been prevented. The Gov-
ernment invokes the name of the

President and behaves in a manner
which brings discredit on the Presi-

dent’s own name. Transport has.
been found to be no problem as the

schedule of the grain movement

shows. There has been no co-ordi-
nation and no policy. Lack of policy

has led to a state of things in Kerala
where starvation deaths have taken
place. I have got here a telegram

sent to me by leading Members of
Parliament which reports starvation

deaths. 1 have just heard from a
Member of the other House who ar-

rived today from Kerala, saying that

starvation deaths have taken place.

There might be a slight improvement

in the situation. But these starvation

deaths have taken place. I know of

Members of Parliament here who

have told me that they know of

school children in Kerala swooning

away because of lack of food, because

of lack of nutrition. I have been

told, 1 believe at least Members of .
Parliament from Kerala when they

tell me this, that the price of rice rose

up to Rs. 90 for about 40 kilos. And

even now the normal price is Rs. 70

to 75 for 40 kilos. But it is not avail-

able even at this rate. And what you

have to do is to make surreptitious

purchases from merchants who might

consider you to be in their good books.

That means that the generality of the

people have no access to food.

This is the kind of stress to which
the people of Kerala have now been
reduced and which we see all over
the country wherever we look. 1
have mentioned my own stale; al-
most every other State, surplus as
wel] as deficit, is now groaning under
thig burden of food crisis which the
Government does not seem able to
tackle. Any rational policy requires
regulated movement of foodgrains
from surplus to deficit States on an
agreed basis. Otherwise no system of
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controlled’ distribution involving sta-
tutory or informal rationing can be
worked. But this Government seems
to have no such policy. Or if it has
such a policy it is only on scraps of
paper which can be disregarded at
will, especially by the friends of the
Government, the hoarders and the
profiteers. That is the record, not
only in Delhi but also in all the States.
The Government has no right to pre-
tend that it can organise food sup-
plies on a countrywide scale so that
rationing in cities and in selected
areas can be guaranteed and food also
might be made available elsewhere.
Its policy seems to be to stave off
crises by desperate last-minute ap-
peals by the Prime Minister. It is
meant to be dramatic, as 1 said ear-
lier. It ig perhaps intended to bring
dividends to the ruling party. But if
the results are not produced, as they
have not been so far, Government
cannot fob off people with histrionic
gestures of this sort which we see
from time to time.

A little intelligent and honest plan-
ning and execution could have saved
the situation in the south before the
new crop came into the market. But
Government seems incapable of such
intelligence. This country is getting
more and more disgusted with the
Government every day.

We have been told about “firm and
drastic action” against hoarders and
profiteers. There has been so much
of tom-tomming of the new measures
against hoarders and profiteers. To
criminals who steal people's food and
play with the lives of our people
“periods of grace” are given and then
they are extended. Then ultimatums
are given from time to time. But
then what happens? I am quoting
what the special correspondent of a
noted daily, The Statesman of Delhi,
wrote on November 13. He said, “The
total inaction that has followed the
expiry of each ultimatum is nothing
short of a disgrace”. Here is a paper
which is supposed to talk in a langu-
age very different from the language
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which we of the opposition have the
right to use in Parliament. It says:
it is nothing short of a disgrace.
Government had all the powers in
the world to deal with the hoarders,
under the Defence of India Rules.
But we know what happens. 1 know
of Members of this House who have
been to jail recently on account of
the satyagraha over food; and they
discovered when they were inside jail
a few detenus who were alleged to be
hoarders or profiteers and they were
being treated with a kind of ...

Shrimati Renu Chakravartty: Like
the European wards in the British
times!

Shri H. N. Mukerjee: The were
having the best of everything even
inside jail, and they were told that
as soon as the satyagraha movement
fizzled out they would be let off,

We know what happens. Actually,
thig ordinance which has been declar-
ed with so much fanfare and which
is going to come before the House
very soon, it might be good as far as
it goes; but what really disfigures this
kind of measure taken by the Gov-
ernment is that it shows up the inabi-
lity of Government to tackle the point
effectively. If you really want to
deal with the hoarders you should
use the emergency powers which you
have got. But, of course, you don't
do that at all.

Again, the Statesman correspon-
dent whom I have quoted writes
about this matter of the ordinance on
November 13: “If the ordinance was
originally intended to be a stunt, it
has in practice turned out to be a
hoax”. I am not going into the de-
tails of the ordinance, but I mean to
say this is the kind of thing which
typifies the incapacity of the Gov-
ernment to deal with a matter effec-
tively.

Why can't this Government, armed
with s¢ much power under the emer-
gency regulations, come forward and
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deal with the food thieves in the
proper manner? Why can't this Gov-
ernment, which is supposed to repre-
sent the Congress party ruling every
area of our country, deal with recalci-
trant Ministries in particular States
if they happen to be surplus and if
they happen to stand in the way of
the execution of the co-ordinated food
policy of the country? Why is it that
this Government is found to be so
utterly inept, and why can't they deal
firmly with criminality, and why can’t
they punish those who play with the
lives of the people?

Thig is a matter which has been
highlighted by the events in Kera_la
as well as by the events elsewhere in
our country. 1 am not going into
details, because there will be Mem-
bers from Kerala who would speak
with more exact and more immediate
knowledge of what has happened
there. But I know for a fact from
what has appeared in the most reput-
able papers that the picture in Kera_la
ig such that it stinks in the nostrils
of every decent person and it savours
of such inefficiency on the part of the
Government that this can no longer
be easily tolerated.

Sir, there is a time for patience, and
there is a time for anger. But as the
Government goes on making a mless
of the problem of food supplies wh}ch
the people need so badly, the thing
becomes exasperating from time to
time. I was recalling what in the
Faizpur Congress Pandit Jawahar.lal
Nehru had said about “the massive
agony in the eyes of our people”.
And he said that to remove that mas-
sive agony was the first and the last
job that we have got. That job we
have not been able to do. And wWe
had no intention, it seems from the
Aindications Government gives !m;n
time to time. to tackle this matter in

the way in which alone it can be
tackled. 1 feel therefore that the
Government bv its utter ineptitude

has shown itself so incapable, so ab-
solutely out of tune with the inter-
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ests of this country that nothing but
a censure is merited as far as parlia-
mentary proceedings are concerned.
And therefore I have sought by means
of this adjournment motion to draw
the attention of the House and of the
f:oumzy to the failures of the admin-
istration.

Mr. Speaker: Motion moved:

“That the House do now ad-
journ”,

There will be a limitation of ten
minutes each for the speakers now.

Shri Surendranath Dwivedy (Ken-
drapara): Sir, just after the discus-
sion of the food situation in the last
session we were given the assurance
not only by the Food Minister but
even by the Prime Minister that
within two monthg this crisis would
be over, Now, just after two months,
when we meet we find that a crisis
has erupted in Kerala, not because
Kerala has pot produced sufficient
rice—it is a deficit State always—but
because of the bungling not only of
the State Government which was ex-
isting before President’s rule but of
the Centra] Government as well.

As has been pointed out, it requires
no proof; the Governor Mr. V. V.
Giri himself has said that the Centre
has let them down.

This is the story, and if one goes
into the position in the different
States one will find almost the same
picture in all the States of India in
some shape or other.

In Kerala it is a problem of supply
and distribution. 1 remember, the
Food Minister in a bravado speech
said that there is no scarcity and that
it is the opposition parties who are
responsible for creating a scare in this
country. (An Hon, Member: Shame).
After what has happened in Kerala,
I think when he replies he will apo-
logise to the country that it was a
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mistake to sgy like that. It is the
Centra] Government which is respon-
sible for the muddle that is going on
in the country today, Who is respon-
sible for what has happened in
Kerala? Is it the opposition parties
who have brought about this crisis
there?

Some Hon. Members: Yes,

Shri Surendranath Dwivedy. If
‘there were no Opposition parties, if
there were no movement, and if there
were no agitation, probably thousands
of Keralites would have died by this
time. This situation did not develop
in g day. It is not as if only when
‘Shri C. Subramaniam was in Manila
he realised the seriousness of the
situation in Kerala,

Shri Koya (Kozhikode):
Shri Surendranath Dwivedy: This

was continuing for a number of
months there.

Shame!

In August last, as it must have been
known to this Government, in Calicut
there was z raid on a foodgrains shop.
The people were in a queue, and they
wanted food articles, but the supplies
were pot available. So, they had
necessarily to take the law into their
own hands and they forced the dealer
to bring out the stocks. They asked
the dealer ‘The Government say that
there are sufficient stocks available.
So, where has the food gone”. At
that time, the State Government was
functioning there, that is, the State
‘Government headed by Shri Sankar.
‘That Government, of course, is no
longer there because the Congress
Party Members themselves found that
such a Government was not only in-
capable of supplying or giving food
to the people, but it being g3 Govern-
ment which was corrupt and ineffi-
~lent to the core should not exist for
& moment. So, they revolted, and a
no-confidence-motion was passed. But
what have that Government done in
the meantime, when the serious situa-
tion arose? There was a fight going
on between the State Government and
the Central Government in order to
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fix prices of foodgrains. They refus-
ed to do that, as a result of which no
foodgrains would flow either from
Andhra Pradesh or from Madras into
Kerala. When this dialogue was go-
ing on, what was the Central Gov-
ernment doing? When Shri V. V.
Giri took charge, paturally, he took
stock of the situation. Thanks to the
fact that we have gn administrator
like Shri V. V. Giri there as the Gov-
ernor gt this moment, he took stock
of the situation; and we read in the
papers—it is not ag if we are saying
this from any confidential document
that might have been received by the
Central Government from him, but
we read in the papers—that Shri V,
V. Giri warned the Central Govern-
ment that the situation was very cri-
tical and very serious, and the Cen-
tral Government should immediately
rush to the aid of the State Govern-
ment,

Shri C. Subramaniam then visited
the State on 1st October. And what
was decided? There was no stock-
taking of the position as it existed
then, namely whether the State had
sufficient foodgrains in store to feed
the people of Kerala, but it was decid-
ed that from lst November, there
would be informa] rationing. of
course, one would welcome rationing,
if there wete an efficient and incor-
rupt administration as well as a ma-
chinery which would reach out to the
people. But informa] rationing was
introduced, but there was no stock
available even in the Central reserves
which were with the BState Gov-
ernment. During the period from
Aupgust to October, those reserves
were there exhausted. And they were
never replenished. 1 would like to
ask what the Central Government
were doing. I would like to know
whether adequate reserves exist in
the Central reserves available with
the different States, which can be
made available at the time of crisis.
When Shri C. Subramaniam visited
Kerala, did he find out whether the
Central reserve stock was sufficient
for the people of Kerala? He did not
do so, but rationing was introduced
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According to the Government of
Kerala, about 2000 tong of rice every
day would be required in order to
supply only to the rationing areas.
That would come to about 60,000 tons
a month. Now, it is the case of the
Government of India that from
Andhra Pradesh, Madras and other
States, they had made arrangements
for sufficient stocks to reach the peo-
ple of Kerala. But I would like to
know why that was not actually done.
Is it not a fact that the traders in
Andhra Pradesh and Madras, in col-
laboration with the traders in Kerala,
saw to it that the prices of rice and
other foodgrains were raised in
Andhra Pradesh and Madras, so that
the traders in Kerala could tell the
Government that since at the procure-
ment place the price of rice was high,
no rice was being made available to
the State of Kerala? Did this not come
to the notice of the Centra] Govern-
ment? If it did, what steps did they
take to see that there was at least a
parity in price so that the rice could
flow to the deficit area of Kerala?
But nothing was done.

Government are thinking of a
Foodgrains Trading Corporation now,
and that too in a half-hearted man-
ner. This will be another anarchy in
the food distribution machinery, If
you want to take it up, take it up
fully and completely; fix the mini-
mum and remunerative prices for the
producer, and have the procurement
machinery in different States at your
disposal, and procure the foodgrains
in sufficient quantities from the sur-
plus States vwhich you can sell
through the Government agency in a
regulated manner by sending it_fo the
deficit States. But you do not want
to do that. You only want to play
with this game, and we always find a
statement which is in contradiction
of what is happening in the State
itself.

So, it is a case of bungling at the
Centre. There is no definite food
policy also, either in regard.to prices
or in regard to supply and distribu-
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tion, which has been responsible for
this chaos and confusion in the:
country.

In conclusion, I would only say this.
that what you have seen in Kerala.
is just a symptom. You are compla-
cent today because the people have:
not revolted in the other States, and
you think that the position is very
safe in other areas, That is not so.
If Government feel that there is an
emergency and they really want to.
tackle this problem, let them think
very seriously about what is wrong
in their entire food policy, how that
policy should be changed radically
and how the administration should

be overhauled so that this problem
could be tackled effectively.
Shri Maniyangadan (Kottayam): I

have also to speak with great pain.
especially because I am coming from-
the State of Kerala, and it is only
three days since I left that State. I
have to agree to most of the state-
ments made here by the Opposition.

The trouble in the State, which is
a deficit State and which has to get
about 10 lakhs of tons of rice from
outside every year to feed its people,
is that it has been experimented upon
recently in several ways. The south-
ern zone consisting of Andhra Pra-
desh, Kerala, Madras and Mysore was
functioning in recent years in a
smooth way and there was not much
difficulty. But this year, according to
the statement of the Food Minister,
in June, the Central Government
began to procure rice from Andhra
Pradesh and Madras. Of course,
some rice was being issued to the
State of Kerala from the Central
godowns for distribution through fair
price shops, but that would not have
made up for the rice that was procur-
ed. Tt was then that the trouble
began, and the arrivals of rice from
Andhra Pradesh to Kerala stopped to
some extent. Of course, subsequently
the Government thought that this
should be stopped, and they stopped
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it. Then @gain, the situation became
almost normal,

Again, there were certain experi-
ments made with the State., In Sep-
tember this year there was a confer-
ence where it was decided to fix the
price. Of course, by that time, the
price had increased to some extent.
They fixed the price of rice, but not
of paddy. I mentioned this fact in
the House during the last session.
When traders and representatives of
cooperative societies in Kerala went
to Andhra Pradesh and Madras for
purchasing rice at the price fixed by
Government, they could not get it
The millowners said that the price of
paddy was not fixed, so they could
not get paddy at such a price as to
sell rice at the price fixed by
Government.

In the statement, it is said that
‘owing to the non-observance of price
control in Kerala, it was reported by
the Governmentg
Madrag that large scale movements
of rice were taking place to Kerala
and these Governments therefore
started imposing informal restrictions
on movement of rice to Kerala’. That
is, the Governments of Madras and
Andhra Pradesh put impediments on
movements of rice from those States
to Kerala on the excuse that price
control was not observed in Kerala.
This is not a true statement of fact.
In Kerala, we cannot observe price
control unless we get the grain from
outside, and the fact was that we
could not get it. I know of instances
where the district co-operative society
representatives went to the State of
Madras op instructions from the Gov-
ernment of Kerala and also on the
advice of the Madras Government.
When they went and met the Collec-
tor, he called together some mill-
oWwners and asked them to supply rice.
But they would not. So the Collec-

tor said, ‘We are helpless. What to
do?. This was the actual state of
affairs, We could not get rice at the

price fixed by Government. So the
position started getting acute in the
State.
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Subsequently the price increased.
There was acute shortage. During
the end of the last session, we made
representations to the Food Minister;
we also represented the matter to the
Home Minister in the consultative
committee and warned that things
were getting on to a crisis. Unfor-
tunately, nothing was taken serious
note of. Of course, the Food Minister
went to Kerala and announced that
from 1st November there would be
informal rationing.

We thought this announcement was
made after making some preparations.
But what happened on 1st November?
Before the 1st November, rafion cards
had been issued to all families in the
State. Everything was ready—except
the rice. That was the position. Then
on 1lst November they said, ‘All right.
We will begin with municipal corpo-
ration areas and towns'. Even there,
the announcement was that 6 oz of
rice and 6 oz. of wheat would be
supplied. But actually, that quantity
was not supplied. There was no wheat
at all supplied,

Then again, very recently the Min-
ister went there. Of course, the
statement made by the Governor was
referred to here. There was absolute-
ly no preparation for that. I am ask-
ing the Food Minister in all serious-
ness; when he made the announce-
ment after consulting the Government
of Kerala and also the Governments
of Andhra and Madras that informal
rationing would be started on 1st
November, or at least on the 15th
November, did he not make himself
sure that the necessary quantity of
foodgrains would be made available
to the State for this rationing? If he
did not, did he not come to know
subsequently that these things were
not being supplied? Why were no
steps taken to see that this difficulty
was avoided? These are the questions
I have to ask. Either the State Gov-
ernment did not inform the Centre
or if they did, the Centre did not take
serious notice of this fact.
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As regards starvation, I know that
in several thousands of families, not
a grain of rice was cooked for days
together. That was the actual state
of affairs in the State when I left for
Delhi,

Now, of course, they say that 34
0z, rice would be supplied to villages
also. I do not know how that could
be supplemented. The position is that
there is no supply in the open market
from outside the State. This is not
the harvesting season in the State.
Rice or paddy could not be obtained
by traders for sale in the open market.
If all available sources of supply to
the open market or to the private
trade are closed, what can be done?

Then they say, we can give 3} oz
of rice and people may supplement it
through other sources, private trade.
I am asking: how to get it when all
channels are closed? There is no pos-
sibility of getting even a single grain
of rice or paddy from outside. In
such circumstances, if supply is to be
supplemented through other sources,
through private channels, my submis-
sion is that it is asking for the impos-
sible. This is in a way a measure of
the sort of indifference on the part of
Government, without thinking of the
consequences of their action.

There are certain areas in the
State, plantation areas, where there is
no possibility of getting any rice. The
Minister is reported to have said that
they do not deserve any special con-
sideration. Kerala is a State where
it is not possible to grow more food-
grains. We have pepper, coconut,
rubber and other cash crops. If the
intention of the Central Government
is to reduce the areas wunder these
crops and grow paddy instead of
wheat, that is a different thing, and
people may try it. But we are earn-
ing a substantial amount of foreign
. exchange for the national exchequer
on account of these cash crops. We
are serving the nation that way. I
submit therefore that this question of
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food supply to the State must be taken
as a national issue, specially when it
is under President's rule; even if it
were not, this should be treated as a
national issue; and steps taken accord-
ingly. The Central Government can-
not offer any excuse about that.

The southern zone should be
maintained and free passage of rice
from Andhra and Madras allowed. If
they are finding difficulty because of
informal rationing, let there be statu-
tory rationing; let the people of the
State be given sufficient quantity of
rice and paddy. Then we will be
satisfied. Otherwise, there must be
channels for getting rice through
private trade.

Shri Ranga (Chittoor): Mr. Speaker,
I am very glad indeed that quite a
large number of our Congress friends
are conscientious enough to clap their
approval of the remarks made by one
of their own colleagues who has just
spoken,

Shri A. P, Sharma
not exploit that.

(Buxar): Do

Shri Ranga: 1 find now that there
is spiritual unanimity in this House,
on all sides of this House . . .

Shri J. B. Kripalani (Amroha):
Excepting the Treasury Benches.

Shri Ranga: ....in condemning this
Government and its food policy,
specially as it concerns and affects the
State of Kerala.

My hon. iriend from the State said
just now that it was because the
Kerala Government and Kerala con-
sumers were not prepared to pay the
price ruling in the supplying markets
that the trouble arose. That provides
the real key to a part of the crisis.
Why is it that they are not prepared
to pay the price that prevails in the
market? It is because of the wrong
policies that have been followed by
Government till now in order to keep
down the prices, in order to keep down
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the peasants and rob them of the
incentives that they should have to
produce more and more. To achieve
this objective, they relied upon P.L.
480 imports. The more the imports
came, the less was the incentive to
produce more, Less and less was
being produced, more and more had
to be imported. This vicious circle
has been going for the last six years.
That is one of the reasons why this
crisis has arisen.

Secondly, who is the hoarder? My
hon. friend Shri Mukerjee was very
elogquent in his indignation against
hoarders. The biggest hoarder I
consider to be the Government. They
have themselves been advertising
that every day a ship was coming
from America, it was being unloaded
in Bombay, Calcutta, Madras or some
other place. What have they been
doing with all these stores, with all
these buffer stocks? Are they keep-
ing them in anticipation of the mar-
riages of their sons and daughters?
Are they not intended to meet the
real primary objective with which
they were supplied to us by America
and other countries, namely to enable
this Government to place these stores
in all those vulnerable places so that
it would be possible for them to make
available these supplies the moment
local shortage arises? It is not as if
they have not been given any warn-
ing in regard to this particular matter.
Several months ago we made this
charge against Government when
Similar trouble arose in Bombay and
Caleutta, In spite of it, Government
has not become wiser. Therefore, 1
charge them with being the biggest
hoarder in this country.

Thirdly, there is this guestion of
rice. What is the use of trying to
make scapegoats of the opposition par-
ties on the one side and hoarders on
the other, and the Andhra Govern-
ment and other surplus Governments
on the third side? It is inflation which
is the primary cause of all this mis-
chief. It is not the fault of my hon.
friend Shri Subramaniam alone, the
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poor, unfortunate man, who, because
of his youthful impetuosity jumped
from another Ministry into this caul-
dron of fire.

Shrimati Reau Chakravartty: Shri
Shastri’s also.

Shri Ranga: It is the fault of this
Government as a whole.

I put this question earlier to the
previous Food Minister, who certainly
made a greater success of this, al-
though he was also a failure.

Shrimati Renu Chakravartty: He
has gone.

Shri Ranga: And that is why you
have got this crisis.

Shrimati Benu Chakravartty: He
said the grannaries were full when
they were empty.

Shri Ranga: He admitted that infla-
tion was one of the principal causes
of this mischief.

Is it not a fact that during the last
six or seven months the price index
has gone up? Why? Because inflation
is having its free play. It is taking
its vengeance on the social economy,
and as long as this Government fails
to tackle this terrible problem of in-
Aation, it would be impossible for them
to come to grips with this food situa-
tion.

Andhra
surplus

Why do you blame the
/Government or any other
State? When there was not all this
informal rationing, these controls
and thig incapable Government
coming into the market and trying to
pose as if it was going to manage this
matter much better than the traders,
was there all this trouble in Kerala?
True, there was shortage in Kerala
also; true, they had to go with much
less than necessary rations, but never-
theless there was not this crisis. It
has arisen only after this Government
has come into the market in its in-
competence, and that is why I am not
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.able to agree with my hon. friends,
the socialists and communists, when
they say that complete rationing
should be introduced, that complete
monopoly over the grain trade should
be given to the State Trading Corpo-
ration, with all itg traditions of pro-
fiteering and all the rest. In whose
interests will they be profiteering?
Mot in the interests of the producers
-or of the consumers, but in their own
interests and in the interests of this

Government. Therefore, I cannot
.agree with them.
When there was not this trouble,

Kerala was able to get its supplies,
Kerala is unable to get its  supplies
now just because it is not being en-
abled by the Union ‘Government ‘to
purchase these foodgrains in the sup-
plying markets at the prices which
rule there, which ought to rule there
in all region. When they are prepar-
-ed to get these supplies from America
at subsidised rates, why should they
not be prepared to supply it to Kerala
‘at a price which would be within the
capacity of Kerala to pay, and at the
same time at prices which would be
reasonable and acceptable to the peo-
ple who are producing the foodgrains
in the surplus States?

I want Government tp consider this
aspect of the problem. I agree with
my hon. friend from the Congress
when he says that it is a national prob-
lem. Therefore, if it becomes neces-
.sary, the Union Government should be
prepared to sacrifice Rs. 100 or Rs. 20
or even Rs. 30 crores per annum to
feed them. Certainly, the Union Gov-
ernment must be prepared to come for-
wargd to do that. Bul then what should
we do? Should we supply this cheap-
‘er rice to all and sundry in Kerala?
No, according to me. Only the poorer
people should be supplied with this.
Let the other people pay more and
obtain these things in the open market,
let them pay the market price. That
ig the only reasonable approach.

NOVEMBER 17, 1964

for Adjournment 286

An Hon. Member: There is no open
market.

Shri Ranga: I want an open market.

Shri Bhagwat Jha Azad (Bhagal-
pur): The trader and the profiteer is
the open market.

Shri Ranga: I have to fight against
time.

Unfortunately, in recent times, al-
though my hon. friend has been in
favour of abolishing the zones, some
of these people, may be political par-
ties T do not know, some of the inter-
ested State Governments were keen
on keeping these zones, and they have
also queered the pitch. Recently, the
Andhra Government was given the
power, I do not know why or on
whose advice, to prevent lorry-loads
of rice being speeded up to Kerala, I
do not know in whose interests, but
certainly in the interests of bureau-
cracy, with the result there is no open
market in Kerala as there used to be
earlier. If all this grain, whatever
there is in Andhra, can be speeded up,
can be allowed to be sent by roadways
freely by merchants, surely whatever
the Government is able to supply to-
day can be supplemented by these
supplies also, but the Goverpment
wants to pursue this wrong policy.

Lastly, I wish to warn Government
that if they were to pursue this policy
of so-called informal rationing in cer-
tain areas, what they call rationing in
cities alone, they will be inviting tco
much trouble for themselves, as a re-
sult of which it would become the
funeral not only of one Minister, but
of the whole of this Ministry, here as
well as in the States.

What is happening in Andhra? 1
went to my constituency, Chittoor, the
other day and saw the huge, big ser-
pentine queues of men, women and
children, and women fainting. A
woman who had already takem her
grain went and sat there. I happened
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to go there, and I asked her if she
had not got hér foodgrains.. She said
yes. Then I askeq her why she was
sitting in such a doleful manner. She
said that she had been standing there
for so many hours in the sun, she got
tired and she began to swoon, there-
fore, she was taking rest. These ex-
periences are to be found in other
towns in Andhra. Onmly the other day,
my hon. friends had gone to Guntur.
I do not know  whether they
‘noticed any queues there, but
in the whole of Rayalseema there
‘are queues now, even in Bombay and
«everywhere, and as a result of these
«queues, what would happen is that it
is not necessary for the opposition
‘parties to do any propaganda; all that
the opposition parties have to do in
1967 is to keep themselves ready with
‘their organisational machinery, then
the tide will throw all the votes into
their hands, provided they can hold
them. If the oppesition parties have
not got bigger, stronger hands, they
would not be able to win. The Con-
gress also will not be able to win
A lot of politically illegitimate inde-
pendents will be returned, and the
‘Congress ministries will be thrown
into the dust bin. Thereafter, what-
ever remnants of the Congress Party
there might be, they will begin to play
the usual unscrupulous game of pur-
chasing these independents, and mak-
ing up their own artificial majorities,
and getting back again intp sets of
power, so that they would be able to
wontinue this mess.

o & (FNA) - Mge AEIRY,
I ¥ g W A WA Aee A
TEsMie  wA fRar a1 99 &1 S
Tg gor e oF 3w, ow Tz A R
I " W @ FEW A A 3@
w2 a3 I Al A

FaT ¢ gaw @ my v AT A
W FAT &\ gw ¥ FEAr @l @
¥ ¥ gEr g w1 T An &
Mramg $=F am 3w
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& A8 T 7g @ fF oA & 9
wad g gy aw g o & fr
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AT FH G AT | ZF & @z wlAr
1w 1 1 AR, # AT s
F A ¥ H AET AG AT | R
F1 60 TR & g A 60 AT 2
AT F I gt Afe w9
FTAG 35 FAY TA  FIT 4T |
ot feafa g go &t 7t wEm
T 9 A £ a3 9, 7@ A
T ogmw § A AT . g@ R
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Shri Imbichibava
Speaker

(Ponnani): Mr.

Mr. Speaker: Cannot he
himself in English?

express

Shri Umanath (Pudukkottai): Not
effectively. He made a speech in
Malayalam last time also, on a previous
occasion.

Mr. Speaker: But he does not say
that .

Shri Umanath: You are asking him
in English; that is why he is not able
to understand and reply to you.

Mr. Speaker:
fully in English.

He signs nery beauti-

Shri Umanath: Yes.

Shri Imbichibava:* Mr. Speaker,
Sir, the food situation in Kerala has
risen to alarming proportions now.
The entire machinery of distribution
of food has completely broken down
and availability of rice has become a

*English translation of speech delivered in Malayalam.
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luxury all over the State. Starvation
deaths have bacome a common affair
and daily press in Kerala is full of
such news. A large number of fac-
‘tories have been closed down since
many days and workers have no
stamina to work due to lack of food.
All the educational institutions, from
primary to university education, have
‘been closed down indefinitely.

. Near Tellicherry, five children died
son 11th due to hunger and consequent
.illness. They are: Nellikka Govindan's
:5 year old child in the Tellicherry
:Government Hospital, (2) in Pattiyam
and Vellakkoottur Villages 2 boys
died the same day; (4 &5). In Mokeri
Village near Tellicherry, Nanoth
Katheeja a young Muslim girl and a
boy Kannan S/o0 A Balan, died, In
Orkatteri village Kelappan a young
peasant became giddy and they died
after purging. In the same area 2
children diedq and the elementary
school eclosed dus to this  incident.
Many more unreported cases of death
are there.

Epidemics have spread in Onjiyam
Village, cholera has spread in large
scale. In Taliparamba village, several
school children are attacked by Cholera
and dysentry and almost all element-
ary schools in many villages are clos-
ed. In Eraman Panchayat, Karippal,
Perimbatav, Vellore, and Koyippara
villages large scale epedimics have
spread. Men, women and children are
wandering all over in search of what-
ever kind of food available. People

are turning on tender cocoanuts and.

whatever variety of roots and pulses
available. This has caused varieties
of diseases on a large scale. In Tri-
chur over 100 persons were admitted
in the hospital with cholera and dy-
sentry. In Milimanoor, 2 women who
went to seeure rice fell unconscious
were subsequently removed for first
aid. A police constable reported to
a correspondent of Viswakeralam at
Quilon on November 10, that he could
not give even rice kanji for five days
to his wife who had just then delivered
a child. In Mavelikkara children in

1467(Ai) LSD—10.
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the school fell unconscious for want
of food.

Mass starvation and epidemics are
the order of the day. 40,000 tea gar-
den workers in the high ranges are
starving for the last several weeks and
they could not work due to starvation.
In Quilon 1,000 workers of cashewnut
factories could not go to work due to
starvation.

Thousands of employees of the State
& Central Government including Rail-
way, P. & T. and others are standing
in queues for several hours daily for
a measure of rice and are unable to
attend to their normal duties.

Mass scale absenteeistn ang strikes
are being reported all over Kerala and
normal life no more exists there. It
is the grip of a famine unknown in
the history of that State but can only
be compared with that of Bengal
famine during the British rule.

About 25,000 hotels in Kerala decid-
ed to close even the light refreshment
section by the end of this fortnight.
They have already closed down their
meals section.

17 hrs.

In Quilon, Trichur and Trivandrum
and many other places the police
lathi-charged, tear-gassed and ewven
resorted to shooting to quell the peo-
ple clamouring for a morsel of food.
Harrowing instances of similar con-
ditions can be listed endlessly as no
village hag escaped the clutcheg of
hunger.

Sir, Can we say that all this cala-
mity is due only top natural causes?
Can we say that the Government had
taken all possible steps to prevent
this disaster? 1 dare say, Sir, that
the entire responsibility for this cata-
strophe lies on the Government. The
Government was warned earlier about
the deteriorating situation on the
food question. On 23rd September,
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this year, I stated on the floor of the
House, as follows:

“I have recently received a
telegram from Calicut which says
that food situation has become
acute, Rice is not at all available
in the smarket. The black market
price has gone up by 25 per cent.
In some places, rice is being sold
at Rs. 77 per bag, District autho-
rities are just expressing their
helplessness and people are be-
coming restive, Similar situation
is prevailing all over the State. In
the absence of any democratic set-
up the Central Government has to
pay more attention to the griev-
ances of the people.”

However Sir, no attention was
paid by the Government to the warn-
ing given on the floor of this House.
The Food Minister satisfied himself
by saying that the worst was over.
The Prime Minister was busy in giv-
ing assurances on the public platform
that the crisis would be over in some
weeks’ time. The local bureaucrats
in Kerala naturally took clue from
the responsible Government spokes-
man and were giving false picture of
the situation in the State. Sir, on
9th November, the Kerala Govern-
ment asked the Union Government to
airlift rice stocks to the State which
shows that the situation was pretty
serious on that day. However, just
one day before this the Kerala Gov-
ernment assured the people that
“sufficient stocks are available with
them for distribution to cardholders
at the rate of 16 grams of rice per
adult per day in the Municipal Areas
and also for issue through fair price
shops at two edangazhies per card
per week in other areas of the State.”

Sir, these irresponsible officers who
have given such false statements
should have been summarily punish-
ed for playing with the liveg of mil-
lions of people in Kerala. The com-
placency shown by the Government
in this regard is grealy responsible
for this chaotic condition in the State.
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3ir, on 12th November the ‘Kerala
Governor blamed the Union Ggvern-
ment for not supplying adequate
quantity of rice to the State as assur-
ed. The assurance given by the
Union Food Minister, the Governor
added, was observed “more in breach™
and the Madras and Andhra State
Governments too failed to fulfil their
promises.

The Food Minister in his statement
has put the responsibility for Andhra
and Madras Governments. The in-
troduction of rationing without en-
suring guaranteed supply of rice to
the State has led to this serious food
situation in the State Placing res-
ponsibility, on others only shows the
irresponsible approach of the Gov-
ernments, both Central and States, on
this most important problem of the
people's livelihood.

When the State government asked
for airlifting the foodgrains, the Union
Government preferred to airlift the
Food Minister from one State capital
to another. The bungling in the
whole matter is also seen in a state-
ment of the official of the Union Food
and Agriculture Ministry before the
correspondent of the Economic Times
on 10th November that the food crisis
in Kerala would be over in the next
few days. Though the situation was
becoming critical day by day the Gov-
ernment spokesmen were making false
statements to hoodwink the people.
What is, however, strange is that some
Ministers even went to the extent of
holding opposition parties responsible
for the present food crisis. Can hypo-
cricy go further? Gir, I would re-
quest the Government to understand
the the gravity of the situation even at
this stage. Immediate steps should
be taken in Kerala to solve the food
crisis before it is too late.

We make the following concrete
proposals for proper distribution of
rice and wheat and at the same time
to introduce timely relief measures.

1 Ensure regular supply of 12 ozs.
of rice and 4 ozs. of wheat per adult
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rmmediately in all towns and villages,
What is now being given is 6 ozs. rice
and no wheat in town, In villages
only 8 nP. worth of rice is being given
to a family ration card for five people.
If this quantum of ration is given,
no family in wvillages oan escape the
clutches of slow starvation deaths.

2. As it is physically impossible to
open ration shops and regular flow
of stocks throughout Kerala within a
few days, and as people are already
on 'mass starvation, immediate relief
measures are to be introduced, namely
all district Head-quarters must or-
ganise free distribution of rice and
wheat packets of two kilograms in
rural and remote parts through all
sorts of transport possible. This
must be done as an immediate mea-
sure while simultaneously building up
of stocks to introduce rural rationing
and the mechanism for distribution is
set up. This alone will save people
from the danger of smmediate large-
scale starvation.

What has happened in Kerala today
is likely to happen tomorrow in other
States also. Press reports indicate
tha* pendition in Madras and Mysore
is deteriorating fast. I hope even
now the Union Govermment will rise
to the occasion and pay some atten-
tion to the demands of the people
instead of resorting to repressive mea-
sures and taking refuge under DIR.

Shri Kappen (Muvattupuzha): Sir,
the famous historian, Arnold Toynbee,
said that this age will be remembered
not for the hydrogen bombs and atom
bombs nor for its scientific achieve-
ment but for the fact that this is the
first time since the dawn of civilisa-
tion when men thought of sharing the
benefits of civilisation and scientific
advance with other men and women
in all parts of the world The genesis
of the Kerala food situation lay in
the lack of this catholicity of feeling
and want of nation-wide thinking on
the part of persons in high places in
India.

Kerala is a deficit State. It produces
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only 50 per cent of its requirements
and she was getting the rest from the
surplus States of Andhra and Madras.
When the zonal system was in exis-
tence, there was free movement of
rice from Andhra and Madras to
Kerala, and so far as Madrag is con-
cerned, there are two crops: the
Kattichambala crop and the Kuruvai
crop. Kattichambala is the largest one.
Katlichambala rice was being sold at
Rs, 42 per bag, weighing 75 kilos. It
ranged from Rs. 42 to Rs. 48, and in
Andhra Pradesh rice was being sold
at Rs. 38 to the Kerala merchants.
This was going on very well. Last
year, the Central Government thought
of creating a buffer-stock and for that
purpose they wanted to purchase rice
from the surplus areas of Andhra and
Madras. They took to compulsory
purchase from Madras, of 25 per
cent of the stock of the mill-
owners, and from Andhra, I
understand, they purchased 30 per
cent of the millowners' stock at a
price much lower than the ‘market
price. Therefore, the merchants in
Andhra and Madras suffered a losg of
Rs 5 to Rs. 10 a bag. because of the
Central Government's purchase. When
the Kerala merchants went to pur-
chase rice as they used to do, the
Andhra and Madras merchants
thought that they must make good this
loss from the Kerala merchants. Natu-
rally they were willing to sell only at
a price of Rs. 5 or Rs. 10 higher than
the market price. But they were not
prepared to give a bill for that In
the meanwhilethe Government fixed
the price of rice and they failed to
fix the price of paddy. Then, the
merchants in Kerala would not pur-
chase rice because they could not sell
at the billed rate and the Government
fixed the price and they were com-
pelled to sell at that rate Naturally,
forward purchase which they were
'making and which they used to make
was cancelled and there was no stock
of rice with the merchants. As has
been pointed out in the hon. Minister's
statement, the supply made from the
Central Government to the Govern-
ment of Kerala was distributed at
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four edangalies at a time. While they
were distributing for a long time only
two edangalies, they raised it to four
so that the Government stock also
got depleted. There was absolutely
no rice and then the price was going
up. Towards the end of September,
the situation was becoming very bad.
In the first week of October it was
becoming very acute, We the Con-
gress Members from Kerala met the
hon. Minister and apprised him of the
serious situation that we were facing
and how the people are starving and
we told him that unless he did some-
thing immediately there would be
starvation deaths in Kerala. He told
us that the movement of rice from
Andhra this year was greater than
what it was thig time last year. He
added that he does not understand
how the situation had arisen, but he
promised that he would go to Kerala
and study the situation first-hand and
do the needful. When he returned
from Kerala we again approached
him, and he assured us that 12 oz of
rice is guaranteed to every person
and that informal rationing would be
started from the lst of November.

We were happy. After all, 12 oz
of rice is very good, even though the
prescribed ration for an adult is 16
0Z.

Shri Koya: We are now

getting
three ounces.

Shri Kappen: What happened on
the 1st November was, informal
rationing was started only in the
towns and cities and the villages were
kept in the lurch. There was at that
time absolutely no rice, and no food
material could be purchased from the
open market. The Minister calculated
that out of the 50 per cent produced
in the State, 30 per cent would come
to the open market, but that calcula-
tion, according to me, is wrong. What
ever it is, whatever surplus that could
come to the open market was also
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barred, because there was the police-
checking to see whether it was Cen-
tral Government stock that was being
moved, so much so that the movement
of rice in Kerala was absolutely stop-
ped. There was not even a single
grain of rice to be purchased. The
people got anxious, Students got out
of the colleges. In hostels, there was
no food, Hotels were closed and there
was absolutely no food anywhere.
Students’ strikes became the order of
the day, There was no law and order.
Of course, the police were forced to
lathi-charge and even throw stones at
at the students in Trivandram city. A
very bad situation was created. We
have approached the Minister and
told him of the grave situation. He
assured us that 12 ounces of ration
would be given. But in the villages
today, from 15th November, 3%
ounces of rice are being given. Even
this does not reach all the people in

the villages and there is  absolute
starvation. This is really a serious
situation.

Before I started for Delhi, I met the
Kerala Governor and told me that he
had sent a wireless message to the
Centre asking for airlifting of rice, so
that the serious situation might be
met. He has issued a statement, as
pointed out by Mr. Hiren Mukerjee,
that the Central had let down the
Kerala Government by not supplying
what it had promised. Therefore, the
socalled informal rationing has failed.

As T pointed out, the only possible
solution to this whole problem is to
allow free movement of rice. The .
Madras Chief Minister, on his gracious
birthday, made a proclamation: “I am
going to give 10,000 tons of rice to
Kerala as birthday gift”. When the
Kerala Government issued licences to
the merchants and when they went to
Madras, the Madras Government said,
we have no rice with us; we will give
you paddy. When paddy was purchas-
ed and milled, the Madras Govern-
ment freezed it and said, we will give
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you another quantity of paddy. That
is why I say it is this want of catholi-
city of feeling and natibn-wide think-
ing that has been responsible for the
serious situation in Kerala.

1 was told by the Kerala Governor
that he approached the Central Food
Minister and asked him for at least a
small consignment of 5,000 tons from

the Madras quota, which would be
repaid after some time, But the
Central Food Minister said, if the

Madras Chief Minister is agreeable, I
am agreeable. When the Governor
went to the Madras Chief Minister, he
said, nothing is available. What a bad
situation in which that Government
has been placed! So, I suggest that free
movement of rice may be allowed and
the price fixation may be changed.

When I was listening to the speech
of Mr. Mukerjee, I was laughing in
my sleeves, because in this country,
these communists raise 3 hue and ery
every day that controls must be im-
posed and State-trading must be intro-
duced. But when there is some diffi-
culty in the beginning, they go to the
people, whip up an agitation and make
political capital out of it. Of course,
his speech was full of very high-
sounding words, but it lacked
sincerity.

Shri N. Sreekantan Nair (Quilon):
Mr. Speaker, Sir, from the speeches
made from all sections of the House,
you could understand that the situa-
tion in Kerala is really critical. As
a matter of fact never before in the
chequered history of Kerala, has such
a serious crisis faced the people. We
produce only 40 per cent of our needs
and the remaining 60 per cent has to
come from outside, It has been com-
ing all along. We have faced two
World Wars, During that period, the
Kerala people did not starve. We were
amply supplied with rice by the British
imperialist Government.

Now after 17 years of independence,
Kerala, which also fought for inde-
pendence, is being isclated and the
people of Kerala are dying of starva-
tion in thousands. Why is it so acute?
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How could not the Government rush
some help there? Certain espects of
the speech of our Governor have been
quoted here, but the salient point have
been left out by Mr, Mukerjee:

“The Union Food Minister, Mr.
C. Subramaniam, had assured me
last month that 80,000 tons of rice
would be sent every month. Later
on he said, not more than 60,000
tons of rice would be sent. But
in fact, he sent only 5,000 tons”.

From 80,000 tons, it came down to
5,000 tons, That is the categoric state-
ment he has made. About neighbour-
ing States also, the Governor said, the
assurances given by Madrag and
Andhra were not fulfilled. At one
stage, Madras and Andhra ere ap-
proached desperately for a loan of
some gquantity of rice, which we
promised to return, but they did not
agree. This is the curious state of
affairs.

We talk so much of emotional and
national integration and unity of the
nation. At the same time, a State
which is producing cash crops and
earning for India a sizeable amount of
foreign exchange, much more in dollars
than in stereling, is allowed to starve
Millions of children in Kerala are be-
ing emaciated and wasted away by
acute hunger. They are the citizens
of future India. They would not be fit
to fulfil the task which they would be
called upon to do, if during these early
stages, they are dried up.

It has been mentioned here how rics
was not sent to Kerala, As a matter
of fact, rice consigned to Kerala

was
not sent there, Wagons of rice
were commandeered by the Madras
Government. Not only  Madras

paddy, but also paddy purchased from
Andhra and taken to Madras for mil-
ling, were taken over. I do not mind
Madras taking them over if the situa-
tion in Madras was more serious than
in Kerala. As a citizen of India, I
would say that Kerala sould suffer a
little so that the pangs of Madras may
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not be heightened. But Kerala was
suffering acute shortage. People were
dying of starvation, Children had
come out of schools and colleges. T
know of days when Government Sec-
retariat did not function evem with
half the strength, because 50 per cent
of the officers had come to stand in
the queue for rations. At such a time,
to impose restrictions and to behave
in this heartless manner towards
Kerala does not speak well of a
nation.

The sufferings of the people were
acute, Quilon, which I represent, had
to start the food riots initially, If there
is any blame in it, I accept it. The
very next day, Mr. Giri told all the
political leaders who met him that “it
is only now that the Centre has reali-
sed the position.” Is not that an en-
couragement not only to the opposi-
tion, but to every political party, te
resort to violence, burning, arson and
murder, in order to attract the atten-
tion of the Ministers at the Centre?
The Centre is ruling Kerala now. At
the time when Madras, his home State,
was putting impediments in the path
of giving the most meagre rations to
the Kerala State, the Minister of
Food at the Centre, was on a foreign
tour. When Kerala was burning and
the Neroes were fiddling!

As a matter of fact, the whole ques-
tion of rationing has to be gone into
thoroughly. What is this informal
rationing? 1 beg to differ from the
Swatantra leader on this issue. If
rationing has to be introduced, it has
to be through and complete. Other-
wise, no hotchpotch is going to help.
If procuring has got to be made and it
is going to be made, it has to be done
thoroughly. The other day I met the
hon. Governor, Mr, Giri. I gave him
a memorandum. He gave me a reply
in writing later on. He told me per-
sonally at that time that the Centre
would not allow taking away or pro-
curing all the surplus rice awailable
in the flelds. If you do not take away
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al] the surplus rice, if you insist upon
the so-called procurement as it is now
being enforced and take five parahs of
rice from every para of paddy field, it
will be doing an injustice. There are
certain areas where nothing is grown.
There are dry lands and there are
Kari lands where not even five parahs
are produced as total yield. When the
total crop is les; than five parahs.
how can you take away five parah in
such cases?

Look at the rationing system, the
so-called informal rationing system,
that is introduced, It is g travesty of
truth. Tt is the greatest disrespect
that can be shown to the common peo-
ple, to the poor people. A man may
own one or two parahs of paddy field.
That means he owns 20 cents of land
on which paddy is grown. He is re-
fused a ration card. He may have ten
children. There may be 15 members
in his family. They are all refused
ration cards on the ground that the
man owns 20 cents of land. Look at
the injustice that is done to him. On
the other hand, it he has three acres
which is dry land or Kavi land and the
total crop is only 200 parahs, he has
to give away 150 parahs of paddy
under the procurement system. Where
is he to go to procure seeds? Where
is he to go to meet the expenses of
cultivation? Again, there are places,
I am proud to state, in my State
where the per acre yield is 35 or 40
times. There also you take only five
parahs, This is injusticee. As was
pointed out today by the hon. Minister
in reply to a question in the morning,
it is the land which produces. It is
the fertility of the land and not the
labour which produces more. The
labour put in is equal everywhere. But
some lands yielq 40 times and some
others yield only six times. In the
case of lands yielding six times the
cultivators are made to give five
parahs per acre whereas in the case
of lands vieldinr 47 times also you
take onlv Av~ na=~he Thiz kind of
ar==~~~% i3 not going to help this

rou-tey,
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If we are serious, if we want to see
that the people are at least fed so that
they do not die of starvation, we have
to bring in statutory rationing through.
out India. Most of the Prime Minis-
ter's and the Food Minister's opinions
which have been published in today's
Statesman approve introducing statu-
tory rationing throughout India inclu-
ding the surplus areas. If you do nmot
bring in some sort of a system there
also, we know what will happen. Even
in Andhra there are long queues be-
fore grain shops. It is because the
dealers try to hoard and sell away the
foodgrains in black market and secure
higher prices. They try to create a
scare. In Andhra especially there is
a delibarate attempt by the millers
and the hoarders to create a3 semblance
of artificial scarcity so that food may
not be allowed to flow out to Kerala
and they may get higher prices in the
black-market from merchants who
would be later on permitted to go to
Andhra anq purchase, as has been
said by the leader of the .Swatantra
Party. We would not allow them to
take it to Kerala and sell it at 3 higher
price.

The other day the Labour Commis-
sioner of Kerala came to my place.
I am a villager. My house is in a
village. He came to my house and told
e that his car was stopped five times
and searched whether he had any rice
in his car. He said that for three days
his people were not taking rice. Even
if he got three or four measures of
rice, he said, from his friends or rela-
tions he could not take it home
because his car was stopped and
searched five times in a journey of 45
miles. Every five miles people put
barricades to stop vehicles and see
whether anvbody is taking away
paddy 1o sell it in blackmarket.

So, Sir, an effective system of
Tationing must be introduced. If it is
not introduced, if the Centre does not
want to give us adequate rice at least
for this kind of poor rationing, allow
Us at least the foreign exchange which
‘We earn so that we may get rice from
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other countries and meet our require-
ments. If that is not done, we will
prevent this foreign exchange from
being earned if necessary by resort-
ing to violence and see that you shoot
us down rather than allow us to die
in hunger,

Shri Koya: Mr. Speaker, Sir, the
hon Minister for Food, Shri Subra-
maniam, is today in a very pitiable
position, because he cannot accuse us
that we in the Opposition were creat-
ing trouble and we are saying all these
things without any basis. I am very
glad that the Members of the Congress
Party also are vehement in their cri-
ticism. Food knows no political
differences. I accuse Shri Subra-
maniam of misleading the House when
he said last time, you may remember,
Mr, Speaker, that this food crisis is a
creation of the Oposition Party. He
said that it was the smugglers and
merchants who were responsible for
the food crisis in Kerala. Now it is
the Government which has taken
charge not only of distribution but
also purchases from Andhra.

But where is the rice? The people
of my State, the most enlightened .
State in this country, a State which
is earning about Rs. 80 crores worth
of foreign exchange, are given only
three ounces of rice per head, In the
cities it is 6 oz. per head. No wonder
the Minister is coming with such apo-
logetic statements. The usual arro-
gance of the Food Minister is not seen,
in his statements. It was he who
came to Kerala and promised
the people that informal rationing
will be introduced throughout the
State on lst November. On 15t Novem-
ber what was the position in the wvil-
lages? He said in the statement given
to us, the open market was also func-
tioning. None of us has seen the
open market there. The whole rice
was freezed by ithe Government. No
free flow of rice was allowed from
Andhra. The Government rice also
did not come to the villages. There
was actual starvation in the wvillages.
Even in my house there was no ration.
Nothing was available in the rural



305 Motion
[Shri Koya]
areas. They tried to create a wedge

between the cities and rural areas in
Kerala.

Shri P, R. Patel (Patan): For how

many days did you not receive your
ration?.

Shri Koya: For weeks.

Shri Nambiar (Tiruchurapalli):
This is not an individual case; thou-
sands did not get their ration.(Inter-
Tuptions),

Mr. Speaker: Order, order,
hon. Member's time is limited.

The

Shri Koya: These guestions may be
asked to Shri Subramaniam. The time
at my disposal is limited and I refuse
to yield to this kind of interruptions.

There are fishing villages. They
are giving six ounces of rice in the
towns and only three ounces in the
villages, Palghat Taluk they said was
a surplus district and therefore no
ration was distributed there. In vari-
ous places like Ponnani and other fish-
ing areas where there is no rice pro-
duction at all the fishermen are given
these three ounces of rice per head.
For that they have to go and stand
in gueue from morning till midnight
only to be told in the end that the
stock is over and they may come the
next morning. For days together they
could not do any other work,

I attended the conference called by
Shri Giri. My car was stopped by
students at practically all important
places. They wanted to see whether
there was any rice in my car. For a
few days the whole administration
failed there. My hon. friend, Shri
Thomas, had to go a round-about-way
to reach his place  because he was
afraid of the agitation. He went by
boat to reach Bolghatty Palace. Even
the hon. Governor, Shri Giri, I am
told had to go by a private route from
Madura. The people were waiting to
stop his car and tell him that there
was no rice. The tiffin carriers of the
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poor employees in the Secretariat were
snatched and the mob ate the lunch
meant for the Secretariat people. All
their lunch was eaten by the people
who were starving for days together.
This was the sort of thing we had in
Kerala for days. Now we are given
three ounces of rice a day! Is rice a
medicine? Three ounces a day. I am
sorry, Mr. Speaker, it is not three
ounces but three and a half ounces,
half an ounce more we have got.
What a benevolent Government! It
has taken up the responsibility of feed-
ing the people to the extent of three
and a half ounces of rice per day, .he
people who were earning Rs. B0 crores
by way of foreign exchange. If only
this foreign exchange is utilized for
buying rice in the foreign market, we
could easily get 10 lakhs tons for
Rs. 60 crores. If the Government is
to give us six ounces of rice per day,
they must have a stock of 60,000 tons
of rice per month. We want a stock
of 10 lakhs tons of rice and a ration
of 12 ounces of rice per day for both
rural and urban population. Of couse,
along with this, 4 ounces of wheat .s
all right.

The hon. Minister has blamed the
labour for not allowing the wheat to
be unloaded. 1 was told that a new
system was introduced unilaterially
by the Port Commissioner in the
emergency and the trouble is the
result of that. If so, the Port Com-
missioner has to be blamed for it.
Whoever may be responsible for this,
Government could have adopted some
measures to get over it. They could
have diverted the ships to ports like
Calicut or Alleppy or they could have
asked the Navy to unload the ships.
So, that is a wery lame excuse that
the few labourers prevented unload-
ing and that is why this situation has
arisen in Kerala. A responsible gov-
ernment should not give such an
excuse.

‘As we have no elected government
in Kerala now, it is the duty of the
Central Government to give us
12 ounces of rice and 4 ounces of
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wheat and see that enough stock is
allotted to Kerala.

Here I may again repeat that it is
the country, conflicting and contradic-
tary statements of the Food Minister
that are responsible for the confusion
about the food position in Kerala. 1
am sorry, the Minister of Information
and Broadcasting is not present here.
She has stated that the opposition
parties are responsible for this. Once
Sir Sultan Ahmad was called by Mr.
Liaquat Ali Khan as the hon. Minister
for Misinformation and Ill-information,
I am wvery sorry, I have to give that
appellation to the present Minister of
Information and Broadcasting. If
Kerala is in its present position, it is
not the fault of the Opposition; it is
the fault of the Government and the
hon. Ministers representing the Gov-
ernment here,

Mr. Speaker: Shrimati
Reddy.

Shrimati Yashoda Reddy (Karnool):
Shri P. G. Menon would be speaking.

Shri Warior (Trichur): Mr. Speaker,
I might also express my indignation
at the most callous manner in which
Kerala was treated by this Govern-
ment which no civilized State or
people will tolerate. The Central
Government had previous information
about the serious situation to be faced
by Kerala. When the Consultative
Committee on Kerala met on the 10th
September under the Chairmanship of
Nandaji we informed the Committee
that the situation is getting worse and
worse daily, that some prompt steps
must be taken to tackle the food pro-
blem and that unless something is done
in -that direction the law and order
situation will go out of hand. Every-
thing has happened as predicted. In
‘the mean time, the Central Govern-
ment could have done something to
improve the situation in Kerala. Now
Government is rushing special trains.
Why did they hot do it earlier, in the
name of emergency? What is the
reason for it?

Yashoda.
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I do not want to be uncharitable to
the Government but I cannot help
saying that the rice which is now
supplied to us is the most stinking
rice from Tadepallikudam in Andhra.
Kerala is getting that stinking rice
because in Andhra the new harvest
has come and the hoarders cannot
hoard their old stocks any more,
Though I would not like to be un-
charitable, the fact remains that the
rice which is now given to Kerala is
almost uneatable; even when boiled it
is giving a stinking smell. This report
about it being from the old stock has
been given to me by an hon, Member,
Shri Yellamanda Reddy, who comes
from that side. If that is so, it is
adding insult to injury.

The position in Kerala about food
has been grave and desperate for the
last few weeks. Every day I have
been appreaching my District Collec-
tor in Trichur and asking him whether
new stocks have come and he was
saying that the situation is becoming
more and more critical and desperate.
He was getting 100 bags daily from
Palghat district and no further rice
from outside. And this was happen-
ing at a time when every day news-
papers were publishing stocks going
to Kerala as 60,000 tons, 80,000 tons
or 1,00,000 tons in shiploads, train-
loads and what nots. At one time
we were told that even air-lifting
will be done to supply rice to Kerala.
It is shameful for the Government to
confess that they could not anticipate
situations and they had to think f
air-lifting food supplies, and that too
during normal peaceful time and not
during war. We have never experi-
enced such callous treatment of the
people by the Government in our
whole history. As Shri Sreekantan
Nair has said, we have witnessed two
great world wars, and even during
those world wars, even though rice
was not available in plenty, still we
were getting something and we could
rely upon that supply.

Now they say they are supplying
us 34 ounces per day. -Yesterday I
saw a copy of the Manorama from
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XKotlayam, a daily which is the most
outstanding supporter of any Govern-
ment in power in Kerala except the
Communist Government, which says
that the Collector of Ernakulam had
stated that it will be 50 grams of rice
and 50 grams of wheat. In our coun-
iry we used to employ grams only for
weighing gold. Now we are employ-
ing it for weighing rice. Perhaps, rice
has become dearer than gold.

Now it has become a struggle for
life in Kerala. There were cases of
school children swooning in a class
rooms. More energetic students
started taking away the tiffin boxes
brought by the teachers, which con-
tained some chappatis or puris or
something of that nature. When I
approached the District Medical Officer
of Trichur she told me that every day
about 50 cases of gastro-enteritis are
coming to that hospital. She has no
knowledge of the number of cases
reported in other hospitals of our
district. She also reported that the
entire stock of saline glucose has been
exhausted. Not only that. Even the
employees of the hospitals have com-
plained that they cannot go on like
1his. They are sitting down or
swooning, not because they are strike-
minded or they want to revolt but
because it is physically impossible for
them to work for want of food. That
is the grim picture of the situation
.obtaining in Kerala.

I do not know how the Government
is going to tackle this problem. I will
not say much because even the Head
of the Government, in whom this Gov-
ernment should have complete con-
fidence has told a party leaders’ con-
ference in Trivandrum “] am going
to resign”. If the State Ministry had
been in power, you could have put all
the blame on its shoulders. Now I ask
.this Government: on whom are you
going to put all the blame for the
present situation? Now wvou have
President’s rule  Ara +ou gring to
take awnv P esident's rule and have
dictatorship ‘here?
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So, I say that the Central Govern-
ment stands indicted, stands condemn-
ed in the eyes of the people of Kerala.
The co-operation of the entire nation
is necessary to solve this problem and
it has to be solved by facing it boldly
and fearlessly. Otherwise, the situa-
tion will get out of contrel. So many
people have said it even earlier.

Now what is the position obtaining
in Kerala? If you travel in a car,
you cannot go uninterrupted. Fur-
long after furlong your car will be
stopped by people, infuriated people,
who are searching for rice. If you
do not stop your ricar, they will smash
it. Of course, they are after rice alone
and not your car. Ewen in those
households where they have a bit of
rice, they are afraiding of cooking it
because if people see it or feel the
smell of cooking rice. they will rush
in and take away that food. They
are forced to become cannibals in
Kerala. So, this Government stands
condemned for permitting such a
situation to arise. Unless the posi-
tion is changed, and changed very

soon, the people will remove that
Government. They will not sit down
me=kly and tolerate it any longer.

There is no politics at all in this
matter.

It is all very easy to say that the
opposition parties are responsible for
this situation. I ask this Government:
is it the opposition parties that are
keeping hoarded rice in their hands
or is it the hoarders that they are
protecting? Yet, not a word about
the hoarders, not a word about the
profiteers or the soaring prices; not a
word about those highly placed people
in other States who are responsible
for sabotaging the policies which our
hon. friend, Shri Subramaniam, wanted
to enunciate; not a word about them.
They probably seem to think that
because we are in the opposition, we
are vulnerable and we can be beaten;
so, they accuse us at every available
opportunity. Yet, not a word against
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the hoarders and profiteers. This is a
man-made thing. That is why they
.are indifferent. If it is a natural
«calamity, we will understand it; if it
is an ordinary calamity, we will
understand it; if it is an ordinary
famine, we will understand it, but it
is a man-made calamity.

Shri Subramaniam was saying that
it is only a margina] deficit, What is
this deficit? Where is that stock gone?
‘Where is the rice? Where have they
been keeping all this rice all this time
which they are now rushing to
Kerala? Well and good, they are doing
something now. They are alert be-
cause our people are alert, Should the
people be always alert? Is that their
way? Then only will they realise this?
I think, this country is going to
explode from Kerala; take it from me,
I do not want it.

Shri Nambiar: That would be the

starting point,

Shri Warior: But nobody can stop
it. No political party will be respon-
sible then. The people will take the
law in their own hands. An election
is impending there but there is no talk
of elections there. They talk only of
food, food and food. 1 ask this Gov-
ernment to face it boldly.

ot awdt (fgv) : wemer weim,
TH WIS T A ¥ e # a
A W9 H g qg Ao W qE
Tttt wzd § fs for wmee H e
F A 7oy 9w wEA ¥ wEET #)
T &7 77 wfgwre 78 & W% g
AT ardt o & 0 @t & air ot
F o=l Hgw wrEa w1 O arE 5
AT Far § Fr ot gagrew ot
U g fraz ewraE ) ok
T a@ X g wgw wzm g fE
T A fafrwramm e @ wma
FT“ T® I awt W W
o
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U W GSA K A« g@ A1t F
F91 F@gY Jy § A1 Fw femr smar
g qawr w@izd, ardw ¥ w=w
FHt 41 g5 | TB AT IHT
XY FATE & W7 o7 A faaT
A ag F5 30 & A 1 Ay Ay
i ds fagmm A s fe
g FHI T gE | A T T FH
T 21 geETC FYE o w7 e
T Y T o e fr
o F@l gE | WA I HqEad
i 99 G 8, 7 fergeam § wFe
#r foafg w4t & g@am 1 0 &7
AT FT FTH ALT & | AT FI5
AT FHET AL § | "I Fomwane
g 9@ HOEIT U §IEC AGT § WX
g ATHIT FEA & wiiga A1 AEL
g ot g F T=fadi #1 Fwg ¥
AT FowEr AL W A2 Fe I
aot frs gz ¥ fF a2 = g A
qz Tt gE | wEETT T 41 48 O
g et am e w40 F fa7 e
g AT 3 W FE -
Afas ot &8 a@ Fw@T § A
HIT & FEAT FTT IT FT IS [
#1 s OE et AT asn fE
gFM ¥ 91T WY w1ae F81 Far § at
T #1 gfew o 1 w2y 2
THA FEAFTATGTE | A W1,
fergeam & o< &= § 497 FA F
Az areT Ay wet @, e oF uE
T & fay fegam F @ A
TE F & fay gage w7 fran
g1 o wfemd@FTaml w7
fergeam & a0 & faeii & g5 omla
w1 et gar &t A fegwa A
FHE AT TG A FAT |

TS UF AT Fgr o & gewar
dwaf g A A g o
g G ATAFAT DT @I & | W
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[ )
fergrar & faidt izt o Ty
G mredt § & 3o Ay

FAT A QF A@ FEANARGOE | T
¥ aF G A 3 o B gy
T AR T qF wef F e a3
& AT E AT AT ¥ wIoar At
g1 & fogw & X 9 ©F 4@
FEAT AEAT § | WA AAT T @l
f oftd 7t ==, wfe get fam
§ 9 999 WA | g oA §oue-
afa St & #a7 fa s § #7€ et "wow
1 T Ag &1 1 SfEw wnfam
FHIA & fedt Jmoa ot ww
BgAT W 99 ¥ Tz AT ¥ oW
g uF qgr W fear fr dwfaet
FTFAGE WHIE | TS faaw
uF qvET W7 @ Paar mar i s s
faars  #1f  FAE T #oTE,
HifF ag #1E THW FTEr 7@ 4
fomsr o%T T 99 ® =z famm
Sl

IH FEFT F @A § AT a7
g A% FAH, UF A1 GAGEN A2A
ZaTE g & 3T FY FIA ¥ M0 G
FF FAIY AT AT WEAT A1 7
aemE %7 faar f & =& 78 "@@ar
g =ga a3 2 3t 1E v o w
femr #iT o% wet zart se F 9w
FT AW T |

& Fgd WSl ag § 7 AW
& maa &1 @7 S, afew o
& §8 =N AT OF W9 q T
IEIA  ®g 4r fEgwm |Ew §s
WA
faamr wYr w1 fe gut geme X
|TEF T GgAFT AT FH A E, A
¥ F wEIF A A AEN q@T X

a9 | AW A @) fF 6w gun
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o ;7 A gar 1 A @ aw
gt & fF gome & ayrdr iw gene
a9 =Tae 27 wEa 9 wfew a7 e
T o A ZEd W Fge aw ®
A

g7, # uF T ATIE AT T8
FT AT SWE A M AGiE Do
Aifgar &1 awaT & AT Awg § & gwg
FIT FT |

ey WERY

FAAT |

FH1E daors Ag,

Y amyt: FFw Amm A

WO AT, WITSEHAT FH I &I
FHETT GAT T O AW ww I
sIEar &t T oAt fgegmm
# frdd wfzal #1 35 F7a 03w
o A A1 agmfx fesgem & ol
W T/ AEET &K GASFAT FI CF
# A1 38w F1 fgeAr A
I HRHT F1 AT FT F2TT AW A
AT W1 W 0 AT AT A
g A I A A g4l # 92
W, oUW a) A qat T owe
Z olv T F3 § W &1 FTA 91T
TIFIT AT FI1E 9 ZFOC AT ITFT
W OFT L |

FIFTT AT F1 faveare wwAT 2
f& qu7 am@w a5 ;1 @ far o
faiedt mfeai ¥ = weviA fan fis faet
Wa  wafeae & &1 9w T4
AT W ¥ @RI AiRfaEi 49T §,
& fF waw 4 g afafaar &
g7 ag fggmam & =% Areafea}i
T 9FT  FT IR AGAE Aeq FY
¥} AR FAFT FET GET I
FT AT A A F fawamw dEr FET
o T8 Wi @t & wEd



315 Motion

F! q1@ AL HgaT | BIET KT AT HT
wifger A &4 § faas &€ F@ A
®CMET 1 # a1 ag g fFoEF
F9{ §9 39 M AR TS QAT
T < (F foaasr g5 aform fase
A gagead @igT & ot & gm fr
AW 9T T FIF qAS I, FI QA F
Afear gar @ & A9 A9 9T qg
Fas & 1w ) € fE o
W F TART |

Shri Nambiar: Mr. Speaker, many
hon. Members from Kerala have ex-
plained the picturesque situation that
‘as arisen there. I would rather call
the Kerala affairs not much as the
“food scarcity” but as a regular
famine which can be compared only
with the notorious Bengal famine. In
every village, in every hearth, in every
home no day goes with full or even
half a meal. Thousands and thousandg
of families in the villages are unable
to get even one meal, nay, not even
half and sometimes anything at all.
Not only that, students are going
hither and thither; men and women
are walking through villages and on
the roads in search of food, whatever
kind of food that is available—it may
be rice, tapioca, bananas, tender coco-
nuts or whatever it is every variety of
food i by now exhausted. No sort
of food is forthcoming. Whatever is
supplied threugh the Government
‘machine now goes to the towns and
they get six ounceg which is not
enough for those who have been star-
Ved for months together. What little
three ounces that reach the villages—
that too does not reach properly—is
Tot enough for anything. Therefore,
epidemicg and large-scale diseases
Tave spread and large-scale deaths are
taking place.

_Shri Imbichibava has given you the
list of deaths which have already
been reported. Unless and until irn-
Tediate relief ig sent to Kerals, there

KARTIKA 26, 1886 (SAKA)

for Adjournment 316

will be hundreds of thousands dying
there. That jg the position because
nutrition, vitality has been exhausted.
There ig no resistance. There is no
food for weeks together. What little
food that you give will not be avail-
able or used by them. Therefore it is
going to be mass deaths in Kerala. It
can be compared only with that of
Bengal famine. The difficulties are
explained by the Minister. But from
the report that he has given it is
very clear that the Centre did not or
rather could not supply rice to Kerala.
The Minister says that at first the
Andhra Government promised to give
rice and the Madras Government
promised to give rice but subsequent-
ly they withdrew and, therefore,
there was the shortage.

In this connection, I would also
submit that the situation in Madras is
in no way better. I am coming from
Trichrunapalli which is a surplus dis-
trict. We are not getting rice in our
surplus district and there are long
queues there. Everybody must try to
understand the situation there. I
know the railwaymen were working
even without food and they worked
because they wanted to keep the trains
moving so that people get some food.
Otherwise, there would have been
complete strike by the railwaymen.
The railwaymen worked even without
food. I received telegrams from
Quilon, Calicut and other places re-
porting that they are unable to move
the trains because they cannot get
food to eat. I contacted the General
Manager of the Southern Railway and
I asked him to give some relief to the
railwaymen. And he said that he had
no machinery and no foodstuff and so
he could not do it except through the
State Government's mechanism, There
was a sit-down strike in Arkonam and
Parambur Workshops. The Railway
Minister must be knowing it For
many hours the railwaymen did not
work because they could not get rice.
Rice ig in acute shortage in all the
districts in Madras. In every district
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. there is the shortage. What is the
reason? Tlre reason is very clear that
the traders want to revolt against the
Government so that they should get
whatever price they dictate by mak-
ing the machinery of the rationing a
failure. They want to have the
Government at their knees and dictate
the prices. Some hon. Members on
thig side are also supporting that
move., If they go back from the pre-
sent position because of the pressure
of the traders and if they go back to
the original position, the prices of rice
will go to such an extent that no or-
dinary person can purchase it. To-
day, rice is sold in he black market
in Trichunapalli at Rs. 24 a measure
and in Madras at Rs. 3 a measure
which we never dreamt in our life
that rice will be sold at the exhorbi-
tant rate. If tomorrow they revert to
the original position, what will hap-
pen is that that price will become the
order of the day and that will be the
normal price, say Rs. 3 or Rs. 2} a
measure. Then it will not be possible
for anybody to eat rice. Even the
highly paid employee will not be in a
position to take rice. It will mean
that people will have no go but to
revolt against the traders and the
Government and your Defence of
India Ruleg cannot stop them and the
result will be that you will face an-
other situation. I say, don't be foolish.
Please be careful and do not play
with the lives of the people. You
will also perish. These people think
that with the collaboration of the
traders they can dictate termg to the
hungry people and kill the millions.

Now, in Kerala, this Government
must be answerable for the deaths
that have been occurred. We have
given the names. They will have to
answer for it. They are responsible
for that. Everybody in Kerala is
slowly dying, the rich, the middle-
class, the poor, all alike. No home
has escaped. Therefore, it is not an
ordinary situation. When I was a
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boy I had heard about the Benga*
famine and the sad story about it.
But today I see mothers, brothers,
sisters, my kith and kin, my relatives,
dying of hunger because of the in-
efficiency of this Government. The
Government should not allow people
to be killed like that. It is an opemr
killing. Therefore, serioug measures
are required. Not only that. Imme-
diately when they send rice to Kerala,
it should be taken to district head-
quarters and packed in single mea-
sures and through any conveyance
available it must be taken to remote
villages and must be given free over
a period of few dayg till such time
stocks are buil up and ration shops
are opened and the things regularised.
Otherwise, by the time the rice reaches
the wvillage, many more will die. It
will take at least 7 days. In the
meanwhile, many more will die. This
is to be tackled on a war footing.
Government should also think of tak -
ing relief measures in addition t.o
opening of grain shops and deling
other things. The relief measures care
required now. Unless and until that .is
done, there will be serious repercus

sion for which this Governmeni

alone will be held responsible.

st TS W (W) A
TEIRY, AT §H OF Wedel TR
A X e FT R 1 oot aw
faawr =@ @Eer R § e
T f Hify F ow o AT E
¥ wwmar g 5 5@ aw qT Egw Y
gfax it & frae &7 &7
VAT § |

g ) g fF v d o foafa
e g€ @ 1 "R AT wEedt
F A WO A X gA ITF T W
s fawam @ AT
G AEE ¥ e o wvy e
@y I ge W Fgr e Ay
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w1 fr wg= X w@w  FTH WET
frmm ) & qur wrgar | fp e
# za ofeer @ foaq wrddl 3
frooit &1 2, AERATE 2 AT T
3 o Wy itz ar =fed, o @1 TR W
qade & & F agi argd oET T
FHEAT W AT B gade ¥ FRA
¥ agt 7T A WA v ar A ¢
THEA AZ OF FHEET W 2
¥ gumar § & mawes @ Wt F3A
507 § g 3r7 WX gt fam ¥ 3o
i (fevas)

Mr. Speaker: Can I ask any Mem-
ber not to say like that?

Shri S. M. Banerjee (Kanpur): At
least not to say something which is
nonsense.

Shri Radhelal Vyas: I leave it to
you, Sir, to judge whether what ‘e
says is sensible or what I say is non-
sense,

Shri Shinkre (Marmagoa): Is he
contradicting his own Party members?
(Interruptions).

st agETe =Te G £
frdem &7 wgr a1 o wade & o o
TZH T g 3% IO |

dfs W aw w afee A g
wafod ¥ aga 912 7 ag faaw s
Tgar g fF ot afaas § qEdz o
T 7 AT @ aE faegd @t
2o e ag 4z wiAaw T8
At ag I A ar feafy w1 wA
T FT EEA |

Wgl % TWAT I FT FATA
% ma ggA W AR WA g
fr a8 a3 wgdi %, sfwfoe ofiaw
" T TE Feedte MEIA Al
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gt &1 Sy, 7z @ & foafa &
TER T e AE g ) q@
™ T & gHHAT § F v ¥ W
feoar ¥ #2w wemm 31 F AW T
B 1947 &I IO FT qqATAT ATgAT
g1 #1947 H7gi X g fafreed
Fha g 4 | ¥ Fug g
ezl 3To TR ¥EIT F2T § §3
fafreer g a1 wEET A g F
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Shri Muthu Gounder (Tiruppattur):
Sir, the food crisis has reached an ex.
plosive stage in Kerala. We were
also able to see today some sampl¢
explosions from hon. Members re.
presenting Kerala State not only or
this side of the House but on the
other side also. If at all the Gov
ernment, as the ruling party, allow:
any explosions to occur in Kerala, |
warn the Government that it wil
not be a solitary explosion: there wil
be a chain of explosions in Tamilnac
too.

It is the responsibility of the Gov
ernment, it i3 the business of the rul
ing party, to see that the temperatur
in Kerala is brought down. The foot
situation in Madras State is deterio
rating. It was bad, and it has gom
worse now. And the situation is wor
sening day by day and deteriorat
ing to the worst level.

I find from the statement made b
the Food Minister today that th
situation in  Madrag ‘s improving
The people of Madras, the people o
Tamilnad, are known for their tole
rance and patience, no doubt. Bu
there is a limit for it. The foo
situation in Madras State js not
all improving. If at all there iz an
improvement, the improvement is i
the length of the queueg that ar
standing in the streets of Madra
City. The length of the gqueues was
furlong fifteen dayg back; now it |
1} furlongs. That is the improve
ment which we are able to see. Ther
is no other improvement. We se
here and also elsewhere statement
and some insults, from responsibl
Ministers and also responsible Con
gressmen. But the people who ar
standing in the queue for hours an
days together are not able to get eve
their rations; fifty per cent of th
people are returning home empt;
handed in Madras. It is a most pit
able and pathetic sight that we see i
Madras. That is the situation now
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When we want, when the people of
Tamilnad want, rice, the Govern-
ment as the ruling party brings for-
ward charges against us or putg the
responsibility on some hoarders, pro-
fiteers this and that. When we want
rice, when the people stand in queue
demanding rice, they say that they
are convening a conference in Delhi
or that the Minister is going to a
foreign country to get rice, or that
a pact iz being signed between India
and Pakistan or Egypt, or other stories.
The people are tired so much now that
they cannot have any further toler-
ance to hear any stories. They want
food alone. They are not prepared to
hear any excuses.

Not only this. There are also other
very insulting statements from respon-
sible Ministers. One Minister of our
State—] want to mention hig name—
Mr, Bhuvaraghavan has the courage to
declare somewhere tlrat the lengthy
queue in Tamilnad is only an indica-
tion of the economic prosperity of
Tamilnad. Such is the insult offered
by responsible Ministers. I remember
—I am subject to correction—our
Food Minister also said in Coimbatore
that we cannot rely on cereals alone
and that we have to change our food
habitg and take fruit and milk ag if
fruit and milk are available in good
lot and at a cheap rate and at if our
poor people can afford to buy them.
These utterances by Government
spokesmen, I regret to say, are so
irresponsible. They do not devote any
serious thought over it. That is why
we are hearing such irresponsible ut-
terances even from big Ministers, We
could even tolerate the gross ineffi-
ciency from the officers, but we cannot
tolerate such insulting words from
these responsible persons.

I want to remind the House of a
remark made by the Minister of Com-
munity Development, Mr, S. K. Dey.
He once remarked that if the Gov-
ermment allows the food situation to
continue like this for a Jong time it
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may lead to food riots which will des-
troy the very foundations of our demo-
cratic institutions. I fear that that day
may come. .But we want that it should
not come. We depend and depend
solely on a democratic set-up; we do
not believe in or want any other type
of government. Therefore we want
the ruling party to be responsible and
to be more realistic in its approach.

As far ag Madras State is concerned
I want to say that the Government
should supply the starving people only
food.” They have issued cards. But
the people do not think that the Gov-
ernment can give a goarantee over
the cards, because they are already
tired We want the Government
either to give us food or to go out of
office. There ig no other alternative
in this democratic set-up of govern-
ment.

Sir, I do not want to make a
lengthy speech, because we are al-
ready very much pained on account
of this food situation. There are three
diseases in Madrag State: one ig the
long queue which we see; the other is
cholera which is very prevalent there;
amd the third disease which we should
get rid of ig the Congress, which is
thre biggest disease.

The Minister of Food and Agricul-
ture (Shri C, Subramaniam): Mr.
Speaker, Sir, I share with the hon.
Members the feelings of anguish, indi-
nation and, if I may say so, the feel-
ings of shame at the situation which
developed in Kerala. In all cons-
cience 1 could not object to the dis-
cussion of this motion in this House,
because 1 know the situation which
developed in Kerala was quite serious
and therefore it ig necessary, ag re-
presentatives of the people, that we
should give expression to our feelings
and thoughts. I know, explanations
could be given, and any amount of
consolation may be given. But still
1 do realise that we will not be able
to compensate for the sufferings
which the people have to undergo in
Kerala.
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First of all, I should express my
regret for the development of this
situation, apart from the responsibility,
in any event, the moral responsibility
for the situation which developed in
the country with regard to the food
position,

I I refer to the background which
led to this situation, it is not in ex-
tenuation of what had happened, but
it is for the purpose of indicating to
the House how Government propose to
deal witk this situation in the future
so that such incidents and such situa-
tions may not occur again,

I would like to take the hon. Mem-
bers back to June when there was a
conference of all the Chief Ministers
to consider the food situation. At
that time, it was not a question of
availability of rice in the southern re-
gion, which was the problem, but it
was the rise in prices. And accusa-
tions were made that Government
were not taking any steps for the
purpose of arresting thig rising trend
of prices which were rising even from
the time of the harvest, as far as this
year wag concerned. That was why
after full consideration, we came to
the conclusion that the levy procure-
ment at a comparatively depressed
price should be given up because that
was distorting the balance of the price
which wag left in the handg of the
trade which was allowed to charge
whatever prices it would be able to’
get in the market. And after the
withdrawal of this levy procurement’
in Andhra Pradesh and Madras, we
were all happy that the situation eas-
ed considersbly, and not only was
there availability, but the price also
showed a downward trend. As for
my part, ] was hoping that the trade
would co-operate and see that it would
not take the prices beyond the level
which they had already reached; even
that level was an all-time high level
at that time. But this lasted only for
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a few weeks, and, thereafter, the price
began to rise again.

Then, it was thought necessary to
stabilise the prices at the prevailing
level at that time, if not to bring them
down immediately. That was why at
that time, we took the decision that
we should introduce statutory price
control, that is, maximum price contro]
for the consumers and also have a
price fixation at the wholesalers’
level, That was done with reference
to all the four States in the South-
ern Zone, namely Madras, Kerala,
Andhra Pradesh and Mysore. In fix-
ing the price, the fact was taken into
consideration that the Andhra Pra-
desh rice had to move to Kerala and
the Tanjore rice had to move to
Kerala. Therefore, the price was fix-
ed in such a way that sufficient mar-
gins were left with reference to the
prices in Andhra Pradesh and the
prices in Kerala so that they would
make allowance for the transport
charges and also make a reasonable
allowance for the profits of the trade
also. It was on that basis that the
price fixation was made. As a mat-
ter of fact, the trade itself felt happy
that at that time the price was fixed
at the level which was prevailing
then, and, therefore, nobody would
be called upon to incur losses. But
that also was only a shortlived satis-
faction on the part of the trade, be-
cause they have got accustomed mnot
to this reasonable margin of profits
but under scarcity conditions to spe-
culative profits at the rate of Rs. 10
or 12 per bag

Therefore, again, the conditions
became difficult, and because of the
small margin, the trade was not in-
terested in the movement; even
though there was sufficient and rea-
sonable margin, still the trade was
not interested in making the move-
ments to Kerala. And, therefore, a
situation developed in Kerala which
was becoming more acute,
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Shri J. B! Kripalani: You relied
on private trade to play your game?
Had you any experience of private

trade?

Shri C, Subramaniam: I have had

experience now,

And because of that difficult situa-
tion, what happened was that instead
of sitting together and evolving mea-
sures, unfortunately, the control on
price in Kerala was relaxed, so much
so that the merchants were able to
operate outside the price levels which
had already been fixed.

Shri J. B. Kripalani: Who relaxed
them?

Shri C. Subramaniam: And because
of this, large-scale movements began
to take place to Kerala. But in spite
of these large-scale movements, the
prices were still ruling high. As a
result of these large-scale movements
from Andhra Pradesh and Madras, the
Government of Andhra Pradesh and
Madras become alarmed that their
position would become difficult.

Shri N. Sreekantan Nair: If there
were such large-scale movements in
fact, then where did all that rice go?

Shri C. Subramaniam: I shall give
the figures. My hon. friend may
kindly wait. If there is _anything

more, he can ask his question later. 1
shall demonstrate it with facts and
figures. As a matter of fact, large
movements did take place, and it is
quite a surprise where it went after-
wards. That was the situation there.
As a matter of fact, somebody else on
my side of the House also question-
ed as to whether this large move-
ment had taken place at all. I have
gone through the figures while re-
viewing the situation, and I tried to
find out the movement or rather the
order of movement of rice from An-
dhra Pradesh and Madras during 1st
January, 1963 to the end of Septem-
ber, 1963, and from 1st January, 1964
to the end of September, 1984. On
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comparison, in spite of the difficult
situation, I found that instead of 8
lakhs tons which had moved during
this period in 1363, more than 9.3
lakhs tons had moved into Kerala
during the corresponding period in
1964; therefore, 1.3 lakhs or so extra
had been moved during 1964 as com-
pared with 1963.

Therefore, the apprehension in the
minds of the Governments of Andhra
Pradesh and Madras were more or less
genuine. Therefore, they became ap-
prehensive. And while the Kerala
Government did not enforce price
control there, informal movement con-
trols were imposed in Madras and An-
dhra Pradesh. So, from September
onwards, we found that there was
absolute]ly no movement taking place
to Kerala either from Madras or from
Andhra Pradesh, and it was in that
situation that I had a conference of
the Chief Ministers of the southern
zone to consider the situation because
if these informal bans were there ban-
ning movements from one place to
another, then naturally, even at the
high prices, Kerala would not be able
to get the rice. That was why we
sat down and discussed ang then we
came to the conclusion, and sugges-
tions were made in that conference,
that instead of allowing free move-
ment from Andhra Pradesh ang Mad-
ras to Kerala, if each State was cons-
tituted into a zone, and the responsi-
bility was placed on the State Gov-
ernments to supply to Kerala on the
basis of the surplus available, then
perhaps the situation could be better
controlled, Imstead of allowing this
anomalous situation of informal con-
trols where actually there wag no
movtment, my judgment at that time
was that it was better to allow a for-
mal ban, banning the movement, and
fixing the responsibility on the sur=
plus State Governments to make av-
ailable sufficient quantities for the
purpose of feeding Kerala. It was on
that basig that it was done.

It was not a question of experiment,
as my hon friend had sought to sug-
gest, but it was a case of realisation
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of the existing reality and the existing
facts, and on the basis of those facts,
I tried to find a solution which would
be beneficial to Kerala and also to the
State Governments of Madras and
Andhra Pradesh which were com-
plaining of large-scale mowvements; in
the same way, Mysore was also com-
plaining that there was no movement
into Mysore at all whereas tradition-
ally there were movements fram An-
dhra Pradesh into Mysore, That was
the situation. And that was why State-
to-State movement was suggested, ins-
tead of State-to-trade movement on
which my hon. friend Shri J. B. Kri-
palani blamed me for trusting the
trade. Instead.of State-to-trade move-
ment, we wanted to depend upon
State-to-State movement. It was on
that basis that this was brought into
existence there. On that basis we tried
to find out what it would be possible
for Madras to deliver and what it
would be possible for Andhra Pradesh
to deliver to Kerala to meet the
situation.

It was in this context that 1 later
on went to Kerala to find out what
wonid be the best method with these
quantities .to tackle the situation in
Kerala, whether the rice moved into
Kerala as a result of State-to-State
movement should be simply pumped
into Kerala and indiscriminately dis-
tributed there through private trade
or even through fair price shops or
whether we should have controlled
distribution of those quantities. Then,
we came to the inevitable conclusion
that .when there was contralled move-
ment from the various other States,
there should be controlled distribution
also in Kerala. (Interruption) I know
my hon. friend Shri Ranga does not
believe in controls at all, So, we have
no meeting-point at all, and so there
is no use of talking about it. After all,
I agree that there could be varieties of
views about it. So, there ‘is no use of
trying to throw one view -against the
other. As far as we, the Government
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to controlled distribution, regulated
distribution.

Shri J. B, Kripalani: Have you the
machinery for that?

Shri C. Subramaniam: We are build-
ing up the machinery.

Shri J. B. Kripalani: You are build-
ing-up the machinery! In the mean-
time, people will die You have no
machinery.

Shri Ranga: Your machinery is cor-
rupt and inefficient.

Shri C. Subramaniam: I do not
know where I am. First of all, the
hon. Member asked: why do you trust
private trade? Then he comes round
and says: you have machinery. There-
fore, I hang in the air, in trisanku
swargam, if I follow his advice!

So that was the situation in which
we discussed informal rationing, When
we discussed it we took into account
what was being produced within
Kerala. Production in Kerala was
round about 1.2 million tonnes of rice
and the order of movement into Kerala
during the last three or four years has
been the same—about 1 million ton-
nes. Therefore, they were producing
already 50 per cent of requirements,
and 50 percent used to move from
other sources; it used to be made up
by import also. That was the situa-
tion.

On the basis of the consideration
and discussion we eame to the conclu-
sion that since half is already being
produced in the State, under the in-
formal rationing system, we need
not provide for the producers. We
made a calculatien on the basis of data
available there as to what would be
the preducing population, not only the
actual owners of land or cultivators of
land but also persons -who would be
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dependng orr them, who would be
drawing rice or other grains from the
farmer. On that basis, the figure was
given to me that one third of the
population could be left out. So two-
thirds of the population should be
put on  this informa]  ration-
ing On that basis we
calculation as to what would be the
order of requirements at the rate of
12 0z. I want to make it clear
and categorical that when we consi-
dered 12 oz. it was not on the basis of
12 oz. of rice. What the composition of
these 12 oz. would be was to be decid-
ed, taking into account what would
be awvailable in the form of rice and
what we would be able to make up by
way of imported wheat. On the basis of
12 oz. the caculation was given to me
that 80.000 tonnes of foodgrains should
be made availahle to Kerala every
month for the purpese of running this
informal rationing. This is more ar less
the order of movement also which had
been taking place during the last two
or three years.

After taking this decision, I came
over to Delhi. I had consultations
with the Governmentg of Andhra and
Madras on the quantities available
from those States; I also took into
account the quantity which would be
available by way of imports, because
importg could not be  had to an un-
limited extent in view of foreign ex-
change scarcity . also.

Taking al] these thimgs into account,
we ecame to the conclusion that it
woubd not be posgible to give more
than .6 oz. of riee; the other -8 oz
‘srould have to be in the form of wheat.
i categoricaily made-this dear to the
Governor when he e¢ame here for the
purpose of discussion that out of these
12 .az. § would have to be in the form
of wheat and 6 oz. by way of rice. I
also -made it clear to the Governor
that immedintely, because of the diffi-
culties which- had arisen in Madras—
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there was scarcity there, about which
the hon, Member of the DMK spoke,
the long queues and so on—they
would not be in a pogition to stand by
their commitment which they had
undertaken; therefore, it would not be
possible to build up all the stacks by
the 1st November to have State-wide
rationing immediately. So we inform-
ed him guite clearly that it should be
on a graduel basis, starting from lst
November onwards and by the end of
November he could have the whole
State under informal rationing and
we would take all possible steps for
the purpose of seeing that during the
course of this period sufficient quan-
tities . of rice and wheat would be
available to meet the gituation.

When the cards were introduced;
another situation developed. We had
originally calculated that one-third of
the population would be producers and
need not be provided for. But at that
time, the Kerala Govermment took
the stand that the producers also did
not have anything in their hands and
therefore, the whole population would
have to be put on rationing. Thus, ins-
tead of 80,000 tonnes, adding the re-
quirements of the one-third, it became
120,000 tonnes; so they wanted 60,000
tonnes -of rice and an equivalent quan-
tity of wheat for the purpose of meet-
ing the ration requirements. That
was how the figures of 80000 tonnes,
60,008 tonnes and 40,000 tonnes which
Shri -Giri, the Governor, mentioned,
came into the picture. Unfortunately,
he hag taken it as a commitment as a
faijlure on my part to stand by that
commitment. Evidently, there kas been
a misunderstanding, about which I
need not further dilate; in so far as
that statement is concerned, that is
quite a different thing.

We were trying to get as much im-
ported rice as possible moved into
Keraia; we also tried our best to move
as much as possible from Andhra
Abeut ‘Madras alse, we wanted them
to give that hirthday mift, about which
mention was made, that 10,000 tonnes
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at least should be made available to
Kerala. Part of it has been sent not
the whole of it, That is the situation.

These are the circumstances which
arose. It is not as if we were mnot
aware of them, as has been pointed out
by hon. Members. The Governor was
also intimating to us that food should
be rushed to Kerala. We were also

aware of their requirements and on -

that basis, we were making all arran-
gements for the purpose of moving
rice to Kerala. As a matter of fact,
before 1 left for Manila—about which
a charge was made that I went away
to Manila; T regret I left at that time,
Trat I can assure this House that be-
fore 1 left for Manila, I took care to
see by discussion, when I was at
Guntur, with officials of the Andhra
Government that the order of move-
ment contemplated for the purpose of
meeting the requirements of KXerala
would be fulfilled during this month,
and I was assured that a plan was be-
ing drawn up not under private trade
but under Gowvernment auspices, and
on that basis movement should start
even as they had started planning.
But T do agree that before all these
ttings could happen, transition is al-
ways a difficult thing, from one sys-
tem to another. Whatever may be
tte explanation, people certainly can-
not stand hunger; particularly when
ttey were deprived of essential food-
stuffs, naturally there was an explo-
gion.

Shri Ranga: Therefore, this Govern-
ment should resign.

Shri C. Subramaniam: I know what
ytu are interested in.

Shri Ranga: We are interested in
seeing that this Government goes out
of power, if you have got any sense of
shame and conscience, Even in the
light of what the hon. Minister had
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been good enough to cenfess today,
‘there is a total, abject and miserable
failure on the part of the Government,

Shri C. Subramaniam: I would have
gladly walked out, this Government
would have walked out, if Shri Ranga
had been in a position to form a Gov-
ernment.

Shri Ranga: The Government
should resign on this issue.

Shri C. Subramaniam: If we go out,
he will be only in the streets. There-
fore, as I was saying, it is not as if
we were not aware of the difficult
situation. We were trying and we
were taking all possible steps to move
foodstuffs to Kerala. On the question
of wheat, I would explain, because
that was glossed over, particulraly by
the Opposition.

Shri J. B. Kripalani: May I suggest
to the Minister that as he has said,
every calculation of his has proved to
be a miscalculation?

Shri C. Subramaniam: Ag far as
wheat was concerned, originally con-
sumption in the State was only of
the order of 2,000 tonnes a month;
When I visited the State in October,
I told them to improve it, because rice
was becoming more and more diffi-
cult to get. They agreed to absorb
about 5,000 tonnes. At the time we
took the decision about 6 oz. of wheat,
there were not sufficient stocks in
Kerala, That was why we moved
shiploads of wheat to Cochin for un-
loading there. Unfortunately, at that
critical time, labour took up a very
strange attitude. They did not put
forward any demand concerning their
grievances, but they adopted go-slow
tactics; instead of a discharge of 1000
tonnes a day, it was of the order of
100 or 150 tonnes. As a matter of
fact, they were asked if they had any
demands or grievances. They said no,
because they cannot put forward any



grievances, because it was only
recently there was conciliation and
agreement, and therefore they cannot
put forth any demands.
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Shri Nambiar: They wanted rice for
eating, With that they could come and
physically do the wunloading. That
rice was refused to them.

Shri C. Subramaniam: 1 am glad
the hon. Member, Shri Nambiar knows
why they did not do the work. So,
he is in league with them, he knows
the entire situation there, and there-
fore he is able to understand.

Shr! Umanath: Is it a crime to know
the situation?

Shri C. Subramaniam: And that is
why he protests also now, and that
is why, purposely labour adoptea
slow down tactics, and nothing could
be done.

Then this question was put why the
military was not used, Ag a matter
of fact, we had alerted the military.
It ig only after that that some sense
came, and later on, after a week,
after all this tragedy had happencd,
they also started unloading, and I am
glad they are unloading to the maxi-
mum extent now. If it is physically
possible to unload at the rate of 1,000
to 1,500 tong a day now, why was it
not possible for them ten days ago io
unload more than 100 to 150 tong &
day, If it is the case they have been
given full rice now, and having - vail-
ed of the rice they are doing it now.
then my case is proved that rice is
made available now. There was some
design behind it.

Shri Warior: The Minister is mak-

ing allegations against labour. The
labour spokesmen are not here. There-
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fore, that is not a matter on wirch he
can speak. While there is a strike,
there are two sides, labour's side and
the Commissioner’s side, He is siding
with the Commissioner.

Shri C. Subramaniam: I can excuse
labour, but I cannot excuse the insti-
gators of labour, particularly when
they play with the lives of peopie.

Shri Warior: The Minister was the
instigator by not supplying rice.

Shri C. Subramaniam: This was the
position, and that is why, even though
we could have distributed at least
wheat, even the wheat was not avail-
able to us because of the tactics ad-
opted by labour, That was the recent
situation, and that is why an explosive
situation developed there.

But, in spite of what has happened,
I am sure the hon Members would
be interested to know what the pre-
sent position is what is going to
happen in the near future, what is
going to happen this week, next week,
during December. That is why I went
to Kerala as soon as 1 came back
from Manila, not only Kerala but all
the other Southern States, and made
a study there, to ensure that move-
ments do take place to Kerala in
proper order for the purpose of meet-
ing the commitments which we have
undertaken.

Mention was made about 3-1{2 oz.
of rice, It is not merely 3-1|2 vz, but
3-1)2 oz. of rice plus 6 oz, of wheat
till the end of November. After that,
this 3-1|2 oz, which is equal to 100
grams, will be increased to 120 grams,
which is a little more than 4 0z. and
in addition to that, wheat also is
being made available. This is 1n the
rural areas where there are producers
and landowners, there there would
be some stock of foodstuff or other.
That i why there is a smaller ratim:x.
but when the situation improves, it
will be our attempt to increase this
to 6 ob. T hope it will be i to
do it some time in January.
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[Shri C. Subramaniam]

But, as far as the urban area is
concerned, we have taken care to see
that sufficient quantities of rice for
this week and for the next week and
the movement has been planned; and
for December, the movemeny has
been planned from Andhra, from
Madhya Pradesh, from Punjab, from
Orissa, and also through ships so that
this situstion may not recur again.
that is the only assurance I can give
to the hon. Members.

In the same way, we are moving
wheat in sufficient quantrties s» that
whatever might be the demand there
would be fully met. In addition to
that we are also making available
every month 5000 tons of wheat pro-
ducts in the form of maida, suji and
atta, so that they also may meet the
requirements of the people. This is
the present position.

Al)} this I have stated not in extenu.
ation of the difficult period which the
Kerala people had to undcrgo. As I
already stated, I also express my feel-
ings of anguish along with the hon.
Members with regard to that. Some
mention wag made about my resigna-
tion. That would be the easiest thing
for me to do. Perhaps that wouwd give
the greatest relief for me also, but I
would be running away from my duty.
In spite of whatever the Opposition
might say, I shall not run away now.
1 hope to face the situation and I
have been facing the situativn, and
I cannot but face the situation, if
poadible swocessfully.

Shri Nath Pai (Rajapur): In view
of the show of candour ang honesty
which he has made here, may I know
even at thig late stage if he will be
prepared to withdraw this nefarious
charge that the food shoviage is the
doing of an mrresponsible opposition?
In view of his own admission, wiil he

be good enough to withdraw the
charge?
Shri Nambiar: 1 wish to have a

clarification. During the course of his
statement, he said that 9 lakh tons
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of rice had been moved mto Kerala,
He hag not soccounted for thai. When
we asked what had happened to it,
he said he would explain the secret
where it went,

Shri H. N, Mukerjee;: I was ex-
pecting that my hon friend the Minis-
ter would respond in g very different
way to the debate as it has taken
place. When I recall what [ had said
while initiating the debate, and recall
what the Minister hag just said, I
feel that though I used somewhat
extreme language, 1 &m somewhat
astounded at my own moderaiion. I
do not know why that Mimister and
Government canmot come forward be-
fore this House, which is a body of the
representativeg of the peopie, with an
ample and generous admission of
defaults made, and with ¢ real, genu-
ine indication of an endeavour to re-
ctify whatever has happened so far.

Shri D, C. Sharma: Gurcaspur):
He did so in the very beginning.

Shri H N. Mokerjee: After desul-
tory reference to his regret, which, to-
wards the end he thought fit to am-
plify into anguish,—the anguish I did
not notice wvery much either ip the
presentation of the facts, ti.e manner
or the method of it —

Shri D. C. Sharma: Nor was there
anguish in your speech.

Shri H. N, Mukerjee:. .. . what his
speech boiled down to was that all the
trouble which happened in Kerala
was substantially due to the fault of a
certain section of the working popu-
lation. It ig amazing for a govern-
ment of this country to comie forward
and say that because a few people
somewhere did not do their unload-
ing labour with sufficient ardour, the
kind of thing which has happened in
Kerala could take place,

I do not belong to Kerala, I have
not been there for a long time, I'have
not seen what happened there re-
cently, but Member sfter Member on
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either side of the House.—the Chair-
man of one of our important parlia-
mentary committees, the former Chief
Minister of Kerala, a leading light of
the Congresg Party, has come forward
to say what he felt verv strongly
was the actual picture in ¥erala--all
Members, whoever knows a thing
about Kerala, have paintea a picture
which is lurid enough; there mighl
be some little exaggeration in it when
one's own people suffer; naturally,
there might be in the painting of it
a certain amount of surchargement
with emotion and all that sort of
thing, but the fact of the matter is
that in Kerala things have happened
which were  unprecedented, which
were jnconceivable, and yet what Gov-
ernment comes forward o say is that
everything was done; that till Sep-
tember they knew nothing at all
about any possible danger, that the
figures show that everything was
normal, that everything was lovely in
the garden. No sophistry, no jugglery
with figures presented by the Food
Minister can explain away the sights
which the Members from Kerala have
purveyed to this House and the coun-
try, and vet the Minister says that
nothing very much has hap-ered,

I can understand his saying that he
has got a massive brute majority be-
hind him, his twitting the opposition
and telling Shri Ranga, for instance,
that sinde he cannot form a grvern-
ment he is very safely ensconced in
the upholstered chair that he has
been adorning. He might live in that
paradise for a particular period of
time, but I am sure that if at this
rate the Food Minister ard his col-
leagues continue to misguide this
country, they are wrong and very
soon the Kerala people wiil give them
the answer which they deserve, and
after Kerala, the whole of the coun-
try would follow suit. That is the
kind of parading which is mut up be-
fore the country by their ineptitude.
I am using this word over and over
again. Here is a Government with a
massive majority: here is a Gowvern-
ment which has succeeded to the in-

heritance of the Congress Farty; here
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is a Government which claims to
inherit whatever is best in the milit-
ant traditions of our nationa! move-
ment; here is a Governnient which if
it can face the people can go and tel!
them all about what it wishes to do;
here is a Government which controls
the situation, which controls the Press,
which controls every mechszuism of
publicity and here is a Government
which fails over and over .again and
over the question of Keraia puts up
a picture of absolute innozence of
anything like efficiency, absolute free-

dom from anything like capacity:
here is a Government which is 2
paragon of inefficiency: here is an

exemplar of the utterest ineptitude
and when the question of food is there,
surely the country has a right to an
answer, And what the Food Minister
has told us is no answer at ali. If he
can still continue to be where he is—
I do not mean him alone personally;
he is part of the Government; they
are all responsible for the kind of
blackguardly thing which has happen-
ed all over the country—if they can go
on for a longwhile they can wish_to
goodness that the present massive
majority which they have got is a per-
petual factor in the Indian situation.
But that kind of expectation would, I
am sure, very soon prove an illusion
and the ground for that is being pre-
pared by the kind of eriminality which
is the only description of the ineffi-
ciency which the Government is
practising.

T say, therefore, that the House ha:
no reason to be at al]l satisfled with
the version of things which the Food
Minister has given and the country
will draw the only conclusion which
is this: that while politicaily speaking
in a parliamentary sense they can
continue in Government, they have ru
moral right to exist where they are
and show off the kind of powers
which they do at present.

Mr. Speaker: The gquestion is:
“That the House do now adjourn”
The Lok Sabha divided.
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Alvares, Shri P.

Aney, Dr. M. 8.

Bade, Shri

Badruddujs, Shri

Banerjee, Shri 8. M.

Berws, Shri Onkar Lal
Bhattacharya, Shri Dinen
Bheel, ShriP. H.

Buta Singh, Shri
Chakravartty, Shrimati Renu
Chatterjee, ShriH. P,
Dandekar, ShriN.
Dwivedi, Shri Surendranath
Gounder, Shri Muothu

Abdul Rashid, Bakhshi
Abdul Wahid, Shri T.
Akkamma Devi, Shrimati
Alagesan, Shri
Alva, ShriA. 5.
Ankineedu, Shri
Azad, Shri Bhagwat Jha
Bakliwal, Shri
Baswant, Shri
Bhagavati, Shri
Bhargava, Shri M. B.
Bhastacharyys, Shri C. K.
Berooah, Shri P. C.
Brajeshwar Prasad, Shri
Chandrabhan Singh, Shri
Chandrasekhar, Shrimati
‘Chandriki, Shri
Chaturvedi, Shri S. N.
Chaudhry, ShriC. L.
Chaudhuri, Shri D. §.
Chuni Lal, Shri
Daljit Singh, Shri
Das, Shri B.K.
Dass, Shri C.
Deshmukh, Shri B. D.
Deshmukh, Shri Shivaji Rao .
Dhuleshwrar Moena, Shri
Dighe, Shri
Dubey, hri R. G.
Elayapenumal, Shri
Fizodia, Shri
Ganga Devi, Shrimati
Guha Shri A. C.
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hem Raj, Shri
Himatsingka, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
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AYES
Gulshan, Shri
Himmatsinhji, Shri
Imbichibava, Shri
Kachhavaiys, Shri
Kakkar, Shri Gauri Shanker
Koya, Shri
Kumarsn, Shri M. K.
Mahida, Shri Narendra Singh
Manoharan, Shri
Masani, Shri M. R.
Mohan Swarup, Shri
Mukerjee, Shri H. N.
Nair, Shri N. Sreckantan
‘Wambiar, Shri

NOES

Jugiivan Ram, Shri

Jamir, Shri §. G.
Jamunadevi, Shrimati
Jedhe, Shri

Jena, Shri

Jyotishi, Shri J. P.

Kabir, Shri Humayun
Kamble, Shri
Kanakasabai, Shri
Kanungo, Shri

Kappen, Shri
Karuthiruman, Shri
Kedaria, Shri C. M.
Keishing, Shri Rishang
Khadilksr, Shri

Khan, Shri Osman Ali
Khan, Shri Shahnawaz
‘Khanna, Shri Mehr Chand
Khanma, Sbri P. K.
Kindar Lal, Shri

Kotoki, Shri Liladhar
Koujalgi, Shri H. V.

Kripa Shankar, Shri
Krishna, Shri M. R.
Krishnamachari, Shri T. T
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, ShriN. R.
Lonikar, Shri

Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Malaviys, Shri K. D.
Malhotrs, Shri Inder J.
Mallick, Shri

Manaen, Shri

Mandal, Dr. P.

Mandal, Shri J.

Mandal, Shri Yamuna Presad
Maniyangadan, Shri #
Mantri, Shri

Maruthish, Shri
Mehrotra, Shri Braj Bihari
Melkote, Dr.

Menon, Shri P. G.

for Adjournment

18.47 hrs.

Pottekkatt, Shri
Ram Singh, Shri
Ramabadran, Shri
Rangs, Shri

Reddy, Shri Narasimba
Roy, Dr. Saradish
Sezhiyan, Shri
Shinkre, Shri M. P.
Sivasankaran, Shri
Solanki, Shri
Umanath, Shri
Venkaiah, Shri Kolla
Warior, Shri
Yashpal Singh, Shri

Minimata, Shrimatj
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri M, P.
Mishra, Shri Shyam Dhar
Mohanty, Shri G.
Moraka, Shri

More, ShriK. L.

More Shri S. 5.
Mukerjee, Shrimati Shards
Maidu, Shri V. G.

Manda, Shri

Mayak, Shri Mohan
Niranjan Lal, Shri

_ Ozs, Shri

Pandey, Shri Viswa Nath”
Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sing P,
Patel, Shri P. R.

Putel, Shri Rajeshwar
Patil, ShriD. §.

Patil, Shri 5. B.

Patil, ShriS. K.

Patil, ShriT. A.

Patil, Shri V. T.

Patnaik, ShriB. C.
Pattabhi Raman, Shri C.R.
Pratap, Singh, Shri
Raghnramaish, Shri

Rai, Shrimati Sabodrabai
Raj Bahadur, Shri

Rajdeo Singh, Shri

Raju, Dr. D. 5.

Raju, Shri D. B.
Ramsevak, Shri

Ram Subhag Singh, Dr.
Ramewarup, Shri
Ramansthan Chettiar Shri, R.
Rampure, Shri M.

Rans, Shri

Rao, Dr. K. L.
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Rao, Shri Muthydl

Rao, Shri Ramapathi
Rao, Shri Thirumals
Rartan Lal, Shri

Reddiar, Shri

Reddy, Shrimati Yashoda
Roy, Shri Biswanath
Sadhu Ram, Shri

Sahu, Shri Rameshwar
Samanta, Shri5.C.

Saraf, Shri Sham Lal
Satyasbhama Devi, Shrimati
Sen, ShriP. G.

Shah, Shri Manubhai
Sham Nath, Shri
Sharma, Shri A. P.
Sharma, Shri D. C.
Shashi Ranjen, Shri

Mr. Speaker:

The motion was negatived,

The result of the
Division is: Ayes 42; Noes 180,

Shastri, Shri Ramanand

Sheo Marain, Shri

Shinde, Shri

Shyam Kumari Devi, Shrimati
Siddananjappa, Shri

Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri K. K.

Singh, Shri R. P.

Sinha, Shri Satys Nariyan
Sinhasan Singh, Shri
Sonavane, Shri

Soundaram Ramachandran, Shrimati
Srinivasan, Dr. P,
Subbaraman, Shri C.
Subramanyam, Shri T.

Sumat Prasad, Shri

Shri S. M. Banerjee
Mr. Speaker, Sir, I would like to men-
tion the recent instances of many
States. The hon. Home Minister is

Bill
Surendrra Pal Singh, Shri
‘Tahir, Shri Mchammad
Tantis, Shri Rameshwar
Thomas, Shri A. M.
Tyagi, Shri
Uikey, Shri
Upadhyays, Shri Shiva Durt
Waishya, Shri M. B.
Valvi, Shri
Varma, Shri Ravindra
Veerappa, Shri
Venkatasubbaiah, Shri P.
Vidyslankar, Shri A. N.
Vijays Anands, Maharajkumar
Vyas, Shri Radhelal
Wadiwa, Shri
Yadava, Shri B. P.

(Kanpur) .

trying to root out corruption,

18.46 hrs.
Mr. Speaker: He will conlibue nexi
ANTI-CORRUPTION LAWS day.
(AMENDMENT) BILL—Contd.
Mr. Speaker: We shall now resume 1847 hrs,

discusion on the Anti-Corruption
Laws (Amendment) Bil], There was
no Member in possession of the House.
Any Member wishing ‘0 speak?
Mr. Banerjee.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
November 18, 1964/Kartika
27, 1886 (Saka).



